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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Television  Unit

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 1179  on  the  5th  December,  4957  and
 state:

 (a)  whether  the  proposal  for  setting
 up  of  an  experimental  Television  Unit
 at  Delhi  for  social  and  educational
 purposes  has  finally  been  approved;

 (b)  if  so,  the  details  of  the  proposal;
 and

 (c)  the  place  where  the  unit  is  being
 set  up?

 *1967,

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A.  C.  Joshi):  (a)  to  (c).
 It  has  not  yet  been  found  possible  to
 allocate  the  foreign  exchange  requir-
 ed  for  equipping  the  unit.

 Shri  Subbiah  Ambailam:  May  I  know
 the  amount  of  foreign  exchange  re-
 quired  for  this  unit?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  This
 would  be  about  Rs.  2  lakhs.  To  make
 it  quite  clear,  this  is  not  for  the  unit

 73796

 but  for  part  of  the  equipment  which
 is  still  to  be  acquired.  Part  of  the
 equipment  is  already  there.

 Shri  Tyagi:  If  it  is  a  question  of
 only  Rs.  2  lakhs  and  if  half  or  more
 than  half  of  the  unit  is  lying  useless,
 I  wonder  what  is  this  economy?

 Dr.  Keskar:  I  am  not  able  to
 answer  that.  I  have  to  get  foreign
 exchange  from  the  Ministry  of  Fin-
 ance.  But  I  might  inform  the  House
 that  we  are  exploring  other  ways
 also  of  getting  equipment  etc.  and
 I  have  every  hope  that  during  this
 financial  year,  we  will  be  able  to  get
 all  the  equipment  and  start  some-
 thing.

 श्री  भक्त  दर्शन  :  जहां  तक  मुझे  ज्ञात  है
 यह  यन्त्र  फ़िलिप्स  के  विशेषज्ञों  के  द्वारा  लगाया
 जा  रहा  है,  में  जानना  चाहता  हूं  कि  क्‍या
 कोई  अमरीकी  विष्  इस  यंत्र  को  लगाने
 के  लिये  ्रथत्रा  इसका  संचालन  करने  के
 लिये  नियुक्त  किया  जा  रहा  है  या  भारतीय
 विशेषज्ञों  के  द्वारा  यह  चलाया  जा  रहा  है  ?

 डा०  केसकर  :  माननीय  सदस्य  ने  जो
 सवाल  किया  है  वह  पूरे  तौर  पर  ठीक  नहीं
 है,  अंशत:  ही  ठीक  है  ।  हम  फ़िलिप्स  से  लगवा

 नहीं  रहे  हें  बल्कि  जो  एक्विपमेंट  हमने
 शुरू  में  लिया  उसको  फ़िलिप्स  ने  हमको
 बहुत  सस्ते  दाम  पर  दिया  लेकिन  बाकी  जो

 एक्विप्मेंट  केमराज़  वगैरह  हे  यह  ज्ष्डरी  नहीं
 है  कि  वह  फ़िलिप्स  के  हो  हों  शौर  उसको

 हमें  खरीदना  पड़ेगा  ।  मुमकिन  है  कि  वह
 हमकी  लोन  की  तौर  पर  भी  मिलें  और  उसके
 लिये  हम  कोशिश  कर  रहे  हैं  श्ौर  भाशा  है
 कि  शायद  मिल  जायें  ।  बाक़ी  एक्लिप्मेंट
 फ़िलिप्स  से  लेना  ज़रूरी  नहीं  है  ।
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 श्री  सकत  बदाम  :  मेरे  प्रशन  का  उत्तर
 नहीं  दिया  गया  i  में  जानना  चाहता  था  कि
 इसको  लगाने  के  लिये  तथा  उसका  संचालन
 करने  के  लिये  कोई  विदेश  से  विशेषज्ञ
 नियुक्त  किया  जा  रहा  है  या  हमारे  ही  इंजी-
 नियर  उसको  लगा  सकेंगे  ?

 डा०  केसकर  :  श्रभी  तक  तो  कोई
 विदेशी  विशेषज्ञ  को  बुलाने  का  हमारे  सामने
 कोई  सवाल  नहीं  है  1  हमारे  यहां  के  एक
 इंजोनियर  श्रमरीका  में  इसके  बारे  में  कुछ
 ट्रेनिंग  पा  चुके  हैँ  शौर  प्रगर  हमको  यह  पूरी
 शझाशा  हो  गई  कि  हमको  बाकी  एकिव्मेंट
 मिल  सकेगा  तो  हम  अपने  ही  इंजीनियर  को
 बाहर  भेज  कर  उसके  बारे  में  जो  कुछ  भी
 करना  है  उसके  बारे  में  करने  के  लिये  शर
 लगाने  के  लिये  इंतजाम  करेंगे  ।

 Shri  Yajnik:  May  I  know  the  esti-
 mated  cost  of  a  receiving  set?  I
 believe  a  large  number  of  receiving
 sets  will  be  necessary  in  order  to  be
 able  to  avail  ourselves  of  this  trans-
 mission  set.

 Dr,  Keskar:  As  far  as  receiving  sets
 are  concerned,  the  unit  that  is  being
 set  up  here  is  meant  for  educational
 and  cultural  purposes.  It  is  not  going
 to  be  an  ordinary  television  centre.
 We  propose  to  have  a  sort  of  educa-
 tional  experiment  in  co-operation
 with  the  UNESCO  by  which  we  will
 be  able  to  carry  on  school  and  college
 cultural  classes  and  we  hope  that  this
 experiment  will  give  us  a  guidance  in
 having  such  other  units  established
 later  on.

 Mr.  Speaker:  He  only  asked  about
 the  receiving  sets.

 Dr,  Keskar:  These  sets  will  have  to
 be  got  by  us.  My  point  is  that  it
 will  be  meant  for  ordinary

 Mr.  Speaker:  Even  if  there  will  be
 a  single  set,  the  hon.  Member  wants
 to  know  as  to  what  its  cost  will  be.

 Dr.  Keskar:  We  will  be  getting  them
 from  outside.  We  are  not  manufac-
 turing  them  here.
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 Shri  Tangamani;  May  I  know  whe-
 ther  this  proposal  has  been  stayed  for
 want  of  foreign  exchange  or  whether
 there  has  been  a  subsequent  change  of
 policy?  Last  session  there  was  an
 indication

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  when  the  foreign  ex-
 change  involved  is  only  Rs.  2  lakhs
 whether  it  is  due  to  that  or  due  to
 change  of  policy  that  this  has  been
 stayed.

 Dr.  Keskar:  There  is  no  change  in
 policy.

 Engineering  Graduates  and  Diploma
 Holders

 1968,  Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Planning  be
 pleased  to  state  whether  any  proper
 survey  is  being  made  for  the  require-
 ments  of  Engineering  graduates  and
 Diploma  holders  needed  for  the
 development  of  industries  in  private
 and  public  sectors  for  the  Second  Five
 Year  Plan?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 Yes.  A  Committee  known  as  the
 Engineering  Personne]  Committee  set
 up  by  the  Planning  Commission  made
 an  assessment  of  requirements  in  956
 and  some  further  studies  have  since
 been  made  in  the  Perspective  Planning
 Division  of  the  Planning  Commission,
 and  in  various  Ministries  concerned.

 Shri  Rameshwar  Tantia:  Is  it  a  fact
 that  a  lot  of  engineering  graduates
 and  diploma  holders  in  India  still
 find  it  difficult  to  get  employment?
 If  so,  what  special  steps  have  been
 taken  to  provide  jobs  to  them?

 Shri  L.  N.  Mishra:  It  is  not  a  fact
 that  engineers  are  unemployed.  If
 the  hon.  Member's  idea  is  based  on
 the  figures  available  on  the  live
 register  of  the  employment  exchanges,
 I  would  like  to  submit  that  those
 figures  are  somewhat  misleading.
 These  engineers  are  not  unemployed,
 but  this  is  somewhat  a_  transitional
 stage  and  is  of  a  fictional  character.
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 The  engineers  want  to  go  for  better
 jobs  and  they  register  themselves  on
 the  live  register  of  the  employment
 exchanges.  As  a  matter  of  fact,  no
 engineers  are  unemployed.

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  I  would  like  to
 explain  here  that  in  certain  cases,  as
 it  is  not  a  matter  of  graduation  only,
 it  may  be  that  there  is  a  graduate
 engineer,  but  he  has  not  had  the
 necessary  experience.  So,  sometimes
 he  has  to  wait  for  a  few  months  or,
 maybe,  for  a  year  or  so.

 Shri  Rameshwar  Tantla:  May  I!
 know  whether  the  Government  of
 India  send  some  students  to  foreign
 countries  for  engineering  diplomas  and
 whether  they  take  an  undertaking
 from  them  that  they  will  come  back
 to  India  and  serve  here?  I  hear  that
 some  of  them  do  live  there  and  join
 engineering  firms  in  foreign  countries.

 Shri  L.  N.  Mishra:  Some  Students
 are  sent  on  Government  scholarships
 and  I  think  they  give  an  undertaking
 that  they  would  come  back  and  serve
 the  Government  of  India  for  a  certain
 number  of  years.  If  there  is  any
 particular  case,  I  would  like  to  know.

 Shri  Harish  Chandra  Mathur:  We
 are  aware  that  the  Government  have
 got  planning  for  the  education  of  the
 engineers,  but  may  I  know  if  they
 have  got  any  plan  or  machinery  for
 the  utilisation  of  engineers?  If  that
 is  so,  what  is  that  agency  and  how
 is  it  done?

 Shri  L.  N.  Mishra:  Various  minis~-
 tries  need  engineers  and  they  have
 got  their  organisation  to  employ  them.
 As  a  matter  of  fact,  in  the  Second
 Five  Year  Plan  we  are  very  much  in
 need  of  engineers  and  in  the  Third
 and  Fourth  Plan  also  we  would  need
 them.  The  Planning  Commission’s
 Division  is  responsible  for  it  and  is
 looking  into  the  matter.

 Shri  Harish  Chandra  Mathur:  My
 question  is  whether  there  is  any  plan
 for  their  utilisation  or  whether  there
 is  sufficient  machinery.
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 Mr.  Speaker;  The  hon.  Parliamentary
 Secretary  has  said  that  each  Minis-
 try  has  got  its  own  organisation  to
 absorb  them.

 Shri  S.  N.  Mishra:  I  may  submit
 that  there  is  a  committee  in  the  Minis-
 try  of  Home  Affairs  to  co-ordinate  the
 work  of  different  ministries  and  con-
 sider  their  requirements.  Co-ordinat-
 ed  thinking  on  this  subject  takes  place
 there.

 Shri  Thirumala  Rao;  May  I  know  if
 Government  can  give  any  figures  of
 the  total  number  of  people  registered
 in  the  Employment  Exchanges  and  the
 tota]  number  of  engineers  that  have
 been  absorbed  and  the  number  that
 still  remains  to  be  absorbed  in  em-
 ployment?

 Shri  L.  N.  Mishra:  It  is  difficult  to
 give  the  exact  number.

 Shri  Thirumala  Rao:  Figures  must
 be  available  with  the  Government  up
 to  a  period.

 Shri  L.  N.  Mishra;  It  is  difficult  to
 give  it.  But  some  time  back  I  look-
 ed  into  these  numbers.  Perhaps  five
 hundred  or  so  were  unemployed.  But
 those  are  not  as  a  matter  of  fact  un-
 employed.  It  is  something  of  a  fic-
 tional  character.

 Shrimati  Renuka  Ray:  Is  Govern-
 ment  aware  that  a  number  of  well
 qualified  engineers  have  taken  jobs
 outside  the  country,  because  they  could
 not  find  equivalent  jobs  here  and,  if
 so,  may  I  know  whether  Government
 have  made  any  attempt  to  find  out
 how  many  there  are  and  try  to  absorb
 them?

 Mr.  Speaker:  Yesterday  it  was
 answered.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  said  yesterday  that  a  very
 accurate  manpower  survey  of  engi-
 neers,  doctors  and  the  like  has  been
 made.  Copies  of  it  are  in  the  Library
 and  the  hon.  lady  Member  wil)  get  all
 the  information  she  desires  from  it.
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 Shri  Thimmaiah:  May  I  know  when
 an  all-India  Engineering  Service,  like
 the  LA\S.  and  the  I-P.S.,  will  be  form-
 ed?

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  whether  there  is  any
 proposal  to  form  an  All  India  Engi-
 neering  Service  on  the  lines  of  the
 LA.S.  and  the  LP.S.  How  does  it
 arisc  out  of  the  question?  If  the
 Prime  Minister  wants  to  answer  it,  he
 may  do  so.

 hri  Jawaharlal  Nehru:  I  am  pre-
 pared  to  say  that  the  Centra!  Govern-
 ment  is  all  in  favour  of  such  a  service,
 but  the  State  Governments  did  not
 welcome  the  idea  with  enthusiasm.

 All  India  Middle  Class  Family
 Budget  Survey

 +
 Shri  D.  C.  Sharma:
 Shri  A.  K.  Gopalan:
 fbr}  S.  M.  Banerjee:
 Shri  Jagdish  Awasthi:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  answer  given  to  Starred
 Question  No.  36  on  the  I4th  Novem-
 ber,  957  and  state  the  progress  so  far
 made  in  regard  to  the  All  India
 Middle  Class  Family  Budget  Survey?

 The  Parliamentary  Secretary  to  the
 Minister  of  Externa)  Affairs  (Shri
 Sadath  All  Khan):  The  preliminary
 field  work  connected  with  the  proposed
 middle  class  family  living  survey  com-
 menced  in  March,  34958  in  continuation
 of  the  work  connected  with  the  work-
 ing  class  survey.  Work  on  delimita-
 tion  of  boundaries  and  preparation  of
 block  lists  has  been  compjeted  in  45
 out  of  45  selected  centres.  Schedules
 have  been  tried  out  at  many  places
 and  the  comments  received  from  the
 field  units  under  examination.  The
 sample  design,  sample  sizes  and  the
 staff  requirements  are  being  examin-
 ed  and  are  likely  to  be  finalised  as
 early  as  possible.  The  main  surveys
 are  expected  to  commence  by  the
 middie  of  1958,

 1969.

 Shri  9.  C.  Sharma:  May  I  know  if
 this  survey  is  going  to  be  a  kind  of  a
 follow-up  of  the  working  class  survey
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 and,  if  so,  how  the  two  are  going  to
 be  dovetailed  into  each  other?

 The  Prime  Mhister  and  Minister  of
 Extermal  Affairs  (Shri  Jawaharial
 Nehru):  Follow-up  of  what?

 Shri  D.  6.  Sharma;  The  Parliament-
 ary  Secretary  stated  that  this  survey
 has  been  taken  up  after  the  survey  of
 the  working  classes).  May  I  know
 what  is  the  connection  between  that
 survey  and  this  survey,  and  why  this
 work  has  been  delayed  on  account  of
 that  survey?

 Shri  Jawaharlal  Nehru:  Suppose  I
 have  a  census  of  the  City  of  Delhi  and
 a  census  of  the  City  of  Agra.  The
 hon.  Member  may  ask,  “What  is  the
 connection  between  the  census  of  Agra
 and  Delhi?”  I  do  not  understand.
 There  is  every  connection,  of  course.
 They  are  both  censuses.  They  both
 deal  with  human  beings.  I  do  not
 understand  it.  We  want  facts  on  the
 various  income  groups  in  India.  We
 have  taken  some  groups  which  we
 have  broadly  said  to  be  the  working
 class  group.  Now  we  are  collecting
 them  for  the  middle  class  group.  It
 is  a  complicated  business,  but  it  is  in
 very  expert  hands,  and  I  am  sure  they
 will  produce  the  information  required.
 In  every  planning,  when  we  talk
 about  any  matter,  unless  we  have  data,
 precise  statistics  for  it,  we  tend  to
 talk  rather  in  the  air.  Now  we  are
 in  the  process  of  collecting  the  correct
 figures  which  will  help  in  considering
 the  problem.

 Shri  C.  D.  Pande:  May  I  know  whe-
 ther  Government  have  any  exact  idea
 or  definition  of  middle  class  family?

 Shri  Jawaharlal  Nehru:  The  working
 Group  which  has  been  set  up  to  do
 that  is  defining  it  precisely  and  cor-
 rectly,  because  unless  they  do  it  they
 cannot  proceed  with  the  work.  They
 have  met  six  times  already  to  define
 these  things,  and  they  are  meeting  for
 the  seventh  time  possibly  today—they
 were  to  have  met  yesterday  or  would
 be  meeting  today.  And  having  defin-
 ed  these  categories  clearly,  they  will
 proceed  with  the  work  next  month.
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 af;  wee  बन :  पह्‌  जो  सर्वे  किया
 जा  रहा  है  इसके  कब  तक  पूरा  हो  जानें  की
 झाशा  की  जा  सकते  हैं

 अं  जवाहरलाल  नेहरू  :  यह  पहली  जन
 को  जावते  से  शुरू  होगा,  यागी  उस  वक्‍त  तक
 जो  इसके  पहले  की  कार्रवाई  खत्म  होगी,
 झोर  समझा  जाता  है  कि  बारह  महीने  में
 यह  खत्म  होगा  t

 Shri  Heda;  May  I  know  whether  for
 the  purposes  of  this  survey  different
 criteria  of  income  for  rura}  and  urban
 areas  have  been  fixed  or  the  same
 criterion  would  cover  both?

 Shri  Jawaharial  Nehru:  The  survey
 is  going  to  be,  I  believe,  in  the  towns
 and  cities—it  will  be  confined  to
 them—spread  al]  over  the  country.

 Shri  Prabhat  Kar:  When  an  all-
 India  middle  class  family  budget
 survey  is  being  conducted,  if  the  sur-
 vey  is  only  confined  to  the  cities,  it
 will  not  give  the  actual  figures  of  the
 middle  class  families,  because  it  will
 exclude  the  middle  class  families  in
 the  rural  areas.

 Shri  Jawaharlal  Nehru:  Obviously  it
 will  give  the  exact  figures  for  the  exact
 persons  concerned  in  this.

 Shri  Prabhat  Kar:  But  this  is  an  all-
 India  middle  class  family  budget
 survey.

 Shri  Jawaharlal  Nehru:  If  you  like,
 you  can  put  in  brackets  Towns  and
 Cities,

 Mr,  Speaker:  The  hon.  Member
 wants  to  know  if  a  survey  of  the
 middle  class  population  in  the  rural
 areas  will  also  be  undertaken.

 Shri  Jawaharlal  Nehru:  One  has  to
 define  the  area.  One  cannot  take  the
 four  hundred  million  people  of  India
 suddenly  and  deal  with  them.  We
 will  have  to  take  them  in  groups.

 Shri  Tangamani;  When  this  survey
 was  conducted  in  fifteen  out  of  forty-
 five  centres,  dealing  with  middle  class
 family  budgets,  may  I  know  whether
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 suggestions  were  invited  by  the  Work-
 ing  Group  from  the  various  organisa-
 tions  of  the  middle  class  employees?

 ‘Shri  Jawaharlal  Nehru:  I  suppose,
 Sir,  some  suggestions  might  have  been
 invited.  4  do  not  know  whom  they approached  on  the  subject.

 Atomic  Power  Plant

 (Shri  D.  0.  Sharma:
 Shri  S.  M.  Banerjee:
 Shri  Ghosal:

 Will  the  Prime  Minister  be  pleased
 to  state:

 #1970.

 (a)  whether  the  site  for  the  instal-
 lation  of  an  atomic  power  plant  has
 been  finally  selected;

 (b)  if  so,  the  name  of  -he  site
 selected;  and

 (c)  the  cost  of  the  plant?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  to  (c).  The
 matter  is  still  under  consideration.

 Shri  Joachim  Alva:.  In  selecting
 this  site  have  we  taken  872  overail
 view  of  Bombay  where  there  is  a  very
 heavy  concentration  of  industry  and
 also  of  the  South  where  precious
 metals  are  available  and  the  other
 places  wherein  the  units  of  the
 Atomic  Energy  Commission  could  be
 set  up?

 Shri  Jawaharlal  Nehru:  I  venture  to
 say  that  the  matter  is  under  con-
 sideration.  No  doubt  what  the  hon.
 Member  has  in  view  will  also  be  con-
 sidered.

 Shri  Dasappa:  May  I  know  whether
 the  idea  is  not  to  put  up  this  plant
 where  we  cannot  easily  have  hydel
 power  or  thermal  power?

 Shri  Jawaharlal  Nehru:  This  will  be
 our  first  atomic  plant  for  production  of
 power.  It  might  be  said  that  it  is
 going  to  be  an  experimental  plant  and
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 we  are  going  to  put  it  up  where  con-
 ditions  are  most  favourable,  obviously.
 We  do  not  want  to  put  it  up  in  place
 where  it  is  difficult.  But  broadly
 speaking,  we  put  up  a  plant  where
 other  sources  of  electric  power  are  not
 available.

 Shri  दि  P.  Nayar:  I  want  to  know
 whether  the  rates  of  production  of  ato-
 mic  energy  as  compared  to  energy  by
 hydel  power  or  other  methods  have
 been  worked  out  tentatively  and,  if  so,
 what  will  be  the  advantage  of  this
 compared  to  hydel  power?

 Shri  Jawaharlal  Nehru:  The  other
 day  Dr.  Bhabha  addressed  Members  of
 Parliament  on  this  very  subject  and
 dealt  with  this  in  some  detail,  the
 rates  etc.  He  showed  that  even  now
 the  rates  would  be  favourable,  except
 in  places  where  coal  is  near  or  hydro-
 electric  power  ig  available  easily.  That
 is,  in  distant  areas  it  will  be  favour-
 able.  But  apart  from  that,  there  are
 almost  daily  improvements  going  on
 which  make  it  cheaper  to  produce
 atomic  energy.  The  latest  develop-
 ments  indicate  that  the  rates  are  like-
 ly  to  be  cheaper.  But  all  this  apart,
 it  is  desirable  for  us  to  have  an  ex-
 perimental  atomic  power  station  mere-
 ly  to  keep  abreast  of  this  developing
 science.  Whether  we  extend  it  further
 for  real  practical  uses,  that  will  depend
 upon  the  circumstances  prevailing.

 Shri  P.  K.  Deo:  May  I  know  how
 the  custs  compare  with  other  types  of
 generating  sets  like  Hydro-electric,
 etc.?

 Mr.  Speaker:  He  has  just  now
 answered  that  it  ig  an  experimental
 one.

 Shri  P.  K.  Deo:  Is  it  more  expensive
 and  if  it  is  more  expensive,  how  much?

 Shri  Jawahartal  Nehru:  Our  calcu-
 lations  show  that  the  cos.s  compare
 very  favourably  if  the  atomic  power
 plant  is  put  up  not  in  a  coal  area
 where  coal  ig  near,  not  in  an  area
 where  hydro-electric  power  is  easily
 available,  where  probably  they  would
 mot  compare  favourably.  Suppose,
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 broadly  speaking,  we  put  it  up  some-
 where  in  Rajasthan,  somewhere  far
 away  from  coal,  they  would  probably
 be  favourable.  It  depends  on  the
 location  of  the  plant,

 Shri  Joachim  Alva:  In  regard  to
 atomic  power  and  energy,  we  are
 happy  that  we  have  received  offers  of
 co-operation  and  assistance  from  the
 U.S.A,  Canada  and  the  U-K.  and  the
 USSR.  May  I  know  whether  we
 are  drawing  from  the  experience  of
 these  countries  or  demand  that  any
 one  of  them  helps  ug  in  setting  up  the
 plant?

 Shri  Jawaharial  Nehru:  Yes,  Sir.
 We  have  received  help  from  them.
 We  have  got  quite  a  large  number  of
 our  eminent  young  scientists  under
 training  in  various  countries  abroad.
 But,  fortunately,  we  possess  enough
 competent  men  to  deal  with  these
 matters  by  themselves.

 Shri  Sinhasan  Singh:  The  hon.  Prime
 Minister  replied  that  it  would  be
 cheaper  to  put  it  up  in  Rajasthan.
 Why  is  it  not  put  up  in  Rajasthan?

 Mr,  Speaker:  The  hon.  Member  takes
 it  that  it  is  finally  decided.

 Shri  Jawaharlal  Nehra:  No.  I
 merely  mentioned  that  there  are  vari-
 ous  matters  to  be  considered  before
 the  location  is  decideq  upon.  The
 main  thing  is  that  it  should  be  away
 from  cheap  power  supply  of  any  other
 kind,  whether  hydro-electric  or  ther-
 mal.  It  struck  me  that  Rajasthan
 seems  to  be  away  from  most  of  such
 things.  The  deserts  of  Rajasthan  may
 be  from  that  point  of  view  suitable.
 Other  points  of  view  are  to  be  con-
 sidered.

 Welfare  Centres  for  Workers
 1971,  Shri  D.  ©.  Sharma:  Will

 the  Minister  of  Labour  and
 Empleyment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  set  up  a
 number  of  centres  for  the  welfare  of
 workers;
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 (b)  if  so,  their  number  and  the  an-
 nual  expenditure  thereon;

 (८)  whether  it  is  also  a  fact  that  the
 centres  are  located  in  the  areas  which
 are  not  within  easy  reach  of  the  work-
 ers  for  whom  the  centres  are  actually
 meant;  and

 (d)  if  so,  what  steps  are  being  taken
 to  re-organise  the  centres  so  as  to
 make  them  useful  for  the  workers?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Yes.

 (b)  Eight.  Expenditure  during
 1956-57  was  Rs.  32,000.

 (c)  Most  of  these  centres  are  situat-
 ed  within  a  mile  from  the  labour  loca-
 lities  concerned.

 (d)  Does  not  arise.
 Shri  D.  C.  Sharma:  May  I  know

 whether  there  is  a  plan  to  set  up  a
 number  of  centres  in  1958-59  and
 what  is  that  plan?

 Shri  L.  N.  Mishra:  There  is  no  ques-
 tion  of  expansion  of  the  programme.

 Shri  0.  C.  Sharma:  What  is  the
 programme  followed  at  the  centres?
 Is  the  pattern  of  the  programme  the
 same  or  does  the  programme  differ
 from  one  centre  to  another?

 Shri  L.  N.  Mishra:  A  uniform  pro-
 gramme  is  there.  These  are  merely
 recreational  centres  for  labour.  The
 programme  is  the  same.

 Shri  Tyagi:  What  type  of  welfare
 activities  are  undertaken  by  these
 welfare  centres?

 Shri  L.  N.  Mishra:  There  are  no
 welfare  activities  taken  up  by  these
 centres.  These  are  recreational  cen-
 tres:  entertainment  for  labour  living
 around,  physica]  exercises,  etc.  At-
 tempts  are  made  to  hold  classes  for
 their  study.

 श्री  भक्त  हेग :  दिल्ली  में  हज़ारों
 मजदूर  ऐसे  हैं,  जिनको  दिन  भर,  बल्कि  झाषी
 रात  तक  काम  पर  लगा  रहना  पड़ता  है,
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 जैसे  कि  घरों  में  या  कैन्टीनों  में  शौर  होटलों
 में  काम  करने  वाले  मजदूर  हैं  |  क्या  उनकी
 'रीक्रो एन  के  लिय  कोई  खास  व्यवस्था  की
 गई  है  या  की  जा  रहो  है  ?

 श्री  ०  नान  मित्र  :  उनके  लिये  व्यवस्था
 की  गई  है  और  जगह  जगह  पर  श्राठ  सेन्टर
 बनाये  गये  हे,  जो  नजदीक  के  लोग  हैं  वे
 जाते  हूँ  श्रौर  लाभ  उठाते  हैँ  ।

 Exploitation  of  Irrigation  Potential

 *i972.  Shri  Sanganna:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  Pro-
 gramme  Adviser  of  the  Commission
 has  visited  Orissa  for  discussing  with
 the  State  Government  the  question  of
 full  exploitation  of  irrigation  poten-
 tial  in  the  State;  and

 (b)  if  so,  the  special  recominenda-
 tions,  if  any,  made  for  the  areas  where
 there  are  no  irrigational  facilities?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Yes,  Sir.  The  Adviser  visited  Orissa
 for  discussing  with  the  State  Govern-
 ment  the  question  of  the  full  utilisa-
 tion  of  existing  Irrigation  potential
 in  the  State.

 (b)  The  Adviser  did  not  make  any
 special  recommendation  for  the  areas
 where  there  are  no  irrigation
 facilities.

 Shri  Sanganna:  May  I  know  if  they
 have  made  any  general  recommenda-
 tion  and  what  are  those  recommenda-
 tions?

 Shri  L.  N.  Mishra:  They  have  made
 recommendations  as  regards  non-utili-
 sation  of  irrigation  facilities,  the  im-
 portant  of  them  being:

 (i)  they  have  asked  the  State  Gov-
 ernments  to  defer  the  con-
 struction  of  tube-wells  in  view
 of  the  fact  that  a  number  of
 tube  wells  are  still  unctilised;
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 (ii)  they  have  asked  the  State
 Governments  to  fix  the  points
 where  water  should  be  taken
 from  the  bund;

 (iii)  the  level  of  water  in  the  canal
 should  be  raised  so  as  to  pro-
 vide  for  better  depth  for  navi-
 gation  and  increase  the  capa-
 city  for  irrigation.

 Shri  Sanganna:  What  is  the  total
 water  potential  of  Orissa?  Out  of
 that,  what  is  the  percentage  of  poten-
 tiality  actually  used?

 Shri  L.  N.  Mishra:  It  is  difficult  to
 say  at  this  stage.  But  the  State  Gov-
 ernments  have  been  asked  by  the
 Planning  Commission  to  carry  on  in-
 vestigations  of  the  water  and  land  re-
 sources.  The  Government  of  Orissa
 have  set  up  one  such  unit  under  some
 Superintending  Engineers.  The  Plan-
 ning  Commission  has  agked  for  a  re-
 port  from  them.  We  are  still  await-
 ing  the  report.

 Shri  Panigrahi:  How  much  water
 potentia]  and  irrigation  facilities  were
 available  from  Hirakug  during  the  first
 and  second  year  of  the  Second  Plan?
 To  what  extent  was  the  State  Govern-
 ment  able  to  utilise  that  potential?

 The  Deputy  Minister  of  Planning
 (Shri  8.  दि,  Mishra):  Up  to  the  end
 of  1957-58,  2°34  lakh  acres  was  the
 total  potential  created  in  the  State.
 Till  the  end  of  ‘1958-59,  the  potential
 expected  to  be  created  is  of  the  order
 of  3°9i  lakh  acres.  So  far  ag  utilisa-
 tion  of  it  is  concerned,  we  do  not  have
 accurate  figures.  We  have  called  for
 them.  We  are  awaiting  their  arrival.

 Shri  Panigrahi;  May  I  know  whether
 this  committee  was  able  to  know  the
 difficulties  which  stand  in  the  way  of
 the  utilisation  of  the  irrigational
 facilities  there?

 Shri  L.  N.  Mishra:  Hon.  Members
 must  be  aware  of  the  fact  that  the
 Planning  Commission  has  set  up  थ
 committee  of  Planning  Commission
 officers  and  State  Government  officers
 to  examine  the  whole  problem  of  the
 utilisation  of  irrigation  facilities  avail-
 able  in  the  different  States.  We  are
 awaiting  the  report  of  that  committee.
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 Shifting  of  Offices  from  Dethi  te
 Rajasthan

 91973,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  details  of  the  offices  to
 be  removed  from  Delhi  to  Rajasthan
 have  been  finalised;  and

 (b)  whether  Government  have  made
 any  independent  investigation  about
 the  suitability  of  the  places  suggested
 by  the  State  Governments?

 The  Deputy  Minister  of  Works,
 Housing  and  Suppiy  (Shri  Anil  K.
 Chanda):  (a)  The  matter  is  under  the
 consideration  of  Government.

 (b)  Yes  Sir;  the  places  to  which  the
 Central  Government  offices  would  be
 moved  are  being  selected  by  the  Gov-
 ernment  of  India  after  careful  con-
 sideration  of  all  relevant  factors,  such
 as  the  proper  functioning  of  an  office
 at  a  particular  place  without  detri-
 ment  to  administrative  efficiency,  the
 availability  of  accommodation  at  that
 place,  easy  accessibility  ete.

 Shri  Harish  Chandra  Mathur:  May  १
 know  whether  the  Government  has
 been  assured  of  accommodation  avail-
 able  in  Rajasthan  and  if  it  is  so,  may
 I  know  what  further  points  are  under
 consideration?

 Shri  Anli  K.  Chanda:  We  have  been
 assured  of  accommodation  of  about
 7,500  sq.  feet  office  accommodation  at
 Jaipur  and  the  Salt  Commission  is
 moving  out  to  that  place.  We  have
 been  told  by  the  Rajasthan  Govern-
 ment  that  accommodation  may  be
 available,  not  from  Government  pro-
 perties,  but  from  palaces  owned  by
 the  States  Maharajas  and  also  by
 jagirdars  at  Jodhpur,  Bharatpur,
 Bikaner  and  Alwar.  We  are  not  quite
 sure  as  yet  of  the  residential  accom-
 modation  which  may  be  available  in
 those  cities.

 Shri  Harish  Chandra  Mathur:  May  I
 know  if  the  Government  is  contem-
 plating  selecting  certain  more  offices  in
 Delhi  for  being  shifted,  and  whether
 the  Cabinet  Committee  which  was  set
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 up  for  this  purpose  is  still  function-
 ing?

 Shri  Anil  K.  Chanda;  Yes,  Sir.  The
 Committee  is  still  functioning,  As
 goon  as  We  are  assured  of  both  office
 accommodation  and  residential  accom-
 modation  being  available,  in  any  out-
 aide  place,  if  it  is  convenient,  Gov-
 ernment  offices  would  move  out.

 Shri  Barish  Chandra  Mathur:  My
 point  is  this.  They  have  given  a  list
 of  certain  offices  which  are  to  be
 shifted.  May  ३  know  if  the  Cabinet
 Committee  which  is  set  up  is  consider~
 ing  certain  other  offices  than  the  list
 which  was  placed  on  the  Table  of  the
 House  and  what  is  the  scope  of  the
 Committee  which  is  functioning?

 Shri  Anil  K.  Chanda:  The  Commit-
 tee,  I  said,  is  still  functioning.  The
 Committee  meets  from  time  to  time  as
 soon  as  we  are  assured  of  aveilability
 of  office  and  residential  accommodation
 in  any  particular  place.  The  Commit-
 tee,  in  consultation  with  the  Ministry
 concerned  discusses  whether,  without
 any  loss  of  efficiency,  without  any  in-
 convenience,  any  particular  office
 could  move  out  of  Delhi.

 Shri  Damani:  A  part  of  the  offices
 of  the  Survey  Department  has  been
 shifted  to  Mount  Abu.  May  I  know
 whether  any  further  offices  are  going
 to  be  shifted  to  Mount  Abu?

 Shri  Anil  K,  Chanda:  As  far  as  I
 know,  at  the  present  moment  we  are
 not  contemplating  moving  out  any
 further  offices  to  Mount  Abu.

 श्री  पद्म  देव  :  क्‍या  मंत्रो  महोदय  को

 मालम  है  कि  शिमला  में  भारत  सरकार  के
 ग्राफिसिस  रहते  थे,  पंजाब  गवनेमेंट  के
 श्राफिसिस  रहते  थे  श्रौर  वे सब  शिफ्ट  हो  गये

 हैं  प्रौर॒  प्ब  वहां  बहुत  सारा  'रिवत
 स्थान  पड़ा  हुआ  है  शोर  लोगों  का  जो  कारो-
 बार  है  वह  भी  बरबाद  हो  रहा  है  ?  यदि  हां,
 तो  क्‍या  शिमला  को  भी  कुछ  ग्राफिंसस  शिफ्ट
 करने  का  विचार  किया  जा  रहा  है  ?

 Mr,  Speaker:  Rajasthan?
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 An  Hon.  Member:  Simla.

 Mr,  Speaker:  We  are  not  concerned
 with  anything  other  than  shifting  of
 offices  to  Rajasthan.

 Shri  Supakar:  May  I  know  the  total
 monthly  rental  value  of  the  places
 which  have  been  reserved  by  the
 Government  of  India  for  shifting  of
 offices  from  Delhi  to  these  places,  but
 which  have  not  been  occupied  for
 some  months  or  years  past?

 Mr.  Speaker:  In  Rajasthan?

 Shri  Supakar:  Yes.

 An  Hon.  Member:  All  places.

 Mr,  Speaker:  All  places  I  will  not
 allow.

 Shri  Supakar:  At  least  tet  the
 figures  for  Rajasthan  be  given.

 Shri  Anil  K.  Chanda:  The  Govern-
 ment  of  India  have  no  accommoda-
 tion  anywhere  in  Rajasthan.  It  is
 only  recently  that  the  Rajasthan  Gov-
 ernment  have  offered  us  some  accom-
 modation  at  Jaipur  which  we  are
 taking  advantage  of,  and  we  will
 move  out  our  office  in  July.

 Shri  Harish  Chandra  Mathor:  May
 I  ask  one  question?

 Mr.  Speaker:  No.  I  have  allowed  a
 number  of  questions.

 Shri  Harish  Chandra  Mathar:  It  is
 exactly  of  Rajasthan  I  am  asking.  It
 is  within  the  scope  of  this  question.

 Mr,  Speaker:  Whenever  the  hon.
 Member  puts  a  question,  either  the
 Minister  is  not  able  to  understand  it
 or  the  question  itself  is  difficult.
 There  is  always  a  supplementary
 question  saying  that  the  hon.  Minis-
 ter  has  not  understood.  Therefore  let
 the  question  be  clear.

 Shri  Harish  Chandra  Mathur:  I  am
 sorry  for  the  lack  of  understanding,
 but  I  may  assure  you  that  I  will  ask
 a  very  simple  question.



 ‘ars  Gral  Answers

 May  I  know  if  the  hon.  Minister  has
 «examined  the  list  which  I  sent  to
 ‘him  giving  the  accommodation  evail-
 able,  particularly  in  Jodhpur?  I  think,
 .Sir,  he  will  understand.

 Shri  Anil  EK.  Chanda:  The  hon.
 ‘Member  sent  to  my  senior  colleague,
 Shri  K.  C.  Reddy,  a  list  of  places
 -which  he  considered  as  available;  we
 have  a  team  of  officers  going  round,

 .and  they  are  making  enquiries  on  the
 spot.

 Industrial  Estates  in  Madras

 #1974,  Shri  Elayaperumal:  Will
 ‘the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  progress  has  been  made  so
 far  in  establishing  Industrial  Estates
 in  Madras  State;  and

 (b)  if  so,  what  amount  was  paid  to
 the  State  Government  by  the  Centre

 ‘both  as  grants  and  loans?

 The  Minister  of  Industry  (Shri
 “Mamubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the

 “House.  [See  appendix  VIII,  annexure
 No.  92.)

 Shri  Elayaperumal;  What  are  the
 -main  industries  which  are  functioning
 in  Guindy  estate?

 Shri  Manubhai  Shah:  Manufacture
 -of  light  tension  switches,  switch-
 boards,  fuses,  contact-breakers,  indus-
 trial  leather,  manufacture  of  hings,
 -hardware  etc.

 Shri  Elayaperumal:  May  I  know  how
 many  industries  have  started  produc-
 tion  in  Guindy  estate?

 Shri  Manubhai  Shah:  It  is  already
 mentioned  in  the  statement.  Out  of
 the  52  factories,  46  have  been  occupied,

 sand  the  construction  of  38  units  is
 going  on.

 Shri  Ramanathan  Chettiar;  What  is
 the  financial  assistance  rendered  by  the

 Centra]  Government  to  the  industrial
 -estate  in  Guindy?
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 Shri  Manubhai  Shzh;  It  is  about  i00
 per  cent.  loan.  In  this  particular  case
 it  is  Rs.  6  lakhs.  When  it  is  comple-
 ted,  it  will  be  about  Rs.  70  lakhs.

 Shri  Elayaperumal:  May  I  know
 how  many  more  industrial  estates  are
 proposed  to  be  put  up  during  the
 Second  Plan  period,  and  the  location
 of  each?

 Shri  Manubhai  Shah:  About  03  big
 industrial  estates  and  50  rural  indus-
 trial  estates  under  the  Second  Plan  at
 a  cost  of  Rs.  5  crores.

 Mr.  Speaker:  Hon.  Member  wants  to
 know  about  Madras  State  evidently.

 Shri  Manubhaj  Shah:  Just  now  we
 have  sanctioned  eight,  anq  perhaps
 four  more  will  go  forward.

 Shri  Tangamani;  In  the  statement
 that  has  been  placed  on  the  Table,  we
 find  that  26  factory  units  are  going  to
 be  set  up  in  all,  and  54  units  have  al-
 ready  been  completed.  May  I  know
 what  assistance  is  going  to  be  given
 for  the  completion  of  the  balance  of
 nearly  75  units,  and  in  particular  what
 assistance  by  way  of  loan  and  grant
 is  going  to  be  given  to  Madura  for
 which  no  specific  assistance  has  been
 given  during  the  year  1957-58?

 Shri  Manubhai  Shah:  As  far  as
 Guindy  is  concerned—I  thought  the
 first  question  was  about  Guindy  estate.

 Shri  Tangamani;  Not  about  Guindy.

 Mr.  Speaker:  He  wants  Madura  only.

 Shri  Tangamani:  In  the  statement
 we  find....

 Mr.  Speaker:  The  hon.  Member  re-
 ferred  to  Madura.  Once  again  why
 should  there  be  an  explanation?  Any
 particular  details  about  Madura?

 Shri  Manubhal  Shah;  If  the  hon.
 Member  wents  for  Madura,  the  con-
 struction  work  of  six  has  started,  and
 the  total  assistance  to  be  given  is  about
 Re,  35  lakhs.
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 Shri  Tangamani:  I  wanted  to  know
 another  point.  What  is  the  total
 assistance  which  is  going  to  be  given
 for  the  construction  of  the  balance
 of  nearly  75  units,  for  which  work  has
 already  started  in  1957-58?

 Shri  Manubhai  Shah;  75  in  Guindy
 estate?

 Shri  Tangamani:  Not  only  in
 Guindy,  but  in  Madras  State  in  eight
 centres  various  factory  units  are  going
 to  be  set  up.  The  number  of  units
 that  are  going  to  be  set  up  according
 to  the  statement  5  126.  Already  54
 units  have  been  completed.  I  would
 like  to  know  how  much  money  is  going
 to  be  set  apart  by  way  of  loan  and  by
 way  of  grants  for  the  year  1958-59,
 because  the  statement  only  gives  for
 the  years  1955-56,  1956-57,  and  1957-
 58.

 Shri  Manubhai  Shah:  Out  of  Rs.  795
 lakhs  for  Industrial  Estates  for  Madras
 State  in  the  Second  Plan  about  Rs.  20
 lakhs  will  be  spent  in  1958-59.

 Consumption  of  Coir  and  Coir
 Products

 919715.  Shri  Kumaran:  Will  the
 Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  pro-
 gress  so  far  made  by  the  Coir  Board
 and  Government  in  their  programme
 of  increasing  the  internal  consumption
 of  coir  and  coir  products?

 The  Minister  of  Industry  (Siti
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.  (See
 appendix  VIII,  annexure  No.  93.]

 Shri  Kumaran:  It  is  said  in  the
 statement  that  the  use  of  coir  mats  and
 mattings  has  been  recommended  by
 this  Ministry  to  other  Ministries  of
 the  Government  of  India  and  to  all
 State  Governments.  If  my  informa-
 tion  is  correct,  this  recommendation
 was  made  by  this  Ministry  some  two
 years  ago.  May  I  know  how  far  this
 recommendation  has  been  accepted  by
 the  other  Ministries  of  the  Govern-
 ment  of  India  and  the  State  Govern-
 rsents?
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 Shri  Manubhai  Shah:  Practically  all
 the  Ministries  as  also  the  State
 Governments  have  accepted  the  Policy of  giving  very  favourable  considera-
 tion  to  the  purchase  of  coir  mattings and  coir  products.

 Shri  V.  P.  Nayar:  It  is  understood
 that  this  recommendation  is  two  years
 old  but  one  does  not  find  any
 coir  floor  furnishing,  either  mats  or
 mattings,  in  the  huge  buildings  which
 the  Government  of  India  have  put  up
 in  Delhi,  for  example  the  Asoka  Hotel
 or  Janpath  or  Krishi  Bhavan.  I  want
 to  know  the  total  value  of  the  pur-
 chases  of  the  Central  Government
 through  the  W.H.S.  Ministry  or  any
 other  Ministry  of  coir  mats  and  mat-
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 Shri  Manubhal  Shah:  As  far  as  such

 details  are  concerned,  I  do  not  think
 the  statistics  would  be  available,  but
 I  will  attempt  to  find  out  from  the
 W.H.S.  Ministry  if  they  have  main-
 tained  such  separate  records.

 Rebate  on  Tea  Duty
 #1977,  Shri  Jinachandran:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  Ceylon  Government’s  decision
 to  give  relief  to  the  low  priced  teas
 meant  for  export  by  granting  rebate
 on  tea  duty  on  a  graded  sale;  and

 (b)  if  so,  what  steps  Government
 are  going  to  take  to  enable  Indian  tea
 to  compete  favourably  with  Ceylonese
 tea  in  foreign  markets?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  Government  of  Ceylon
 have  issued  a  communique  introduc-
 ing  a  scheme  of  rebate  on  duty  to  be
 allowed  to  producers  of  lower  priced
 teas.  The  question  of  sustaining  the
 inherent  strength  of  Indian  tea  in  the
 world  market  is  under  our  considera-
 tion.

 Shri  Jinachandran:  May  I  know  the
 amount  of  contribution  made  by  India
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 to.  the  Internationa)  Tea  Board  for
 propaganda?  Has  this  Board  in  any
 way  helped  us  in  our  export  trade?

 Shri  Satish  Chandra:  There  is  no
 eontribution  at  present.  We  are  not
 members  of  the  International  Tea
 Board.  We  have  ceased  to  be  Mem-~
 bers.  I  think  for  two  years  we  have
 not  been  Members.

 Shri  Jinachandran:  May  I  know  to
 what  extent  our  export  trade  has
 fallen  during  the  last  six  months?

 Shri  Satish  Chandra:  I  will  require
 notice  for  that  question  to  give  exact
 figures.  There  has  been  some  reduc-
 tion  in  our  exports,  but  I  have  said
 several]  times  in  this  House  before  that
 there  are  fluctuations  from  month  to
 month  and  year  to  year,  and  we  can-
 not  judge  our  total  exports  by  taking
 a  month  or  a  period  of  months  into
 account.  It  is  only  by  looking  into  a
 longer  period  that  we  can  come  to  a
 conclusion.

 Shri  Rameshwar  Tantia:  In  March
 and  early  April  the  hon.  Finance
 Minister  as  well  as  the  Commerce  end
 Industry  Minister  told  the  House  that
 they  were  considering  export  duty  on
 common  duty.  Since  the  tea  season
 has  come,  may  I  know  whether  the
 Government  wil]  announce  its  policy
 goon?

 Shri  Satish  Chandra:  The  matter  is
 under  active  consideration,  and  we
 hope  to  arrive  at  a  decision  very  soon.

 Shri  ्,  C.  Borooah:  Is  it  a  fact  that
 to  give  relief  to  common  tea  producers,
 all  teas  selling  at  or  under  Rs.  1:50,
 per  pound  at  Colombo  auctions,  the
 Ceylon  Government  are  giving  a  re-
 bate  to  the  extent  of  60  cents  per
 pound,  and  to  make  up  the  resultant
 loss,  they  have  increased  the  export
 duty  on  high  price  tea  from  65  to  70
 cents  per  pound?

 Shri  Satish  Chandra:  It  is  not  cor-
 rect  to  say  that  only  high  price  teas
 are  to  pay  70  cent.  All  teas  are  to
 pay  70  cents  as  export  duty.  But  the
 common  teas  are  to  be  given  a  rebate
 equal  to  the  difference  between  one
 rupee  and  fifty  cents  and  the  lower
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 price  fetched  by  them,  with  a  max-
 mum  of  50  cents.

 Shrimati  Mafida  Ahmed:  In  view  of
 the  fact  that  the  heavy  export  duty
 levied  on  tea  is  causing  a  stumbling
 block  in  our  competition  with  other
 countries,  may  I  know  the  reason  why
 Government  are  sticking  to  the  exist-
 ing  export  duty?

 Shri  Satish  Chandra:  As  I  said,  the
 matter  is  under  consideration.  Ex-
 port  duties  are  not  peculiar  to  India.
 They  are  being  charged  in  Ceylon  also.

 Shri  Ramanathan  Chettiar:  In  view
 of  the  fact  that  the  offteke  of  tea  is
 coming  down  in  the  United  Kingdom,
 and  in  view  also  of  the  fact  that  Indo-
 nesia  is  competing  with  Indian  tea
 along  with  Ceylon,  may  I  know  what
 steps  Government  will  take  to  give
 relief  to  the  industry  in  order  to  earn
 more  by  way  of  exports?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Ags  my  colleague  has  just  now  said,
 the  question  of  relief  is  under  the  ac-
 tive  consideration  of  the  Finance
 Ministry,  and  I  hope  an  announcement
 would  be  made  very  soon.

 What  I  want  to  tell  the  House  is  that
 besideg  concentrating  on  exports  to
 U.K.  or  U.S.A.,  who  have  also  to  tackle
 new  grounds.  We  want  to  cover  other
 countries  also,  and  try  to  increase  our
 exports  to  those  countries.  With  that
 point  of  view,  it  is  now  proposed  to
 send  a  delegation  of  tea  experts  and
 tea  producers  to  Russia,  East  Germany
 and  Poland  etc.  We  want  that  dele-
 gation  to  go  to  these  countries  before
 the  end  of  the  next  month.  So,  I  hope
 it  would  thus  be  possible  to  promote
 our  exports  in  so  far  as  tea  is  con-
 cerned.

 Shri  P.  0.  Borooah:  May  I  know
 whether  it  is  a  fact  that  to  discourage
 bad  teas  coming  into  the  market,  the
 Ceylon  scheme  provides  no  rebate  for
 the  teas  which  fetch  a  price  of  less
 than  50  cent.  per  Ib.?
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 Shri  Satish  Chandra:  Yes,  it  provides
 Mo  rebate  for  those  teas  which  fetch
 less  than  60  cents  a  Ib.,—  not  50  cents.

 Shrimati  Mafida  Ahmed:  In  view  of
 the  fact  that  since  the  termination  of
 the  Internationa)  Tea  Agreement,
 Indian  tea  has  entered  into  severe
 competition  in  foreign  markets,  may  I
 know  whether  any  efforts  are  being
 made  to  get  the  agreement  rencwed  in
 the  long-term  interests  of  the  tea  in-
 dustry  in  India?

 The  Minister  of  Commerce  (Shri
 Kanungo);  It  is  not  correct  that  the
 export  of  tea  has  dropped  down  after
 the  end  of  the  agreement.  In  fact,  it
 has  increased  considerably  in  certain
 years.  Apart  from  that,  we  are  try-
 ing  to  have  an  agreement  with  the
 main  tea-producing  countries  for  the
 purpose  of  collaboration,  but  we  have
 not  succeeded  yet.

 Shri  Tyagi:  May  I  know  whether
 any  efforts  are  being  undertaken  by
 Government  to  improve  the  condition
 of  tea  gardens  in  India?

 Mr,  Speaker:  This  question  relates  to
 rebate  on  tea  duty.

 Shri  Kanungo:  We  are  organising
 a  Development  Department  with  the
 Tea  Board  to  look  after  the  technical
 side  of  it.

 Shri  Tyagi:  May  I  know  the  average
 foreign  exchange  earned  every  year
 from  the  tea  trade,  and  also  whether
 the  bulk  of  the  export  of  tea  igs  in  the
 hands  of  foreign  firms?

 Mr.  Speaker:  Anything  can  be  asked
 on  any  question  relating  to  tea.  This
 question  relates  only  to  rebate  on  tea
 duty.

 Shri  Tyagi:  It  is  a  question  of  com-
 petition  in  trade.

 Mr.  Speaker:  True;  but  shall  we
 have  a  general  discussion  on  the  pru-
 gress  of  the  tea  industry?

 Shri  Tyagi:  This  is  a  matter  of  com-
 petition  with  other  countries.  We
 are  keen  to  see  that  our  foreign  ex-
 change  earning  do  not  go  down.

 Mr.  Speaker:  Next  question.
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 Manufacture  of  Pre-stressed
 Concrete  Poles

 *1978.,  Shri  Yajnik:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  instructions  are  being
 given  to  the  Central  Public  Works
 Department  to  buy  pre-stressed  con-
 crete  poles  from  the  Hindustan  Hous-
 ing  Factory;

 (b)  whether  it  is  a  fact  that  some
 State  Governments  including  the
 Uttar  Pradesh  are  importing  such  and
 similar  steel  poles  though  the  Factory
 can  produce  far  more  poles  than  it  is
 doing  now;

 (९)  the  number  of  concrete  and  steel
 poles  imported  into  this  country  dur-
 ing  the  last  5  years  and  the  value
 thereof;  and

 (d)  the  number  of  pre-stressed  con-
 crete  poles  produced  by  the  Company
 and  the  maximum  number  that  can  be
 produced  by  it  within  the  installed
 capacity?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Instructions  were  issu-
 ed  in  May  957  to  all  departments  of
 Centra}  Government,  including  of
 course  the  C.P.W.D.,  that  they  should
 obtain  their  requirements  of  articles
 manufactured  by  Hindustan  Housing
 Factory  from  it.  Pre-stressed  con-
 crete  poles  are  one  such  item.

 (b)  and  (c).  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House  in  due  course.

 (ad)  In  all  33,000  pre-stressed  con-
 crete  poles  were  produced  upto  the
 end  of  March  1958,  It  can  produce
 upto  30,000  poles  per  annum.

 Shri  Yajnik:  May  I  know  whether  it
 is  a  fact  that  thousands  of  steel  poles
 are  still  being  imported  in  India,  in
 spite  of  the  fact  that  the  Government’s
 own  factory  can  supply  more  concrete
 poles  that  can  serve  the  same  purpose?
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 Shri  Anil  K.  Chanda:  I  believe  the
 ‘Madhya  Pradesh  Government  and  the
 Uttar  Pradesh  Government  have  been
 trying  and  have  called  for  tenders  for
 the  supply  of  tubular  steel  poles
 which  are  imported  from  abroad.  We
 have  drawn  the  attention  of  these  two
 State  Governments  that  the  pre-stres-
 sed  poles  can  serve  the  purpose  of
 these  tubular  poles;  and  I  myself  have
 actually  written  a  personal  letter  to
 the  Minister  in  the  Uttar  Pradesh
 Government.

 Art  Silk  kedustry
 #1979,  Shri  Daljit  Singh:  Will

 the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  art
 silk  industry  in  Surat  is  facing  partial
 closure  owing  to  shortage  of  yarn;

 (b)  whether  any  representation  has
 been  made  by  the  weavers;  and

 (c)  if  so,  the  action  Government
 propose  to  take  in  this  regard?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  So  far  no  notice  of
 closure  of  any  unit  in  Surat  has  been
 received.

 (b)  Yes,  Sir.

 (c)  A  scheme  for  the  distribution  of
 indigenous  art  silk  yarn  has  been
 evolved,  and  the  effect  of  this  scheme
 is  under  observation.

 Shri  Daljit  Singh:  May  I  know
 whether  there  was  decrease  in  the
 import  of  art  silk  yarn  during  last
 year?

 Shri  Kanungo:  I  could  not  hear  the
 question.

 Mr.  Speaker:  He  wants  to  know
 whether  there  was  any  increase  in
 the  import  of  art  silk  yarn  during
 last  year.

 Shri  Kanungo:  No;  it  has  been
 severely  curtailed.

 Shri  Damani:  May  I  know  the  total
 production  of  art  silk  yarn  in  the
 country,  and  what  quantity  out  of  it
 has  been  fixed  for  handloom  weavers?
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 The  Minister  of  Industry  (Shri
 Mannubhai  Shah):  About  25  million  Ibs,
 of  yarn  are  produced  in  the  country.
 As  far  as  allocation  separately  to
 handloom  weavers  is  concerned,  it  is
 not  separately  allocated.  The  Textile
 Commissioner  makes  the  apportion-
 ment  out  of  the  imported  plus  the
 indigenous  yarn.

 सेठ  गो खिस्व  वास  :  जहां  तक  ज्ार्
 सिल्क  का  सम्बन्ध  है,  क्या  हमको  आर्ट
 सिल्क  बाहर  से  भी  मंगाने  की  जरूरत  पड़रो
 है?

 शी  कातूसंधो  :  बाहर  से  मंगातो  पढ़ती
 है  क्योंकि  हमारे  यहां  बहुत  कम  होती  है  ।

 सेठ  गोविन्द  दास  :  क्‍या  आर्ट  सिल्क
 इतनी  जरूरो  चोज़  है  कि  हम  इसको  इस
 देश  में  मंगाने  की  ज़रूरत  समझें  ?

 श्री  भनभाई  शाह  :  देश  को  सेकेन्ड
 फाइव  इगर  प्लैन  में  जो  जरूरत  है  उस  का
 पर्,  ८५५  मिलियन  पाउंड  का  अ्रत्दाजा
 लगाया  गया  है  शीर  टार्गेट  जो  फिक्स  किण
 गया  है  वह  too  मिलियन  पाउंड  का  है  |
 ६  नई  यूनिट्स  को  लाइमेंस  दिया  गया  है
 बोर  १६५४८  के एल्‍्ड  तक  साढ़े  दस  मिलियन
 पाउंड  प्रोडक्शन  होगा  और  RELE-Eo
 तक  २०  मिलियन  पाउंड  शरीर  हूंगा  ।  इसे
 मिला  कर  दो  साल के  श्रन्दर  इमका  प्रोडबदान
 तकरीबन  ६०  मिलियन  पोड  हो  जायेगा  ॥

 Shri  Daljit  Singh:  May  I  know  the
 quantity  imported  in  १956  and  19577

 Shri  Kanungo:  During  January-
 Sune,  ‘1957,  it  was  to  the  tune  of  Rs.  5
 crores;  and  during  July-September,
 ‘1957,  it  was  to  the  tune  of  Rs.  2  crores.
 For  1956,  I  have  not  got  the  figures.

 Shri  Shankaraiah:  May  I  know
 whether  it  has  come  to  the  notice  of
 Government  that  on  account  of  scar-
 city  of  art  silk  yarn,  many  of  the
 handloom  weavers  have  been  thrown
 out  of  employment  and  have  been
 suffering,  and  if  so,  what  steps  have
 been  taken  in  this  regard?
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 Shri  Kanunge:  As  |  have  said,  there
 is  severe  shortage  of  this  commodity,
 and  there  are  bound  to  be  difficulties
 for  several  parties.

 Shri  Shankaraiah:  May  I  know  what
 steps  have  been  taken?

 Shri  Kanungo:  We  have  got  to  be
 contented  with  the  reduced  use  of
 this  particular  material.

 Stock  of  Cloth

 *98l.  Shri  Ghosal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  accumulation  of
 stocks  in  cotton  textiles  has  been  re-
 duced  after  the  scaling  down  of  the
 excise  duties;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  unsold  stocks  with  the  mills
 have  come  down  from  3,50,500  bales
 on  I5th  March,  3958  to  3,32,100  bales
 on  12th  April,  ‘1958,

 Shri  Ghosal;  In  view  of  the  fact  that
 stocks  have  come  down,  are  Govern-
 ment  thinking  of  asking  mills  which
 have  been  closed  to  reopen  and  work
 in  full  strength?

 Shri  Kanungo:  Many  of  the  mills
 have  been  closed  for  very  different
 reasons.  I  hope  after  the  momentum
 of  the  depletion  of  stocks  comes  in,
 more  mills  will  reopen.

 Shri  Damani:  May  I  know  what  is
 the  sold  and  unsold  stock  with  mills
 in  medium,  fine  and  super-fine  variet-
 ies  upto  3lst  March,  19587,

 Mr.  Speaker:  The  hon.  Member  will
 table  a  separate  question.  I  am  not
 going  to  allow  it  now.  It  will  take
 a  lot  of  time  to  reply.

 Shri  Damani:  The  stocks  have  gone
 down.

 Mr.  Speaker:  I  agree  the  hon.  Mem-
 ber  wants  the  information.  He  is  in
 the  trade  also.  But  he  must  table
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 a  separate  question,  This  cannot  be
 got  through  a  supplementary.

 Shri  Kanungo:  I  may  say  that  these
 figures  are  available  in  published  pub-
 lications.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  Government  are  aware
 of  the  fact  that  in  spite  of  the  fact
 that  stocks  are  going  down,  many  of
 the  upcountry  mills,  in  Kanpur  and
 other  places,  manufacturing  medium
 and  coarse  cloth  are  still  closing  down
 partially  or  totally?  If  so,  do  Gov-
 ernment  propose  to  do  something  In:
 the  matter?

 Shri  Kanungo:  I  have  _  repeatedly:
 said  that  the  present  steps  which:
 have  been  taken  have  got  to  be  watch-
 ed  for  their  effects.  Some  time  will
 be  taken  for  the  momentum  to  gather..

 Strike  by  Bank  Employees

 t
 f  Shri  Muhammed  Elias:

 hri  S.  M.  Banerjee:
 #2983.  Shri  Tangamani:

 Shri  Prabhat  Kar:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Labour  amd’
 Employment  be  pleased  to  state:

 (a)  whether  2000  employees  of”
 Indian  Bank  employed  in  20  offices
 in  South  India  have  gone  on  strike:
 from  the  3500  April,  1958;

 (b)  if  so,  what  are  their  demands;
 and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):

 (a)  The  employees  of  the  Indian
 Bank  Ltd.  Madras  and  its  branches  in
 other  States  went  on  strike  from  5th
 April,  1958.

 (b)  The  employees  demanded  that
 six  months  and  five  months  pay
 should  be  paid  as  bonus  for  the  yeams:
 4956  and  957  respectively.
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 (c)  As  a  result  of  an  agreement  en-
 tered  into  between  the  bank  and  the
 employees’  union  on  the  17th  April,
 1958,  the  strike  was  called  off  on  the
 8th  April,  1958.

 Shri  Muhammed  Elias:  May  I  know
 what  are  the  terms  of  the  agreement?

 Shri  L.  N.  Mishra:  The  main  term
 of  the  agreement  is  that  both  the
 parties  agree  to  apply  jointly  to  the
 appropriate  authority  to  refer  the  dis-
 pute,  viz.,  quantum  of  bonus  payable
 for  ‘1956,  to  a  tribunal  for  adjudica-
 tion,

 Strike  Notice  by  Mazdoor  Union,
 Jamshedpur

 Shri  ratgaman’
 Shri  8.  M.  Banery”:

 |  Shri  Muhammed  Eltas
 Shri  Prabhat  Kar
 Shri  Panigrahi:
 Shri  Vajpayee:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Mazdoor  Union,
 Jamshedpur  has  served  a  strike  notice
 on  the  I5th  April,  958  on  Tata  Iron
 and  Steel  Company;

 1984,

 (b)  if  so,  whether  the  notice  has
 expired  on  the  28th  April,  ‘1958;

 (०)  the  demands  of  the  workers;  and
 (d)  the  steps  taken  by  Government

 tto  avert  this  impending  labour  unrest?

 The  Deputy  Minister  of
 <Shri  Abig  All):  (a)  Yes.

 Labour

 (b)  The  notice  indicated  that  the
 ‘union  proposed  to  call  a  strike  on  or
 after  the  30th  April,  1958.

 (c)  5  demands,  the  more  important
 of  which  are  revision  of  wage  struc-
 ture,  dearness  allowance,  construction
 ‘of  more  quarters,  gratuity  and  recog-
 nition  of  the  Union.

 (d)  Industrial  relations  concerning
 his  industry  are  within  the  state
 sephere.

 3  MAY  ४988

 Shri  Tangamani:  May  I  know  whe-
 ther  a  deputation  consisting  of  the
 General  Secretary  of  the  A.LT.U.C.,
 Shri  Kedar  Das,  M.L.A.,  General  Sec-
 retary  of  the  Jamshedpur  Mazdoor
 Union  and  Ali  Amjad  Ali  of  the
 J.M.U.  met  the  Labour  Minister,  Shri
 Nanda,  on  the  25th  March,  and  if  so,
 what  was  the  reply  given  to  it  on  this
 issue?

 Shri  Abid  Ali:  I  do  not  know  the
 exact  date  of  the  meeting  or  the  names
 of  the  persons  who  met  him.  But  I
 know  that  some  representatives  met
 the  Labour  Minister  in  this  connec-
 tion,  and  whatever  was  communicated
 by  them  was  sent  to  the  Government
 of  Bihar.

 Shri  Tangamani:  Are  Government
 aware  of  the  fact  that  the  Jamshedpur
 Mazdoor  Union,  affiliated  to  the  All
 India  Trade  Union  Congress,  has  got
 a  membership  of  more  than  25,000  and
 this  Union  is  not  recognised,  recogni-
 tion  being  given  to  only  8  small
 Union?  Is  it  also  a  fact  that  recogni-
 tion  of  this  Union  is  one  of  their  main
 demands.

 Shri  Abig@  Ali:  That  is  true.  The
 Union  wants  recognition,  and  it  claims
 a  membership  which  is  very  much
 exaggerated.  With  regard  to  the
 latter  part  of  the  question....

 Shri  Tangamani:  Was  it  checked  up?
 Mr.  Speaker:  Let  him  answer  the

 question.
 Shri  Tangamani:  He  says  it  is  exag-

 gerated.
 Mr.  Speaker:  Merely  because  he  says

 it  is  exaggerated,  should  he  be  inter-
 rupted?  Does  the  hon.  Member  mean
 to  say  that  for  every  word  there  ought
 to  be  an  interruption.  Is  it  not  open
 to  him  to  say  that  it  is  exaggerated?
 Why  should  the  hon.  Member  be  im-
 patient?

 Shri  Tangamani:  Let  him  continue.
 I  have  no  objection.

 Mr.  Speaker;  He  will  patiently  hear
 what  the  hon.  Minister  says.  Nobody
 brings  a  sword  into  the  House  and
 goes  on  fighting.
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 ‘@hri  Abid  All:  With  regard  to  the
 @econd  part  of  the  supplementary
 question,  the  information  of  the  hon.
 Member,  that  the  other  Union  has  a
 smali  membership,  is  absolutely  in-
 correct.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  of  India  actually
 tested  the  membership  through  the  re-
 turng  sent  to  the  Commissioner  of
 Labour  or  whether  they  tested  it  by
 any  kind  of  ballot  in  the  presence  of
 the  Commissioner  of  Labour?

 Shri  Abid  Ali:  It  should  be  known
 to  the  hon.  Member  that  the  A.LT.U.C.
 has  failed  to  submit  the  list  of  its
 affiliated  Unions  ag  on  38४  March,
 1987.  We  have  been  writing  to  it  for
 38  months  to  send  a  list  of  its  mem-
 bership  claim.  But  even  up  to  this
 time,  we  have  not  received  the  infor-
 mation.

 Shri  Tangamani:  My  question  is
 whether  Government  have  got  the  in-
 formation  from  the  Labour  Commis-
 sioner  to  whom  return  has  been  sub-
 mitted  by  the  Jamshedpur  Mazdoor
 Union.

 Shri  Abid  AU:  Whenever  returns
 are  received,  verification  is  done,  and
 the  returns  received  for  the  earlier
 year  have  been  verified;  on  that  basis,
 I  am  making  this  statement.

 Shri  Palaniyandy:  May  I  know  if  it
 is  not  a  fact  that  there  is  already  an
 industrial  truce  between  the  other
 Union  which  is  not  connected  with  the
 ALT.U.C.,  and  the  management?

 Shri  Abid  AH:  Industrial  relations  in
 Jamshedpur  have  been  very  happy
 and,  as  is  apparent  from  the  question
 of  the  hon.  Member,  some  parties  are
 ‘very  much  interested  in  this  matter;
 they  are  not  happy  that  there  is  truce
 amd  peace.

 Shri  K.  N.  Pandey:  Is  it  a  fact  that
 this  strike  notice  is  more  due  to  politi-
 eal  reasons  than  to  economic  reasons?
 If  90,  will  the  Ministry  take  such  steps
 as  will  discourage  this  mentality  at  a
 time  when  the  country  is  in  need  of
 द... अ  production?
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 Shri  Abid  Ali:  I  have  already  repll- ed  to  the  first  part  of  the  question. As  for  the  second  part,  it  would  be

 more  appropriate  if  non-official  agen-
 cies  explained  to  the  workers  the
 correct  position  and  the  designs  of
 some  political  parties.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  attention  of  Government  has
 been  drawn  to  a  statement  which  ap-
 peared  in  the  Statesman  dated  Feb-
 ruary  4,  ‘1958,  that  this  discontent
 arises  because  of  the  rise  in  the  prices
 prevalent  in  Jamshedpur?  In  view  of
 the  fact  that  one  of  the  demands  is
 increased  wage,  and  increase  in  dear-
 ness  allowance  which  has  been  fixed
 in  ‘1951,  has  the  question  of  increased
 dearness  allowance  and  _  recognition
 been  referred  to  the  tribunal  as  per
 the  Industrial  Disputes  Act?

 Shri  Abid  Ali:  There  has  been  some
 increase  in  the  dearness  allowance.
 But  as  the  hon.  Member  also  knows,
 there  is  already  a  board  appointed.
 Representatives  of  the  employers  and
 employees  are  investigating  this
 matter;  much  of  the  work  has  already
 been  covered  and  report  should  be
 expected  soon.

 Shri  Prabhat  Kar:  As  strike  notice
 is  served  in  an  important  sector  of
 industry,  namely,  steel  industry,  will
 the  Central  Government  use  their
 good  offices  to  see  that  a  settlement  is
 arrived  at  between  the  management
 and  labour?

 Shri  Abid  Ali:  Of  course,  it  is  an  im-
 portant  industry—very  much  import-
 ant.  We  have  drawn  the  attention  of
 the  State  Government.  But,  if  some
 parties  are  determined  to  create  trou-
 ble  where  none  exists,  then,  neither
 the  Central  Government  nor  the  State
 Government  can  be  of  much  assistance.

 Development  of  Salt  Industry
 in  Madras

 #1985.  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  any
 scheme  or  proposal  for  the  develop~
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 ment  of  Salt  Industry  in  Madras  is
 now  under  consideration  of  the  Salt
 Advisory  Board  of  the  Government  of
 India?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Yes,  Sir.  A  scheme
 for  the  development  of  the  Vedaran-
 yam  swamp  in  the  State  of  Madras
 for  the  manufacture  of  salt  and
 gypsum  on  an  integrated  basis  as  a
 long  range  project  is  under  examina-
 tion.  The  Central  Advisory  Board  for
 Salt  is  of  opinion  that  a  detailed
 survey  of  the  swamp  area  will  be
 necessary  to  assess  the  economics  of
 the  scheme.

 Shri  Elayaperumal:  May  I  know
 whether  any  attempt  has  been  made
 to  organise  the  workers  in  the  salt  in-
 dustry  in  the  co-operative  sector?

 Shri  Manubhai  Shah:  That  is  the
 present  policy  of  the  Salt  Department.
 We  want  to  encourage  more  salt  co-
 operatives  so  that  the  areas  which  are
 isolated  can  form  a  bulk  and  produc-
 tion  May  improve  in  quality.

 Shri  Elayaperumal:  May  I  know
 whether  any  loan  or  aid  has  been
 given  to  the  Porto  Novo  salt  factory
 for  improvement?

 Shri  Manubhai  Shah:  As  the  House
 is  aware,  a  very  large  amount  of
 money  is  being  spent.  But,  now  that
 the  committee  which  has  recently  been
 appointed  is  specifically  entrusted  with
 the  task  of  allocating  more  money  for
 the  co-operatives,  it  will  go  into  it.

 Mr.  Speaker;  Question  Hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Fertilizer  Factory  in  Andhra
 Pradesh

 Shri  T.  8,  Vittal  Rao:
 1982.  Shri  Nagi  Reddy:

 Shrimati  Parvathi  Krishnan;
 Will  the  Minfster  of  Commerce  and

 Industry  be  pleased  to  state:
 fa)  whether  it  is  a  fact  that  the  Gov-

 ernment  of  Andhra  Pradesh  has

 Zz  MAY  3858  Written  Answere  72832

 approached  the  Governmentor  India
 for  permission  to  set  up  a  fertiliser
 factory  in  the  private  sector  at  Kotha-~
 gudam;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Industry  (Shri
 Manubhali  Shah):  (a)  and  (b).  Apart
 from  expressing  a  general  desire  to
 have  a  fertiliser  factory  in  Andhra
 Pradesh,  that  Government  has  not  ap-
 proached  for  permission  to  set  up  any
 specific  factory  in  the  private  sector.
 Establishment  of  fertiliser  factories  in
 the  private  sector  like  any  other  in-
 dustry  has  to  be  licensed  under  the
 Industries  (Development  and  Regula-
 tion)  Act.

 For  enabling  the  capacity  for  ferti-
 lisers  being  stepped  up  rapidly,  the
 Central  Government  have  been  advis-~-
 ing  some  of  the  State  Governments
 including  Andhra  Pradesh  as  well  as
 private  parties  that  if  any  party  brings
 forward  a  proposal  to  establish  a  fac-
 tory  at  a  suitable  place  (Kothagudam
 would  be  one  such  place),  the  Centra)
 Government  would  6e  prepared  to
 examine  and  consider  it,  provided  the
 party  puts  forward  an_  acceptable
 scheme  for  raising  both  internal  re-
 sources  and  foreign  exchange  required
 for  plant  and  machinery.

 Displaced  Mortgagees
 *1976,  Pandit  Thakur  Das  Bhargava:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  any  persons  who  have
 mortgagees  in  possession  of  land  in
 Pakistan  for  more  than  60  years  and
 whose  claims  were  verified  after  952
 have  been  ordered  to  be  paid  rehabili-
 tation  grants;

 (b)  whether  such  persons  are  entitl-
 ed  to  bid  at  auction  of  evacuee  or  poo!
 properties;  and

 (c)  if  not,  how  their  claims  are  pro-
 posed  to  be  paid?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Where  a
 mortgagee  proved  that  he  had  acquir-
 ed  proprietary  rights  because  of  60
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 year’s  possession  and  the  right  of  the
 mortgagor  to  redeem  had  been  ex-
 tinguished,  his  claim  was  verified  as
 owner  of  the  land  and  not  as  a  mortg-
 agee.  Once  a  claim  was  verified  in
 favour  of  the  claimant  as  an  owner,
 he  was  entitled  to  receive  compensa-
 tion  like  other  claimants  and  had  also
 the  right  to  bid  at  auctions  for  pro-
 perties  in  the  compensation  pool.

 (c)  Does  not  arise.

 भारतीय  कपड़े  का  निर्यात

 शी  शामर *  ६८०.
 गेद्श्नी  हेस  बरझा  :

 क्या  या  राज्य  तथा  उच्चोग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  बर्मा,  सिगापुर  ओर  इण्डोनशिया
 आदि  देझ्नों  में  भारत  के  बने  कपडे  की  खपत
 क्रमदा:  घटते  जाने  के  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  उक्त  द्ज्नों  में  भारत
 बने  कपड़े  का  स्थान  चोन  तथा  जापान
 बने  कपड़े  ने  ले  लिया  है  ;  और

 मे
 मे

 (ग)  १६५७  में  दक्षिण-पूर्व  एशिया
 बाजार  में  भारत  में  बने  कपड़ं  की  खपत
 कितनी  कमो  हुई  है  ?

 बारिस्य  संत्रो  (क्रो  कानूनगो):  (क)
 से  (ग)  एक  विवरण  सभा  की  मेज  पर  रखा
 जाता  है  |  [दिखिय  परिशिष्ट  ८,  भनुबन्थ
 संक्या  ्

 म
 जा

 Housing  Programme  in  Delhi

 Shri  S.  M.  Banerjee:
 Shri  Tangamani:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 housing  programme  for  Central  Gov-
 emment  Employees  in  Delhi  has  been
 cut;

 #1986.

 (b)  if  so,  to  what  extent;  and

 (e)  the  reasons  for  the  same?
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 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Plans  and  Prospects  of  Social  Welfare
 in  India

 Shri  Sanganna:
 Shrimati  Na  Palchoudhuri:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 *1987,

 (a)  whether  it  is  a  fact  that  a  co-
 ordinated  and  comprehensive  review
 of  social  welfare  activities  of  the
 different  Ministries  of  the  Govern-
 ment  of  India,  the  State  Governments
 and  the  non-official  organizations  is
 proposed  to  be  made  in  the  form  of
 a  book  entitled  ‘Plans  and  Prospects
 of  Social  Welfare  in  India’  ‘1951-61;

 (b)  if  so,  the  time  by  which  it  will
 be  ready;  and

 (c)  whether  it  will  be  published  in
 all  the  regional  languages?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes  Sir.

 (b)  It  is  expected  to  be  ready  by
 August,  1959.

 (९)  No  Sir.

 Import  of  Newsprint

 #1988,  hri  Kumaran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  newspapers  experience  diffi-
 culties  due  to  defective  licensing
 procedures  for  the  import  of  news-
 print;  and

 (०)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  VIII,  annexure  No.
 95.)
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 Autenomeous  Body  for  Dandakaranya

 91969.  Shri  Sanganna:  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  260
 on  the  9th  November,  3957  and  state:

 (a)  whehter  the  proposal  for  creat-
 ing  an  autonomous  body  for  Dandaka-
 vranya  has  materialized;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Mhannz):  (a)  and  (b).  The  question
 of  the  setting  up  of  an  appropriate
 organisation  to  administer  the  Danda-
 karanya  Scheme  is  stil)  under  the  con-
 aideration  of  Government.

 Burmese  Trade  Mission

 Shri  8.  M.  Banerjee:
 Shri  Panigrahi:

 1990.  Shri  Rameshwar  Tantia:
 Shri  V.  C.  Shukla:
 Shri  Hem  Barua:

 Will  the  Minister  of  Commerce  and
 sndustry  be  pleased  to  state:

 (a)  whether  a  Burmese  Trade  Mis-
 sion  is  visiting  India  soon;  and

 (b)  if  so,  its  purpose?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  A  Burmese
 Delegation  is  in  New  Delhi  discus-
 sing  matters  relating  to  trade  and
 payments  between  India  and  Burma.

 ere  बुनने  बाले

 ११९.  श्रो  wo  eo  हिवेदो  :  क्‍या
 बालिस्य  तथा  उच्योग  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  वया  बिहार  में  मधुबनी  के  शादी

 बुनते  वालों  ने  केन्द्रीय  सरकार  से  दिल्पिक
 शय  मांयी  है  ;  भौर
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 कदम  उठाये  जा  रहे  हैं  ?

 जाजिलय  तथा  फच्योग  बंतो  (भी  wet

 जअहादुर  शास्त्री)  :  (क)  जी,  नहीं  ।

 पुख)  है: छ  ही  गहीं  उठता  ।

 बाब  ब्लेक  का  भायात

 ३१२०.  भो  wo  ला०  हिवेदी  :  क्‍या
 बारिज्य  तथा  उद्योम  मंत्री  यह  बतान  की
 कृपा  करेंगे  कि  :

 (क)  रबड़  उद्योग  में  काम  में  प्राने
 बाले  कार्बत  ब्लेक  का  भ्रायात  इस  समय  किन-
 किन  देक्षों  से  होता  है  ;

 (ख)  श्रत्येक  देश  से  इसकी  कितनी
 मात्रा  ग्रायात  की  जाती  है  ;  बौर

 (ग)  देदा  में  इसके  उत्पादन  के  लिये
 क्या  कदम  उठाये  जा  रहे  हैं  ?

 था  रिक््य सथा  उद्योग  मंत्री  (श्री  लाख

 बहादुर  शास्त्री  )  :  (क)  तथा  (ख)
 एक  विवरण  सभा  पटल  पर  रख  दिया  गया

 है  जिसमें  जनवरी  से  नवम्बर  १६५७  तक

 हुआ  कारबन  ब्लेक  का  झायात  देशानुसार
 दिखाया  गया  है।  [वेलिये  परिदिष्ट  ८,

 झन्बन्ध  संख्या  ६६]

 (ग)  भारत  में  कारबन  ब्लेक  बनाने
 के  बारे  में  जांच  पड़ताल  करने  के  लिये  सरकार
 में  दो  रुमानियन  विशेषज्ञों  को  बीबर  ही
 भारत  झाने  के  लिये  निमन्त्रित  किया  है  ।
 सरकार  एक  जर्मन  फर्म  के  सहयोग  से  भी
 तारकोल  के  प्रभागों  से  कारबन  ब्लैक  बनाने
 के  बारे  में  जांच  पड़ताल  करा  रही  है।  इ्सफ
 झलावा  एक  भारतीय  भौद्योगिक  भी  देक्षमें
 कारबन  ब्लैक  बनाने  का  उद्योग  चालू  करने
 को  लिये  एक  प्रमुक  भ्रमरीकी  फंम  से  बातचीक
 कर  रहे  हें  1
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 छपाई  का  काल

 ३१२१.  श्री  Ro  ला०  बियेदो  :  क्‍या
 निर्माण,  झावास  झौर  संभरण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  के  मुद्रणालयों
 के  भ्रतिरिक्त  निजी  मुद्रणालयों  से  १६९५६-
 ५७  में  कितना  काम  कराया  गया  ;  भौर

 (ख)  इस  काम  को  सरकारी  मुद्रणालयों
 में  कराने  के  लिये  क्या  कदम  उठाये  जा  रहे
 हट?

 लि्साणज,  पग्रादास  झौर  संभरण  उप-मंत्रो
 (थी  झमिल  चुल  'न्दा)  :  (क)  भारत
 सरकार  के  छापाखानों  में  किये  गय  २,६५,२२,
 २७०  रुपये  कुल  कीमत  के  काम  के  प्रलावा,
 १६५६-५७  में  गैर-सरकारी  छापाखानों  से
 करवाये  गये  काम  की  कीमल  १५,६२,१८७
 रूपये  थी  t

 (ख)  (१)  सरकार  के  सब  बड़े  छापा-
 खानों  में  कई  पारियों  में  काम  हो  रहा  है  t

 (२)  वर्तमान  सरकारी  दापाखानों
 में  और  भी  यंत्र  और  सामान
 लगाकर  उनको  बढ़ाया  जा
 रहा  है।

 (३)  नासिक  और  फरीदाबाद  में
 नये  छापाखाने  स्थापित  किये
 गये  हैं

 (४)  झगले  कुछ  वर्षों  में  कोराष्ट्ी
 भोर  कोयम्बटूर  में  दो
 ततये  छापाखाने  स्थापित
 करने  का  बिचार  है  !  नई
 दिल्‍ली  में  एक  और  छापा-
 खाना  स्थाएत  करने  के  सुझाव
 पर  भी  विचार  हो  रहा  है  t

 वियासलाई  का  भिर्साण

 ३१२२.  भी  wo  ला०  हिलेदों  :  क्‍या
 जआाखजिएय  तथा  उच्योथ  मंत्री  यह  बताने  की
 gu  करेंगे  कि  :

 (क)  दिवासलाई  बनाते  के  लिये
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 किस  झनुपात  से  देशी  भोर  विदेशी  लकड़ी
 प्रयोग  की  जाती  है  ;

 (ख)  इस  प्रयोजन  के  लिये  विदेशों  से
 कितनी  लकड़ी  मंगाई  जाती  है  ;  भौर

 (ग)  यह  लकड़ी  सब  से  अधिक  किस
 देश  से  मंगाई  जाती  है  ?

 वाणिज्य  तथा  उद्योग  मंत्रों  (शी  लाल
 बहादुर  शास्त्री)  (क)  से  (ग).
 दियासलाइयां  बनाने  में  प्रयोग  की  जाने  वाली
 विदेशी  लकड़ी  का  परिमाण  नगण्य  है  |
 हमारे  देश  में  दियासलाइयां  बनाने  के  लिये
 लकड़ी  की  खपत  १.५  लाख  घन  टन  है
 जब  कि  दियासलाइयां  बनाने  के  लिये  पिछले
 तीन  सालों  में  श्रायात  की  गई  लकड़ी  तथा
 लट्ठों  का  परिमाण  निम्नानुसार  है  —

 वर्ष  परिमाण.  किस  देश  से
 मंगायी  गयी

 घन  टन
 १६५५  ड  कनाडा
 १६५६  श्र  लंका
 १६५७  ७  संका

 (जन  ०-नव  ०  )

 Glass  Industry
 3123,  Shri  Braj  Raj  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  target  laid  down  for  the
 development  of  various  items  of  glass
 industry  under  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  3954
 during  the  Second  Five  Year  Plan;

 (b)  how  many  licences  have  so  far
 been  granted  for  various  items  of
 glass  industry;  and

 (c)  whether  there  iz  still  some  un-
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 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  targets  are  laid  down  for  the
 development  of  glass  industry  under
 the  Industries  (Development  and
 Regulation)  Act,  95l.  However,
 Planning  Commission  have  laid  down
 targets  for  some  of  the  major  items
 of  glassware  during  the  Second  Plan
 period.  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  VIII,  annexure  No.  97]

 (b)  Forty-six  licences  have  been
 granted  for  the  manufacture  of
 various  items  of  the  glass  industry
 since  the  enactment  of  the  Industries
 (Development  and  Regulation)  Act,
 95]  as  amended  by  the  Amendment
 Act,  1956.

 (c)  The  capacity  for  the  items  for
 which  targets  have  been  fixed  under
 the  Second  Five  Year  Plan  has  been
 fully  licensed  but  there  is  room  for
 licensing  additional  capacity  for  special
 items  like  fancy  glassware  including
 crystal  glassware,  special  laboratory
 glassware,  plate  glass,  optical  glass,
 glass  wool  etc.

 Glass  Factories
 3124.  Shri  Braj  Raj  Singh:  Will

 the  Minister  of  Commerce  and  Induas-
 try  be  pleased  to  state:

 (a)  the  number  of  cases  during  the
 last  6  months  in  which  the  Develop-
 ment  Wing  of  his  Ministry  had  re-
 commended  any  increase  or  decrease
 of  coal  quotas  to  Glass  factories  in
 UP.  State;

 (b)  the  number  of  factories  whose
 requests  for  increase  in  coal  quotas
 have  not  been  considered  at  all;  and

 (c)  whether  it  is  a  fact  that  in  cer-
 tain  cases  the  recommendation  for
 increase  of  coal  quotas  has  been  sub-
 sequently  withdrawn?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  During  the  last  six  months,  the
 Development  Wing  forwarded  four
 applications  received  from  giass
 । "ण्य  of  Utter  Pradesh  for  increase
 in  quote  of  coal  with  their  recornmmen-
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 dations  to  tne  Glass  Technologist  of
 that  State.

 (b)  Nil.
 (c)  No,  Sir.

 Piant  for  Lemon  Grase  Oll

 ‘3125.  Shri  Jinachandran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  action  taken  on  the  recom-
 mendations  of  the  Spices  Enquiry
 Committee  to  investigate  the  possi-
 bility  of  manufacturing  Ionones  and
 other  synthetic  products  from  lemon-
 grass  oil  by  setting  up  a  pilot  plant
 in  the  main  producing  area;  and

 (b)  if  so,  what  is  the  progress
 made?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  Apparently  on  the  basis
 of  the  recommendation  of  the  Spices
 Enquiry  Committee,  the  Travancore-
 Cochin  Government  had  provided  in
 their  draft  Plan  for  a  Scheme  for  the
 manufacture  of  Jonones  and  other
 Aromatics  from  Lemon  Grass  Oil.
 The  Planning  Commission  did  not,
 however,  consider  it  necessary  to
 make  such  a  provision  in  view  of  the
 fact  that  two  Schemes  for  the  manu-
 facture  of  Vitamin  A  with  indigenous
 lemongrass  oil  as  a  basic  raw  material
 were  being  considered.  These  two
 Schemes  have  since  been  licensed
 under  the  Industries  (Development
 and  Regulation)  Act.

 False  Migration  Certificates

 8126.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  whether  rehabilitation  of  such
 displaced  persons  who  hold  forged
 migration  certificates,  but  get  doles
 has  been  withheld;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  Government  propose

 to  speed  up  rehabilitation  of  all  suth
 cases?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No,  normally  all  those
 displaced  persons  who  have  been
 admitted  into  camps,  are  given
 rehabilitation  assistance.

 (b)  Does  not  arise.

 (c)  It  is  Government’s  desire  to
 wehabilitate  all  the  displaced  persons
 as  soon  as  it  may  be  possible.

 Bharat  Sewak  Samaj
 3127,  हक  Panigrahi:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  amount  of  financial  aid,  if
 any,  given  to  the  Branch  of  Bharat
 Sewak  Samaj  in  Orissa  State  by  Gov-
 ernment  during  the  years  1956-57  and
 1957-58;  and

 (b)  the  amount  of  financial  assis-
 tance,  if  any,  proposed  to  be  given  to
 this  Branch  during  the  year  1958-59?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).

 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  in  due  course.

 Export  of  Iron  Ore
 3128.  Shri  M.  V.  Krishna  Rao:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  a  considerable  quantity
 of  iron  ore  is  being  exported  from  the
 port  of  Masulipatam  of  Andhra  Pra-
 -desh;

 (b)  if  so,  what  is  the  quantity  of
 the  ore  so  exported  up  till  now  and  to
 which  countries;

 (c)  whether  it  is  a  fact  that  a  con-
 aiderable  quantity  of  iron  ore  is  lying
 in  the  Port  for  want  of  facilities  for
 shipping;

 (d)  whether  Government  have  any
 proposal  to  develop  this  Port;  and
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 (e)  if  so,  the  nature  of  the  propo-
 sal?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  Details  of  countrywise  exports
 are  not  available.  A  statement  show-
 ing  total  exports  of  iron  ore  through
 the  port  of  Masulipatam  is  laid  on
 the  Table  of  the  Lok  Sabha.  (State-
 ment  I).  {See  appendix  VIII,
 annexure  No.  98.]

 (c)  On  4-4-58  a  quantity  of  about
 38,000  tons  was  awaiting  shipment  at
 the  port  of  Masulipatam.

 (ad)  Yes,  Sir.
 (e)  4  statement  showing  the

 development  schemes,  their  estimated
 costs  and  the  provisions  made  there-
 for  in  the  Second  Plan  is  laid  on  the
 Table  of  the  Lok  Sabha.  (Statement
 Il).  [See  appendix  VIII,  annexure
 No.  98.]

 Leather  Cooperatives  in  Andhra
 Pradesh

 3i29.  Shri  M.  दि  Krishna  Rao:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  names  of  the  places  where
 leather  cooperative  societies  are  locat-
 ed  in  Andhra  Pradesh;

 (b)  the  description  of  articles  manu-
 factured  by  them;  and

 (c)  the  nature  of  assistance  given
 to  them  by  the  Centre  so  far?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):

 (a)  reo)  Jiyaguda,  (2)  Yadiki,  (3)
 Nidubrolu,  (4)  Sanger,  (5)  Ongole,
 (6)  Veerabhadrapuram  and  (7)  San-
 jamal.

 (b)  Bone  manure,  meat  manure,
 tallow,  tanned  leather  and  manufac-
 ture  of  finished  goods  such  as  foot-
 wear,  yoke-belts  and  also  articles
 required  for  agricultural  purposes.

 (c)  The  assistance  so  far  given  by
 the  Central  Government  is  as  follows:

 1954-55
 Grants  Re.  6,000  Rs.  37,500
 Loans  Rs.  9,000  Rs.  24,220

 ‘1955-56  1956-87  1957-58
 Ra.  4,536  Rs.  39,208

 _—  Rs.  25,970
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 Mines  Institutes

 Shri  S.  C.  Samanta:
 3138.  <  Shri  Bhakt  Darshan:

 Shri  Subodh  Hansda:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  how  many  Mines  Institutes  for

 providing  educational  and  recreational
 facilities  for  workers  and  their  depen-
 dants  have  been  opened  since  January,
 (1955;

 (b)  how  many  of  them  are  in  coal
 mine  areas;

 (c)  how  many  officers  and  other
 field  workers  have  been  employed  in
 each  Institute;  and

 (d)  whether  women’s  welfare  centre
 and  children’s  education  centre  are
 attached  with  each  Institute?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Twenty.

 (b)  All  the  Institutes.

 (c)  One  Field  worker,  one  Centre-in
 Charge,  one  Audit  Education  Instruc-
 tor,  one  peon  and  one  ayah.

 (d)  Yes.

 Central  Schemes  in  Orissa

 ‘31381.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  the  number  of  schemes  sponso-
 red  by  the  various  administrative
 Ministries  concerned  and  the  projects
 which  the  Central  Government  is
 directly  executing  and  which  are  now
 under  progress  in  Orissa;

 (b)  what  are  those  schemes  and  pro-
 jects;  and

 (c)  the  total  amount  spent  thereon
 by  the  Centre  during  1956-57  and
 1957-58?

 The  Deputy  Minister  of  Ptanning
 (Shri  8.  N.  Mishra):  (a)  to  (c).  On

 the  basis  of  information  received  from
 the  administrative  Ministries  concern-
 @4,'a  statement  is  laid  on  the  Table
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 of  the  Lok  Sabha.  [See  appendix
 Vu,  annexure  No.  99.)

 Trede  with  Pakistan

 3i32.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 ve  pleased  to  state:

 (a)  how  is  our  balance  of  trade  with
 Pakistan  for  the  last  3  years;

 (b)  the  reasons  for  decrease,  if  any,
 in  our  exports  to  Pakistan;  and

 है
 (९)  the  steps  taken  for  improving

 the  position?
 The  Minister  of  Commerce  and

 {industry  (Shri  Lal  Bahadur  Shastri):
 (a)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  appendix
 VITI,  annexure  No.  100.)

 (b)  The  adverse  balance  is  attribut-
 able  to  several  factors  such  as  develop-
 ment  of  industries  in  Pakistan,  reduc-
 tion  in  total  imports  into  Pakistan  for
 Teasons  of  balance  of  payments,  issue
 of  single-country  licences,  U.S.  Econo-
 mic  Aid  and  development  of  inter-
 zonal  trade.

 (ec)  The  main  steps  taken  by  us  to
 improve  our  balance  of  trade  with
 Pakistan  are  increased  cultivation  of
 raw  jute  in  India  and  progressive
 restrictions  on  imports  including
 removal  of  some  items  from  O.G.L.
 for  Pakistan.

 LES.

 3133.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  strength  of  the  Indian
 Foreign  Services  as  on  the  3ist  of
 March,  ‘1958;

 (b)  how  many  of  these  belong  te
 class  (A);  and

 (९)  how  many  of  the  these  belong  to
 class  (B)?

 The  Prime  Minister  and  Minister  of
 External  Affairs,  (Shri  Jawahasiak
 Nehru):  (a)
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 <b)  277  of  these  belong  to  Indian
 Foreign  Service  Branch  (A).

 {e)  2092  belong  to  the  Indian  Foreign
 Service  Branch  (B).

 Facilities  In  North  of  Medical  Enclave

 8i84.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  market-
 ing  facilities  and  other  necessities  of
 life  are  lacking  in  the  North  of  Medi-
 eal  Enclave,  New  Delhi;

 (b)  if  so,  whether  a  deputation  of
 the  residents  of  the  colony  waited  on
 the  Minister;  and

 (c)  what  steps  Government  have
 taken  or  propose  to  take  to  meet  their
 demands?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes;  the  facilities
 available  are  not  adequate.

 (b)  Yes.

 (०)  Government  are  attending  to
 the  residents’  needs.  Pending  cons-
 truction  of  shopping  centres,  they
 have  constructed  and  handed  over
 to  the  New  Delhi  Municipal  Com-
 mittee,  six  temporary  shops  and  also
 provided  shop  and  residential  accom-
 modation  to  two  cooperative  stores
 started  by  the  residents.  The  cons-
 truction  of  a  Community  Centre  has
 been  sanctioned  and  accommodation
 made  available  to  the  N.D.M.C.  for
 a  Child  Welfare  and  Maternity  Centre
 and  for  a  primary  school.  A  higher
 secondary  school  is  being  run  in  tents
 and  a  building  for  it  is  proposed  to  be
 constructed.

 As  desired  by  the  residents,  win-
 dows  on  the  first  floor  have  been  pro-
 vided  with  iron  bars  and  rear  ver-
 andahs  on  the  ground  floor  covered.

 The  provision  of  all  other  essential
 amenities  in  this  and  other  Govern-
 ment  colonies  is  receiving  urgent  at-
 tention  of  Government.  To  this  end,
 a  Standing  Advisory  Committee,  com-
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 prising  representatives  of  the  Minis
 tries  of  Health,  Works,  Housing  and
 Supply,  Rehabilitation  and  Education
 and  the  New  Delhi  Municipal  Com-
 Mittee,  has  been  set  up,  The  Com-
 the  needs  of  the  various  colonies  and
 making  recommendations  to  Govern-
 ment.

 Rural  Housing

 3135.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (8)  the  number  of  States  which
 have  submitted  their  rural  housing
 schemes,  so  far;

 (b)  the  number  of  schemes  sub=
 mitted  by  the  Punjab  Government;

 (९)  the  details  thereof;  and

 (a)  the  amount  sanctioned  so  far  to
 the  Punjab  Government  for  this  pur-
 pose?

 The  Depaty  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  State  Governments
 are  responsible  for  implementation  of
 the  Village  Housing  Projects  Scheme.
 The  Scheme  does  not  require  any
 projects  drawn  up  under  it  by  the
 State  Governments  to  be  submitted  to
 the  Government  of  India.

 (b)  and  (c).  Do  not  arise.

 (d)  A  sum  of  Rs.  0°45.  lakhs  was
 allocated  to  the  Punjab  Government
 for  1957-58  but  they  were  not  able
 to  utilise  the  amount  in  that  year.
 For  1958-59,  a  sum  of  Rs.  3  lakhs
 has  been  allocated  to  the  Punjab
 Government.

 Payment  of  Compensation

 3136.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state:

 (a)  the  number  of  persons  who
 have  been  paid  compensation  out  of
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 the  claimants  from  West  Pakistan  who
 applied  for  the  same  during  the
 period  from  Ist  December,  957  to  the
 3ist  March,  ‘1958;  and

 (9)  the  number  of  applications  that
 are  still  pending?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chana
 Khanna):

 (a)  46.

 (४)  3,564.

 Economy  Measures

 33587.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Planning  be  pleased  to
 state  what  measures  have  been  or  are
 being  adopted  to  achieve  economy  and
 efficient  implementation  of  the  various
 projects  under  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Planning
 {Shri  चि,  Mishra):  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 सरकारी  कार्यालय

 ३१३८.  थ्रो  Bo  जेठ  सालबीय  :  क्‍या
 निर्माण,  आवास  और  संभरण  मंत्री  यह
 अताने  की  कृपा  करेंगे  कि

 (क)  दिल्ली  और  भारत  के  श्रन्थ
 स्थानों  में  ग्लग-श्रलग  केन्द्रीय  सरकार  के
 कौन-कौन  से  कार्यालय  गैर-सरकारी  भवनों
 में  हैं;  अर

 (ख)  सरकार  इन  भवनों  के  लिये
 प्रति  मास  कितना  किराया  दे  रही  है?

 मिर्माण,  झावास  तथा  संभरण  उर  संत्र।

 दश्नी  असतिल  कु०  न्या)  :  (क)  झौर

 (ख)  सूचना  कई  सरकारी  विभागों  से

 इकट्ठी  करनी  है  भौर  उन्हें  भी  इसे  दिल्ली  से
 जाहर  स्थित  कार्यालयों  से  प्राप्त  करना  होगा।
 इसलिये  पूरी  सूजना  इकट्ठी  हो  जानें  पर  उसका

 मुँचैचरण  सभा  की  मेज  पर  रस  दिया  जायेगा  a
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 Manufacture  ef  Carbom  Black
 8139.  Shri  Shree  Narayan  Das:

 Wili  the  Minister  of  Cemmerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  a  company  with  the  collabor-
 ation  of  American  private  industri.
 alists  to  manufacture  carbon  black  on
 commercial  scale  in  India;

 (b)  if  so,  the  precise  nature  of  the
 proposal  finalised;  and

 (c)  whether  any  and  if  so,  what  pro-
 gress  has  been  made  in  this  connec-
 tion?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  There  is  a  proposal  of  an
 Indian  industrialist  for  setting  up  a
 carbon  black  plant  in  India  in  col-
 laboration  with  an  American  firm.
 The  matter  is  still  in  the  negotiation
 stage.

 Publications  in  Assamese

 3140.  Shri  Hem  Barua:  Wil]  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  Government  uf
 India  publications,  books,  bulletins  znd
 pamphlets,  Ministry-wise,  made  avail.
 able  in  Assamese  and  in  languages  of
 N.E.F_A.  hills  people  during  the  last  3
 years;  and

 (b)  the  expenditure  involved  in
 rendering  such  literature  into  Assa-
 mese?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  The  required
 information  is  being  collected  and
 a  statement  will  be  placed  on  the
 Table  of  the  House  in  due  course.

 Village  Housing  Projects  in  Orissa

 3i4l.  Shri  Panigrahi:  Will  the  Min-
 ister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  number  of  village  housing
 Projects  proposed  to  be  taken  up  in
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 Orissa  in  1958-50  under  Village  Hous-
 ing  Projects  Scheme;  and

 (b)  the  amount  that  has  been  allot-
 ted  to  Orissa  on  this  account  for  1958-
 30?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  MK.
 Chanda):  (a)  Sixty  villages  (in-
 clusive  of  20  allocated  last  year)
 are  to  be  taken  up  for  development
 during  the  current  year.

 (b)  Rs.  3.00  lakhs.

 Allocation  of  Funds  for  Housing  in
 Punjab

 (3142,  Shri  Daljit  Singh:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  the
 amount  allocated  to  the  Punjab
 State  for  different  housing  schemes
 for  1958-597,

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  A  statement  giving  the  re-
 quired  information  is  laid  on  the

 Table  of  the  Lok  Sabha.  (See  appen-
 daix  VIII,  annexure  No.  0].J

 Women’s  and  Children’s  Welfare
 Centres

 3143,  Shri  Subiman  Ghose:  Will
 the  Minister  of  Labeur  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  there  is  any  difference
 in  scale  of  pay  of  the  Inspectors  and
 Instructors  serving  in  the  Women’s
 and  Children’s  Welfare  Centres  and
 Adult  Education  Centres  in  different
 coal  fields;  and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Does  not  arise.

 Irrigation  Projects  in  Madras

 ‘$144.  Shri  Elayaperumal:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  any  special  irrigation
 ‘Projects  had  been  sanctioned  foy  the
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 State  of  Madras  under  the  drought
 scheme  for  the  year  ‘1957-58;  and

 (b)  if  so,  what  were  they?
 The  Deputy  Minister  of  Planning

 (Shri  5.  N.  Mishra):  (a)  No  special
 project  has  been  sanctioned  in
 Madras  on  account  of  drought  or
 scarcity  conditions  during  1957-58.

 (b)  Does  not  arise.

 Purchase  of  Foreign  Aircrafts
 3146.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 helicopters  purchased  from  foreign
 countries  are  obtained  through  the
 services  of  an  Indian  Agent  stationed
 in  India;  and

 (b)  if  so,  the  name  of  the  agent  and
 the  commission  that  has  ben  paid  to
 him  so  far?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes,  on  one  occasion
 only  when  four  helicopters  with
 Spares  were  purchased  from  a  foreign
 country  through  the  services  of  an
 Indian  Agent  stationed  in  India.

 (b)  Mjs.  Pillman  Aircraft  Co.,  Mehta
 House,  Apollo  Street,  Bombay-|.
 The  Agent’s  Commision  is  2b  per
 cent.  of  the  value  of  the  contract.

 Displaced  Persons’  Colonies

 झ47.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  the  lands  allotted  to
 displaced  persons  in  the  Serow  and
 Saiton  colonies  are  provided  with  irri-
 gation  facilities;

 (b)  whether  it  is  a  fact  that  drought
 conditions  prevailed  in  these  colonies
 and  no  harvesting  was  possible  during
 the  last  agricultural  season;  and

 (c)  if  so,  what  steps  are  being  taken
 to  relieve  them  on  short  and  long-
 term  basis?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Bhanna):  (a)  No,  lends  in  Manipur
 are  mostly  rain-fed.

 <b)  No,

 {c)  Does  not  arise.

 सोडा  एशा  बौर  कास्टक  सोडा

 ३१४४.  श्री  पद्म  देख  :  क्‍या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बत्ताने  की  कृपा  करेंगे
 कि  :

 (*)  मण्डी  (हिमाचल  प्रदेश)  में
 जो  नमक  की  नदियां  बहती  हे  उन  से  सोडा
 ऐश  झौर  कास्टिक  सोडा  तैयार  करने  की
 कोई  योजना  सरकार  के  विचाराधीन  है;

 (ख)  यदि  हां  तो  वह  योजना  क्या  है;
 बौर

 (7)  यदि  उपरोक्त  भाग  का  का
 उत्तर  नकारात्मक  हो  तो  इस  के  क्या  कारण
 द्दे?

 बाणिज्य  लथा  उद्योग  संत्री  (  भो  लाल
 बहादुर  कास्त्रो) :  (क)  जी  नहीं 1

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  क्षार  उद्योग  के  लिये  कुछ  सुवि-
 धायें  होनी  आ्रावश्यक  हें  जैसे  सस्ता  नमक,
 चूने  का  पत्थर  भौर  बिजली,  प्रचुर  परिमाण
 में  मिलती  रहनी  चाहियें  o  भौर  तैयार  माल
 को  खपाने  के  बड़े  बड़ें  केन्द्र  भी  पास  होने
 चाहिये  इत्यादि  ।  हिमाचल  प्रदेश  में  ये  सुवि-
 धायें  उपलब्ध  नहीं  हैं  ।  कास्टिक  सोडा.  तैयार
 करते  समय  उत्पन्न  हो  जाने  वाली  क्लोरीन
 गैस  को  काम  में  ले  जाने  की  समस्या  बहुत  महत्व-
 पूर्ण  है.  और  हिमाचल  च्वेष  में  इसे  खपाने
 वाले  कोई  भी  विशाल  उपभोक्ता  नहीं  हैं  ।

 Landscape  Committee
 ‘3i49,  Shri  0.  C.  Sharma:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 phy  be  pleased  to  state:

 (a)  the  names  of  the  Government
 residential  colonies  recommended  for
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 beautification  by  the  Lendscape  Com-
 mittee;

 (bp)  whether  it  is  a  fact  that  colonies
 like  Vinay  Nagar,  Lajpat  Nagar,  Gole
 Market  and  Minto  Road  have  been
 excluded  from  the  proposed  list  of
 colonies;  and

 (c)  if  so,  the  reasons  therefore?
 The  Deputy  Minister  of  Works,

 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  following  Govern-
 ment  residential  colonies  are  proposed
 to  be  taken  up  to  start  with:—

 Shan  Nagar.
 Man  Nagar.
 Lodi  Colony.

 Wellesly  Road  Flats.
 Pandara  Road  Flats.
 Lodi  Garden  Fiats.
 Kaka  Nagar.
 Moti  Bagh.
 Humayun  Road  Flats. omonronwnw

 wn

 =

 (b)  Yes,  For  the  present  these
 colonies  have  not  been  covered.

 (c)  It  has  been  decided  to  take  up
 only  a  few  selected  colonies  to  start
 with,  as  obviously  it  is  difficult  to
 deal  with  all  of  them  at  a  time.

 Coir  Industry

 8150.  Shri  Kumaran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  the  in-
 creased  allotments  of  funds  for  coir
 development  scheme  in  the  Kerala
 State  include  the  expenditure  required
 for  the  payment  of  subsidy  to  coir  co-
 operatives  for  the  sale  of  husks  in
 their  possession  at  reduced  rates?

 The  Minister  of  Comiiieree  aul  It.
 dustry  (Shri  Lal  Bahadur  Shasirt):
 No  Sir.  This  proposal  is  only  a  “relief

 under  the  Coir  Development  Schéme.
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 Trade  with  U.5.8.B,

 3387.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  what  Indian  Commo-
 dities  are  particularly  in  demand  in
 the  U.8.S.R.  and  what  steps  have  been
 taken  to  increase  the  exports  thereof?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 The  main  Indian  commodities  in  de-
 mand  in  the  U.SS.R,  are  tea,  hides
 and  skins,  raw  woo),  footwear  (boots
 and  shoes).  shellac,  spices  (pepper  and
 cardamom),  cashew  kernels,  oils,  jute
 manufactures,  tobacco  manufactures,
 coffee  raw,  woollen  cloth  and  shawls.

 (i)  The  State  Trading  Corpora-
 tion  has  established  contacts
 with  Soviet  Foreign  Trade
 Organisations.

 Gi)  A  Commercial  Secretary  has
 been  posted  at  the  Indian
 Embassy,  Moscow  and  he  is
 in  constant  touch  with  Soviet
 purchasing  organisations  and
 advises  us  and  the  trade  re-
 garding  Soviet  requirements.

 Gii)  Frequent  meetings  are  held
 with  officials  of  the  USSR.
 Trade  Representation  in  India
 at  which  various  business  pro-
 posals  and  the  difficulties  in
 the  way  of  increased  Soviet
 offtake  of  Indian  goods  are
 discussed  and  mutually  accep-
 table  solutions  evolved.

 (iv)  Imports  from  the  U.S.S.R.
 are  generally  paid  for  the
 Soviet  purchase  of  Indian
 goods  with  a  view  to  devlop-
 ing  trade  on  a_  balanced
 basis.

 Allotment  of  Accommodation

 $152.  Shri  Tangamani:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  Employees  apply  for  allotment
 of  houses  in  Delhi  every  year;
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 (b)  whether  it  is  a  fact  that  allot-
 ments  are  made  out  of  turn  for  ह
 cial  considerations;

 (c)  if  so,  what  is  the  percentage  of
 such  allotments;

 (d)  how  many  employees  of  All
 India  Radio  have  been  provided  with
 houses;  and

 (९)  whether  it  is  a  fact  that  in  some
 cases  employees  with  more  than  20
 years’  service  have  not  been  provided
 with  quarters?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Sbri  Anil  K.
 Chanda):  (a)  Yes.  Applications  are,
 however,  invited  only  from  those
 whose  priority  date  is  within  the
 range  for  allotment.  As  from  the
 next  allotment  year  commencing  on
 Ist  July,  958  it  is  proposed  to  invite
 applications  only  from  those  who
 either  desire  a  change  of  residence  or
 have  become  entitled  to  higher  class
 of  accommodation  or  did  not  apply
 last  year.  For  the  rest  applications
 received  last  year  will  form  the  basis
 of  allotment.

 (b)  Yes.

 (c)  As  a  rule  40  per  cent.  of  the
 newly  constructed  accommodation  is
 earmarked  for  out-of-turn  allotment.
 In  exceptional  cases,  ¢.9.,  in  some  new
 colonies  in  the  more  distant  localities,
 a  higher  percentage  is  diverted
 for  out-of-turn  allotment  at
 the  initial  stage  to  minimise  6
 possibility  of  the  accommodation  re-
 maining  vacant  due  to  officers  on  the
 in-turn  waiting  list  provided  with
 lower  class  accommodation  elsewhere
 resisting  8  move.  In  respect  of  cer-
 tain  less  popular  accommodation  ie.,
 hutment,  leased  and  requisitioned
 accommodation  etc.  every  alternate
 vacancy  goes  to  the  out-of-turn  list.

 (d)  408.

 (e)  Yes.  In  some  classes,  the
 priority  dates  so  far  reached  are  more
 than  20  years  ago.
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 wel  रे डिपो  सै

 अं;  भक्‍त  दहन :
 ओ  नेक  रास  नेगें। :
 अं  परा  Wo  wat:

 ३१४५३.

 क्या  सूचना  झौर  प्रसारण  मंत्री  यह  बताने
 की  ह#पा  करेंगे  कि  :

 (क)  सामुदायिक  श्रवण  योजना  के
 अन्तर्गत  प्रत्येक  राज्य  को  अब  तक  कितने
 रेडियो  सैट  दिये  गये  हें;  श्रौर

 (ख)  भारत  सरकार  ने  उन  पर  कितना
 व्यय  किया  है  ?

 सूचना  और  प्रसारण  मंत्र  (डा०
 केसकर)  :  (क)  एक  विवरण  सभा  की  मेज
 पर  रखा  जा  रहा  है  [दिये  परिशिष्ट
 ८।  झमुबस्थ  संख्या  १०२]

 (ख)  लगभग  yo  लाख  रुपये  ।

 Trade  with  Iran

 3i54.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  there  has
 been  any  increase  or  decrease  in  the
 volume  of  India’s  trade  with  Iran
 during  1957-587,

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  showing  the  position  of
 our  trade  with  Iran  during  the  last

 4  years  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  VITI,  annex-
 ure  No.  03]

 Sale  of  Small  Scale  Industries
 Preducts

 3185.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  whole-sale  and
 retail  depots  opened  in  Himachal  Pra-
 desh  for  the  sale  of  goods  produced
 by  the  small  scale  industries  during
 3958-57  and  1987-88;  and
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 (b)  the  expenditure  incurred  on
 these  depots  and  the  income  that  ac-
 crued  therefrom  during  the  same
 period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  such  Depot  has  been  opened  in
 Himachal  Pradesh  so  far.

 (b)  Does  not  arise.

 Sindri  Fertilizers  and  Chemicals
 (Private)  Ltd.

 3156.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  subjects  in  which  the  Trade
 Apprentices  are  given  training  at
 Sindri  Fertilizers  and  Chemicals
 (Private)  Ltd.;  and

 (b)  the  amount  given  to  them  by
 way  of  salaries  and  allowances?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Training  is  given  in  |  Workshop
 practice,  Machine  drawing,  Laboratory
 work  with  theoretical  lectures  on
 workshop  theory,  engineering  science,
 elementary  mathematics  and  mech-
 anics.  After  completing  this  training
 the  Trade  Apprentices  are  sent  to
 the  plants  for  ‘on  the  job’  training
 where  they  find  opportunity  to  work
 with  the  technical  personnel.

 (b)  A  stipend  of  Rs.  70  per  men-
 sem  which  is  increased  to  Rs.  90
 after  completion  of  one  year’s  appren-
 ticeship.  Apprentices,  who  have
 technical  qualification  before  entry,
 start  on  a  stipened  of  Rs.  90  per
 mensem.

 Imported  Material  for  Textile  Industry

 ‘3157.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  value  of  the
 imported  material  for  the  textile  in-
 dustry  in  the  years  1955-56  and  ‘1956-
 57?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bshadur  Shastri):
 The  approximate  value  of  the  material
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 imported  for  the  textile  industry  in
 the  year  ‘1955-56  and  956.57  is
 Rs.  07.65  crores  and  Rs.  112/28  crores
 respectively,  The  figures  include  the
 value  of  both  capital  goods  and  raw
 materials,

 Export  of  Papers  and  Periodicals

 3158.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  of
 Papers  and  Periodicals  out  of  those
 exported  during  ‘1957-58  to  foreign
 countries  which  contained  propaganda
 material,  obscene  literature  and
 Pictures?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 Export  of  obscene  literature  and
 pictures  is  prohibited;  export  of
 papers  and  periodicals  containing  pro-
 paganda  material  is  not  recorded  se-
 parately  in  the  trade  elassification  of
 the  country.

 Sports  Goods  Manufacturing  Centres
 in  Punjab

 3159.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  centres  manufac-
 turing  sports  goods  in  Punjab;

 (b)  the  number  of  persons  receiving
 training  in  these  centres;  and

 (c)  the  quantum  of  goods  manufac-
 tured  by  them  during  1957-58?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  Information  is  being  col-
 lected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course,

 Sericulture  Industry  in  Himachal
 Pradesh

 8160.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  allott-
 ed  by  Government  for  the  develop-
 ment  of  sericulture  industry  in
 Himachal  Pradesh  during  1957-58  and
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 the  amount  proposed  to  be  allotted  in
 1958-597,

 The  Minister  of  Commerce  and  In.
 dustry  (Shri  Lai  Bahadur  Shastri):
 The  Central  Government  sanctioned
 a  grant  of  Rs.  88,560  for  the  develop-
 ment  of  the  sericulture  industry  in
 Himachal  Pradesh  during  1957-58.
 The  allotment  of  Central  assistance
 for  1958-59  is  Rs.  75,000.

 Nangal  Fertilizers  and  Chemicals
 (Private)  Ltd.

 ‘3161.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 order  of  demolishing  the  shops  of
 oustees  of  Jawahar  market  situated  in
 the  Nangal  Fertilizer  Factory  area
 has  been  issued  without  the  allotment
 of  plots  to  these  oustees;  and

 (b)  if  so,  the  reasons  for  the  delay
 in  allotment  of  plots  to  these  oustees?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadar  Shastri):
 (a)  Some  shops  in  the  Jawahar  Mar-
 ket  area  were  demolished  as  they
 came  in  the  way  of  the  Railway  track
 alignment.  The  affected  shopkeepers
 were  allowed  by  the  Company  to
 build  temporary  structures  at  a  site
 located  inside  the  factory  estate,
 pending  allotment  of  permanent  sites.
 in  the  proposed  oustees  colony.

 (b)  The  Company  has  completed
 demarcation  of  suitable  alternative
 sites  to  be  allotted  to  the  shop-
 keepers  of  Jawahar  Market.  The
 shopkeepers  have,  however,  demand-
 ed  that  bigger  areas  should  be  allott-
 ed  to  them  and  the  question  is  ex-
 pected  to  be  finalised  shortly  in  con-
 sultation  with  the  State  Government.

 Match  Factories  in  Punjab

 3162,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  to  start  match  factories  in
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 the  backward  areas  of  Punjab  under
 the  Second  Five  Year  Plan;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  these  factories  will  start
 functioning?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 qa)  Presumably  the  Member  is  re-
 ferring  to  Scheduled  areas.  There
 48  no  scheme  for  the  opening  of  match
 factories  in  such  areas  of  the  Punjab
 either  in  the  State’s  Second  Five  Year
 Plan  or  under  the  Centrally  sponsor-
 ed  programme.

 (b)  and  (c).  Do  not  arise.

 Nangal  Fertilizers  and  Chemicals
 (Private)  Ltd.

 2i¢8.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ¢eelved  representations  from  the  ous-
 tees  of  the  Nangal  Fertilizer  Factory
 against  allotment  of  some  shops  built
 din  the  premises  of  the  Factory;

 (b)  how  many  of  these  shops  have
 been  allotted  to  such  persons;

 (९)  how  many  shops  still  remain  to
 be  allotted;  and

 (a)  whether  these  ghops  will  be  al-
 lotted  to  the  oustees  for  which  they
 have  applied?

 The  Minister  ef  Cammerce  and  In-
 dustry  (Shri  Lal  Mahadur  Shastri):
 (a)  Representations  regarding  re-
 servation  and  allotment  of  shops  to
 oustees  have  been  received  on  their
 behalf  from  some  gentlemen.

 (b)  13.

 «e)  2.

 (A)  Other  things  being  equal,  pref-
 erence  will  be  given  to  oustecs.
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 implementation  of  Delhi  Land  Re-
 ferms  Act

 3164.  Shri  Ramji  Verma:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  how  many  intermediaries  are
 likely  to  be  dispossessed  after  the
 implementation  of  the  Delhi  Land  Re-
 forms  Act;  and

 {b)  the  total  amount  of  compensa-
 tion  likely  to  be  paid  to  them?

 The  Deputy  Minister  of  Planning
 (Shri  8,  ह.  Mishra):  (8)  About  16,887
 including  proprietors  and  occupancy
 tenants.

 (b)  Compensation  for  acquisition  of
 Bhumidhari  rights  is  payable  by  the
 tenants  to  the  intermediaries  under
 the  Delhi  Land  Reforms  Act.  At
 present,  the  land  records  are  under
 preparation  and  on  its  basis,  the
 Bhumidhari  rights  are  being  con-
 ferred.  This  involves  determination
 of  the  categories  of  tenants  or  sub-
 tenants,  and  the  areas  held  by  them.
 Till  this  process  is  completed,  it  is
 difficult  to  arrive  at  a  correct  estimate
 of  the  amount  of  compensation  pay-
 able  by  tenants.  However,  for  ac-
 quisition  of  proprietors’  rights  in
 waste  lands,  pasture  lands  or  lands
 of  common  utility  under  Section  7  of
 the  Act,  it  is  estimated  that  Rs.  8
 lakh  will  be  payable  as  compensation
 to  the  proprietors  by  Government.

 Lambrettas

 Shri  Tangamani:
 Shri  Prabhat  Kar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  price  res-
 triction  on  the  imported  Lambrettas;

 (b)  if  so,  the  price  fixed;  and
 (c)  whether  the  dealers  in  Delhi

 have  increased  the  price  from  Rs.  4800
 to  Rs,  2800?

 Shri  M.  Banerjee:
 3165.
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 The  Minister  of  Commerce  and  In-
 destry  (Shri  Lal  Bahadur  Shastri):
 {a)  to  (c).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  VIII,  annexure  No,  104)

 पठानकोट  में  विस्थापित  व्यक्ति

 ३१६६.  श्री पदम  देव  :  क्या  पुनर्वास
 तथा  क्‍्लल्पसश्यकू-क्ार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्यालकोट
 से  भागे  विस्थापित  व्यक्तियों  के  लगभग
 तीन  सौ  परिवार  शब  भी  पठानकोट  में  कास
 की  सौंपड़ियों  में  पड़े  हें;  भौर

 (ख)  यदि  हां,  तो  सरकार  इन  व्यक्तियों
 की  सकान  की  समस्‍या  को  हल  करने  के  लिये
 क्‍या  कार्यवाही  करना  चाहती  है  ?

 पुनर्थास  तथा  अल्पसंख्यक-कार्य  मंत्रो

 (थो  भेहरच् रद  खन्ना)  :  (क)  जी  हां  1

 (ख)  पुनर्वास  मंत्रालय  पश्चिमी  पाकि-
 स्तान  से  आये  हुए  शरणाथियों  के  काम  को
 खत्म  कर  रहा  है  1  इसलिये  इन  लोगों  को  मकान
 देने  के  लिये  कोई  नयी  योजनायें  नहीं  बनाई
 जा  रहो  हैं  ।

 Cottage  Industries  on  Oo-operative
 Basis

 3167.  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  how  many  cottage  industries
 have  been  started  in  the  State  of  Mad-
 Tas  on  co-operative  basis  since  the
 launching  of  the  Second  Five  Year
 Plan;  and

 (b)  what  amount  of  grants  and
 loans  have  been  received  by  that  State
 up-to-date  for  this  purpose?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  It  is  reported  by  the  Govern-
 ment  of  Madras  that  223  co-operative
 societies  for  cottage  industries  have
 eome  into  existence  in  that  State

 2  MAY  968  Written  Answers  72862

 since  the  commencement  of  the
 Second  Five  Year  Plan.

 (b)  For  the  development  of  cottage
 industries  which  include  sericulture,
 coir,  handicrafts,  handlooms,  _khadi,
 and  village  industries,  the  Central
 Government  have  sanctioned  the
 following  amounts  for  the  Madras
 State  in  the  first  two  years  of  the
 Second  Five  Year  Plan:

 Grants
 Rs.  -2,61,70,890.

 Loans
 Rs.  ‘1,82,60,684

 Out  of  the  above  amounts,  the
 following  allocations  have  been  made
 for  co-operatives  in  cottage  indus-
 tries:—

 Grants  Loans
 Rs.  2,24,82,153.  Rs.  1,62,52,802

 Export  of  Handicrafts

 3168.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  handicrafts
 exported  by  the  State  Trading  Cor-
 poration  of  India  (Private)  Ltd.  to
 Czechoslovakia  and  Poland  =  during
 ‘1957;  and

 (b)  the  present  commitments  for  the
 supply  of  handicrafts  to  these  coun-
 tries?

 The  Minister  ef  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Rs.  4,66 681.

 (b)  Rs.  5,04,086.

 Import  of  Watches

 3i69.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  licences  issued
 during  ‘1957-58  for  the  import  of
 watches  and  watch  goods  and  the
 quantity  imported  against  those  licen-
 ces;
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 (b)  the  names  of  countries  from
 which  the  imports  were  made  and  the
 amount  of  foreign  exchange  spent
 thereon;  and

 (c)  the  position  of  their  import  this
 year?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  A  statement  showing  number  of
 licences  issued  during  the  licensing
 periods  January-June,  1957,  July-
 September,  957  and  October,  i957-
 March,  958  (upto  १509  March,  958)
 for  the  import  of  watches  and  watch
 goods  is  laid  on  the  Table  of  the  Lok
 Sabha.  {Statement  I,  Appendix  VIII,
 annexure  No.  105.)  Information  re-
 garding  the  quantity  imported  against
 these  licences  is  not  available.

 (b)  and  (ec).  A  statement  showing
 country-wise  imports  (quantity  and
 value)  of  watches  and  watch  goods
 during  January-March,  957  and
 April-November,  १957  is  laid  on  the
 Table  of  the  Lok  Sabha.  [Statement
 Tl,  Appendix  VIII,  annexure  No.  103)
 Statistics  for  period  subsequent  to
 November,  957  are  not  yet  avail-
 able.

 Employment  Exchanges
 ‘3170.  Shri  Daljit  Singh:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  graduates  un-
 employed  registered  with  the  Employ-
 ment  Exchange  in  Punjab  during
 1987-58;  and

 (b)  the  number  of  persons  actually
 provided  with  employment  during
 the  same  period.

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  4,814.

 (9)  793,
 Mobile  Weaving  and  Dyeing

 Demonstration  Units
 3i7l.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 mobile  weaving  and  dyeing  demons.
 tration  units  have  been  established  to
 improve  methods  of  weaving  and
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 dyeing  in  Punjab  and  Himachsl  है;
 desh;  and

 (b)  if  so,  the  number  of  units
 established  and  the  names  of  places
 in  the  hills  and  the  valley  which  have
 been  visited  by  the  units?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  So  far  as  the  Handloom  Board
 is  concerned,  no  mobile  weaving  and
 dyeing  demonstration  units  have  been
 established.  Assistance  from  the
 Cess  Fund  has,  however,  been  given
 to  existing  weaving  travelling  de
 monstration  parties  in  the  Punjab
 maintained  by  the  State  Government.
 No  such  demonstration  parties  were
 established  in  Himachal  Pradesh.

 (b)  Does  not  arise.

 Central  Government  Projects  in
 Punjab

 3172.  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  new  vacancies
 created  by  the  Central  Government
 Projects  in  Punjab  during  the  year
 ‘1957-58;

 (b)  the  number  of  vacancies  filled
 through  the  Employment  Exchanges;
 and

 (c)  the  number  of  vacancies  out  of
 them  filled  by  the  members  of
 Scheduled  Castes  and  Scheduled
 Tribes?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (c).  The  in.
 formation  asked  for  is  not  available.

 Ambar  Charkha  Centres
 3173.  Shri  Daljtt  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  of
 Persons  receiving  training  in  the
 Ambar  Charkha  Centres  in  Punjab  at
 present?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Upto  the  end  of  March,  1968,  the
 number  of  persons  receiving  training
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 at  the  Ambar  Charkha  centres  of  the
 Punjab  was  as  follows:—

 Spinners  2733
 Instructors  (karya-

 kartas  89
 The  figure  of  spinners  does  not

 include  the  number  under  training  at
 the  Khadi  Ashram,  Ambala,  and  the
 figures  of  the  Punjab  State  Khadi  and
 Village  Industries  Board,  Jullunder.

 Leather  Training-cum-Production
 Centres  in  Punjab

 3174,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  leather  training-
 cum-production  and  leather  dyeing
 centres  in  Punjab  State  separately;

 (b)  the  detail  of  income  and
 expenditure  of  these  centres;

 (९)  the  number  of  Scheduled  Castes
 and  others  separately  who  are  receiv-
 ing  training  in  these  centres;  and

 (d)  the  number  of  centres  which
 were  started  in  the  year  1957-58?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (d).  No  leather  training-cum-
 production  and  leather  dyeing  centre
 is  at  present  functioning  in  the
 Punjab,  One  _training-cum-produc-
 tion  centre  allotted  by  the  Khadi  and
 Villlage  Industries  Commission  to  the
 Punjab  Khadi  and  Gramodyog  Sangh,
 Adampur-Doaba,  is,  however,  expect-
 ed  to  go  into  operation  shortly.  The
 State  Government  are  running  some
 leather  training  centres,  but  full  in-
 formation  about  them  is  not  avail-
 able.

 Sarojini  Market  in  Vinay  Nagar
 Shri  Rameshwar  Tantia:
 Shri  Bhogji  Bhai:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 shopkeepers  of  Sarojini  Market,

 ‘3175.
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 Vinay  Nagar,  New  Delhi  have  de.
 manded  ownership  rights  of  the  shops;
 and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Bhanna):  (a)  Yes.

 (b)  The  matter  has  been  considered
 carefully  but  it  has  not  been  possible
 to  accede  to  the  request.

 Multiple  Allotments  to  Displaced
 Persons

 JS  Shri  Hem  Raj:
 6)  ‘Shri  A.  K,  Gopalan:
 Will  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  cases  of  multiple
 allotments  of  evacuee  and  Govern-
 ment  built  properties  in  Delhi  secured
 by  displaced  persons  which  have
 come  so  far  to  the  notice  of  Govern-
 ment;  and

 (b)  the  steps  taken  to  cancel  such
 allotments?

 The  Minister  of  Rehabilitation  and
 Minorky  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Separate
 statistics  regarding  multiple  allotment
 cases  have  not  been  maintained.  Ex-
 cess  allotment  was  cancelled  where
 multiple  allotment  came  to  notice  and
 was  proved.

 Handioom  Industry  in  Punjab

 ‘3177,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  what  is  the  aver-
 age  of  wages  and  the  nature  of  other
 facilities  given  to  a  worker  of  hand.
 loom  industry  in  Punjab  during  1957-
 58?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Rs.  60  is  estimated  to  be  the  average
 monthly  wage  of  a  handloom  worker;
 no  other  facilities  are  generally  pro-
 vided  to  him.
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 Handloom  Weavers  of  Punjab
 3178.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  quantity  of  yarn
 has  been  supplied  by  Government  on
 cheap  rates  to  the  weavers  in  Punjab
 during  ‘1957;  and

 (b)  whether  any  subsidy  has  been
 granted  to  weavers  to  purchase  yarn
 and  promote  sale  of  handloom  cloth
 during  the  same  period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 (b)  No  subsidy  was  granted  for  the
 purchase  of  yarn.  A  subsidy  of
 Rs.  2,138,840  was,  however,  granted  for
 promoting  the  sale  of  handloom  cloth
 during  ‘1957-58,
 Annual  Plan  of  Panjab  for  1958-59

 (3179.  Shri  Daljit  Singh:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a}  whether  it  is  a  fact  that  some
 reduction  has  been  made  in  the  Plan
 outlay  of  Punjab  for  the  year  1958-59;
 and

 (b)  if  so,  the  names  of  the  schemes
 which  would  be  affected  by  this  cut?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  An  outlay  of

 Re.  33°78  crores  was  approved  under
 the  Stete’s  Annual  plan  for  1958-59.
 as  compared  to  the  outlay  of  Rs.  43-38
 @rores  initially  proposed  by  the  State
 Government.

 (b)  The  details  in  this  respect  are
 not  available.

 Carpet  Factories
 $180.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  carpet  factories
 which  manufacture  carpets  in  the
 country;  and

 (b)  their  annual  production?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Woollen  carpets  are  woven  most-
 ly  on  a  cottage  industry  basis.  Com-
 plete  information  about  all  manu-
 facturing  units  is  not  available,  but
 the  number  of  well-known  manu-
 facturers  is  about  50.

 (b)  Efforts  will  be  made  and  as
 much  information  as  is  possible  ६०
 collect  will  be  laid  on  the  Table  of
 the  Sabha  in  due  course,

 Employment  Exchanges  in  Himachal
 Pradesh

 ‘3181,  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  number  of
 educated  persons  registered  with  the
 Employment  Exchanges  in  Himachal
 Pradesh  as  on  the  Ist  April,  19587

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  572.

 Gramdan  in  Punjab
 3182.  Shri  Daljit  Singh:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  any  village  of  Punjab
 has  been  included  in  the  list  of
 Gramdan;  and

 {b)  if  so,  the  name  of  such  village?
 The  Deputy  Minister  of  Planning

 (Shri  8,  N.  Mishra):  According  to
 the  latest  information  received  from
 the  All  India  Sarva  Seva  Sangh,  there
 was  no  Gramdan  in  Punjab  upto  the
 end  of  December,  1957.  Subsequent-
 ly,  it  is  possible  that  there  might  have
 been  Gramdan  in  that  State.  In-
 formation  has  therefore  been  called
 for  from  the  State  Government  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  as  soon  as  it  is  received.

 Textile  Mills

 385  Shri  5,  M.  Banerjee:
 Shri  Prabhat  Kar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  a  Committee  is  being
 instituted  to  go  into  the  working  of
 the  Textile  Mills  which  have  been
 closed;
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 (b)  if  so,  the  composition  of  the
 3  and

 (c)  the  terms  of  reference  of  the
 Committee?

 The  Minister  of  Commerce  and  In-
 ह... 4  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  Under  Section  5  of  the
 Industries  (Development  and  Regul-
 ation)  Act,  1951,  the  Government  may
 cause  a  full  and  complete  investiga-
 tion  into  the  cnrcumstances  of  the
 closure  of  the  textile  mills  by  a  body
 of  persons  to  be  appointed  for  the
 purpose.  No  single  Committee  has
 been  constituted  to  go  into  the  work-
 ing  of  such  mills,  but  in  a  few  in-
 dividual  cases  Committees  have  been
 constituted  consisting  of  3  or  4  mem-
 bers,  composed  generally  of  leading
 industrialists  and  non-officials  with
 an  officer  of  the  Textile  Commis-
 sioner’s  organisation  as  Member
 Secretary.  No  terms  of  reference  are
 prescribed  for  such  Committees,  but
 they  are  required  to  cause  a  full  and
 complete  investigation  of  the  cir-
 eumstances  in  each  case.

 Delhi  Lands  Reforms  Act
 3184.  Shri  8,  C.  Mullick:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  total  area  of  Union  Terri-
 tory  of  Delhi;

 (b)  the  rural  area  of  Delhi;  and
 (c)  the  area  to  which  Land

 Reforms  Act  is  applicable?
 The  Deputy  Minister  of  Planning

 (Shri  S.  N.  Mishra):  (a)  8,65,598
 acres.

 (b)  8,20,176  acres.
 (c)  2,60,88  acres.

 Collected  Works  of  Mahatma  Gandhi

 s85°  Shri  C.  K.  Bhattacharyya:
 {sh  8.  C.  Samanta:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred
 Question  No.  66  on  llth  April,  958
 and  state  whether  Gandhiji’s  speeches
 and  statements  from  1921  onwards
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 will  be  included  in  the  proposed  pub-
 lication  of  the  collected  works  of
 Mahatma  Gandhi?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Yes,  Sir.

 Documentaries  on  Punjab  Hills
 3186.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  the  number  of  documentaries
 produced  on  the  Punjab  Hills,
 especially  Kangra  Valley,  Kulu  Valley,
 Lahaual  Valley  and  Spiti  Valley;

 (b)  whether  they  have  been  pro-
 duced  by  Government  or  by  private
 agencies;  and

 (c)  if  produced  by  the  latter,  the
 efforts  made  by  Government  to  ac-
 quire  them?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to
 (९).  Films  Division  have  released  two
 films,  “Himachal  Pradesh”  and  “Warm
 and  Fleecy”,  which  include  scenes  of
 Kulu  Valley.  A  colour  film  of  about
 2,000  feet  on  the  Pahadi  paintings
 (Kangra  and  other  valleys)  is  under
 production  and  will  be  released  short-
 ly.

 The  following  three  documentaries
 are  understood  to  have  been  produc
 ed  so  far  by  private  producers:—

 (i)  Kulu,  the  Happy  Valley;
 (ii)  Kulu;  and

 (iii)  Spiti.
 The  first  film  was  purchased  and

 released  on  our  commercial  circuit.
 The  prints  of  the  other  two  were
 purchased  for  tourist  publicity.

 खादो  सहकारी  सास  तलियां
 ३१४७.  श्री  प०  ला०  आरूपाल  :  क्या

 बारिए्य  तथा  उच्योग  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  चुद्ध  खादी  का  निर्माण  करने
 वाली  बुनकर  संस्थाशों  को  भखिल  मार-
 तीय  खादी  बोर्ड  द्वारा  प्रमाणपत्र  देने  के  कमा
 नियम  है  ?
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 था  रितिण्य  ह्त्या  उस्ोग  बंत्री  ो  लाख

 बहादुर  शास्त्री)  :  झ  भा०  खादी  तथा
 प्रामोशोग  बोर्ड  ने  लादी  के  सिसे  प्रमाणपत्र

 देने  के  जो  तियम  बनाये  थे  उन  की  एक  प्रति
 सभा  पटल  पर  रख  दी  गई  है  दिक्षिये
 परिक्षिष्ट  ८,  अनुलस्थ  संख्या  १०६]  में
 लिक्म  ब मी मी  लागू हें  ।

 Residential  Accommodation  for
 Government  Employees

 3288.  Shri  D,  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  number  of  Government
 servants  in  Delhi  who  are  entitled  to
 ‘E’  and  ‘F’  Classes  of  residential
 accommodation  separately;

 (b)  how  many  of  them  have  not
 yet  been  allotted  any  accommodation;

 (c)  what  is  the  number  of  persons
 who  are  entitled  to  Regular  ‘F’  Class
 accommodation  whose  date  of  priority
 is  earlier  than  the  3lst  December,
 1944,  but  have  not  yet  been  allotted
 quarters  of  their  own  class;  and

 (d)  what  steps  are  being  taken  to
 provide  all  of  them  with  acommoda-
 tion  of  their  own  class?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  ‘R’  Class  8,298;  ‘F’  6,760.

 (b)  ‘E’  Class  5,794;  (४९  Class.  3,922.
 (c)  180:  all  these  officers  are,  how-

 ever,  in  occupation  of  lower  type  of
 accommodation.

 (d)  Sanction  has  been  accorded  for
 construction  of  6848  E  and  F  class  flats
 since  the  beginning  of  the  First  Five
 Year  Plan.  Of  these,  3,728  have  been
 completed,  3067  are  under  construc-
 tion  and  the  rest,  namely,  2083  units
 will  be  taken  in  hand  shortly.

 दूतालत्तों  के  भजन

 £ ६४ (अ  tt  परम  देव  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 oe  (क)  बिक्षों  में  कितने  भारतीय
 अूतावासों

 के अपने  भवन  हैं;
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 (w)  भारत  में  कितने  देशों  मे  गये

 पूतावासों  के  लिये  मबनों  का  लिर्माण  कर
 लिया  ;

 (ग)  इन  भवनों  के  निर्माण  के  लिये
 स्थान  किस  प्रकार  लिया  भौर  दिया  जाता

 है  ;  भौर

 च)  कया  दूतावास  करमुक्त  हैँ  अथवा
 इमसे  कर  लिया  जाता  है  ?

 भ्रभात  शंत्री  तथा  | ड  शफ-कार्यलंतरी
 श्यो  जवाहरलाल  नेहुक  )  :  (क)  सत्रह

 (ख)  चार  देशों  (होल  सी,  हिंदेशिया,
 जापान  और  थाईदेश)  ने  नई  दिल्‍ली
 स्थित  चाणक्यपुरी  में  अपनी-प्रपनी  चांसरी
 को  मारतें  बना  ली  हें।

 (ग)  नई  दिल्‍ली  स्थित  राजनयिक
 मिशन  को  चाणक्यपुरी  में  जगह  चुनने  में
 सहायता  दी  जाती  है  ।  यहां  उन्हें  किफायती
 दरों  पर  ज़मीन  दी  जाती  है  -  यह  उनकी
 इच्छा  पर  है  कि  वे  ४  निर्धारित  फार्मों
 में  से  किसी  एक  पर  पढ्टानामा  (लीज
 डीड)  कर  सकते  हैं  -  प्रीमियम  और
 जमीन  के  किराये  (ग्राउंड  रेन्ट)  की
 अदायगी  के  ढंग  के  भ्रनुसार  इन  फार्मों  में
 झन्तर  है  इस  के  बाद  नई  दिल्‍ली  के

 भूमि  और  विकास  भ्रफलर  (लेंड  एण्ड
 डेवेलपर्मेंट  श्रफसर)  को  विदेश  मंत्रालय  इस
 बात  का  अधिकार  दे  देता  है  कि  वह  पदूटानामा
 कर  दे  पौर संबद्ध  मिशन  को  ज्षमीन  का
 कब्जा  सौंप  दे  |  फिर  टुटू  के.  दस्तावेज
 इंडियन.  रजिस्ट्रेशन  एक्ट,  १६०८  के
 अ्रंतरगंत  रजिस्टर  किए  जाते  हैं  ।

 (ब)  राखलनथिक  मिशनों  द्वारा  जमीन
 खरीदने  के  लिये  जो  पट्टेमार्में  किये  जाते
 हैं  उन  पर  टिकट  शुल्क  (स्टाम्प  ड्यूटी)
 झौर  रजिस्ट्रेशन  फीस  की  झदाययी  से  भारत
 सरकार  उन्हें  छूट  देती  हैं।  इसी  भतार
 पर  उसे  राजस्व  (रेवेन्यू)  संबंधी  कर  भौ  नहीं
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 लिए  जाते.  1  गंगर  पालिका  (स्मृनिसिपल
 कमेटी  )  ह्वारा  जो  सेवाएं  दी  जाती  हूँ  उनके
 लिए  कर  झवद्य  लिए  जाते  हैं।

 रेशम
 ३१६०.  श्री पदस  देव  ॥  क्या

 बॉसिक्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  रेशम  के  आयात  को  रोकने
 झौर  देश  की  रेशम  की  ब्रावश्यकता  को  देश
 में  बने  रेशम  से  पूरा  करने  के  लिये  बया
 कार्यवाही  की  गई  है  ;

 (ख)  श्रब  तक  रेशम  के  कित  प्रशिक्षण
 और  उत्पादन  केन्द्र  स्थापित  किये  गये  है;
 और

 (ग)  रेशम  के  उत्पादन  में  देश  कब  तक
 स्वीवलम्बी  हो  सकेगा  ?

 बा रिज्य  तथा  उद्योग  मंत्रो  (थी  लाल

 बहाबुर  शास्त्रो ) :  (क)  देश  में  कच्चे
 रेशम  का  उत्पादन  बढ़ा  के  उद्देश्य  मे  कच्चे
 रेशम  के  कीड़े  पालने  क॑  उद्योग  का  विकास
 करने  और  झायात  को  क्रमश:  घटा  के
 लिये  नीचे  लिखे  कदम  उठाये  गये  हैं

 (१)  राज्य  सरकारें  शहतृत  को  खेती
 शौर  रेशम  के  कोड  पालने  की  प्रणालियों
 में  सुधार  करने,  रेशम  कातने  की  आधु-
 निक  विधियां  काम  में  लाने  और  संगठन
 को  अच्छा  करने  के  लिये  जो  योजनाएं  बनाती

 हैं  उनके  लिये  केन्द्रीय  सरकार  उन्हें
 वित्तीय  सहायता  देती  है  ;

 (२)  केन्द्रोय  शम  बोर्ड  जो  कि  एक
 कानूमी  संगठन  है,  का  सारा  खर्च  केन्द्रीय
 सरकार  उठाती  है  t  यह  बोर्ड  प्रविधिक
 सलाह  तया  गवेंषणा,  प्रशिक्षण  ग्रादि  की

 सुविधाएं  प्रदान  करता  है  ;

 (३)  कन्द्रीय  सरकार  परिचमी  बंगाल
 के  बरहमपुर  स्थान  पर  एक  भखिल
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 भारतीय  गवेबणाशाला  चलाती  है
 जिसका  नाम  केन्द्रीय  रेशन  कीट  पालन
 गवेषणाशाला  है  ;  शौर

 (४)  कच्चे  रेशम  का  झायात  श्रब
 स्टेट  ट्रेडिंग  कारपोरेशन  ग्राफ  इंडिया
 लि०  द्वारा  किया  जाता  है  जिससे  कम  से  कम
 परिणाम  में  हो  रेशम  का  श्रायात  किया
 जायें  |

 (@)  पंद्रह

 (ग)  द्वितीय  पंचवर्षीय  योजना  की
 अवधि  समाप्त  होने  तक  ।

 Stock  of  Cloth  and  Excise  Duty
 Thereon

 J  Shri  P.  R.  Ramakrishnan: ‘3191,
 ‘Shri  B.S.  Arumugam:

 Will  the  Minister  of  Commerce  aad
 Industry  be  pleased  to  state:

 (a)  the  break  up  of  Rupees  8
 crores  relief  in  excise  duty  on  super-
 fine,  medium  and  coarse  cloth  as
 announced  in  Lok  Sabha  on  the  18th
 March,  1958;

 (b)  what  is  the  present  stock  of
 superfine,  fine,  medium  and  coarse
 cloth  separately;  and

 (e)  how  many  mills  have  closed
 compietely  or  partially  and  the  num-
 ber  of  superfine  mills  out  of  them?

 The  Minister  of  Commerce  and  In-
 (Shri  Lal  Bahadur  Shastri):

 (a)  The  break  up  is  as  follows:
 Rs.  in  crores.

 Coarse  हि  75
 Medium  ‘i  हे  8
 Fine  a  7  ण् S.  Fine  ro

 Total  5°0

 (b)  The  unsold  stock  of  cloth  held
 by  mills,  variety-wise,  as  on  l2th
 April,  958  is  as  under:

 Corse  CMe Medium  [Fine  S  Fine ine  s.  Fine  Toral
 ta  bales

 eS]  ]  eT  हो  | (212,900  |  70300  |  हल्  7  Hie 332,100  _
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 (c)  Upto  ‘12.4.1958,  26  mills  had
 remained  closed  completely  and  37
 mills  partially.  Of  these  mills,  none
 produces  exclusively  Superfine  cloth.

 Sports  Industry

 ‘392.  Shri  Hem  Raj;  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  the  amount  of  Central
 assistance  proposed  to  be  given  to  the
 Punjab  Government  for  the  develop-~
 ment  of  the  sports  industry  for  the
 year  1958-59?

 The  Minister  of  Commerce  and  In-
 -वेपडज  (Shri  Lal  Bahadur  Shastri):
 No  amount  is  earmarked  to  Punjab
 Government  specifically  for  the  de-
 velopment  of  sports  goods  industry
 during  1958-59,  If  the  State  Govern-
 ment  submit  any  scheme,  it  will  be
 considered  for  financial  assistance  on
 the  basis  of  the  prescribed  pattern  of
 assistance.

 12,00  hrs,

 PAPERS  LAID  ON  THE  TABLE
 Report  or  Atcono:  Commirrres  AND

 GOVERNMENT  RESOLUTION  THEREON

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers:—

 qd)  Report  of  the  Alcohol  Com-
 Taittee.

 (2)  Government  Resolution  No.
 HC-33(3)/57,  dated  the  22nd
 March,  1958,  accepting  certain
 recommendations  made  in  the
 Report  of  the  Alcohol  Com-
 mittee.  [Placed  in  the  Library.
 See  No.  LT-864/58.]

 Buverr  Estmatrzp  or  EMPLoyexs’
 Srare  Insurance  Coxroratron

 The  Deputy  Minister  of  Labour
 (Shri  Abia  All):  Sir,  I  beg  to  lay  on
 the  Table,  under  section  36  of  the

 Employees’  State  Insurance  Corpora-
 tion  Act,  1948,  a  copy  of  the  Revised
 Estimates  for  the  year  ‘1967-68  and
 Budget  Estimates  for  the  year  ‘1958-59
 of  the  Employees’  State  Insurance
 Corporation  [Placed  in  the  Library.
 See  No.  LT-  690/58.)

 AMENDMENT  TO  EMPLOYEZES’  PROVIDENT
 Fonp  ScoeMe

 Shri  Abid  Ali:  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (2)  of
 section  7  of  the  Employees’  Provident
 Funds  Act,  1952,  a  copy  of  Notification
 No.  G.S.R.  261,  dated  the  l9th  April,
 1958,  making  certain  further  amend-
 ment  to  the  Employees’  Provident
 Funds  Scheme,  1952,  [Placed  in  the
 Library.  See  Wo,  LT-69/58.]

 DEMANDS  FOR  EXCESS  GRANTS
 (RAILWAYS),  1954-55,

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Sir,  I  beg  to
 present  a  statement  showing  Demands
 for  Excess  Grants  in  respect  of  the
 Budget  (Railways)  for  1954-55.

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION
 Ture  Report

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Third  Report
 of  the  Committee  on  Subordinate
 Legislation.

 PUBLIC  PREMISES  (EVICTION  OF
 UNAUTHORISED  OCCUPANTS)

 BILL.
 Report  or  Jomst  COMMITTEE

 The  Deputy  Minister  of  Works,
 Housing  anf  Supply  (Shri  Anil  K.
 Chanda):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Joint  Committee  on  the  Public  Pre-
 mises  (Eviction  of  Unauthorised  Oe
 cupants)  Bill,  i988.
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 CORRECTION  OF  ANSWER  TO
 SUPPLEMENTARY  QUESTION
 ON  STARRED  QUESTION
 NO.  1915.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Sir,  in  reply  to  ७
 supplementary  question  put  by  Shri
 Feroze  Gandhi  on  Starred  Question
 No.  95  regarding  Import  of  Small
 Cars  answered  in  Lok  Sabha  on  the
 28th  April,  1958,  I  stated  as  under:—

 “They  do  not  contradict  at  all.
 November  is  not  the  correct  period.
 The  House  debated  this  somewhere
 in  January,  and—”

 “That  is  why,  in  spite  of  the
 feeling  expressed  on  the  floor  of
 the  House  at  that  time  and  later
 on  in  January  when  we  had  a
 discussion  on  the  Indian  Tariff
 (Amendment)  Bill,  I  repeated  the
 same  sentiment  that  it  will  not
 be  wise  for  these  friends  to  go
 in  for  additional  production.”
 The  correct  position  is  that  the

 debate  on  the  Indien  Tariff  (Amend-
 ment)  Bill  took  place  in  November,
 ‘1957.  While  the  hon.  Member,  Shri
 Feroze  Gandhi,  was  right  in  saying
 that  the  debate  took  place  in  Novem-
 ber  1957,  he  perhaps  misunderstood
 that  the  manufacturing  programme  of
 the  Baby  Hindustan  car  was  approved
 in  October,  1957.  Neither  in  my  main
 answer  to  the  Question  nor  in  my
 answers  to  the  supplementaries,  no-
 where  had  I  said  that  manufacturing
 programme  of  Baby  Hindustan  was
 approved  in  October  1987,  as  stated
 by  the  hon.  Member,  Shri  Feroze
 Gandhi,  in  the  supplementary  question
 referred  to.

 In  the  statement  laid  on  the  Table
 of  the  House  in  answer  to  the  Ques-
 tion  and  my  answers  to  the  supple-
 roentaries,  I  have  clearly  stated  that
 the  foreign  exchange  difficulties  since
 January  957  have  stood  in  the  way
 of  permitting  any  large-scale  produc-
 tion  of  Baby  Hindustan  car  and  only
 token  imports  of  about  250  units  of
 Baby  Hindustan  per  half  year  on  an
 average  have  so  far  been  allowed.

 ‘2  MAY  4958  Correction  of  4:  era  to  ‘12878
 Supplementary  Question  on

 Starred  Question  No,  95
 Shri  Feroze  Gandhi  (Rai  Bareli);

 Sir,  this  gives  rise  to  a  very  important
 issue  which  I  would  like  to  bring  te
 your  notice.

 The  hon.  Minister  is  in  a  privileged
 Position  when  he  refutes  what  a  Mem-
 ber  says.  Unfortunately,  you,  Sir,
 naturally,  believe  what  the  Minister
 says  and  do  not  rely  on  what  the
 Member  says.

 Mr.  Speaker:  No,  no.  I  have  always
 shown  indulgence  to  the  hon.  Member.

 Shri  Feroze  Gandhi;  As  a  result  of
 that,  you  did  not  allow  any  supple-
 mentary  questions  to  be  asked  three
 days  ago.  Now,  three  days  afterwards,
 when  the  Minister  comes  and  says
 that  the  Member  was  right  and  he
 was  wrong,  I  really  think  that  some
 procedure  should  be  evolved  so  that
 the  Member  also  has  छ  chance  of  ask-
 ing  further  supplementary  questions
 or  asking  for  further  clarification.

 One  correction  has  been  made.  I
 would  also  like  to  know  from  the  hon.
 Minister  if  he  is  willing  to  correct
 another  part  of  his  statement.  He  very
 strongly  refuted  that  the  import
 licences  of  manufacturers  were  not
 cut  or  reduced  in  2957  against  the
 first  period.  I  would  like  him  to  place
 a  statement  on  the  Table  of  the  House
 giving  the  import  quotas  in  units  and
 amount  for  1956—12  months  against
 ‘1957-15  months  so  that  the  House
 may  be  in  a  position  to  judge  whether
 I  was  right  or  the  Minister  was  wrong.

 Mr.  Speaker:  Very  well.

 The  House  will  now  proceed  with
 other  work.

 Shri  Ferozxe  Gandhi:  May  I  expect
 a  reply,  Sir?

 Mr.  Speaker:  Now,  are  we  going
 into  the  matter  again?

 Shri  Feroce  Gandhi:  I  am  in  your
 hands,  Sir,  I  want  your  guidance.
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 on

 Starred  Question  No.  298
 Mr.  Speaker:  The  hon.  Minister

 may  say,  if  he  can.
 ॥  Manebhat  Shah:  Sir,  the

 Shri  Feroze  Gandhi:  What  about  the
 statement?

 Shri  Manubhai  Shah:  I  will  cer‘ainly
 circulate  the  statement  of  both  the
 figures.  (Interruption).

 Let  me  explain,  Sir.  Last  time  also
 the  hon.  Member  wanted  ‘yes’  or  ‘no’
 from  me.  With  your  permission  he
 very  briefly  said  what  he  wanted  to
 say.  I  thought  that  on  a  correction
 statement,  such  a  procedure  is  not
 normally  adopted.  Now  that  you  have
 permitted,  I  would  like  to  say  this.
 What  the  hon.  Member  is  perhaps
 feeling  in  his  mind  is  that  no  definite
 quota  is  fixed  for  anybody  for  any
 period  for  the  imports  of  the  CKD  or
 the  components  or  the  spare  parts
 which  are  going  into  the  production
 of  a  particular  unit.  It  is  true  that
 as  compared  to  the  years  ‘1954,  955
 and  ‘1956,  a  drastic  cut  has  taken  place
 in  all  the  industries  in  all  raw  mate
 rials  in  the  imports  due  to  foreign
 exchange  restrictions.  What  I  would
 like  to  assure  the  House  is  this.  Neither
 any  discriminatory  treatment  has  been
 given  to  any  unit  nor  any  favourable
 treatment  to  any  other  unit  at  the  cost
 of  one  another.  This  much  I  can
 assure.  What  we  are  trying  to  do  is
 this.  The  import  policy  of  the  country
 in  the  last  I5  months  has  been  fixed.
 We  are  trying  to  see  that  the  level  of
 production  in  3956  and  the  level  of
 employment  in  3956  is  continuously
 maintained  throughout  the  country  in
 all  the  industries  so  far  as  is  within
 our  power.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  He  should  have  straightaway
 given  the  figures  that  have  been  asked,
 instead  of  this  long-winding  answer.

 Mr.  Speaker:  He  has  said  already
 that  he  will  lay  the  statement.

 Shrimati  Renu  Chakravartty:  Some-
 times  wa  get  mined  up.

 24880

 BUSINESS  OF  THY  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  with  your  permission,  I  rise  to
 announce  the  Government  business  in
 this  House  for  the  week  commencing
 Monday,  the  5th  May,  will  consist  of—

 (l)  Consideration  of  any  item  of
 business  carried  over  from  today’s
 Order  Paper;

 (2)  The  Trade  and  Merchandise
 Marks  Bill  (for  reference  to  a  Joint
 Committee);

 (3)  Consideration  and  passing  of—
 (i)  The  Indian  Stamp  (Amend-

 ment)  Bill;
 (ii)  The  Gift  Tax  Bill,  as  reported

 by  a  Select  Committee  of  this
 House;

 (iii)  The  Public  Premises  (Evic-
 tion  of  Unauthorised  Occu-
 pants)  Bill  expected  to  be
 passed  by  Rajya  Sabha
 shortly;  and

 (iv)  The  Ancient  Monuments  and
 Archaeological  Sites  and
 Remains  Bill,  as  passed  by
 Rajya  Sabha.

 (4)  Discussion  on  the  following
 matters  will  also  come  up  on  the  dates
 mentioned:—

 (a)  Annual  Report  of  the  Indus-
 trial  Finance  Corporation  for
 the  period  ending  3ist  June,
 957  on  a  motion  to  be  moved
 by  Shri  Harish  Chandra
 Mathur  on  Monday,  Sth  May
 at  4  p.m.

 (b)  Annual  Reports  of  the  Exn-
 ployees  State  Insurance  Cor-
 poration  for  the  yeers  1954-55,
 1955-56  and  1956-57  on  motions
 to  be  moved  by  Shri  T.  C.  N.
 Menon  on  Tuesday,  6th  May
 et  4  p.m.

 (c)  Annual  Reports  of  the  Indian
 Airlines  Corperation  and  the
 Atr  India  International  Carpo-
 ration  for  1056-87  on  a  motion
 to  be  moved  by  Shri  Rajendra
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 Singh  and  others  on  Wednes-
 day,  the  /th  May,  at  4  pm.

 (d)  Discussion  on  the  proper
 inspection  of  the  working
 conditions  of  Mines  in  the
 country  for  prevention  Qf
 explosions  and  flood  incidents
 to  be  raised  by  Dr.  Ram
 Subhag  Singh  on  Thursday,
 the  8th  May  at  3  p.m

 (e)  Discussion  on  the  delay  in
 introducing  the  Workmen's
 Compensation  (Amendment)
 Bill  to  be  raised  by  Shri  T.  B.
 Vittal  Rao  on  Friday,  the  9th
 May,  subject  to  the  avail-
 ability  of  time.

 INDIAN  STAMP  (AMENDMENT)
 BILL*

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Sir,  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Indian  Stamp  Act,  1899.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  e  Bill  further  to  amend  the
 Indian  Stamp  Act,  1899.”"

 The  motion  was  adopted.
 Shri  Morarji  Desai:  Sir,  I  beg  to

 introduce  the  Bill.

 APPROPRIATION  (NO.  3)  BILL
 Shri  Morarji  Desai:  Sir,  I  beg  to

 move:**
 “That  the  Bill  to  provide  for  the

 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 Sist  day  of  March,  +1955,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year,  be  taken
 into  consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for
 the  authorisation  of  appropriation
 of  moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts

 (Regulation)  Bill
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3lst  day  of  March,  I955,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  clauses  l,  2,  3,  the  Sche-
 dule,  the  Title  and  the  Enacting
 Formula  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  L  2,  3,  the  Schedule,  the

 Title  and  the  Enacting  Formula  were
 added  to  the  BiIL

 Shri  Morarji  Desai:  Sir,  I  beg  to
 move:

 “That  the  Bill  be  passed.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 RICE-MILLING  INDUSTRY  (REGU-
 LATION)  BILL—Conid.

 Mr.  Speaker:  The  House  will  now
 take  up  discussion  on  the  Rice-Milling
 Industry  (Regulation)  Bill,  1958.  Out
 of  3  hours  and  30  minutes  agreed  to
 by  the  House  for  the  General  Discus-
 sion,  one  hour  now  remains.  There-
 after  clause-by-clause  consideration
 and  third  reading  will  be  taken  up  for
 which  |  hour  and  30  minutes  will  be
 available.

 Pandit  K.  C.  Sharma  may  continue
 his  speech.

 Pandit  छू.  C.  Sharma  (Hapur):
 Yesterday,  I  was  saying  that  hand-
 pounding  of  rice  is  not  a  satisfactory
 solution  to  the  problem  of  unemploy-
 ment  for  the  simple  reason  that  this
 sort  of  labour,  especially  for  women,
 relates  to  some  primitive  society  of
 the  muscle  culture.  This  is  an  age  of
 atomic  energy  which  the  machine  is
 very  welcome  to  take  to  the  hard  job
 in  place  of  the  tender  women.  What
 I  submit  is  that  proper  work  should
 be  found  for  the  women  and  they
 should  not  be  put  to  the  hard  work
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 [Pandit  K.  C.  Sharma]
 that  relates  to  hard  muscles.  In  my
 part  of  the  country,  it  is  one  of  the
 questions  that  arises  between  the
 mother-in-law  and  the  young
 daughter-in-law.  The  young  daughter-
 in-law  complains  to  her  mother  that
 she  has  got  such  a  nasty  mother-in-
 Jaw  that  as  soon  as  she  goes  to  her
 tather-in-law’s  house,  she  puts  her  to
 the  task  of  grinding  of  wheat  or
 pounding  of  rice  with  the  result  the
 kindly  mothers  say  that  they  are
 willing  to  send  rice  and  flour  instead
 of  letting  the  daughter  to  be  put  to
 such  a  hard  job.  So,  it  is  not  a  very
 ‘welcome  proposition  for  the  women  to
 take  to  it.  Of  course  the  poor  women
 take  to  it.  But  is  it  too  much  to  expect
 that  in  an  expanding  economy  as  ours
 is  better  jobs  can  be  found  and  better
 employment  can  be  given  without
 taking  refuge  under  such  hard  job?

 Suppose  there  is  no  mill,  what  would
 be  the  result?  The  result  would  be
 that  paddy  would  be  taken  to  the  city.
 As  we  know  the  city  market  does  not
 accept  very  gladly  paddy  as  such.  The
 market  accepts  the  rice—not  paddy.
 So,  the  poor  peasant  has  to  take  the
 paddy,  pay  for  its  transport  and  waste
 his  labour  in  selling  it  out.  So,  he
 is  put  to  unnecessary  botheration  and
 unnecessary  expense  for  nothing.  On
 the  other  hand,  if  there  is  a  rice  mill
 available  at  a  short  distance  he  can
 sell  paddy  there  or  turn  it  into  rice.
 They  say  that  the  mill  owner  is  a
 hard  bargainer.  If  he  is  a  hard  bar-
 gainer  and  if  the  poor  peasant  is
 exploited,  it  is  up  to  the  poor  peasant
 to  take  to  hand-pounding  himself.  But
 despite  the  hard  bargaining  mill-
 owner,  the  peasant  sells  his  paddy  to
 him.  It  is  proof  of  the  fact  that  despite
 a  little  exploitation  and  a  little  hard
 bargaining,  the  peasant  prefers  te  sell
 the  paddy  to  the  mill-owner  rather
 than  get  it  pounded  in  his  own  home
 for  the  simple  reason  that  it  is  a  hard
 job  and  an  unhealthy  job.  No  young
 waman  who  can  take  to  easier  work
 is  willing  to  take  this  job.

 There  is  the  prejudice.  Milled  rice
 is  worse,  or  to  put  it  in  other  words,
 hhand-pounded  rice  is  a  much  better
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 food.  I  think  it  is  the  same  sort  of
 prejudice  which  is  against  the  mill
 sugar  as  against  the  indigenous  sugar.
 Experience  has  proved  that  there  is
 nothing  wrong  with  the  mill  sugar.
 Experience  will  prove  that  there  is
 nothing  wrong  with  the  milled  rice.  It
 is  an  old  prejudice  which  has  not  much
 meaning.

 I  will  conclude  by  saying  that  this
 measure  is  a  hard  measure  which  will
 not  do  much  to  the  good  of  the  peasan-
 try  nor  would  it  do  good  to  the  women
 who  will  be  put  to  a  hard  job.

 श्री  झुनशुनवाला  (भागलपुर)  :  भ्ष्यक्ष
 महोदय  तीन  बातें  सभी  लोगों  ने  मंजूर  की  हैं
 एक  तो  यह  होंडपाउंडिंग  से  चावल  मात्रा  में
 ज्यादा  निकलता  है  दूसरी  बात  यह  कि  हेंड-
 पांउडिंग  का  चावल  खाने  में  भ्रधिक  स्वादिष्ट
 होता  है  भौर  उस  में  विटामिन  अधिक  हें
 भौर  तीसरी  बात  जो  कि  सब  से  जरूरी  है
 यह  कि  देहातों  में  भौर  गांवों  में  जो  लोग
 बिना  काम  बैठे  हें  उन  को  इस  से  काम  मिलता
 है

 में  ने  फाइनेन्स  बिल  पर  बोलते  हुए  यह
 बतलाया  था  कि  में  एक  कम्युनिटी  प्राजेक्ट
 के  गांव  में  गया  ;  में  ने  देखा  कि  मुखिया  गांव  में

 नहीं  थे  में  ने  पूछा  कि  कहां  गये  हैं  तो  मालूम
 हुआ  कि  नजदीक  में  मिल  पर  चावल  कुटवाने
 के  लिये  गये  है  1  में  फिर  देहात  के  भ्रन्दर  गया
 और  जा  कर  देखा  कि  वहां  बहुत  से  ऐसे  लोग
 थे  जिन  के  पास  कोई  काम  नहीं  था  ।  में  उन  के

 पडे  में  गया  भौर  पूछा  कि  भाई  तुम  को  झाज
 कया  खाने  को  मिला  है  1V  उन्हों  ने  कहा  कि  क्‍या

 महे  बाबू  1  पहले  हमारे  मुखिया  हम  से  गांव  में

 ही  चावल  कुटवाते  थे  लेकिन  अब  वह  भपना
 बावल  मिल  को  ले  गये  हैं  |  पता  नहीं  भ्राज
 शाम  हम  को  खाना  मिलेगा  या  नहीं  ।

 हमारे  भाई  कृष्णचन्द्र  जी  शर्मा  ौर  पांडे
 जी  ने  भ्रमी  भाषण  दिया  है  :  उन्हों  ने  कहा  कि
 मिल  की  चीज  सस्ती  होती  है  खाने  में  भी  भच्छी
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 और  कई  बातें  च्न्हों  नें  कहीं  ।  उन्हों  ने  कहा  कि
 यदि  ऐसा  है  तो  फिर  गेहूं  का  श्राटा  और  मैदा
 बनाने  के  लिये  भी  मिलें  क्‍यों  हों  तेल  तिकालने
 की  भी  भिलें  क्यों  हों  v  में  तो  कहता  हूं  कि  यदि
 इन  प्रदनों  के  भीतर  श्च्छी  तरह  से  जाया  जाय
 तो  कहना  होगा  कि  वास्तव  में  उन  चीजों  के
 लिये  मिलें  नहीं  होनी  चाहियें।  भाप  किसी  भी
 डाक्टर  के  पास  जायें  चाहे  वह  गलोपैथिवा
 डाक्टर  हो  या  होम्योपैथिक  हो  या  श्रायुर्वेदिक
 हो  तो  वह  श्राप  को  बतलायेगा  कि  प्राजकल  जो
 भाप  मिल  का  आटा  खाते  हैं  भौर  जो  मिल
 का  तेल  खाते  है  इस  से  बीमारियां  पैदा  होती
 हैं  1  प्रगर  श्राप  आटा  खायें  तो  आप  हाथ  की
 चक्की  का  झआ्राटा  खाइये  नहीं  तो  मिल  के  शाट
 का  चोकर  खाइये  |  तो  इन  सब  बातों  को
 मी  हम  को  देखना  है।  कहा  जता  है  कि
 किस  किस  चीज  को  हाथ  से  किया  जायेगा  ।
 लेकिन  मेरा  विचार  है  कि  यदि  कोई  चीज

 हमारे  देश  के  लिये  लाभदायक  है  उस  से  गरीबों
 को  काम  मिलता  है  भौर  उस  से  हमारा  स्वास्थ्य
 भी  अ्रच्छा  रहता  है  तो  उसे  हम  को  अवढ्य  करना
 चाहिये  t  ग्रगर  यह  काम  हाथ  से  होता  है  भौर
 मशीन  से  नहीं  होता  तो  हम  को  हाथ  से  काम
 करने  वालों  के  विरुद्ध  प्रेजुडिस  क्‍यों  होनी
 चाहिये  ।  शर्मा  जी  ने  कहा  कि  लोगों  को  एक
 समय  वह  बड़ी  भारी  प्रेजुडिस  थी  कि  मिल  की
 जीनी  खराब  होती  है  शौर  जो  चीनी  हाथ  से
 बनती  है  वह  अच्छी  होती  है  लेकिन  अब  यह
 प्रेजुडिस  दूर  हो  गया  है!  में  समझता  हूं
 कि  हमारे  हार्मा  साहब  न  कुछ  पढ़ते  हैं
 न  कुछ  जानते  हैं  भोर  न  कुछ  समझते  हें  ।
 अमरीका  में  इस  ह्वाइट  शुगर  के  बारे  में  लोग

 कह  रहे  हे  कि  यह  ह्वाइट  पाइजन  है  ।  जब
 झमरीका  जसे  डंवेलप्ड  मुल्क  में  लोग  यह  बात

 कह  रहे  हें  कि  ह्वाइट  शुगर  ह्वाइट  पाइजन  है
 झौर  वे  रा  शुगर  खाना  शुरू  कर  रहे  हैं  तो  हमारे
 यहां  शर्मा  जी  जैसे  लोग  यह  कह  रहे  हे  कि
 मिल  की  चीनी  की  तरफ  जो  प्रेजुडिस
 थी  वह  दूर  हो  गई  है  1  हम  को  यह  बातें  सुन  कर

 बढ़ा  भ्रादयय  होता  है।  लोग  प्रच्छी  तरह
 के  ध्रध्ययत  नहीं  करते  भौर  यहां  पर  प्रा  कर
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 ऐसी  बातें  कह  देते  हें  जो  कि  वास्तविकता  से

 बिल्कुल  उलटी  होती  है  ।

 हमारी  बहिन  रेणु  चक्रवर्ती  ने  कहा  कि
 यह  ठीक  है  देहातों  में  लोगों  को  काम  देने  के
 लिये  बहुत  भ्रच्छी  चोज  है  उन्हों  ने  एक  बात

 यह  भी  कही  कि  सेंटर  इस  स्टेट  की  चीज  को
 क्यों  श्रपने  हाथ  में  ले  रहा  है  इसे  तो  स्टेट  के
 लिये  छोड़  देना  चाहिये  ny  में  उन  से  सहमत  हूं  t
 यदि  स्टैट  अपने  काम  को  श्रच्छी  तरह  से  करे
 तो  वह  काम  स्टेट  के  हाथ  में  छोड  देना  चाहिये  !

 परन्तु  जहां  स्टेट  अपने  काम  को  अच्छी  तरह  से
 न  करे  श्रौर  जो  चीज  जरूरी  है  जो  हमारे
 स्वास्थ्य  के  लिये  जरूरी  है  श्लौर  जिस  से  गरीब
 लोगों  को  काम  मिल  सकता  है  अगर  स्टेट  उस
 को  न  करे  तो  हमारे  कांस्टीट्यूशन  में  ्रधिकार
 दिया  गया  है  कि  सेंटर  को  उस  काम  को
 अपने  हाथ  में  लेना  चाहिये  ।

 श्रीमती  रेणु  चक्रवर्ती  ते  कहा  कि  मिलों  में
 काम  होने  में  इकानमिक  खराबो  पैदा  होती  हैं
 बयोंकि  उस  दशा  में  मानापाली  हो  जाती  है
 शौर  ब्लैक  मार्केटिंग  होता  है  ।  परन्तु  चुंकि
 यह  एक  इंडस्ट्री  है इसलिये  वह  इस  को  सपोर्ट
 करती  हें  1  यह  चीज  मेरी  समझ  में  नहीं  श्राती  +
 यह  कहना  कि  चूंकि  यह  चीज  हाथ  से  होती  है
 इसलिये  इस  का  विरोध  करना  चाहिये  या
 यह  कि  चूंकि  यह  चीज  मशोनों  से  होती  है
 झौर  बिजली  से  चलती  है  इसलिये  इस  का
 विरोध  किया  जाना  चाहिये  ये  दोनों  चीजें
 मेरी  समझ  में  नहीं  दाती  ।  हमें  इन  दोनों
 चीजों  को  इस  प्रकार  से  मिलाना  चाहिये  कि
 जिस  चीज  से  देश  का  लाभ  हो  उस  को  किया
 जाये  ।  जिस  से  हमारा  स्वास्थ्य  प्रच्छा  रहे  ॥
 जो  और  तरह  से  भी  लाभदायक  हो  वह  चोज
 हम  को  करनी  चाहिये  चाहे  वह  कोई  हाथ  से
 होने  वाली  इंडस्ट्री  हो  या  मशीन  से  होने
 बाली  |

 बस  मुझे  इतना  ही  कहना  है।  में  इस  बिल
 का  हादिक  स्वागत  करता  हूं  झौर  में  प्रपने
 डिप्टी  मिनिस्टर  साहब  से  कहूंगा  कि  भ्रगर  वह
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 [की  भुनश्ुतवाला]
 शक दम  से  मिलों  को  बन्द  कर  दें  तो  बहुत  झच्छा
 होगा  ।  हां  यह  जरूर  है  कि  ऐसा  करने  से
 जरूर  दिक्कत  होगी  ।

 हमारे  एक  मित्र  कहते  हें  कि  प्रगर  मिलें
 नहीं  होंगी  तो  जितने  चावल  की  भ्रावश्यकता  है
 यह  हाथ  से  कंसे  कुटा  जा  सकेगा  ।  हमारा  उद्देश्य
 ठो  यह  है  कि  थोड़ी  थोड़ी  जमीन  लोगों  को
 नॉट  दी  जाये  भौर  वह  अपने  अपने  चावल
 को  प्रपने  हाथ  से  कूटें  ताकि  लोगों  को  स्वास्थ्य
 दायक  चावल  मिले  ।  गेहूं  को  घर  में  भ्रच्छी  तरह
 से  पीसा  जाये  शौर  लोगों  को  भ्रच्छा  श्राटा  दिया
 जाये  जिस  से  उन  का  स्वास्थ्य  प्रच्छा  हो  ।
 सो  हम  लोगों  को  किसी  तरह  का  प्रेजुडिस  नहीं
 होना  चाहिये  |  न  तो  यह  ख्याल  होना  चाहिये
 कि  हम  को  बड़ी  इंडस्ट्री  को  सपोर्ट  करना
 चाहिये  चाहे  उस  से  देश  का  नुकसान  ही  क्‍यों
 न  हो  शौर  न  यह  ख्याल  होना  चाहिये  कि  काम
 हाथ  से  ही  होना  चाहिये  चाहे  उस  से  देश  का
 कोई  फायदा  न  हो  ।  ऐसा  विचार  नहीं
 डहोना  चाहिये  ।  हम  को  हर  प्रश्न  को
 इस  दृष्टि  से  देखना  चाहिये  कि  इस  में  देश  को
 उन्नति  होती  है  या  नही  ।
 Shri  Subbiah  Ambalam  (Rama-

 mathapuram):  Mr.  Speaker,  Sir,  the
 object  of  the  Bill  is  very  laudable  for
 two  reasons.  It  provides  employment
 for  the  rural  population  and,  at  the
 game  time,  it  gives  protection  to  the
 hand-pounding  industry.  Another
 object  of  this  Bill  is  to  regulate  the
 working  of  rice  mills  by  issue  of
 ‘licences.  But  I  would  like  to  submit
 the  reasons  why  a  Bill  of  this  type  is
 not  necessary  at  this  juncture.

 The  object  of  this  Bill  could  very
 well  be  achieved  by  a  legislation
 brought  at  the  State  level.  It  is  not
 necessary  to  have  a  legislation  at  the
 Centre  for  the  control  of  such  a  small
 industry,  an  industry  which  would  be
 started  by  small  proprietors  with  a
 capital  investment  of  about  Rs.  2000
 to  Rs.  3000.  Moreover,  this  legislation
 4s  not  in  consonance  with  the  declar-
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 ed  policy  of  our  Government  to  have
 more  of  decentralisation  of  the  ad-
 ministration.  At  least  these  small  in-
 dustries  like  the  rice-milling  indus-
 try  should  be  left  to  the  sphere  of
 State  Governments,

 The  control  of  such  small  industries
 by  the  Centre  will  bring  in  a  jot  of
 inconvenience  for  the  people  who  are
 working  such  small  industries.  For
 example,  provision  is  being  made  in
 this  Bill  for  applications  being  made
 to  the  Central  Government  for  a
 permit  for  the  establishment  of  a  new
 mill;  forms  are  also  being  prescribed
 in  which  the  application  should  be
 submitted.  If  applications  are  to  be
 made  to  the  Central  Government  and
 it  is  left  to  the  discretion  of
 the  Central  Government  to  grant
 such  licences,  it  will  result
 in  lot  of  difficulties  and  inconvenience
 for  people  living  in  rural  areas  work-
 ing  such  small  industries.  Provision
 is  also  being  made  under  sub-clause
 (4)  of  clause  (5)  that  before  granting
 any  permit  under  sub-section  (3),  the
 Central  Government  shall  cause  a  full
 and  complete  investigation  to  be  made
 in  the  prescribed  manner  in  respect
 of  the  application  and  shall  have  due
 regard  to  the  number  of  rice  mills
 operating  in  the  locality,  the  avail-
 ability  of  paddy  in  the  locality,  the
 availability  of  power  and  water  supply
 for  the  rice  mill  in  respect  of  which
 8  permit  is  applied  for  and  so  on.  I
 would  like  to  submit  that  these  are
 matters  which  can  very  well  be  left
 to  the  State  Governments,  or  even  te
 the  District  Collectors  or  local  munici-
 Palities  or  panchayats.  These  are
 matters  which  can  very  well  be  attend-
 ed  to  by  State  Governments  and  by
 the  local  institutions  as  is  being  done
 now.

 But,  if  the  Central  Government  and
 the  hon.  Minister  feel  that  these  indus-
 tries  must  be  regulated  on  the  lines
 of  this  Bill,  this  can  be  effected  by
 issuing  definite  instructions  to  the  con-
 cerned  States  so  that  grant  of  licences
 may  be  regulated  as  indicated  in  this
 Bill,  Therefore,  I  would  Uke  to  sub-
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 mit,  the  necessity  for  a  Bill  of  this
 type  is  not  very  urgent  at  present.

 Then,  the  punishment  provided  in
 this  Bill  under  clause  33  is  very
 objectionable  and  also  very  severe.
 The  punishment  provided  is  six  months
 imprisonment  or  a  fine  to  the  extent
 of  Rs.  6,000,  or  with  both,  and  in  the
 case  of  a  continuing  contravention,
 with  an  additional  fine  which  may
 extend  to  Rs.  500  for  every  day  during
 which  such  contravention  continues.
 This  is  very  exorbitant,  I  would  sub-
 mit.  If,  in  an  industry  which  is  being
 run  with  a  capital  of  Rs,  2,000  or
 Rs.  3,000,  for  every  contravention  of
 these  rules  a  fine  of  Rs.  500  is  to  be
 imposed,  I  think  the  people  in  that
 industry  will  not  be  in  a  position  to
 pay  this  fine,  and  the  best  thing  would
 be  to  abandon  the  industry  and  re-
 sort  to  some  other  industry.  This,  I
 would  submit,  will  result  in  a  lot  of
 inconvenience  and  it  will  also  affect
 the  food  supply  position  besides  affect-
 ing  the  rice-milling  industry.

 Some  of  the  hon.  Members  have
 also  observed  that  it  is  not  possible
 to  produce  rice  through  the  hand-
 pounding  industry  alone.  The  reasons
 stated  are  that  it  is  not  possible  to
 store  hand-pounded  rice  for  a  longer
 period  than  about  0  to  15  days.  But
 it  is  not  possible  to  produce  all  rice
 by  hand-pounding  process,  when  rice
 is  necessary  for  a  week  or  15  days.
 We  have  to  meet  the  food  situation
 in  our  country  and  to  feed  400  million
 people.  It  is  not  possible  to  have
 a  hand-pounding  industry  alone  to
 supply  the  needs  of  our  ever-increas-
 ing  population.  Therefore,  I  would
 submit  that  these  are  matters  on
 which  the  hon.  Minister  should
 bestow  more  attention.  He  should
 see  that  the  objects  of  this  Bill  can
 well  be  achieved  by  issuing  definite
 instructions  to  the  State  Governments
 and  I  am  sure  these  instructions  will
 be  carried  out  to  the  full  satisfaction
 of  the  Central  Government.

 Therefore,  I  would  request  the  hon.
 Minister  to  circulate  this  Bill  for
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 eliciting  public  opinion.  He  should
 not  rush  in  a  legislation  of  this  type
 which  mostly  affects  the  small  rice-
 mill  owners  and  the  general  public  at
 large.

 भी  रास  दारण  (म्रादाबाद)
 अध्यक्ष  महोदय,  इस  बिल  के  सम्बन्ध  में
 विचार  प्रकट  करते हुये  कई  माननीय  सदस्यों
 ने  सिद्धान्ततः  का  सवाल  उठाया  है  ।  फाइनेंस
 बिल  पर  बहस  के  दौरान  में  मैने  यह  कहा  था  कि
 गवर्नमेंट  की  श्राथिक  नीति  को  स्पष्ट  होना  चाहिये
 जहां  तक  कि  कनज्यूमर  गुड्स  उपमोक्ताप्रों  द्वारा
 काम  में  लाई  जाने  वाली  वस्तुओं  का  सम्बन्ध  है,
 अर्थात्‌  उन  के  बनाने  के  जो  :  तरीके  हैं--
 बड़ें  बड़  कारखानों  में  बढ़ो  मात्रा  में  उत्पत्ति  और
 ग्राम  उद्योगों  द्वारा  छोटी  मात्रा  में  उत्पत्ति-

 कुछ  भेद  किया  जाय  या  नहीं,  उन  में  से
 किस  को  प्रोत्साहन  दिया  जाय--  बड़ी
 मात्रा  में  उत्पत्ति  को  प्रोत्साहन  दे  कर  छोटी
 मात्रा  में  जो  उत्पत्ति  होती  है.  उस  को
 करने  की  कोशिश  की  जाय  या  नही,  इत्यादि
 यह  प्रश्न  श्राज  देश  के  सामने  हैं  7  जहां  तक
 द्वितीय  पंच-वर्षीय  योजना  और  इस  सम्बन्ध
 में  गवर्नमेंट  की  नीति  का  प्रश्न  है,  अभी
 कल  सांइटिफिक  पालिसी  के  सम्बन्ध  में
 बोलते  हुषे  प्रधान  मंत्री  जी  ने  कहा  था  कि
 यह  देश  एसा  है,  जहां  बेल-गाडी  भौर  अनुन
 शक्ति--एटामिक  शक्ति--दोनों  साथ
 साथ  चलते  हैं  और  चलते  रहेंगे,  जब  तक
 कि  इस  का  कोई  खास  हल  नहीं  निकाला
 जायेगा  |

 तो  मेरा  विचार  यह  करता  है  कि  जिन
 चीज़ों  की  उत्पत्ति  बड़ी  मात्रा  में  हो  रही  है
 और  थे  बड़े  अ्रच्छे  प्रकार  से  तेयार  हो  रही
 है,  लेकिन  यदि  उससे  देश  को  कुछ  नुकसान
 हो,  तो  फिर  उन  को  बड़ी  मात्रा  में  तैयार
 कराना  छोड़  कर  ग्रामोद्योग  के  द्वारा  छोटी
 मात्रा  में  तेयार  क्‍यों  न  कराया  जाय  ।  जहां
 तक  हाथ  से  कूटे  हुये  चाबल  का  सम्बन्ध

 है,  बह  मिल  के  द्वारा  तैयार  चावल  की  अपेक्षा
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 [at  राम  शरण]
 ज्यादा  पौष्टिक  होता  है,  उस  के  प्रयोग  में
 यं  भी  कम  होता  है  और  उस  की  मात्रा
 भी  मिल  द्वारा  चावल  से  भ्रथिक  प्राप्त  होती
 है  1

 ह  Wo  द०  पांडे  (नैनीताल)  :  कुटाई
 का  क्‍या  होगा  a

 it  रास  दारण :  जहां  तक  कुटाई
 का  सम्बन्ध  है,  हम  को  विचार  करना  होगा
 कि  हम  कुटाई  के  तरीके  को  कुछ  सरल  बनायें,
 जिस  में  कम  मेहनत  लगे  झौर  जो  ज्यादा
 लोगों  को  रोज़गार  दे  सके,  जिस  में  लाखों
 आदमियों  को  लगाया  जा  सके  i  वह  तरीका
 देवा  के  लिये  हितकर  होगा  शौर  उस  को
 प्रोत्साहन  देना  हमारा  कर्तेव्य  है  -  जो  भी
 व्यक्त  देदा  का  भला  चाहता  है,  वह  मशीन
 के  खिलाफ़  नही  हो  सकता  है,  लेकिन  मशीन
 एसी  होनी  चाहिये,  जो  बजाय  श्रादमियों
 को  डिस्प्लेस  करने  के,  उन  का  रोज़गार
 छोनने  के,  उन  की  सहायक  हों,  उन  के  लिये
 सहूलियत  पैदा  करने  वाली  हो  t  हाथ-कुटाई
 की  झब  नई  नई  चक्कियां  चली  है  .  जो
 पहले  तरीका  था,  उस  में  ज्यादा  परिश्रम
 करना  पड़ता  था  |  शब  कम  मेहनत  से  बहुत
 सारा  धान  चावल  के  रूप  में  परिणत  किया
 जा  सकता  है  |  लेकिन  इतता  जरूर  है  कि
 बहू  उबना  पालिवड  और  खूबसूरत  नहीं
 होता  है  ।  वह  पौष्टिक  होता  है  ।  इस  में
 एक  रुपया  रोज़  के  हिसाब  से  मज़दूरी  भी
 मिल  सकती  है  |

 गवर्नमेंट  से  १६५४  में  एक  राइस
 मिलिंग  कमेटी  बनाई  यो  |  १६५५  मे  उस  ने
 झपनी  सिफारिशें  दीं,  लेकिन  श्र्ब  १६५८
 में  यह  बिल  हमारे  सामने  झाता  है  1  उस
 कमेटी  ने  कई  बातों  की  तरफ़  ध्यान  दिलाया
 था  i  एक  तो  उस  का  कहना  यह  था  कि  यह
 जो  हुल्लर  सिस्टम  है,  थे  जो  चावल  निकालने
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 की  छोटी  छोटी  मशीन  गांव  गांव  में  चल
 पड़ी  हैं,  बे  बहुत  नुकसानदेह  हैं  ।  उन  में
 चावल  टूटता  है  श्रौर  भूसी  में  चावल  के

 टुकड़े  मिल  जाते  है,  इसलिये  वह  मवेधियों
 के  काम  में  भी  ठीक  प्रकार  से  नहीं  प्राती  है  ।
 इस  लिये  उस  कमेटी  का  कहना  था  कि  ३१
 दिसम्बर,  १६५६  तक  ऐसा  प्रबन्ध  होना
 चाहिये  कि  हललर  टाइप  की  मशीनों  को
 बन्द  कर  दिया  जाय  प्रौर  राइस  मिलिग
 इंडस्ट्री  को  कंट्रोल  करता  चाहिये  और  धीरे
 धीरे  गवर्नमेंट  इस  को  ले  ले  i

 इसके  बाद  जैसा  कि  इस  बिल  को  पेश
 करते  समय  -उपनंत्री  जी  ने  बताया  था,
 कार्वे  कमेटी  की  यह  राय  थी  कि  राइस
 मिलिंग  इंडस्ट्री  को  बन्द  करना  लाभदायक
 मालूम  नहीं  होता,  बल्कि  इसके  साथ  ही
 साथ  हेंड-पाउंडिंग  इंडस्ट्री  को  भी  प्रोत्साहन
 देना  चाहिये  ।  प्रोत्साहन  के  सम्बन्ध  में
 राइस  मिलिंग  कमेटी  ने  यह  सजेस्ट  किया
 था  कि  इससे  पहले  खादी  बोर्ड  के  ज़रिये  हाथ-
 कुटाई  के  घान  पर  जो  छ:  झ्राना  फ़ी  मन
 सबसिडी  के  तौर  पर  दिया  जाता  है  ।  उस  को
 झाठ  जाने  कर  दिया  जाय  और  इस  के
 झलावा  जो  चावल  मिलों  में  तैयार  होता  है,
 उस  पर  छः  ब्याने  फी  मन  के  हिसाब  से  धान
 पर  सेस  लगाया  जाय  और  इस  तरह  से
 दोनों  की  कीमतों  को  बराबर  करने  का  प्रयत्न
 किया  जाय  ।  झगर  कमेटी  की  रीकमंडेशन्ज
 को  कार्यान्वित  न  किया  जाय,  तो  यह  ज़रूर
 है  कि  हाथ-कुटाई  के  चावल  की  कीमत  बढ़
 जायगी  t  कमेटी  की  राय  है  कि  इस  समय
 दोनों  की  कीमतों  में  सवा  पये  मन  का  फर्क
 है  भ्रौर  वह  फर्क  इन  रीकमेंडेशन्त  पर  श्रमल
 करने  से  दूर  हो  जायगा  |

 कार्वे  कमेटी  की  रिपोर्टे  इस  के  अनुसार
 नहीं  थी  और  मालूम  होता  है  कि  इसो  लिये
 सर्व्नमेंट  न ेसबसिडी  को  छ:  भाने  से  झा  झाना
 करना  भौर  सैस  लगाता  मंजर  नहीं  किया  $
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 इससे  पहले  रूरल  क्रेडिट  सरवे  कमेटी  की
 रिपोर्ट  में  कहा  गया  था  कि  धान  गांव  में

 कूटने  के  बजाय  दाहर  रमे  मिल  में  जाता  है
 और  वहां  से  फिर  चावल  के  रूप  में  गांव
 में  भाता  है,  भ्रच्छा  यह  हो  कि  यह  आना
 जाना  रोक  कर  इस  सब  प्रोसेसिंग  का  काम-
 धान  से  चावल  बनाने  का  काम--देहात
 में  ही  किया  जाय  और  वहीं  उस  को
 खपाया  जाय  ।  इस  तरह  वह  चावल
 सस्ता  भी  पड़ेगा  शौर  बहुत  सारे  लोग
 उस  काम  में  लग  जायेंगे  ।

 यहां  पर  यह  प्रइन  था  कि  इस  को  राज्यों
 के  ऊपर  ही  क्‍यों  न  छोड़  दिया  जाय  ।  इस
 सम्बन्ध  में  मालूम  होता  है  कि  जिस  वक्‍त
 तक,  १६५४  तक,  चावल  पर  कंट्रोल  रहा,
 तब  तक  बहुत  सारे  राज्यों  ने  मशीनों  के  द्वारा
 तैयार  किये  गये  चावल  पर  नियंत्रण  किया,
 लेकिन  जिस  समय  १६४५४  में  कद्गरोल  खत्म
 हुआ,  तो  फिर  ऐसा  होने  लगा  कि  जिन  राज्यों
 में  ये  मिलें  अधिक  थीं,  वहां  से  उन  राज्यों
 में  फिर  चावल  जाने  लगा,  जहां  हाथ-ुटे
 चावल  को  प्रोत्साहन  देने  और  बढ़ाने  का
 प्रयत्त  किया  गया  था  ।  इस  प्रकार  से  उन
 राज्यों  में  हाथ-कुटा  चावल  सस्ता  नही  हो
 सका  झौर  जो  राज्य  हाथ  -कुटे  चावल  को
 प्रोत्साहन  देना  चाहते  थे,  वे  ऐसा  नहीं
 क्र  सके  ।  इस  लिये  प्रगर  कुल  भारत  के
 सिये  एक  कानून  बत  जाय,  तो  सब  देछ  में
 वहू  एक  सा  लागू  ही  सकता  है।  इस  बिल
 में  यह  व्यवस्था  की  गई  है  कि  जितनी  भी
 मिल्ज  हैं,  उन  सबको  एक  लाइसेन्स  लेना
 पड़ेगा  और  जो  नई  चलाई  जायेंगी,  उन  को
 पहले  परमिट  लेना  पड़ेगा  और  फिर  लाइ-
 सेन्स  लेना  पड़ेगा  ।  यह  देखना  होगा  कि
 किल  तरह  से  उन  सब  को  कंट्रोल  किया  जा
 सकता  है।  यदि  उन  को  ठीक  प्रकार
 से  कट्रोल  किया  जाय,  तो  उन  बहुत  सारे
 लोगों  को  काम  मिल  सकता  है,  जो  कि

 - झकज कल  बेकार  हैं  ।
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 रिपोर्ट  से  यह  पता  चजता  है  कि  कोई
 २३  लाख  के  करीब  झादमी  इस  हैंड  पाउडिग
 में  लगे  हुए  हैँ  श्रौर  जो  राइस  मिल्स  में  गये  हुए
 है.  उनक  संख्या  तकरीबन  दस  लाख  हैँ।
 यदि  उन  लोगों  को  जोकि  मिलों  में  लगे
 हुए  हूँ,  हाथ  से  कुटाई  का  काम  दे  दिया  जाय
 झौर  जितना  चावल  मिलों  के  जरिये  से  तैयार
 होता  है  उतना  ही  वे  कूट  कर  तैयार  करने
 लग  जायें  भौर  साल  में  यदि  वे  ज्ाधे  दिन
 भी  काम  करें,  तो  उस  सूरत  में  इस  काम  में
 कोई  ४०  लाख  आदमी  लगाये  जा  सकते  हूं
 इस  प्रकार  इन  ४०  लाख  लोगों  के
 अतिरिक्त  जो  २३  लाख  उस  समय  लगे  हुए
 थे,  हम  कुल  ६०-७०  लाख  लोगों  को
 इस  काम  में  लगा  सकते  हैं  ।

 आज  देश  में  हमारे  सामने  सब  से  बड़ा
 सवाल  बेंकारी  का  है  श्रौर  खास  तीर  से
 अर्ध  बेकारी  का  है।  जैसा  कि  यहां  बताया
 गया  है  कि  जो  किसान  हैँ  उनमें  से  ८
 प्रतिशत  ऐसे  हैँ  जिन  के  पास  कोई  सहायक
 व्यवसाय  नहीं  है  श्लौर  उनको  किसी  सहायक
 व्यवसाय  की  जरूरत  है  और  यह  सहायक
 क्या  हो  सकता  है,  यह  हमें  ढूंढना  होगा  और
 कोई  ऐसा  सहायक  व्यवसाय  ढृढ़ना  होगा
 जो  देहातों  में  दिया  जा  सक  |  यह  व्यवस्तय
 उनमें  से  एक  हों  सकता  है  ब्ौर  इस  काम  में
 वे  भ्रपनी  फुरसत  का  समय  लगा  सकते  हूं
 और  इस  काम  को  हम  इस  प्रकार  का  बना
 सकते  हे  कि  वे  इसको  सहूलियत  के  साथ
 और  बिता  अधिक  परिश्रम  के  कर  सकें  |
 हमारे  लिये  यह  भी  बहुत  जरूरी  है  कि  हम
 राइस  मिल  इंडस्ट्री  पर  या  उन  मिलों  पर
 जहां  कि  चावल  तैयार  होता  है,  कंट्रोल  करें  ।
 एक  तरफ  तो  कंट्रोल  किया  जाना  चाहिये
 झौर  दूसरी  तरफ  इस  बिल  में  जो  कमी  हैँ
 वह  यह  है  कि  जैसा  कि  कमेटी  ने  अपनी
 सिफारिश  में  कहा  था  कि  हलर  सिस्टम
 को  जहां  तक  हो  सके,  खत्म  किया  जाये
 झौर  शैलर  सिस्टम  को  जिससे  चावल  खराब

 नहीं  होता  है  भौर  ठीक  तरह  से  तैयार  होता
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 है,  उसको  प्रोस्साहन  दिया  जाये,  इसको  भी

 दुरुस्त  किया  जाना  चाहिये  ।  यदि  आपने
 ऐसा  कमा  तो  एक  तो  मिलों  के  ऊपर  झाप
 कंट्रोल  कर  सकेंगे  शौर  दूसरे  चावल  के  हाथ-
 कुटाई  के  धंधे  को  आप  प्रोत्साहन  दे  सकेंगे

 कुछ  राज्यों  में  बहुत  भ्रधिक  चावल
 हाथ  से  कूटा  जाता  है।  जब  कमेटी  बेठी

 हुई  थी  उस  समय  उसके  सामने  कुछ  झांकड़े
 पेश  किये  गये  थे।  उनको  देखने  से  पता
 चलता  है  कि  उड़ीसा  में  ८७  प्रतिशत  चावल
 हाथ  से  कटा  जाता  था  और  बिहार  में  ६७
 प्रतिशत  ।  कई  राज्यों  में  ६६  प्रतिशत  चावल
 हाथ  से  कूटा  हुआ  तैयार  होता  था  ।  जब
 इतनी  अ्रधिक  मात्रा  में  यहां  पर  चावल
 हाथ  का  कुटा  तैयार  होता  है  श्ौर  इसमें
 लाखों  लोग  लगे  हुई  हैं  तो  यह  हमारे  लिये
 विचारणीय  विषय  हो  जाता  है  कि  जहां  पर
 कम  आदमी  लगे  हुये  हैं श्रौर  चीज़  भी  अच्छी
 तैयार  नहीं  होती  है  भौर  उसकी  मात्रा  भी
 कम  है  तो  क्या  यह  उचित  नही  होगा  कि  चावल
 को  कुटाई  के  उस  तरीके  को  प्रोत्साहन  दिया
 जाये  जहां  कि  ग्लादमी  भी  अधिक  लग  सकते
 हैं,  चावल  भी  पौष्टिक  तैयार  हो  सकता
 है  और  होता  है  और  और  प्रधिक  आदमियों
 को  रोज़गार  भी  दिया  जा  सकता  है  t

 में  खास  तौर  पर  झापका  घ्यान  सैक्शन
 १८  की  झोर  दिलाना  चाहता  हूं  जिस  की
 तरफ  दूसरे  माननीय  सदस्यों  ने  भी  आपका
 ध्यान  दिलाया  है  भौर  जिसमें  कहा  गया

 है  कि  सेंट्रल  नवर्नमेंट  श्गर  चाहे  तो  जो  कुछ
 बंधन  इसमें  लगाने  का  सुझाव  दिया  गया  है,
 उन  सब  को  ढीला  कर  सकती  है  और
 ज्यादा  मिलें  चालू  करने  की  झनुमति  दी  जा
 सकती  है  ।  यदि  झापने  मिलों  को  बढ़ाने
 की  झनुमति  न  दी  भौर  उन  पर  ठीक  तरह
 से  नियंत्रण  रखा  तो  में  समझता  हूं  कि  यह
 बिल  देश  के  जो  उद्योग  श्  हें  उनको  प्रोत्साहन
 देने  वाला  सिद्ध  होगा  और  इसलिये  में

 इसका  समर्थन  करता  हूं  ।

 2  MAY  4968  (Regulation)  Bilt  29896

 Mr.  Speaker:  Shri  Rungsung  Suisa.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  It  is  better  that  as
 early  as  possible  at  the  beginning  3
 have  an  idea  as  to  whom  to  call,  so
 that  I  will  adjust.  What  happens  is
 that  as  the  matter  progresses,  I  get
 names  and  hon.  Members  get  up.

 Shri  Warlor  (Trichur):  We  know
 whether  we  should  speak  only  after
 the  discussion  starts.

 Mr.  Speaker:  There  cannot  be  an
 endless  discussion.  Hon.  Members
 must  start  the  controversy,  instead  of
 waiting  for  others  to  start  it.

 Shri  Rungsung  Suisa  (Outer  Mani-
 pur—Reserved—Sch.  Tribes):  Mr.
 Speaker,  Sir,  before  I  speak,  I  have  to
 thank  you  for  giving  me  this  chance
 to  speak  on  such  important  bill—
 namely,  rice  miling  versus  hand-
 pounding.  Regarding  this  Bill  itself,
 I  have  no  interest,  because  it  does  not
 affect  me  in  any  way.  If  we  look  into
 this  Bill  very  carefully,  we  find  that
 it  does  not  serve  the  purpose  of  the
 villagers  in  any  way.  It  says  the
 existing  rice  mills  are  to  continue  to
 operate.  So,  there  is  no  use  of  pas-
 sing  this  Bill  at  all.  I  have  no  interest
 in  the  Bill  itself.

 Secondly,  as  we  have  no  rice  mill
 in  Manipur—and,  as  a  matter  of  fact,
 we  can  carry  on  without  rice  mills—
 I  have  no  interest  in  this  Bill  and
 I  say,  Sir,  that  in  respect  of  rice  pro-
 blem  we  people  in  Manipur  are  a  step
 ahead  of  the  rest  of  India  because  we
 have  better  quality  of  rice  and  can-
 tinued  circulation  of  paddy  and  fresh
 rice  throughout  the  whole  year  and
 Manipur  is  a  challenge  to  any  one  in
 India  who  think  that  we  cannot  get
 sufficient  rice  without  mills.

 Mr.  Speaker:  The  hon.  Member  for-
 gets  that  rice  mills  can  be  established
 there.

 Shri  Rungsung  Suisa:  Yes,  Sir,  we
 had  several  rice  mills  before  indepen-
 dence  but  after  independence,  all  these
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 rice  mills  were  abolished;  it  does  not
 serve  the  purpose  of  the  villagers.  I
 am  coming  to  that  point.

 Iam  a  villager  and  a  poor  man  and
 I  work  hard  with  my  own  hand.  Very
 often  I  have  thought  about  the  plight
 that  the  average  Indian  villager  has
 to  face.  As  a  villager,  I  have  to  face
 even  the  fate  of  starvation  faced  by
 an  Indian  farmer,  in  spite  of  working
 so  hard.  As  a  matter  of  fact,  we  have
 been  crying  day  in  and  day  out  that
 something  must  be  done  for  the  deve-
 lopmént  of  the  villagers—their  econo-
 mic  development  and  so  on.  Coming
 to  this  important  problem  of  starting
 rice  mills  or  having  hand-pounded  rice,
 we  have  to  take  into  consideration
 that  there  are  so  many  cultivators  in
 India.  Taking  the  minimum  percent-
 age,  we  may  take  that  the  village
 population  consists  of  50  per  cent.  of
 the  whole  population.  I  have  heard
 the  speeches  made  by  the  hon.  Mem-
 bers  yesterday  and  today  and  I  have
 found  that  practically  none  of  them
 has  spoken  about  the  benefits  the
 villagers  get  by  hand-pounding  of  rice.
 I  have  found  from  the  speeches  that
 some  of  the  hon.  Members  are  against
 the  villagers.

 I  am  a  silent  member.  I  have  pro-
 mised  within  myself  that  I  should  not
 speak  for  the  whole  term.  Today  I
 have  broken  my  promise,  the  promise
 which  I  had  within  myself  that  I
 should  not  speak  at  all  within  this
 chamber,  not  because  I  do  not  know
 how  to  speak—though  I  do  not  know
 how  to  speak  good  English,  all  the
 same  I  can  shout  without  verbs  and
 prepositions.  If  I  choose,  because
 in  spite  of  getting  independence  in  the
 rest  of  India  the  administration  of
 Manipur  is  still  in  the  hands  of
 servants  and  it  is  so  corrupted  and
 useless  that  there  is  no  use  in  my
 talking  about  it  and  I  have  got  to
 speak  about  the  naga  problem  too,
 but  I  think  shouting  alone  cannot
 solve  the  problem  that  is  why  I  am
 siJent.

 Mr.  Speaker:  Let  us  now  come  to
 the  point.
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 Shri  Rungsung  Suisa:  But,  Sir,  the
 administration  of  Manipur  is  still  in
 the  hands  of  servants.

 Mr.  Speaker:  The  hon.  Member  re-
 marked  that  he  did  not  speak  so  long,
 because  he  thought.

 Shri  Rungsung  Sutsa:  Sir,  please
 give  more  time  as  I  will  not  speak  for
 the  rest  of  the  term.

 Mr.  Speaker:  I  will  allow  him
 opportunity  at  the  proper  moment  to
 speak.  about  the  administration  of
 Manipur.  Now  we  are  discussing  the
 question  of  rice  mills.

 Shri  Bungsung  Suisa:  I  am  coming
 to  the  point.

 Mr.  Speaker:  He  must  come  to  the
 point  straight.

 Shri  Bungsung  Suisa:  All  right.  I
 will  leave  some  part  of  my  speech  and
 speak  straight  to  the  point...

 Mr.  Speaker:  Why  not?
 Shri  Rungsung  Suisa:  I  believe  that

 problems  cannot  be  solved  by  speak-
 ing  or  shouting  in  this  House.  But
 when  I  heard  all  these  speeches  re-
 garding  rice  mill  Vs.  hand-pounding
 my  feelings  were  hurt  so  much  that  I
 could  not  restrain  myself.  That  is
 why  I  want  to  speak.

 We  have  heard  speeches,  either
 trom  this  side  or  that  side  of  the
 House,  that  the  conditions  of  the
 villagers  are  so  poor  that  we  cannot
 believe  that  we  all  are  living  in  the
 same  country  and  in  the  same  age.
 We  see  when  we  look  around  that  the
 Indian  cultivators  are  occupied  only
 for  one  half  of  the  year.  But  when
 we  consider  the  problem  of  rice  mills
 and  hand-pounding,  we  do  not  think
 about  the  villagers.  These  rice  mills
 have  taken  at  least  one-fourth  of  the
 profession  of  the  villagers  and  they
 have  taken  the  very  fruits  of  labour
 of  the  villagers  who  were  already
 leading  only  a  hand  to  mouth
 existence.

 Before  independence  we  had  several
 rice  mills  in  Manipur  and  we  thought
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 we  were  progressing  very  much.  But
 what  do  we  find  now?  These  rice
 mills  are  owned  by  the  capitalists.  At
 the  time  of  the  harvest,  these  people
 approach  the  cultivators  and  purchase
 their  paddy.  They  sometimes  pay
 even  more  than  the  market  rate
 because  they  know  that  somewhere  in
 July  or  August  they  will  make  big
 profits  so  at  the  time  of  harvest  there
 will  be  some  brisk  trading  in  paddy.
 The  cultivators  sell  all  the  paddy,  be-
 cause  they  are  very  poor  and  also  be-
 cause  they  want  to  get  the  momentary
 advantage  of  getting  money.  Then
 what  do  we  find?  When  the  paddy
 is  in  the  hands  of  the  rice  millers,  the
 villagers  are  helpless.  They  have  no
 paddy,  no  rice,  no  work  and  no  pro-
 fession.  They  have  simply  to  starve.
 In  spite  of  the  control  and  the  anti-
 black-marketing  measures,  we  find  that
 all  this  paddy  is  smuggled  out  of
 Manipur  and  the  very  workers,  who
 were  responsible  for  the  production  of
 this  paddy  in  the  village,  are  forced
 to  suffer.  I  was  also  one  of  the  worst
 sufferers.  In  Manipur,  we  have  bette.
 method  of  circulation  of  paddy  and
 we  can  have  better  quality  rice,  first
 class  rice,  throughout  the  year.  But
 what  do  we  actually  see  here  in  Delhi?
 I  am  a  rice-eater  in  Manipur.  But,
 I  cannot  eat  rice  here,  because  the
 rice  I  get  here  is  one  that  was  husked
 some  months  ago.  So  it  smells  and
 I  cannot  take  it.  I  have  to  take  to
 bread.  That  is  one  point.

 Hf  you  go  to  any  village  in  India  two
 or  three  months  after  harvest,  you
 will  not  find  any  house  which  has
 enough  rice  or  paddy  for  the  whole
 year  because  everything  is  purchased
 by  the  rice  mills  at  the  time  of  harvest.
 So,  the  net  result  of  it  is  that  you  find
 that  in  spite  of  your  advancements  in
 the  towns,  the  villagers  of  your  side
 are  suffering  more  than  we  in  Mani-
 pur.

 Since  we  have  abolished  rice  milla,
 what  do  we  find?  We  find  that  at  the
 time  of  harvest  there  is  not  much  of
 brisk  trading  in  paddy.  So,  the
 villagers  cannot  sell  all  the  quantity
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 of  paddy  that  they  want  to  sell.  Even
 if  they  sell  some  quantity,  they  can-
 not  get  a  reasonable  price.  This  paddy
 goes  into  the  hands  of  some  rich
 villagers  or  some  people  who  have
 got  money  and  again  since  they  ere
 not  allowed  to  oren  rice  mills,  this
 paddy  goes  into  the  hands  of  the  poor
 People  again  though  they  have  to  pay
 some  interest  to  the  rich  people  by
 paying  some  more  for  their  own  paddy
 which  they  had  sold  before,  so  we  see
 in  Manipur  we  have  continual  gircu-
 lation  of  paddy  from  the  villagers  to
 the  rich  people  and  back  to  them.
 but  if  paddy  is  taken  to  rice  mills;
 the  poor  villagers  have  to  pay  double
 of  what  they  had  got  for  the  same
 amount  of  paddy  when  they  sold  it,
 and  in  addition  to  this  they  will  not
 get  the  small  particles  of  rice,  I  think
 you  call  it  kunti,  I  cannot  remember
 the  exact  word  and  gura  which  are
 very  useful  for  poultry  and  cattle,  I
 think  it  is  one  of  the  reasons  why  your
 villagers  are  suffering.

 Mr.  Speaker:  The  hon.  Member
 should  conclude  now.

 Shri  Rungsung  Suisa:  I  request  you
 to  give  me  five  more  minutes.

 Mr.  Speaker:  I  have  no  objection.
 But  the  hon.  Member  is  saying  tne
 same  thing.

 Shri  Rungsung  Suisa:  I  am  not  say-
 ing  the  same  thing.  I  am  only  explain-
 ing  the  difference  between  Manipur
 and  the  rest  of  India.  Being  a  villager,
 I  know  the  position.  I  have  been
 studying  the  conditions  of  the  people
 in  Manpiur  as  well  as  in  other  parts
 of  the  country.  I  have  found  that  the
 villagers  in  Manipur  are  not  suffering
 more  than  their  counterparts  in  the
 rest  of  India.  That  is  my  feeling.

 Mr.  Speaker:  His  feeling  is  all  right.
 But  what  does  he  want  to  do  with  the
 Bill?

 Shri  Rungsung  Suisa:  I  have  no
 interest  in  the  Bill,  whether  you  pass
 it  or  not.  I  am  coming  to  that  point.
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 Mr.  Speaker:  The  hon.  Member
 definitely  says  that  in  Manipur  they
 have  been  carrying  on  all  along  with-
 out  the  mills  and  that  most  of  the
 people  there  are  living  by  agriculture
 for  a  number  of  months,  they  have  no
 other  occupation  and  if  mills  are  estab-
 lished,  there  will  be  unemployment.

 Shri  Rungsung  Suisa:  I  am  now  hit-
 ting  the  Bill.  As  a  villager  I  know
 the  position.  Since  I  have  to  hurry
 up  with  my  speech,  I  will  not  take
 more  time.  As  a  villager,  I  know  the
 conditions  of  the  villagers.  If  you  go
 anywhere  in  India,  you  will  find  that
 a  man  with  his  own  labour,  working
 with  a  pair  of  bullocks  cannot  produce
 more  than  300  maunds  of  paddy;  I
 know  it  because  I  work  in  the  fields
 and  Manipur  is  one  of  the  best  places
 for  the  production  of  paddy  but  a
 family  can  easily  pound  about  800
 maunds  of  paddy  a  year  and  so  there
 cannot  be  a  question  of  being  unable
 to  pound  our  paddy  if  mills  are
 abolished.  I  know  it.  You  would  not
 believe  me  if  I  say  that  my  family
 hand  pounds  100  maunds  of  paddy.  It
 does  not  take  much  time.  So,  I  am
 now  going  to  hit  those  speakers  who
 spoke  against  hand-pounding,  who  said
 that  there  will  be  no  circulation  of
 rice,  there  wil]  be  dearth  of  rice  and
 people  will  not  be  able  to  hand-pound
 it.

 I3  hrs,

 I  say  even  in  Manipur  people  are
 urging  me  to  export  rice,  because  they
 want  to  pound  more  rice.  But  J  say
 “No”,  The  administration  is  not  in
 my  hands  that  is  ours  because  Mani-
 pur  being  the  cheapest  place  in  India
 if  we  export  all  our  rice,  we  cannot
 live  on  rice  imported  from  other  parts
 of  the  country.  I  know  that  we  are
 not  producing  as  much  paddy  as  we
 should.  So  I  say  we  need  not  be
 afraid  of  not  getting  rice  if  all  these
 Tice  mills  are  closed.  I  may  tell  the
 House  as  a  villager  that  even  when
 we  may  be  producing  four  times  as
 much  paddy  as  we  are  producing  now
 even  then  though  there  is  no  mill  we
 can  hand-pound  it  very  easily.
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 व  speak  on  this  subject  from  practi-
 cal  experience.  You  know  the  condle
 tions  of  the  towns;  but  I  know  the
 conditions  of  the  villages,  because  I
 work  there  with  my  own  hand.  So,  I
 say  that  we  should  not  be  worried.
 As  people  in  the  rest  of  India  are
 accustomed  to  getting  rice  from  the
 mills,  it  will  take  time  for  the  women
 to  get  accustomed  to  hand-pounding.
 That  I  quite  admit.  But  if  we  want
 to  give  them  more  rice,  more  food,
 some  money  and  some  _  occupation
 throughout  the  year,  I  think  the
 working  of  the  mills  must  be  stopped
 altogether.  They  must  be  closed  down
 altogether.  If,  however,  you  cannot
 do  this  in  some  of  the  States,  then  at
 Jeast  half  the  rice  mills  should  be
 closed.  And  see  for  yourself  whether
 people  will  suffer  in  getting  rice  or
 not.

 I  have  tried  to  explain  all  these
 things  because  I  am  a  villager.  More-
 over  let  me  say  one  thing.  I  know
 that  most  of  the  hon.  Members  do  not
 come  from  the  villages.

 Some  Hon.  Members:  No,  no.
 Shri  Rungsung  Suisa:  At  least  that

 was  what  I  gathered  from  their
 speeches,  because  they  spoke  as  they
 think  and  they  never  say  what  the
 villagers  say,  or  like  or  can  do  or
 whether  they  want  to  pound  rice
 themselves  and  what  safeguards  they
 want  from  the  Government  that  paddy
 would  not  be  taken  away  to  the  rice
 mills.  None  has  spoken  in  this  strain.

 So  we  have  to  be  practical.  It  is
 not  the  town  people  who  are  suffering;
 it  is  not  the  M.Ps.  who  are  suffering
 It  is  the  villagers  who  are  suffering.
 After  all  the  M.Ps.  cannot  feed  the
 people;  the  town  people  cannot  feed
 the  people.  It  is  the  poor  villagers  who
 have  to  feed  the  nation.  Unless  we
 teach  them  the  habit  of  working  hard
 and  instil  some  incentive  in  their
 minds  to  work  hard,  there  is  no  salva-
 tion,  there  is  no  salvation  for  the
 economic  self-sufficiency  of  India  as  a
 nation.

 So  I  say  that  I  cannot  support  this
 Bill;  if  I  support  any  Bill,  I  would
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 support  a  Bill  that  would  close  down
 all  the  existing  mills.
 13.05,  hrs.

 (Mr.  Deeury-Serzaner  in  the  Chatr}
 The  Deputy  Minister  of  Food  and

 Agricuiture  (Shri  A.  M.  Thomas):
 Mr.  Deputy-Speaker,  Sir,  I  am  glad
 that  this  Bill  has  been  discussed  in
 detail  and  different  aspects  of  it  have
 been  placed  before  the  House.  I  am
 grateful  to  hon.  Members  who  parti-
 cipated  in  the  debate.  Very  many
 useful  suggestions  have  been  made
 and  they  would  certainly  be  taken
 into  consideration,  not  so  much  for  the
 purpose  of  effecting  any  modification
 to  the  Bill  as  such,  but  would  be
 taken  into  consideration  in  the  matter
 of  working  of  this  measure.

 Sir,  before  I  come  to  the  two
 motions,  one  for  circulation  and  the
 other  for  reference  to  Select  Com-
 mittee,  I  would  like  to  touch  on  the
 question  of  policy  that  has  been  raised
 by  my  hon.  friend  Shrimati  Renu
 Chakravartty.  She  said  that  this
 legislation,  however  desirable  it  may
 be,  is  an  encroachment  on  the  State
 sphere,  whereas  another  Member  from
 the  Opposition—I  think  it  was  the
 hon.  Member  from  Miraj,  Mr.  Patil,—
 said  that  this  is  a  question  which  has
 to  be  tackled  at  the  Central  level  and
 not  at  the  State  level.  I  would  like
 to  make  it  clear,  Sir,  that  this  is  not
 a  case  of  arbitrary  exercise  of  powers
 vested  with  the  Centre.

 Shrimati  Renu  Chakravartty  herself
 said  that  having  regard  to  the  fact  that
 in  the  Centre  the  Congress  Party  is
 in  power  and  in  all  the  States  except
 one,  the  Congress  Party  is  in  power
 there  is  no  difficulty  to  get  by  way  of
 persuasion,  the  uniformity  desired.  She
 said:  “I  see  no  reason  why  a  uniform
 system  could  not  be  brought  about
 without  a  Bill  which  will  really  give
 further  additional  powers  to  the
 Central  Government.”  So  that,  she
 herself  recognises  the  necessity  of  a
 uniformity  of  approach  and  a  unifor-
 mity  in  procedure.  She  said  that  it
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 can  be  brought  about  by  persuasion,
 So,  uniformity  is  desirable;  she  also
 does  not  question  that.  What  we  want
 to  do  by  this  Bill  is  to  adopt  the  pat-
 tern  that  we  have  adopted  in  the
 matter  of  enactment  of  Essential  Com-
 modities  Act.  But  I  may  make  it  very
 clear  that  it  is  not  the  intention  of
 the  Central  Government,  although  it
 has  got  the  legislative  powers  and
 also  after  the  enactment  of  this  piece
 of  legislation  the  Centre  would  get
 the  necesary  powers,  to  ignore  the
 State  Governments  in  this  matter.

 I  have  made  it  clear  in  my  opening
 speech  that  the  decision  of  Govern-
 ment  is  to  the  effect  that  no  new  mill
 should  be  allowed  to  be  set  up  and  no
 expansion  of  the  existing  capacity  of
 the  mills  be  permitted,  unless  the
 State  Government  concerned  is  satis~
 fied  that  it  is  necessary  to  do  so  for
 the  purpose  of  ensuring  adequate  sup-
 plies.  So  that,  we  had  in  view  the
 idea  of  consulting  the  State  Govern-
 ments.  Our  intention  is  to  delegate
 powers  to  the  State  Governments  under
 clause  9  of  the  Bill  and  to  issue  suit-
 able  instructions  for  exercising  these
 powers.  This  power  is  in  consonance
 with  the  Essential  Commodities  Act
 and  while  it  will  give  necessary
 powers  to  the  State  Governments  in
 regard  to  issue  of  permits  and  grant
 of  licences,  we  leave  the  ultimate  con-
 trol  with  the  Central  Government
 This  would  ensure  uniformity  of  pro-
 cedure  and  action  all  over  the  country
 and  would  enable  the  Government  of
 India  to  issue  directions  to  any  parti-
 cular  State  if  they  find  that  the  policy
 followed  by  the  State  is  not  in  conso~
 nance  with  the  all-India  policy.  So,
 I  do  not  think  we  need  go  further  into
 the  matter  that  has  been  raised  by
 my  hon.  friend  Shrimati  Renu
 Chakravartty.

 Then  I  come  to  the  other  motions,
 one  for  circulation  and  the  other  for
 reference  to  Select  Committee.  My
 Hon.  friend  Shri  Sharma  said  that  he
 is  not  opposing  the  Bill.  He  opposed
 hand-pounding  out  of  chivalrous  con-
 siderations  or  considerations  of  ten-
 derness  to  the  fair  sex.  You  can  very
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 well  understand  that.  But  the  remedy
 for  this  hard  manual  labour  is  not  to
 adopt  such  measures  as  to  bring  about
 unemployment,  but  to  improve  the
 conditions  of  employment  to  make
 improvements  in  the  tools  used  and  to
 make  it  as  humane  as  possible.

 That  is  the  remedy.  It  is  not  by
 discouraging  hand-pounding  and
 throwing  out  of  employment  lakhs  of
 people.

 Shrimati  Renu  Chakravartty  gave
 as  one  of  her  reasons  for  moving  the
 motion  for  circulation  that  this  is  a
 very  controversial  Bill,  But,  I  may
 say  that  the  Bill  is  not  controversial.
 We  can  say  that  some  of  the  recom-
 mendations  of  the  Rice  Milling  Com-
 mittee  were  controversial  and  that  was
 why  we  ascertained  the  views  of  the
 State  Governments.  The  views  of  the
 concerned  ministries  of  the  Govern-
 ment  of  India  were  also  taken,

 Shri  Guha  and  Shri  Dasappa  com-
 plained  that  we  have  been  sleeping
 over  this  Bill  for  so  much  time.

 Shri  Ranga  (Tenali):  That  is  true.
 Shri  A.  M.  Thomas:  I  may  submit

 that  we  have  not  been  sleeping  over
 this  Bill.  From  the  views  expressed
 on  the  floor  of  this  House,  it  can  be
 found  that  the  State  Governments
 prominently  come  into  the  picture  in
 these  matters  and  we  have  to  ascer-
 tain  their  views.  The  recommenda-
 tions  were  communicated  to  them  and
 there  was  considerable  delay  in  the
 matter  of  receipt  of  their  views.  Then
 after  the  receipt  of  their  views,  we
 held  an  inter-departmental  meeting  of
 the  concerned  ministries.  We  had  a
 meeting  of  the  economic  secretaries
 and  a  meeting  of  the  Food  Committee
 of  the  Cabinet.  Ultimately,  the
 matter  was  decided  by  the  Cabinet.
 The  charge  that  we  were  sleeping
 over  this  Bill  for  such  a  long  time  is
 not  borne  out  by  the  real  facts.

 Shri  Dasappa  (Bangalore):  Even
 after  the  recommendations,  there  has
 been  delay.

 Shri  A.  M.  Thomas:  After  accept-
 ing  the  recommendations,  we  drafted
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 the  Bill.  We  sent  the  draft  Bill  for
 the  consideration  of  the  State  Gov-
 ernments.  Their  views  were  again  got
 and  suitable  modifications  were  made
 in  the  light  of  the  views  expressed
 by  the  State  Governments  on  the  draft
 Bill.

 T  have  never  claimed  that  the  Bill
 is  intended  to  carry  out  all  the  recom-
 mendations  of  the  two  committees  to
 which  I  made  a  reference  in  my  open-
 ing  speech.  The  Bill  is  in  the  direc-
 tion  of  implementation  of  those  deci-
 sions  taken  on  the  recommendations
 of  these  two  committees  and  only  to
 carry  out  those  recommendations  for
 which  legislation  is  necessary.  This
 Bill  is  not  a  panacea  for  all  the  ail-
 ments  of  the  rice  milling  industry  or
 of  the  hand-pounding  sector.  This  is
 calculated  only  to  have  some  legisla-
 tive  sanction  for  some  of  the  steps
 that  we  intend  to  take  in  encouraging
 the  hand-pounding  sector.

 The  Bill  has  only  a  very  limited
 objective.  That  may  kindly  be  borne
 in  mind  when  the  question  of  circu-
 lating  this  for  public  opinion  and  the
 question  of  referring  it  to  the  Select
 Committee  are  considered.  What  are
 the  objectives  of  this  Bill?  According
 to  the  decisions  that  the  Government
 of  India  have  taken  on  the  recommen-
 dations  of  the  two  committees,  the
 existing  mills  have  to  continue.  That
 is  decision  number  one.  Then  it  has
 been  decided  that  with  regard  to
 allowing  any  further  mills  to  function,
 it  can  only  be  allowed  if  absolutely
 essential.  These  are  the  two  decisions
 that  have  been  taken  by  the  Govern-
 ment  of  India  and  for  that  purpose  a
 system  of  licensing  would  be  neces-
 sary.  The  introduction  of  a  permit
 system  would  be  necessary  otherwise
 we  would  not  be  in  a  position  to
 enforce  these  decisions  that  have  been
 taken.  It  is  only  for  that  purpose  that
 we  have  brought  forward  this  Bill.

 My  hon.  friend,  Shri  Guha,  who  is
 unfortunately  not  here,  raised  the
 question  that  the  Bill  has  been  badly
 drafted,  hurriedly  drafted  and  most
 callously  drafted.  I  went  through  his
 speech  again  just  to  ascertain  as  to
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 what  exactly  are  the  provisions  which
 according  to  him  indicate  that  the  Bill
 bas  been  badly  drafted,  carelessly
 drafted  or  callously  drafted,  but  I
 have  not  been  able  to  come  across  a
 single  provision  pointed  out  by  him
 which  would  bear  the  charges  of  ill-
 drafting  or  careless  drafting.

 Shri  Panigrahi  (Puri):  He  means
 the  whole  Bill.

 Shri  A.  M.  Thomas:  He  has  got
 certain  complaints  against  the  machi-
 nery.  He  says  that  the  licensing
 officer  shall  be  tyrant  in  the  mofussil
 area.  His  complaint  is  against  the
 machinery  that  has  to  be  set  up.  It
 is  more  or  less  against  the  bureau-
 eracy,  Perhaps,  I  should  get  a  little
 more  experience  to  have  so  much  dis-
 illusionment  which  my  hon.  friend,
 Shri  Guha,  has  got.  The  Bill,  I  may
 humbly  assert,  has  been  carefully
 drafted  and  proper  and  adequate
 attention  has  been  given.  The  law
 officers  of  not  only  the  Central  Gov-
 ernment  but  also  of  the  State  Govern-
 ments  have  scrutinised  this  Bill  and
 I  do  not  think  they  have  been  able  to
 make  the  charges  which  my  hon.
 friend,  Shri  Guha,  made.

 I  went  through  the  list  of  amend-
 ments  also.  From  that  it  would  be
 found  that  the  amendments  are  of  a
 minor  nature,  except  for  one  or  two,
 which  concern  questions  of  policy.
 That  also  would  indicate  that  the  Bill
 has  not  been  carelessly  drafted  as  has
 been  contended  by  my  _  hon.  friend,
 Shri  Guha.

 Then,  my  hon.  friend,  Shri  Dasappa
 complained  that  the  Bill  is  not  even
 in  consonance  with  the  decisions  that
 we  have  taken.  The  Government  of
 India  has  decided  that  preference
 would  be  given  to  the  huller  type.

 Shri  Dasappa:  No,  sheller  type.
 Don't  make  a  mistake.

 Shri  A.  M.  Thomas:  Preference
 would  be  given  to  the  sheller  type.
 But,  I  do  not  think  that  ea  rigid
 approach  is  cesirable  in  the  enactment
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 of  this  Bill.  There  must  be  some
 flexibility  of  approach  in  these  matters.
 Conditions  differ.

 Shri  Dasappa:  When  did  this  wis-
 dom  dawn  on  the  Government?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Since  he  became  a  member
 of  the  Government.

 Mr.  Deputy-Speaker:  When  it  is
 here  just  now,  we  need  not  dispute
 when  it  dawned.

 Shri  A.  M.  Thomas:  Some  fiexibi-
 lity  is  required  88  I  may  point  out
 from  the  speeches  made  on  the  floor
 of  the  House.  For  example,  some  hon.
 Members  said  that  certain  areas  are
 not  being  served  by  mills,  In  other
 areas,  there  is  an  abundance  of  mills.
 So,  conditions  in  one  part  of  the  coun-
 try  and  the  other  part  of  the  country
 differ.  All  these  things  have  been
 taken  into  consideration.  Moreover,
 we  have  got  our  ambitious  irrigation
 projects.  A  place,  which  is  a  desert
 now,  may  become  the_  granary
 tomorrow.  Perhaps,  if  an  application
 comes  forward  for  setting  up  a  huller
 type  mill  in  those  areas,  we  may  have
 to  set  up  a  huller,  So,  it  is  not  desi-
 rable  to  have  an  absolute  ban  in  those
 places.

 Shri  Dasappa  is  very  serious  in  his
 views.  I  have  given  due  consideration
 to  them.  He  has  asked  what  is  there
 in  the  Bill  regarding  recommendation
 that  the  co-operative  societies  should
 be  given  encouragement.  We  know
 that  the  general  policy  of  the  Govern-
 ment  of  India  is  that  wherever  possi-
 ble,  co-operative  societies  must  be
 encouraged  and  the  possibility  of
 encouraging  co-operative  societies  is
 there  even  within  the  ambit  of  this
 Bill.  I  would  refer  to  clause  22  (b),
 which  says:

 “The  Central  Government  may,
 subject  to  the  condition  of  previ-
 ous  publication,  make  rules  carry~
 ing  out  the  purposes  of  this  Act.
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 respect  of  an  application  for  a
 permit  and  the  matters  to  be
 taken  into  account  in  granting
 or  refusing  a  permit;”.

 Suppose,  an  application  is  made  in
 the  matter  of  the  setting  up  of  sugar
 factories.  We  have  given  preference
 to  co-operative  societies.  It  is  not
 because  there  is  any  legisla-
 tion  enjoining  on  us  that  licences
 could  be  given  only  to  the  co-opera-
 tive  sugar  mills.  So,  also  in  this  par-
 ticular  case,  wherever  a  co-operative
 society  comes  forward  and  seeks  a
 licence  or  a  permit,  as  the  case  may
 be,  we  would  certainly  consider.  We
 would  give  preference  to  that  society
 having  regard  to  other  conditions,  i.e.,
 their  paid-up  capital,  the  number  of
 persons  who  conduct  the  society  and
 so  on  and  so  forth.

 Shri  Guha  said  that  there  are  so
 many  recommendations  and  what  have
 we  done  with  them.  So,  he  thinks
 that  this  Bill  is  inadequate.  I  may say  that  the  Bill  has  been  brought forward  only  to  implement  those
 recommendations  for  which  legislation
 is  necessary.  I  have  already  made  a
 mention  of  that  and  even  from  the  list
 of  decisions  that  we  have  taken,  you will  be  able  to  find  that  we  have  not
 ignored  the  other  aspects  or  other
 recommendations  of  the  committee.
 For  example,  we  have  adopted  these
 recommendations  of  the  Committee:

 “It  may  be  felt  to  the  State
 Governments  concerned  to  consi-
 der  the  question  of  exempting
 from  sales  tax,  the  hand-pounded
 rice  produced  at  hand-pounding
 centres,  certified  by  the  All  India
 Khadi  and  Village  Industries’
 Commission,  and  take  such  action
 as  they  may  consider  necessary.

 State  Governments  and  Defence
 Ministry,  etc,  may  be  advised
 that  they  should  examine  the  pos-
 sibility  of  purchasing  hand-pound-
 ed  rice  for  their  requirements  for
 jails,  hospitals,  armed  forces,  etc.
 ete,”
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 These  are  the  decisions  adopted  by
 the  Government  of  India.  And  we
 have  said:

 “That  other  recommendations  of
 the  Rice  Milling  Committee  on
 encouragement  of  production  of
 hand-pounded  rice,  improved  im-
 plements  and  _  publicity  may
 be  accepted.”
 So  that,  it  is  not  a  case  of  ignoring

 the  other  recommendations  and  adopt-
 ing  only  such  recommendations  as  are
 within  the  scope  or  the  ambit  of  this
 Bill.

 Shri  Dasappa  (Bangalore):  “May  he
 accepted”.

 Shri  A.  M.  Thomas:  I  may  also
 say  with  regard  to  some  of  the  recom-
 mendations,  for  example  with  regard
 to  the  recommendation  concerning
 cess  on  paddy  milled  in  rice  mills  ana
 increase  of  subsidy  to  hand-pounding,
 there  is  already  a  subsidy  of  six  annas
 per  maund  on  hand-pounded  rice.  But
 we  do  not  think  it  is  desirable  to  have
 an  imposition  of  a  cess  an  paddy
 milled  in  rice  mills  or  an  increase  or
 subsidy  on  hand-pounded  rice.  If  a
 cess  is  imposed,  that  money  will  have
 to  come  from  the  consumers  by  way
 of  higher  price  of  rice  or  from  the
 agriculturists  who  will  be  offered  a
 lower  price.  Both  these  contingencies
 are  not  desirable.

 And  with  regard  to  exemption  from
 sales  tax,  the  Food  Ministry  has
 been  generally  opposed  to  the  levy
 of  sale  tax  on  foodgrains,  but  in  spite
 of  that  some  State  Governments  have
 levied  sales  tax.  We  are  certainly
 in  favour.......

 Shri  Achar  (Mangalore):  The  hon.
 Minister  was  pleased  to  say  that  if
 any  tax  or  cess  is  imposed  on  the
 mi}]  rice  it  may  affect  the  produce
 tion  by  mills.  As  a  matter  of  fact
 we  find  that  mill  rice  is  much  cheaper
 than  hand-pounded  rice.

 Shri  A.  M.  Thomas:  Even  in  spite
 of  that  we  know  that  we  have  gen-
 erally  to  depend  upon  the  mills  for
 the  purpose  of  procurement,  and  the
 complaint  is  that  the  prices  are  high.
 So  neither  of  these  steps  would  be
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 desirable  in  the  present  conditions.  and  Small  Scale  Industries  (Second
 Then,  the  other  recommendations  also
 have  been  given  due  consideration.

 Various  shades  of  opinion  have  been
 reflected  in  the  course  of  the  speeches
 made  by  the  hon.  Members.  But
 generally,  by  and  large,  the  opinion  is
 that  the  hand-pounding  industry
 should  be  encouraged.  That  is  the
 predominant  view.  As  to  how  it  has
 to  be  done,  it  is  in  that  that  there
 is  a  difference  of  degree  in  the  points
 of  view  that  have  been  expressed.

 Sir,  I  think  there  has  not  been  much
 support  for  the  recommendation  made
 by  the  Rice  Milling  Committee,  ex-
 cept  some  of  the  observations  made
 by  the  last  speaker,  that  there  must
 be  elimination  of  the  rice  milling  in-
 dustry.  I  do  not  think  such  an  ex-
 treme  point  of  view  had  been  urged
 by  any  hon.  Member.  But  my  hon.
 friend  Shri  Dwivedy  was  more  or
 less  of  the  view  that  existing  mills
 may  be  necessary  but  it  will  not  be
 desirable  to  grant  any  further  licences.
 Shri  Pande’s  speech  has  been,  I  should
 think,  a  corrective.  Although  I  do  not
 adopt  the  point  of  view  advocated  by
 him;  it  was  a  corrective,  so  to  say,  to
 the  speech  of  my  hon,  friend  Shri
 Dwivedy.

 My  hon.  friend  Shrimati  Renu
 Chakravartty  also  advocated,  what
 she  termed  as,  a  sort  of  discriminat-
 {ng  mechanisation.  But  I  may  say
 that  the  policy  underlying  this  BilJ
 also  is  to  issue  further  licences  or  to
 grant  further  permits  only  in  cases
 where  it  would  be  absolutely  neces-
 sary,  and  I  think  the  object  she  has
 in  view  would  be  served  by  an  enact-
 ment  of  this  kind.

 In  the  midst  of  these  conflicting
 views  I  should  think  my  hon.  friend
 Shri  Achar  has  taken  the  most  re-
 asonable  view  which  is  more  or  less
 in  consonance  with  the  various  pro-
 visions  of  this  Bill.  However  much
 we  may  desire  to  encourage  hand-
 pounding  of  rice,  there  are  certain
 disadvantages  which  we  have  to  take
 into  consideration.  Even  the  Village

 Five  Year  Plan)  Committee,  which  is
 known  as  the  Karve  Committee,  say
 in  their  report:

 “The  case  for  hand-pounding
 usually  rests  on  three  principal
 arguments:  firstly,  it  gives  higher
 percentage  recovery  of  rice;
 secondly  it  provides  larger  employ-
 ment  per  unit  of  paddy  pro-
 ceased;  and  thirdly,  it  yields
 rice  with  higher  nutritive
 value.  In  favour  of  rice  mills
 (mostly  shellers)  it  is  generally
 urged  that  they  provide  a  fairly
 effective  agency  for  bulk  purchas-
 ing,  bulk  processing  and  bulk
 supply  of  rice;  their  cost  of  pro-
 cessing  being  lower  they  can  sup-
 ply  rice  at  a  lower  price  which
 is  more  within  the  means  of  low-
 mcome  groups;  and  they  can  sat-
 isfy  the  consumer  preference  of
 certain  classes  of  people  for  the
 more  polished  rice.”
 My  hon.  friend  Shri  Nanjappa  from

 Nilgiris—he  is  himself  a  person  who
 consumes  invariably  only  hand-pound-
 ed  rice—said  that  the  keeping  qua-
 lities  of  hand-pounded  rice  are  low.
 And  we  have  to  bear  in  mind  the
 problems  of  storage  and  procurement.
 Considering  all  these  things  we  have
 to  adopt  a  balanced  view  concerning
 this  maiter.

 Sir,  I  do  not  want  to  take  more  of
 the  time  of  the  House.  The  scope
 is  there  for  the  hand-pounding  sector.
 Even  now  65  percent  of  the  milling
 is  done  in  the  hand-pounding  sector.
 There  is  increase  in  production  con-
 templated  in  the  Five  Year  Plan.
 Towards  the  close  of  the  Second  Five
 Year  Plan  we  think  we  would  be  able
 to  produce  30  million  tons  more  of
 paddy.  So  that,  there  is  considerable
 scope  for  the  functioning  of  the  hana-
 pounding  sector.

 The  considerations  that  should  weigh
 with  the  Government  in  the  matter
 of  the  further  expansion  of  the  rice
 milling  industry  or  in  granting  per-
 mits  have  been  set  forth  amply  in
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 sub-clause  (4)  of  clause  5  of  the  Bill,
 namely:

 ‘“(a)  the  number  of  rice  mils
 operating  in  the  locality;

 (b)  the  availability  of  paddy  m
 the  locality;

 (c)  the  availability  of  power  and
 water  supply  for  the  rice
 mill  in  respect  of  which  a
 permit  is  applied  for;

 (d)  whether  the  rice  mill  in  res-
 pect  of  which  a  permit  is  ap-
 plied  for  will  be  of  the  huller
 type,  sheller  type  or  com-
 bind  sheller-huller  type;

 (e)  whether  the  functioning  of
 the  rice  mill  in  respect  of
 which  a  permit  is  applied
 for  would  cause  substantial
 unemployment  in  the  loca-
 lity;

 (f)  such  other  particulars  as  may
 be  prescribed.”

 And  in  that  perhaps  it  may  be  pos-
 sible  to  include  some  of  the  other
 suggestions  which  have  been  made
 by  hon.  Members  of  this  House.

 Sir,  although  several  hon.  Members
 have  participated  in  the  discussion  of
 this  Bill,  I  think  the  Bill  would  be
 generally  acceptable  to  the  House.  It
 is  also  necessary  that  we  pass  this
 Bill  as  early  as  possible  because  suf-
 ficient  time  has  been  taken  at  various
 stages.  The  reports  of  the  two  Com-
 mittees,  the  Rice  Milling  Committee
 and  the  Karve  Committee,  have  been
 considered  in  detai)  by  the  various
 Ministries  of  the  Government  of  India
 and  the  Planning  Commission.  It  is
 also  not  desirable  to  delay  further
 the  passing  of  this  Bill  and  regulating
 the  functioning  of  the  rice  mills  in
 order  to  ensure  a  healthy  develop-
 ment  of  the  hand-pounding  industry
 as  also  a  proper  functioning  of  the
 mills.  on  |

 I  hope  that  the  hon.  Members  who
 have  moved  the  motions—Shri  Guha
 who  has  moved  a  motion  for  re-
 ference  of  the  Bill  to  a  Select  Com-
 mittee  is  not  here—I  hope  my  hon.
 friend  Shrimati  Renu  Chakravartty
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 would  see  her  way  not  to  press  her
 motion  for  circulation  of  the  Bill.

 Mr,  Deputy-Speaker:  Shall  I  put  to
 the  vote  of  the  House....

 Shrimati  Renu  Chakravartty:  I
 would  like  to  press  my  motion  for
 eliciting  public  opinion.  The  difficulty
 is  about  the  time.

 Mr.  Deputy-Speaker:
 difficulty  with  me.

 Shrimati  Kenu  Chakravartty:  it
 cannot  be  pressed  to  a  division  now.

 Mr.  Deputy-Speaker:  She  would  be
 satisfied  with  a  voice  vote?

 Shrimati  Reuu  Chakravartty:  All
 right.

 Mr.  Deputy-Speaker:  The  question
 is:

 That  is  the

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinoin
 thereon  by  the  5th  August,  1958.”

 The  motion  twas  negatived.
 Mr.  Deputy-Speaker:  Then,  Shri

 A.  C.  Guha’s  motion.
 Some  Hon.  Members:  He  is  not

 here.
 Mr.  Deputy-Speaker:  Therefore  it

 must  be  put.
 The  question  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shri  S.  Hansda,  Shri  C.  D.  Pande,
 Shri  Uma  Charan  Patnaik,  Shri
 Radheshyam  Ramkumar  Morarka,
 Dr.  Ram  Subhag  Singh,  Shri
 Ajit  Prasad  Jain,  Shri  A.  M.
 Thomas,  Shri  K.T.  K.  Tangamani,
 Shri  Tridib  Kumar  Chaudhuri,  Shri
 Surendra  Mahanty  and  the  Mover
 with  instructions  to  report  by  the
 first  day  of  the  next  session.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  Bill  to  regulate  the

 rice-milling  industry  in  the  inte-
 rests  of  the  general  public  be
 taken  into  consideration.”

 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  Now,  we  pro-
 ceed  clause  by  clause.

 The  question  is:
 “That  clause  2  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill

 Clause  $  (Definition)
 Shri  Sanganna:  I  beg  to  move:

 Page  1  line  14,  for  “one  year”
 substitute  “six  months”.

 Page  2,  line  21,  add  at  the  end
 “as  specified  in  the  licence
 thereof”.

 Mr.  Deputy-Speaker:
 7  and  8  are  not  moved.

 Shri  Sanganna:  In  clause  3,  there  is
 the  word  ‘defunct  rice  mill’.  If  the
 wording  ‘defunct  rice  mill’  is  adopted,
 I  think  many  of  the  condemned  rice
 mills  which  have  been  doing  no  ser-
 vice  will  be  taken  into  consideration
 and  I  think  people  who  are  able  to  do
 good  service  in  this  industry  will  be
 deprived  of  an  opportunity.  I  am
 opposed  to  the  wording  ‘defunct  rice
 mill’.  In  order  to  encourage  the  rice
 mill  industry,  I  think  the  wording
 ‘defunct’  should  not  be  used.

 Amendments

 Regarding  amendment  No.  2,  there
 are  conditions  for  the  grant  of  licence.
 But,  in  the  clause  as  it  is,  there  is
 no  specification  as  to  the  manner  of
 working  of  the  rice  mill.  Unless  there
 is  some  specification,  the  rice  mills  will
 not  be  properly  conducted  and_  the
 conditions  under  which  the  mill  has  to
 work  cannot  be  implemented.  Unless
 there  is  specification,  there  will  be  no
 provisions  as  to  the  number  of  labou-
 rers  to  be  employed,  and  also  the
 terms  and  conditions  under  which  the
 Jabourers  have  to  work.  In  the  absen-
 ce  of  any  condition,  I  think  the  inte-
 rests  of  the  labourers  will  not  be  pro-
 tected  and  only  the  people  who  are
 in  the  industry,  that  is,  the  capitalists
 will  be  benefited.  I  request  that  the
 words  ‘as  specified  in  the  licence
 thereof’  may  be  added.  In  the  absence
 of  it,  only  the  employer  or  the  rice
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 mill  owner  will  be  benefited  and  the
 labourers  who  contribute  to  the  work-
 ing  of  the  mills  will  not  be  in  an
 advantageous  position.  I  request  the
 hon.  Minister  to  consider  this  amend-
 ment  and  accept  it  if  possible.

 Shri  Heda:  I  want  to  add  only  one
 word.  From  the  definition  clause,  one
 thing  is  not  clear.  I  would  draw  the
 attention  of  the  hon.  Minister  to  that
 point.  Already  Shri  Sanganna  has
 referred  to  it,  I  think  partially.  Cer-
 tain  rice  mills  may  like  to  improve
 their  machinery.  In  what  category
 will  they  come?  I  want  to  know  whe-
 ther  such  a  rice  mill  would  come
 under  the  definition  of  defunct  rice
 mill.  Suppose  that  rice  mill  not  only
 wants  to  re-start,  but  wants  to  im-
 prove  its  machinery.  Will  it  come
 under  the  category  of  new  rice  mill  or
 the  category  of  defunct  rice  mill?  That
 is  not  clear.  Shri  Sanganna  has  ex-
 pressed  the  apprehension  that  such
 rice  mills  which  are  condemned,  for
 the  last  30  or  342  years,  whose  machi-
 nery  is  practically  scrapped,  may  come
 up  and  ask  for  licence  under  the
 category  defunct  mills,  and  they  may
 get  preference.  Therefore,  the  diffe-
 rence  between  a  rice  mill  which  has
 got  machinery,  good  enough  to  be
 operated,  but  for  some  reason  or
 other  is  not  operated,  and  the  other
 defunct  rice  mill  which  has  no  machi-
 nery  that  by  itself  would  be  able  to
 operate  should  be  made  clear  and  the
 position  of  the  Government  should  be
 made  clear  on  this  point.

 32936

 Shri  A.  M.  Thomas:  With  regard
 to  the  point  raised  by  my  _  hon.
 friend  Shri  Heda,  our  intention  is  and
 it  has  been  made  clear  also  that  in
 the  matter  of  the  improvement  of  the
 machinery  or  anything,  if  no  substan-
 tial  addition  to  the  present  capacity
 is  involved,  we  will  freely  allow.  But,
 the  danger  that  has  been  pointed  out
 by  Shri  Sanganna  is  that  persons  who
 have  got  mills  which  are  useless  and
 which  have  not  been  working  for  a
 long  time—for  one  year—would  come
 and  apply  for  licence.  But,  I  think  it
 would  not  be  desirable  to  revise  the
 definition  of  defunct,  reducing  the
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 period  of  cessation  of  milling  from  one
 year  to  six  months.  Even  normally
 rice  mills  remain  idle  for  a  number  of
 months  during  a  year.  If  there  is
 unexpected  defect  in  machinery,  the
 mill  has  necessarily  to  remain  idle  for
 some  time.  Reducing  the  period  of
 cessation  of  milling  might  cause  hard-
 ship  to  certain  existing  mills’  which
 would  not  be  desirable.  So  much  so,
 I  cannot  find  my  way  to  accept  the
 amendment.

 With  regard  to  the  other  amendment
 they  are  matters  for  rule-making
 powers  of  the  Government  and  it  is
 not  necessary  to  have  a  statutory  pro-
 vision.

 Mr.  Deputy-Speaker:  I  shall  now
 put  both  the  amendments  to  the  vote
 of  the  House.

 The  question  is:

 Page  i,  line  14,  for  “one  year”  sub-
 stitute  “six  months”.

 The  motion  was  negatived.
 The  question  is:

 Page  2,  line  2l,  add  at  the  end)  “as
 specified  in  the  licence  thereof”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  questior

 is:
 “That  clause  3  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  4  was  added  to  the  Bill.

 Clause  5—  (Grant  of  permits  in
 respect  of  new  or  defunct  rice  mills)

 Shri  Supakar:  I  beg  to  move:

 Page  2,  after  line  37,  insert—

 “2(A)  Every  application  under
 sub-section  (l)  shall  be  forwarded
 to  the  State  Government  for  their
 recommendations,  if  any,  and  in
 granting  a  permit  under  this
 section,  the  Central  Government
 shall  take  into  consideration  such
 recommendation,  if  any.”
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 Shri  Sanganna:  I  beg  to  move:
 Page  3,  after  line  I9  add—

 “(g)  the  number  of  hand-pound and  the  leg-pound  mills  (Dhenki) in  the  locality;
 (h)  the  purchasing  capacity  of

 the  people;
 Ga)  the  number  of  co-operative

 societies  in  the  locality.”
 Shri  Subodh  Hansda  (Midnapur-

 Reserved-Sch.  Tribes):  I  beg  to  move:
 Page  3,  line  7,—omit  “substantial”.
 Page  3,  after  line  9  add—

 “(g)  public
 locality;

 opinion  of  the

 (h)  the  number  of  existing  leg-
 pounding  machines  (Dhenkis)  in
 the  locality.”

 Shri  Warior:  I  have  amendment
 No.  9.

 Mr.  Deputy-Speaker:  I  am  coming
 to  that.

 Shri  Braj  Raj  Singh  (Firozabad):  I
 beg  to  move:

 Page  3.  after  line  4,  add—

 “Provided  that  no  permit  shall
 be  issued  if  in  accordance  with
 sub-clause  (4)(e)  the  said  permit
 is  likely  to  cause  substantial  un-
 employment  in  the  locality.”

 Shri  Warior:  What
 amendment  No.  9,  Sir?

 about  my

 Mr.  Deputy-Speaker:  Shri  Warior’s
 amendment  is  out  of  order.  He  wants
 to  substitute  ‘State  Government’  for
 ‘Central  Government’.  Just  now  we
 have  adopted  in  clause  2  that  this
 should  be  Central  Government's
 jurisdiction  and  they  should  do  it.
 Therefore,  it  would  be  incompatible
 with  the  decision  that  we  have  just
 now  taken.
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 Shri  Supakar:  I  made  certain  sub-
 missions  regarding  this  particular
 amendment  yesterday.  It  says:

 “Every  application  under  sub-
 seetion  (l)  shall  be  forwarded  to
 the  State  Government  for  their
 recommendations,  if  any,  and  in
 granting  a  permit  under  this
 section,  the  Central  Government
 shall  take  into  consideration  such
 recommendations,  if  any.”
 In  this  connection,  over  and  above

 what  was  stated  yesterday  in  argu-
 ments  from  different  sections  of  the
 House,  I  wish  to  draw  your  kind
 attention  to  the  recommendations  of
 the  Planning  Commission  in  the
 Second  Five  Year  Pian,  where  at
 page  446,  paragraph  34,  it  is  stated:

 “Taking  these  into  consideration,
 it  is  proposed  that  all  power-
 driven  rice  mills  should  ४९
 licensed  and  that  no  new.  mills
 should  be  allowed  to  be  set  up  nor
 expansion  of  capacity  of  the
 existing  mills  allowed,  except
 where  it  is  considered  absolutely
 essential  in  the  public  interest  in
 special  circumstances.”

 I  lay  special  emphasis  on  the  last  part,
 viz.,  “where  it  is  considered  abso-
 lutely  essential  in  the  public  interest
 in  special  circumstances.”  I  submit
 that  the  respective  State  Governments
 are  the  best  authorities  who  can  give
 their  recommendations  in  the  case  of
 these  licences  and  permits,  and  there-
 fore  I  feel  that  this  amendment  should
 be  accepted.  While  replying  to  the
 general  discussion  on  this  Bill,  the
 hon.  Deputy  Minister  himself  stated
 that  the  State  Governments  are  vitally
 interested  in  the  establishment  of  new
 mills  and  also  in  the  case  of  the
 starting  of  defunct  rice  mills.  So,  I
 feel  that  in  such  cases  the  responsi-
 bility  should  not  be  left  to  the  licens-
 ing  officer,  but  the  enquiry  made  by
 the  licensing  officer  as  well  as  the
 opinion  ang  the  recommendations  of
 the  State  Government  should  be
 given  a  good  deal  of  weight,  and  if  the
 Central  Government  takes  up  the
 responsibility,  they  should  not  do  so
 without  consulting  the  State  Govern-
 rnents.
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 That  is  the  purpose  of  my  amend-
 ment,  and  I  hope  that  it  will  be
 acceptable  to  the  House.”

 tt  ब्रजराज  सिह  :  उपाध्यक्ष  महोदय,
 इस  विधेयक  की  धारा  ५  पर  मेने  जो  १६
 नम्बर  -का  संशोधन  प्रस्तुत  किया  है  बह  इस
 प्रकार  है  :

 Page  3,  after  line  4,  add—

 “Provided  that  no  permit  shail
 be  issued  if  in  accordance  with
 sub-clause  (4)  (e)  the  said  per-
 mit  is  likely  to  cause  substantial
 unemployment  in  the  locality”.

 मेरे  इस  संशोधन  का  उद्देश्य  सिर्फ़
 यह  है  भौर  वह  उद्देश्य  वही  है  जो  कि  इस
 बिल  का  भी  उद्देश्य  मुझे  मालूम  पड़ता  है  ।
 बिल  के  उद्देश्य  में  भी  यह  कहा  गया  है  कि
 यह  बिल  इसलिये  पेश  किया  जा  रहा  है  कि
 जिससे  मुल्क  में  जहां  बेकारी  की  स्थिति  पैदा
 हो  रही  है  उसके  सम्बन्ध  में  कुछ  किया  जाये
 आर  उसको  रोका  जाये  और  लोगों  को
 काम  भी  दिलाया  जाय  लेकिन  में  महसूस
 करता  हूं  कि  इस  घारा  ४  में  जो  बातें  कही
 गई  हैं  उनके  द्वारा  तो  हम  इस  बिल  के  उद्देश्य
 को  ही  खत्म  कर  देना  चाहते  हैं  7  इस  के  द्वारा
 हम  यह  चाहते  हैं  कि  पुरानी  मिलें  तो  रहें
 ही  लेकिन  नई  धान  कूटने  की  मिलों  को
 लगाने  के  लिये  हम  इजाजत  देने  की  बात
 इस  में  कह  रहे  हैं  ।

 अभी  कुछ  समय  पूर्व  मनिपुर  के  मेरे
 काबिल  दोस्त  यह  कह  रहे  थे  कि  वहां  पर
 जो  पुरानी  मिलें  थीं  उन्हें  भी  खत्म  करके
 हाथ  से  ही  धान  की  कुटाई  करा  करके  उन्होंने
 सारी  समस्‍या  हल  कर  ली  है।  वहां  से
 चावल  बाहर  कम  क्रीमत  पर  भेजा  जा
 सकता  है  लेकिन  सरकार  इसकी  अभयुमति
 नहीं  देती  है  तब  पता  नहीं  कि  नई  कोन

 की  मिलों  को  अासू  करने  की  क्या  झावश्यकता
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 है?  उसके  बारे  में  इस  धारा  में  कई  इस  तरह
 की  बातें  कही  गई  हैं  जिनका  कि  विचार
 नई  मिलों  को  चालू  करते  समय  किया
 जायेगा  या  उनको  श्रनुमति  देते  समय
 किया  जायेगा  ।  उसमें  से  एक  व्यवस्था
 यह  की  गई  है  और  Clause  5  (4)  (०  में
 बतलाई  गई  है  भौर  जो  कि  इस  प्रकार
 है:

 “(e)  Whether  the  functioning  of
 the  rice  mill  in  respect  of  which
 a  permit  is  applied  for  would
 cause  substantial  unemployment
 in  the  locality”.

 ae  विचार  किया  जायेगा  कि  कहीं
 इससे  काफ़ी  तादाद  में  बेकारी  तो  नहीं

 ,फैलेगी  भौर  यह  सोचा  जायेगा  कि  उस  सूरत
 में  वहां  पर  कोई  ऐसा  लाइसेंस  झथवा  अनु-
 मति  दी  जाये  या  न  दी  जायें  लेकिन  मुझे
 लगता  यह  है  कि  इस  बात  का  सिफ़  विचार
 ही  विचार  है  कहीं  पर  यह  बात  नही  कही
 गई  है  कि  जहां  पर  काफ़ी  तादाद  में
 बेकारी  फंलने  की  प्राशंका  होगी  वहां  पर
 कोई  इस  तरह  का  परमिट  बहीं  दिया  जायेगा  |
 में भ्पने  संशोधन  के  द्वारा  यह  चाहता  हूं  कि
 जहां  पर  काफ़ी  तादाद  में  बेकारी  फंलने  की
 झ्रादंका  हो  वहां  पर  क़तई  किसी  तरह  का
 कोई  परमिट  न  दिया  जाये  और  वहां  पर
 कोई  नई  मिल  खोलने  की  इजाज़त
 न  दी  जाये  |  में  समझता  हूं  कि  चूंकि
 मंत्री  महोदय  के  इस  बिल  का  उद्देश्य  भी  वहीं
 है  जो  कि  मेरे  संशोधन  का  है  इसलिये  वह
 इसे  मंजूर  करने  की  कृपा  करेंगे  ।

 चूंकि  धारा  ५  विचाराधीन  है  इसलिये
 में  उसके  सम्बन्ध  में  भी  अपने  कुछ  विचार
 प्रकट  करना  चाहता  हूं  '  जब  हम  यह
 चाहते  हें  कि  हमारे  देश  के  कुटीर  शर  गृह-
 उद्योगों  को  बढ़ावा  मिले  भौर  जब  हम
 चाहते  हें  कि  जो  लोग  हाथ  से  धान  की  कुटाई
 करते  हैं  उत  लोगों  को  उसमें  प्रोत्साहन  मिले
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 तो  हमें  ऐसी  व्यवस्था  करनी  चाहिये  कि
 न  सिर्फ  जो  पुरानी  राइस  मिल्स्‌  हें  वह  कम
 हों  बल्कि  कोई  स्टेज  एक  ऐसा  भी  प्राये
 जब  सब  प्रकार  की  ऐसी  मिलें  खत्म  हो
 जाये  ।  सदन्‌  में  इस  तरह  की  आशंका
 प्रकट  की  गई  है  कि  हाथ  से  धान  की  कुटाई
 करने  से  मुल्क  की  जो  चावल  की  झ्रावश्यकता
 है  वह  पूरी  नहीं  हो  पायेगी  ।  यह  कहा  गया
 है  कि  केवल  हाथ  से  धान  की  कुटाई  करने
 से  यह  काम  पूरा  नहीं  हो  सकता  है।  में
 निवेदन  करना  चाहता  हूं  कि  यह  सही
 स्थिति  नहीं  है।  जब  हम  गृह  उद्योगों  की
 तरफ  बढ़  रहे  हैं,  जब  खादी  और  ग्रामोद्योग
 को  हम  प्रोत्साहन  देते  हैँ  और  अन्य  घरेलू
 धंधों  के  द्वारा  बनाई  गई  हाथ  की  चीज्ञों
 को  हम  प्रोत्साहन  देते  हे  तो  इस  हाथ  से  धान
 की  कुटाई  करने  क  घंबे  को  भो  हमें  प्रोत्साहन
 देना  चाहिये।  एक  तरफ़  स्थिति  यह  है  कि
 हमारे  यहां  करोड़ों  लोग  बेकार  हैँ  उनको
 हम  काम  नहीं  दे  पाते  दूसरी  तरफ  स्थिति
 यह  है  कि  जो  पुरानी  मिलें  हैं  उनको  हम  कम
 नही  करता  चाहते  बल्कि  नई  मिलों  के  लिये
 भी  हम  लाइसेंस  देना  चाहते  हैं  जिससे  कि
 वह  नई  धान  की  मिलें  क़ायम  हो  सके  ।  में
 सोचता  हूं  कि  इसका  नतोजा  क्‍या  होगा  ?
 हो  सकता  है  कि  सदन्‌  की  और  सरकार  की
 यह  मंशा  हो  कि  नर्य।  मिलें  कायम  न  हों  लेकिन
 मुझे  आशंका  है  कि  जो  श्रष्रिकारी
 इस  कानून  को  अमल  में  लायेंगे  वे  उस  तरह
 नन  सोचें  ब्रौर  उनका  मशीनों  की  तरफ

 झुकाव  हो  ।  हमारे  ग्रधिकारीगण  उस
 तरीके  से  नहीं  सोच  पाते  हूँ  जिस  तरीके
 से  कि  सरकार  के  लोग  सोचते  हे  या  जनता
 के  प्रतिनिधि  सोचते  हैं  कि  हाथ  से  बनी

 हुई  चोज़ों  को  प्रोत्साहन  मिलना  चाहिये।
 नतीजा  इसका  यह  होगा  कि  इसमें  जो  दाब
 रक्खी  गई  हैं  भौर  जिनके  कि  आधार  पर
 नई  मिलों  को  खोलने  के  लिये  लाइसेस  दिये
 जायेगे  उन  शर्तों  की  वह  व्याख्या  हस  तरह  से
 कर  सकते  हैं  जिससे  कि  नई  मिलें  खुल  सकें
 झौर  यह  एक  बड़े  खतरे  की  बात  होगी  |
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 इस  सम्बन्ध  में  हमारी  नीति  तो  यह  होनी
 चाहिये  कि  यदि  फौरन  ही  हम  धान  की
 मिलों  को  बंद  नहीं  कर  सकते  तो  कम  से
 कम  हम  उनको  धीरे  धीरे  कुछ  कम  ही
 करते  चले  जायें  भौर  एक  ऐसा  वक्‍त  ले  भ्रायें
 जब  कि  जितनी  भी  हमारे  यहां  घान  कूटने
 की  पिले  हें  उनको  बन्द  कर  देंगे  शर  वह
 सारे  का  सारा  काम  हाथ  लेही  होगा  ।  में
 समझता  हूं  कि  इस  धारा  में  यह  छूट  दी  जा
 रही  है  कि  यह  काम  कभी  पूरा  न  हो  सके  ।
 झगर  हम  बेकारी  को  दूर  करना  चाहते  हैं
 तो  यह  बहुत  भ्रावशयक  है  कि  उधर  हम
 बढ़े  ।  यह  एक  ऐसा  काम  है  जिसको  कि
 हमारे  यहां  जो  ऐक्सपट  शर  विदेषज्ञ
 लोग  रहते  हैं  वे  उसे  अच्छे  तरीक़े  से  कर
 सकते  हें  ।  हम  हाथ  से  धान  कूटने  के
 धंधे  को  प्रोत्साहन  दें  ।  मो  समझता  हूं  कि
 मेरा  जो  यह  संशोधन  है  उसे  स्वीकार  करके
 कम  से  कम  उन  स्थानों  पर  जहां  कि  बहुत
 बड़ी  तादाद  में  बेकारी  फैलने  की  आशंका
 है  वहां  इस  खतरे  को  दूर  किया  जायेगा  ।

 Shri  Subodh  Hansda:  My  amend-
 ments  are  as  follows:

 Page  3,  line  VA  omit  ‘substan-
 tial’.

 Page  3,  after  line  l9,  add:

 “(g)  public  opinion  of  _  the
 locality;

 (h)  the  number  of  existing
 Jeg-pounding  machines  (Dhen-
 kis)  in  the  locality.”

 I  move  these  amendments,  because
 by  this  Bill  we  want  to  give  more
 facilities  to  the  hand-pounding  indus-
 try,  and  also  provide  employment  to
 the  rural  population  by  encouraging
 the  hand-pounding  industry.  With
 this  object  in  view,  rice  milling  opera-
 tion  is  going  to  be  controlled,
 and  sufficient  care  ts  going  to  be
 taken  while  issuing  new  licences  for
 rice  mills  or  rice  milling  operations.
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 I  find  that  a  number  of  factors  have
 been  mentioned  in  this  Bill,  which
 have  to  be  taken  inte  consideration
 before  granting  any  permit,  in  order
 to  prevent  unemployment  being
 caused  as  a  result  of  it.  But  I  do  not
 find  any  provision  for  consulting  the
 public  opinion  of  the  locality  or  to
 take  into  account  how  many  dhenkis
 are  working  in  the  locality.

 It  is  natural  that  whenever  a  per-
 mit  is  issued  for  a  rice  mill  and  it
 begins  to  function,  it  does  result  in
 unemployment;  it  may  be  substantial
 or  it  may  not  be  substantial,  but
 there  will  be  unemployment.  There-
 fore,  I  feel  that  it  is  not  proper  to
 issue  licences  under  those  circum-
 stances.  When  we  do  not  want  to
 create  unemployment  by  the  issue  of
 new  licences,  we  should  see  that  no
 unemployment  is  caused  actually,  by
 incorporating  these  amendments  also
 in  the  Bi],  Therefore,  I  request  the
 Minister  to  accept  my  amendments.

 Stri  Sanganna:  Since  many  of  the
 hon.  Members  who  have  spoken  have
 spoken  in  support  of  my  amendment,
 l  shall  not  say  much  about  it.  Any-
 way,  I  may  submit  that  in  page  3,
 after  line  19,  the  following  may  be
 added:

 “(g)  the  number  of  hand-pound
 and  the  leg-pound  (Dhenki)  in
 the  locality;

 (h)  the  purchasing  capacity  of
 the  people;
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 (i)  the  number  of  co-operative

 societies  in  the  locality.”

 The  Deputy  Minister  has  stated  in
 his  speech  that  the  hand-pounding
 ndustry  also  will  be  taken  into  con-
 ideration  and  will  be  encouraged
 wherever  possible.  Just  as  in  the  case
 of  the  textile  industry  Government
 have  given  protection  to  the  hand-
 loom  weavers  by  fixing  quotas  in
 regard  to  the  outturn  of  the  mills,  80
 also,  it  is  necessary  to  protect  the
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 hand-pound  and  the  leg-pound  mills
 working  in  the  locality,  so  that  the
 rural  people  may  be  provided  with
 employment  for  months  together.  The
 Asoka  Mehta  Committee  have  stated
 in  their  report  that  there  is  a  large
 number  of  landless  labourers  who  are
 not  having  work  for  months  together.
 So,  I  feel  that  if  the  hand-pound  and
 the  leg-pound  mills  are  encouraged  in
 the  rural  areas,  many  of  them  will]  be
 employed  in  this  industry.  So,  it  is
 necessary  for  Government  to  take  into
 consideration  the  number  of  hand-
 pound  and  leg-pound  mills  in  the
 locality.

 Moreover,  while  granting  licences
 for  the  working  of  new  mills,  it  is  also
 necessary  that  Government  should
 ascertain  the  purchasing  capacity  of
 the  people.  So  far  as  I  know,  there
 are  some  mills  which  are  having  a  good
 outturn,  but  the  rice  is  lying  unused
 for  months  together,  because  the
 people  are  so  poor  that  they  are  not
 abie  to  purchase  the  rice,  with  the
 result  that  the  rice  that  is  lying  in
 che  godowns  is  deteriorating  and
 going  waste.  Therefore,  in  order  to
 have  a  proper  use  for  the  outturn  of
 the  mills  also,  it  is  necessary  that  the
 purchasing  capacity  of  the  people
 must  be  taken  into  consideration.

 So  far  as  Orissa  is  concerned,  it  is
 not  because  Orissa  is  surplus  in  rice
 that  rice  is  exported  from  there,  but
 because  the  people  there  are  so  poor
 that  they  are  not  able  to  purchase  the
 rice.  If  the  people  are  not  able  to
 purchase  the  rice,  and  Government
 are  also  going  to  give  a  number  of
 licences  for  the  establishment  of  rice
 miils,  I  think  no  purpose  will  be
 served.

 So,  in  order  to  encourage  hand-
 pound  and  leg-pound  mills,  it  is  neces-
 sary  that  Government  should  exercise
 proper  discretion  and  also  adopt  a
 judicious  attitude  in  granting  licences
 for  the  rice  mills.

 Moreover,  it  is  also  the  policy  of
 Government  that  co-operative  societies
 must  be  encouraged.  So,  when  the
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 co-operative  societies  are  existing,  it
 ts  not  necessary  to  encourage  the  mills.
 As  you  might  be  aware.  in  Orissa,
 there  is  a  gramdan  movement,  and  it
 is  the  intention  of  that  movement  to
 encourage  rural  employment.  If  the
 number  of  mills  is  increased  in  those
 areas,  then  the  very  object  for  which
 the  movement  is  on  will  be  affected.
 So,  I  request  the  Minister  to  take  into
 consideration  the  interests  of  the  rural
 people  who  are  not  having  employ-
 ment  throughout  the  year;  and  it  is
 because  they  are  not  having  empioy-
 ment  that  we  have  the  experience  of
 an  exodus  from  the  rural  areas  to  the
 urban  areas.

 From  these  points  of  view,  I  urge
 that  the  three  suggestions  that  I  have
 indicated  in  my  amendment  should
 also  be  taken  into  consideration  by
 Government  while  issuing  licences.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  I  support  the  amendment
 moved  by  my  hon.  friend  Shri  Braj
 Raj  Singh,  that  moved  by  Shri
 Sanganna,  and  also  the  amendment  of
 Shri  Subodh  Hansda.

 Shri  Supakar:  What  about  my
 amendment?

 Shri  Shree  Narayan  Das:  I  oppose
 the  hon.  Member’s  amendment.  He
 has  said  in  his  amendment,  that  the
 recommendations  of  the  State  Govern-
 ment  should  be  taken  into  considera-
 tion  before  issuing  any  licence.  This
 would  mean  that  every  time  an  appli-
 cation  is  made  to  the  Central  Govern-
 ment,  the  matter  will  be  investigated
 by  the  State  Government  or  their
 officers.  Therefore,  I  feel  that  the
 amendment  moved  by  my  hon.  friend
 is  not  necessary.

 But  I  feel  that  the  amendment  of
 Shri  Braj  Raj  Singh  is  very  important.
 If  in  this  age  of  atomic  energy,  we  are
 opposing  the  establishment  of  mills,  it
 js  because  the  condition  in  the  coun-
 try  is  such  that  a  very  large  number
 of  people  are  employed  in  this  cottage
 industry,  which  is  a  subsidiary  indus-

 try  for  them.  So  long  as  we  do  not
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 provide  a  subsidiary  employment  to  a
 large  section  of  the  people  in  our
 country,  we  are  not  justified  in
 establishing  mills,  for  that  will  result
 in  a  large  number  of  people  being
 thrown  out  of  employment.

 In  clause  5,  certain  considerations
 which  have  to  be  borne  in  mind  while
 issuing  licences  are  given.  But  there
 is  no  mention  there  as  to  the  import-
 ance  that  will  be  attached  to  these
 various  items.  I  think  the  utmost
 importance  must  be  attached  to  the
 question  of  unemployment.  The  decid-
 ing  factor  should  be  whether  the
 establishment  of  a  mill  in  a  particular
 locality  will  result  in  substantial
 unemployment  in  that  locality.  Other
 factors  may  be  there,  but  this  should
 be  the  deciding  factor.  Therefore,  the
 proviso  that  my  hon.  friend  wants  to
 add  by  means  of  his  amendment
 should  be  accepted  by  Government.
 Otherwise,  there  would  be  discretion
 left  to  the  Government,  and  substan-
 tial  unemployment  will  be  just  one
 out  ‘of  five  or  six  factors,  800  the
 authorities  may  be  prone  to  grant
 permits  saying  that  there  are  so  many
 other  factors  in  favour  of  that  course
 and  that  unemployment  is  just  only
 one  of  the  factors;  and  this  will  result
 in  a  large  number  of  people  being
 thrown  out  of  employment.  Therefore,
 I  would  suggest  that  Government
 should  seriously  consider  this  amend-
 ment.  There  will  be  no  meaning  in
 passing  this  measure  if  we  do  not
 emphasise  the  importance  of  the
 employment  aspect  of  the  matter  and
 take  into  consideration  whether  a  sub-
 stantial  number  will  be  thrown  out  of
 employment.  That  should  be  the
 deciding  factor,  so  that  there  may  be
 no  discretion  left  to  the  authorities
 who  would  grant  permits.

 Here  also,  I  do  not  know  what  the
 meaning  of  the  word  ‘substantial’
 would  be.  That  would  also  depend  on
 the  investigating  officer.  Suppose
 about  five  hundred  people  are  thrown
 out  of  employment,  The  investigating
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 4  bes.
 officer  will  say:  “It  is  only  500  people;
 I  cannot  say  whether  {ft  is  substantial
 or  not.”  Therefore,  we  should  not  use
 this  word  ‘substantial’  and  leave  it  to
 the  discretion  of  the  officer.  The  word
 ‘substantial’  is  a  comparative  term.
 One  officer  will  say  500  is  a  substan-
 tial  figure;  another  will  say  that  only
 ‘1,000  is  a  substantial  figure.  There-
 fore,  the  use  of  this  word  in  this  clause
 will  confuse  things,  it  should  be
 removed,

 Regarding  the  amendment  of  Shri
 Sanganna  I  hope  that  these  things  are
 taken  into  consideration.  If  the
 investigating  officer  is  sympathetic,  he
 will  take  all  these  things  into  con-
 sideration,  namely,  the  number  of
 hand-pound  and  leg-pound  mills,  the
 purchasing  capacity  of  the  people  and
 the  number  of  co-opcrative  societies
 in  the  locality;  specially,  if  the  num-
 ber  of  co-operative  societies  in  the
 localities  is  included,  I  think  it  would
 be  a  very  healthy  provision  and  that
 will  guide  the  investigating  officer  to
 come  to  a  conclusion.

 I  will  not  take  much  time...

 Mr.  Deputy-Speaker:  Even  the  time
 taken  is  very  much.

 Shri  Shree  Narayan  Das:  I  would
 request  the  Minister  at  least  to  accept
 the  amendment  of  my  hon.  friend,
 Shri  Braj  Raj  Singh.

 Shri  Warior:  In  supporting  the
 amendment  moved  by  Shri  Supakar,
 I  wish  to  point  out  only  one  factor.
 There  is  an  analogous  process  going
 on  here.  Last  year  or  so  the  Central
 Government  took  up  the  responsibility
 of  licensing  and  issuing  permits  for
 starting  new  newspapers.  Formerly,
 in  our  State,  we  had  only  to  fill  up  a
 form  and  give  it  to  the  District  Col-
 lector  and  we  could  then  start  the
 newspaper.  Now,  for  every  small
 detail  the  persons  have  to  come  to
 Delhi,  because  in  correspondence  it
 will  take  two  years.  I  remember  a
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 Madras  publisher  telling  me  that  he
 had  sent  an  application  for  registra-
 tion  of  his  paper  to  Delhi.  Nine  or
 ten.  months  are  over  and  still  nothing
 is  heard.  I  myself  am  a  publisher  and
 I  have  that  experience.  Because  J  am
 here,  I  am  able  to  get  things  done
 regarding  permits  and  _  everything
 readily,  particularly  due  to  my  ‘MP-
 ship’.

 I  can  understand  if  any  other  hon.
 Minister  had  come  forward  with  such
 a  provision,  but  for  the  hon.  Minister,
 who  comes  from  Kerala  and  who  has
 experience  of  the  cultivation  process
 and  rice  milling  process  that  is  going
 on  there,  to  put  forward  such  a  provi-
 sion  is  something  which  I  cannot  com-
 orehend.  There  are  big  lake  areas.
 In  those  lake  areas,  at  the  time  of
 harvest,  smal!  hullers  of  5  H.P.  and  0
 H.P.  are  installed  and  milling  is  readily
 done,  and  people  take  the  rice  and
 husk  and  go  away.  In  the  monsoon,
 the  huller  also  goes  away.  If  those
 small  people  investing  Rs.  300  or
 Rs.  500  or  Rs.  I,000  are  to  be  put  to
 the  trouble  of  coming  to  Delhi  for  this
 purpose,  you  can  imagine  the
 difficulty.

 Mr.  Deputy-Speaker:  Is  the  huller
 removed  by  the  owner  of  water?

 Shri  Warior:  If  the  owners  will  not
 do  it,  the  water  will.

 The  hon.  Minister  knows  that  such
 small  hullers  are  being  operated  as
 some  sort  of  a  small  business.  If  such
 people  have  to  come  to  Delhi  for
 every  smal]  detail  of  licensing,  you
 can  imagine  how  much  confusion  there
 will  be.  So  it  is  not  a  very  small
 question.  That  was  why  I  had  put
 forward  my  ‘out  of  order’  amendment.
 But  if  Government  at  least  are  willing
 to  accept  the  amendment  of  Shri
 Supakar,  some  relief  will  be  there,
 because  if  the  licensing  authorities  get
 at  least  the  recommendation  of  the
 States,  it  will  be  something.  The
 States  only  are  in  a  position—nobody
 else  is  in  a  position—to  assess  and
 ascertain  who  should  be  given  licence
 to  and  who  should  be  refused  a
 licence,  So  I  hope  the  Minister  will
 accept  this  amendment.
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 Some  Hon.  Members  rose—

 Mr.  Speaker:  Should  all  hon  Mem-
 bers  speak  on  this  very  clause?

 Shri  Balasaheb  Patil  (Miraj):  It  is
 important.

 Shri  Warior:  It  is  the  ‘heart’.
 Mr.  Deputy-Speaker:  Then  hon.

 Members  may  not  mind  about  the
 ‘crust’  when  it  is  put  through.

 Shri  Balasaheb  Patil:  I  rise  to  sup-
 port  amendment  No.  10.  This  is  very
 essential  because  there  is  one  clause,
 clause  19,  which  gives  certain  dele-
 gated  powers  to  the  State  Govern-
 ments.  Those  powers  are  restricted
 and  limited  powers  and  cannot  be
 given  under  clause  5  for  the  reason
 that  under  sub-clause  (3)  it  is  men-
 tioned  that  ‘if  on  receipt  of  any  such
 application  for  the  grant  of  a  permit,
 the  Central  Government  is  of  opinion
 that  it  is  necessary  so  to  do  for  ensur-
 ing  adequate  supply  of  rice.  etc.’
 These  words  indicate  that  policy
 matters  are  involved,  and  when  under
 this  legislation,  a  policy  matter  is  in-
 volved,  this  power  will  not  be  delegat-
 ed  to  the  States.  But  when  a  permit  is
 to  be  given,  the  other  question  arises:
 there  can  be  a  Government  belonging
 to  one  party  at  the  Centre  and  belong-
 ing  to  another  party  in  the  State.
 When  this  is  the  position,  the  Central
 Government  may  grant  permit  to  a
 certain  person  who  is  very  much  a
 favourite  with  them  but  not  with  the
 State  Government.  In  such  case,
 there  will  be  certain  quarrel  between
 the  Central  and  the  State.

 The  second  point  is  that  this  subject
 is  in  the  Concurrent  List;  it  is  8
 State  subject  as  well  as  a  Central
 subject.  There  are  also  the  Ministry
 of  Food  and  Agriculture  and  the  Min-
 istry  of  Labour.

 Therefore,  before  giving  a  permit,  it
 is  very  necessary  that  the  Central
 Government  should  take  the  advice  of
 the  State  Government  and  act  accord-
 ingly.
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 ty  सिंद्ाशन  सिह  (गोरखपुर  )  :
 उपाध्यक्ष  महोदय  जहां  तक  में  ने  देखा  है
 धारा  ५  प्लैनिंग  कमीशन  को  रीकमेंडेशन  शौर
 उसके  उद्देश्य  के  विरुद्ध  जाती  है  |  प्लैनिंग
 कमीशन  की  रीकमडेणन  है  कि  छोटी  छोटी
 चकिकयों  को  प्रोत्साहन  दिया  जाये  ।  भगर
 हुक्म  हो  तो  में  उसको  पढ़  दूं।  उस  में  कहा
 गया  है:

 “To  ensure  regular  supply  of
 hand-pounded  rice  to  urban  areas,
 marketing  depots  will  be  estab-
 lished  and  steps  will  be  taken  to
 popularise  consumption  of  hand-
 pounded  rice.”

 यह  है  प्लेनिंग  कमीशन  का  रीकमेंडेशन
 सेकंड  फ़ाइव  इअर  प्लेन  में  ।  लेकिन  इस
 बिल  में  परमिट  की  व्यवस्था  की  गई  है  ।
 इधर  कुछ  नहीं  है  उधर  परमिट  रखा  गया
 है।  श्री  ब्रजराज  सिंह  का  अमेंडमेंट  अपनी
 जगह  पर  है  लेकिन  में  आप  का  ध्यान
 आकर्षित  करना  चाहता  हूं  कि  परमिट
 देने  में  बाधा  केवल  सव-क्लाज़  (४)  है
 और  कोई  नहीं  है।  सब-क्लाज़  (५)
 तो  यह  है  कि  ावनमेंट  नई  मिल  की  श्रपेक्षा
 एक  डोफ़ंक्ट  मिल  को  परमिट  देने  में  प्रेफ़रेंस
 देगी  ।  सब-क्लाज़  (४)  के  झनुसार  पर-
 मिट  देने  के  विषय  में  इन  छः  बातों  का  ख्याल
 रखा  जायेगा  कि  वहां  पर  कितनी  मिलें
 हैं,  वहां  पर  घान  कितना  उपलब्ध  है,
 बिजली  भोर  पानी  की  श्रध्िकता  है  या  नहीं,
 इत्यादि,  भौर  भ्रगर  लगाई  जाने  वाली  मिल
 से  उस  क्षेत्र  की  भ्रन-एम्पलायमेंट  बढ़ती
 हो  तो  उस  का  भी  ध्यान  रखा  जायेगा  1

 तो  मेरा  कहना  यह  है  कि  बढ़ती  हुई  हमा  से
 योजना  के  परिणामस्वरूप  हर  जगह
 पानी  और  बिजली  की  सुविधाप्रों  में  वृद्धि
 होगी  भौर  ग्रो  मोर  फूड  की  योजना  से  धान
 भी  भ्रधिक  होगा  ।  इस  अवस्था  में  कोई
 व्यक्ति  यहू  दरस्वास्त  देगा  कि  हमारे
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 यहां  बिजली  झौर  पानी  सुलभ  है,  धान
 भी  काफ़ी  होता  है  यहां  पर  मिल  की  जरूरत

 है  ।  इस  प्रकार  तो  यह  बलाज़  बजाय
 रोकने  के  यूद्धि  का  कारण  बनेगी  ।  यह
 कहा  जायेगा  कि  बिजली  खराब  हो  रही  है,
 पानी  खराब  हो  रहा  है  वह  हेंड-पाउंडिय
 में  काम  धाता  नहीं  है  भौर  मिल  खड़ा  करने
 के  झलावा  इस  का  कोई  उपयोग  नहीं  है  ।

 यह  तो  उल्टा  ही  झ्राग्युमेंट  हो  जायेगा
 झगर  यह  व्यवस्था  की  जाती  कि  विजली,
 पानी  झौर  धान  की  भ्रधिकता  के  साथ
 साथ  भ्नन-एम्पलायमेंट  पर  विशेष  दुष्टि
 रखी  जायेगी  ौर  उत  में  संघर्ष  होने  को
 अवस्था  में  यदि  बेरोजगारी  बढ़ती  है  तो
 परमिट  नहीं  दिया  जायेगा  तब  तो  ठीक
 था  लेकिन  ऐसा  कुछ  नहीं  है  1  मेरा  अनु-
 रोध  है  कि  यह  ठीक  नहीं  है  यह  मन्जूर
 तो  होगा  ही  लेकिन  अगर  कम  से  कम  यह
 संशोधन  मन्जूर  हो  जाये  तो  कुछ  राहत
 हो  सकती  है  ।

 Shri  Heda:  I  would  hardly  take  a
 minute.  I  want  only  one  matter  to  be
 cleared  up  concerning  the  huller  and
 sheller  type  mills.  Under  sub-clause
 (5)  of  clause  8,  one  thing  is  very  clear,
 that  whenever  there  is  a  question  of
 granting  a  permit,  preference  will  be
 given  to  an  old,  defunct  rice  mill  over
 a  new  rice  mill.  In  spite  of  the  fact
 that  yesterday  the  Deputy  Minister  was
 good  enough  to  state  that  the  huller
 type  mills  should  be  eliminated,  they
 have  not  made  any  differentiation
 between  a  huller  type  and  a  sheller
 type.  Both  have  been  kept  on  par.
 My  only  plea  fs  that  as  between  these
 two,  the  sheller  may  get  preference
 so  far  as  the  definition  is  concerned.

 Shri  A.  M.  Thomas;  Sir,  this  is,
 perhaps,  the  most  important  clause  of
 this  Bill;  if  I  may  say  so,  the  central
 clause  of  the  Bill.  Naturally,  there
 have  been  so  many  amendments  to  it.
 But,  I  regret  I  am  not  in  a  position
 to  accept  any  of  the  amendments,
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 I  will  first  come  to  the  amendment
 proposed  by  Shri  Supakar;  that  is,
 every  application  should  be  forwarded
 to  the  State  Government  for  its  recom-
 mendation.  I  have  made  it  very  clear
 both  in  my  opening  speech  as  well  as
 in  my  reply  that  our  intention  is  to
 delegate  these  powers  to  the  State
 Governments.  The  amendment  ‘is,
 therefore,  not  necessary  and  if  it  was
 necessary,  especially  in  view  of  the
 very  emotional  speech  of  my  hon.
 friend  from  my  State,  Shri  Warior,  I
 would  have  found  my  way  to  accept
 it.

 The  other  amendment  which  has
 been  moved  is  amendment  No.  29  of
 Shri  Braj  Raj  Singh.  With  regard  to
 that  I  may  say  that  item  (e)  of  sub-
 clause  (4)  already  provides  that  the
 list  of  facts  that  have  to  be  taken  into
 consideration  should  include  whether
 the  functioning  of  the  rice  mill  in
 respect  of  which  a  permit  is  applied
 for  would  cause  substantial  unemploy-
 ment  in  the  locality.  That  is  a  factor
 which  has  to  be  taken  into  considera-
 tion.

 Shri  Ranga:  But  the  word,  ‘substan-
 tial’  is  there;  it  is  likely  to  be  under-
 stood  in  the  wrong  way.

 Shri  A.  M.  Thomas:  It  is  not  neces-
 sary  or  desirable  to  make  a  specific
 provision  that  no  permit  shall  be
 issued  if  the  mill  was  likely  to  cause
 substantial  unemployment.  The  grant
 of  permit  will  be  subject  to  various
 considerations  including  the  need  for
 a  rice  mill  from  the  point  of  view  of
 ensuring  adequate  supply  of  rice  in
 the  area  and  a  decision  cannot  be
 taken  on  the  basis  of  only  one  con-
 sideration.

 Shri  Braj  Raj  Singh:  But  that  is
 the  most  important  consideration.

 Shri  A.  M,  Thomas:  As  I  have  said
 in  my  reply,  it  is  not  also  necessary
 or  advisable  to  have  rigid  provisions
 concerning  this  matter.  We  know  that
 the  hand-pounding  sector  is  not  an
 organised  sector.  So,  how  can  we  find
 out  whether  there  has  been  loss  of
 employment  or  not.  So,  the  wording
 has  necessarily  to  be  flexible.
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 With  regard  to  amendment  No.  2l,
 an  insignificant  unemployment  caused
 by  the  establishment  of  a  new  rice
 mill  in  a  particular  locality  may  not
 be  sufficient  justification  for  not  setting
 up  the  mill  when  otherwise  the
 establishment  of  the  rice  mill  is  con-
 sidered  necessary  by  the  State  Gov-
 ernment.  The  adjective  ‘substantial’
 appended  to  the  word  ‘unemployment’
 is,  therefore,  necessary  and  should  be
 retained.

 The  amendment  of  my  hon.  friend
 Shri  Sanganna  says  that  some  provi-
 sions  have  to  be  added.  The  pro-
 posal  is  to  add  3  additional  points
 which  should  be  taken  into  account
 by  the  State  Government  in  granting
 a  permit  for  the  establishment  of  a
 new  rice  mill.

 As  regards  the  number  of  hand-
 pounding  and  leg-pounding  mills  in
 the  locality,  it  is  a  point  which,  in
 fact,  is  covered  by  item  (e)  already
 in  the  Bill  which  provides  that  before
 giving  a  permit  it  should  be  ascertained
 whether  the  setting  up  of  a  mill  would
 cause  substantial  unemployment  in  the
 locality;  and  whether  the  setting  up
 of  the  mill  would  affect  adversely
 hand-pounding  is  a  point  that  would
 be  automatically  considered.  More-
 over,  item  (f)  also  provides—'such
 other  _—  particulars  as  may  be
 prescribed’.  Therefore,  this  will  also
 be  taken  into  account.  It  is  not
 necessary  to  add  any  more  items  to
 sub-clause  (4)  of  clause  5  of  the  Bill.

 Sir,  I  oppose  all  these  amendments.
 Mr.  Deputy-Speaker:  May  I  put  all

 these  amendments  together?
 Shri  Braj  Raj  Singh:  Sir,  I  would

 like  amendment  No.  1  to  be  put
 separately.

 Mr,  Deputy-Speaker:  Then.  I  can
 put  all  the  others  together.

 I  will  put  amendments  Nos.  1,  I,
 3  and  2  to  the  House.

 Those  in  favour  will  please  say
 ‘Aye’.

 Some  Hon.  Members:  Aye.
 Mr,  Depaty-Speaker:  Those  against

 will  please  say  ‘No’.
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 Some  Hon.  Members:  No.
 Mr.  Deputy-Speaker:  On  the  strength

 of  the  voices  I  will  have  to  say  the
 ‘Ayes’  have  it.  But  the  difficulty  is
 that  I  would  have  to  declare  all  the
 amendments  accepted.  So,  I  shoula
 put  them  separately  or  a  second  time
 together.

 An  Hon.  Member:  All  the  amend-
 ments  are  accepted,  Sir.

 Mr.  Deputy-Speaker:  That  could  not
 be  declared  because  they  may  be  con-
 flicting  with  each  other.  So  I  will
 put  amendments  Nos.  10,  11,  3  and  2
 again.

 The  question  is:
 Page  2,  after  line  37,  insert—

 “(2A)  Every  application  under
 sub-section  q)  shall  be  forwarded
 to  the  State  Government  for  their
 recommendations,  if  any,  and  in
 granting  a  permit  under  this  sec-
 tion,  the  Central  Government
 “hall  take  into  consideration  such
 recommendation,  if  any.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  3,  line  7,—omit  “substantial”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  3,  after  tine  19,  add—

 “(g)  public  opinion  of  the
 locality;

 (h)  the  number  of  existing  leg
 pounding  machines  (Dhenkis)  in
 the  locality.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  3,  after  line  4,  add—

 “(g)  the  number  of  hand-
 pound  and  the  leg-pound  mills
 (Dhenki)  in  the  locality;

 (h)  the  purchasing  capacity
 of  the  people;

 (i)  the  number  of  co-opera-
 tive  societies  in  the  locality.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,  after  line  4,  add—
 “Provided  that  no  permit  shall

 be  issued  if  in  accordance  with
 sub-clause  (4)  (e)  the  said  permit
 is  likely  to  cause  substantial  un-
 employment  in  the  locality.”

 The  motion  was  negatived,
 Mr.  Deputy-Speaker:  Now,  I  will

 put  amendment  No.  1.  The  question
 is:

 Page  3,  after  line  4,  add—
 “Provided  that  no  permit  shall

 be  issued  if  in  accordance  with
 sub-clause  (4)(e)  the  said  permit
 is  likely  to  cause  substantial  un-
 employment  in  the  locality.”
 Those  in  favour  will  please  say

 ‘Aye’,
 Some  Hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  please  say,  ‘No’.
 Some  Hon.  Members:  No.
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it.
 Shri  Braj  Raj  Singh:  Sir,  the  ‘Ayes’

 have  it.
 Mr.  Deputy-Speaker:  Then  this  will

 stand  over  till  2-30.  Clause  5  will
 stand  over.  We  will  proceed  to  clause
 6.

 Clause  6—(Grant  of  licences)
 Shri  Supakar:  Sir,  my  amendment

 No.  4  is,  for  ‘shall’  substitute  ‘may’.
 Mr.  Deputy-Speaker:  It  does  not

 require  any  explanation.
 Shri  Supakar:  It  does  not  require

 explanation,  Sir.  But  I  should  say
 that  it  should  not  be  compulsory  and
 option  may  be  allowed.

 Shri  Subodh  Hansda:  I  move:
 Page  4,  after  line  4,  add—

 “(B)  That  the  terms  and  the
 conditions  of  the  labour  employed
 in  the  mill  should  be  safeguarded.”
 My  amendment  is  that  the  terms

 and  conditions  of  the  labourers  em-
 ployed  in  the  mills  should  be  safe-
 guarded.  I  put  forward  this  amend-
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 ment  bscause  labourers  employed  in
 the  mills  are  not  paid  in  time  or
 properly.  Again,  these  labourers
 have  no  security  of  employment.  To-
 day  one  might  be  working;  to-
 moirow  he  may  be  thrown  out  of
 employment.  This  should  be  protect-
 ed  by  laying  down  certain  conditions
 for  the  labourers.

 In  West  Bengal,  women  labourers
 are  employed  and  they  have  to  work
 in  the  night  also.  So,  I  feel  this  is
 very  objectionable.  I  would  like  to
 submit  that  there  should  be  some
 condition  that  no  women  shall  be
 allowed  to  work  in  the  night.  The
 working  hours  also  Should  be  fixed—
 at  least  7  hours.

 Shri  Supakar:  Sir,  may  I  point  out
 that  there  was  a  mistake  in  my  mov-
 ing  the  amendment?  I  find  that  it  is
 for  clause  5  and  not  clause  6.  I  did
 not  move  it  then.  The  hon.  Minister
 need  not  reply  to  this.  I  thought  it
 was  for  clause  6.

 Mr.  Deputy-Speaker:  That  was  not
 moved  under  clause  5.

 Shri  A.  M.  Thomas:  With  regard  to
 amendment  No.  15,  I  should  say  that
 it  is  on  the  lines  of  the  amendment
 that  had  been  proposed  by  _  Shri
 Sanganna  for  inclusion  in  the  licence
 form  the  terms  and  conditions  on
 which  labour  is  employed  in  the
 mill.  I  do  not  think  it  will  be
 possible  for  me  to  accept  it.

 Mr,  Deputy-Speaker:  I  shall  now
 put  amendment  No.  ‘15.

 The  amendment  was  put  and
 negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  6  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill.

 Clauses  7  to  ]  were  added  to  the  Bill.
 Clause  2—  (Appeals)

 Shri  U.  L.  Patil  (Dhulia):  Sir,  I
 mbve  my  amendment  No.  24  to  clause
 12;  and  amendments  Nos.  25  and  26
 are  consequential.  I  move:
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 Page  6,  for  lines  4  and  5,  sub-
 stitute—

 “the  District  Judge  within
 whose  jurisdiction  the  Rice  Mill
 is  situate:”

 Page  6,  line  6,—
 for  “the  appellate  officer”  substi-

 tute—

 “the  District  Judge”

 Page  6,  lines  0  and  l,—

 for  “the  appellate  officer”  substi-
 tute—

 “the  District  Judge”

 Under  clause  12,  there  is  a_  pro-
 vision  for  appeal  against  any  order
 passed  by  the  licensing  officer.  When
 there  is  a  provision  for  appeal,  the
 person  affected  feela  that  some  sort
 of  a  justice  will  be  meted  out  to
 him  if  it  is  not  done  to  him  by  the
 lower  authorities.  In  the  era  of
 separation  of  judiciary  and  the
 executive,  my  submission  is  that  at
 Jeast  in  the  case  of  appeals,  power
 ought  to  have  been  given  to  the
 judicial  officers.  My  hon,  friend  Shri
 Patil  spoke  yesterday  from  his  ex-
 perience  that  these  executive  officery
 did  not  generally  apply  their  minds
 to  the  cases  that  are  before  them.  If
 the  judicial  officers  are  placed  as
 appellate  officers,  the  executive  that
 are  below,  namely,  the  licensing  otfi-
 cers  and  other  officers  will  have  some
 sort  of  a  check  and  my  amendment  is
 to  this  effect.  The  other  amendments
 flow  from  this  amendment.

 Shri  A.  M.  Thomas:  Sir,  I  oppose
 these  amendments.  The  nature  of  the
 enquiry  to  be  conducted  would  in-
 dicate  that  it  is  not  of  a  judicial
 nature.  It  may  be  possible  to  have  a
 judicial  officer  but  it  is  not  necesary
 to  make  it  mandatory.  So,  I  oppose
 them.

 Mr.  Deputy-Speaker:  I  shall  put
 amendments  Nos,  24,  25  and  26  to
 the  vote  of  the  House.
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 Mr.  Deputy-Speaker:  The  question
 in:

 Page  6,  for  lines  4  and  5,  subdsti-
 tute—

 “the  District  Judge  within  whose
 jurisdiction  the  Rice  Mill  As.
 situate:”

 The  motion  waz  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  6,  line  6,—
 for  “the  appellate  officer”  sub-
 stitute—

 “the  District  Judge”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  6,  lines  30  and  ll,—
 for  “the  appellate  officer”  sub-

 stitute—
 “the  District  Judge”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  Clause  42  stand  part  of

 the  Bill”,
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Ciause  13—  (Penalties)

 Shri  U.  L.  Patil:  Sir,  I  beg  to  move
 my  amendments  Nos.  27  and  28  to
 clause  13.  One  is  a  consequential
 amendment  that  affects  clause  17  of
 the  Bill.  In  moving  these  two  amend-
 ments,  my  purpose  is  this,

 Mr.  Deputy-Speaker:  Are  27  and
 28  moved?

 Shri  U.  L.  Patil:  Yes,  Sir.
 to  move:

 Page  6,  line  6,—
 for  “six  months”  substitute—

 “one  year”
 Page  6,  line  we

 for  ‘five  thousand  rupees”  sub-
 stitute—

 “two  thousand  rupees”
 In  my  amendment,  both  these  amend-
 ments  are  given  as  (a)  and  (9)
 and  in  the  draft  I  have  already  re-
 ceived  from  the  Notice  Office  Yb)  is

 T  beg

 .  a,  a  a  ३.  ns

 shown  as  28.  This  amendment  No.  28
 ig  with  respect  to  clause  Ww  Clause
 37  should  be  deleted.  That  is  the
 amendments.  But  I  am  _  moving
 amendments  Nos.  27  and  28  as  they
 appear.  In  moving  these  amendments,
 I  would  like  the  dispassionate  atten-
 tion  of  this  House.
 "Mr.  Deputy-Speaker:  The  atten-

 tion  of  the  House  is  already  dis-
 passionate.

 Shri  U.  L.  Patil:  No,  Sir.
 Mr.  Deputy-Speaker:  He  should

 not  doubt  it.
 Shri  U.  L,  Patil:  My  submission  is

 that  clause  17  should  be  taken  into
 consideration  before  we  move  to  this
 amendment.  It  reads:

 “Notwithstanding  anything  con-
 tained  in  section  32  of  the  Code
 of  Criminal  Procedure,  1898,  it
 shall  be  lawful  for  any  magistrate
 of  the  first  class  or  for  any
 presidency  magistrate  to  pass  a
 sentence  of  fine  exceeding  two
 thousand  rupees  on  any  person
 convicted  of  any  offence  unaer
 this  Act.”
 Where  is  the  case  for  any  emer-

 gency?  Why  should  such  powers  be
 given  to  the  magistrate  not  commen-
 surate  with  his  jurisdiction?  Under
 clause  3  we  find  that  there  is  suffi-
 cient  punishment,  namely,  six  months
 and  five  thousand  rupees.  Under
 clause  7  also,  there  is  provision  for
 forfeiture  of  deposit.  Will  it  not  be
 sufficient  if  the  fine  is  confined  to
 Rs,  2,000?  Why  should  there  be  this
 departure  from  the  normal  procedure?
 There  is  no  necessity  whatsoever  for
 raising  the  fine  to  Rs.  5,000  and  __in-
 serting  clause  17.  The  aim  of  justice
 will  be  definitely  met  if  the  punish-
 ment  is  kept  at  six  months  imprison-
 ment  and  Rs.  2,000  fine.  If  the  Gov-
 ernment  wishes  that  punishment
 should  be  deterrent  then  my  con-
 sequential  amendment  No,  27  which
 raises  the  period  of  imprisonment  to
 one  year  may  be  accepted.

 Shri  A.  M.  Thomas:  For  the  en-
 forcement  of  the  provisions,  {t  is  ne-
 cessary  that  there  must  be  eriabling
 provisions  which  would  authorise  the
 judicial  officer  concerned  to  impose
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 penalties  of  the  type  provided  in  the
 Bill.  The  hon.  Member  from  Mani-
 pur  has  said  when  he  spoke  on  the
 Bill  that  the  capitalists  can  flout  the
 provisions  of  the  Bill  and  put  up
 mills,  In  such  cases  it  is  necessary
 that  the  punishment  should  be  cx-
 emplary  so  that  there  must  be  real
 sanction  behind  the  provision  con-
 tained  in  this  Bill.  I  oppose  these
 amendments.

 Shri  Balasaheb  Patil
 May  I  say  a  few  words?

 Mr.  Deputy-Speaker:  Not  after  the
 hon.  Minister  has  spoken.  I  shall
 now  put  amendments  Nos,  27  and  28
 to  the  vote  of  the  House.

 (Miraj):

 The  question  is:
 Page  6,  line  16,—

 for  “six  months”  substitute—
 “one  year”

 The  motion  was  negatived.
 The  question  is:
 Page  6,  line  7,—

 for  “five  thousand  rupees”  sub-
 stitute—

 “two  Jhousand  rupees”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  Clause  33  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  33  was  added  to  the  Bill.

 Clause  l4—~  (Offences  by  Companies)
 Shri  Balakrishnan  (Dindigul—Re-

 served—Sch,  Castes):  Sir,  I  am  moving
 my  amendment  No.  20.

 Page  7,—
 Omit  lines  6  to  13.

 My  amendment  is  with  reference  to
 clause  14,  If  a  person  commits  an
 offence,  it  is  just  and  reasonable  if
 action  is  taken  against  the  person
 who  is  in  charge  of  the  rice  mil!
 at  the  time  an  offence  is  committed.
 Under  sub-clause  (2)  of  this  clause,
 an  innocent  person  can  be  prosecuted
 for  the  simple  reason  that  he  is  one
 of  the  partners  in  the  rice  mill.  A
 partner  has  no  touch  with  the  daily
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 affairs  of  the  rice  mill.  Even  if  he  is
 away  from  the  rice  mill,  he  can  be
 prosecuted  according  to  this  clause
 saying  that  he  has  connived  or  given
 his  asent.  It  is  true  that  the  progecu-
 tion  also  has  to  prove  that  the
 partner  has  also  given  his  consent
 for  the  offence.  But  whether  the
 Prosecution  proves  it  or  fails  to  prove
 it,  an  innocent  partner  can  easily
 be  involved  in  these  cases  and  can
 be  brought  before  the  court.  So,  it  is
 an  unnecessary  trouble  to  the  rice
 mill  partners.  So,  sub-clause  (2)
 May  be  omitted.

 Shri  A.  M.  Thomas:  I  oppose  the
 amendment.  I  think  the  proviso  will
 serve  the  purpose  of  my  hon.  friend:

 “Provided  that  nothing  contain-
 ed  in  this  sub-section  shall  render
 any  such  person  lable  to  any
 punishment,  provided  in  this  Act,
 if  he  proves  that  the  offence  was
 committed  without  his  knowledge
 or  that  he  exercised  all  due
 diligence  to  prevent  the  commise
 sion  of  such  offence.”

 If  the  officers  or  the  directors  are
 not  made  liable  for  the  offence  the
 companies  can  with  impunity  flout
 the  provisions  and  such  a  contin-
 gency  would  not  be  desirable.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No,  20  to  the  vote
 of  the  House.

 The  question  is:
 Omit  lines  6  to  33.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  4  stand  part  of

 the  Bill’.
 The  motion  was  adopted.

 Clause  14  was  added  to  the  Bill
 Mr.  Deputy-Speaker:  Is  the  hon.

 Member  moving  any  amendment  ४०
 clause  7?

 Shri  U.  L.  Patil:  No,  Sir,
 Mr.  Deputy-Speaker:  Then,  I  shall

 put  all  the  clauses  to  the  vote  of  the
 House.  The  question  Is:

 “That  Clauses  45  to  25  stand
 part  of  the  Bill”.
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 (Mr.  Deputy  Speaker]

 The  motion  was  adopted.
 Clauses  5  to  25  were  added  to  the

 Bili.
 Shri  Supskar:  Sir,  may  I  make  one

 submission.  I  think  there  is  still  some
 time  left.  I  propose  to  move  an
 amendment  to  clause  l  in  order  to
 enable  the  Government  to  extend  this
 enactment  to  different  States  in
 different  times.  So,  I  request  that
 clause  l  may  be  taken  up  the  next
 day.  There  is  still  some  time  left,

 Mr.  Deputy-Speaker:.  No  time  is
 left.

 2  MAY  १988  (Regulation)  BQ  rag4d
 Mr.  Deputy-Speaker:  We  wiil  now

 finish  at  2°45  and  I  will  seek  the
 indulgence  of  the  House  to  sit  45
 minutes  longer.

 We  can  now  dispose  of  amendment
 No.  9  which  was  held  over.  The
 question  is:

 Page  3  after  line  4,  add—

 “Provided  that  no  permit  shall
 be  issued  if  in  accordance  with
 sub-clause  (4)  (९)  the  said  per-
 mit  is  likely  to  cause  substantial
 unemployment  in  the  locality.” Shri  Balasaheb  Patil:  We  started

 at  ‘12.15.  The  Lok  Sabha  divided.
 Division  No.  70३  74.35  hrs,

 AYES
 Assar,  Shri  Ghodasar,  Shri  Fatehainh  Patel,  Shri  P.  R.
 Awatthi,  Shri  Jagadish  Ghosal,  Shri  Patil,  Shrt  Balasaheb

 »  Shri  Pr:  Ghose,  Shri  Bimal  Patit,  Shri  U.  L. Bharucha,  Shri  Naushir
 Braj  Raj  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Das,  Shri  Shree  Narayan
 Dashrathe  Deb,  Shri
 Deb,  Shri  P.  G.

 Ghose,  Shri  Subiman
 Gopalan,  Shri  A.  K.
 Goray,  Shri
 Halder,  Shri
 Imam,  Shri  Mohamed
 Kar,  Shri  Prabhat
 Mah:  kar,  Shei Dwivedy,  Shri  S  dr:  h

 Blias,  Shri  Muhammed

 Abdul  Latcef,  Shri
 Achar,  Shri
 Aut  Singh  Sarhadi,  Shri
 Ambajam,  Shri  Subbiah
 Anirudh  Sinha,  Shri
 Babunath  Singh,  Shri
 Belakrishnan,  Shri
 Balmiki,  Shri
 Barupal,  ShriP,  L.
 Batappa,  Shri
 Bhekt  Darshan,  Shri
 Birbal  Singh,  Shri

 Chettiar,  Shri  R.  Ramanathan
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  K.  K.
 Dae,  Shri  N.  T.

 Menon,  Shri  Narayanankutty
 NOES

 Jhulan  Sinha,  Shri
 Jinachandran,  Shri
 Kanungo,  Shri
 Khedker,  Dr.  G.  छे.
 Kistaive,  Shri
 Krishna  Rao,  Shri  M  ्,
 Lachman  Singh,  Shri
 Lahiri,  Shri
 Laskar,  Shri  N.C.
 Madhusudan  Reo,  Shri
 Mafida  Ahmed,  Shrimsti
 Maiti,  Shri  N.  8.
 Malviya,  Shri  Motilal
 Mandsl,  Dr.  Pashupati
 Matbur,  Shri  M.  D.
 Mehta,  Shri  J.  R.
 Mehta,  Sheimati  Krishna
 Mishra,  Shri  L.  ्य,
 Mortarka,  Shei
 “Murmu,,  Shri  Peike
 Murti,  Shri  M.  S.
 Nair,  Shri  Kuttikrishnan
 Naidurgker,  Shri
 Nayak,  Shri  Mohan
 Nebru,  Shrimati  Ume
 Neawi,  Shri
 Padaln,  Shri  K.  च्
 Pedam  Dev,  Shri
 Pahedia,  Shri

 Patnaik,  Shri  U.  ८.
 Singh,  Shri  I..  Achaw
 Sinhatan  Singh,  Shri
 Supskar,  Shri
 ‘Tangamani,  Shri
 Warior,  Shri

 Pandey,  Shri  K.  N.
 Patel,  Shri  Rojeshwar
 Redhamohan  Singh,  Shri
 Raghubir  Sahui,  Shri
 Rajiah,  Shri
 Ram  Krishan,  Shri
 Ram  Saran,  Shri
 Ramanand  Shastri,  Swami
 Ramaswamy,  Shri  P.
 Rampure,  Shri
 Ranhir  Singh,  Ch.
 Rane,  Shri
 Ranga,  Shri
 Rao,  Shri  Rajagopale
 Reddy,  Shri  Nerapa
 Roy,  Shri  Bishwaneth
 Sadhu  Ram,  Shri
 Sahodrabai,  Shrimati
 Sabu,  Shri  Bhagebat
 Sahu,  Stri  Rameshwar
 Sainal,  Shri  A.  5.
 Saraanteinher,  Dr.
 Sambandam,  Shri
 Sardar,  Shri  Bhoti
 Satish  Chandra,  Shri
 Saiku,  Shri
 Servai,  Shri  Vaitavao
 Shakuntata  Devi,  Shrirastl
 Shenkeralys,  Shel
 Sharma,  ह... ह  K.  C,
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 Sharma,  Shri  D.C.
 Shastri,  Shri  Lel  Bahadur  Sinha,  Shri  Satyendra  Narayan
 Siddananjappa,  Shri  Sumat  Pratad,  Shri
 Singh,  Shri  D.  N.  Sunder  Lal,  Shri
 Singh,  Shri  H.  P.  Tahir,  Shri  Mohammed
 Singh,  Shei  K.  N.

 The  motion  was  negatived.
 Shri  Bimal  Ghose  (Barrackpore):

 Sir,  I  voted  but  it  did  not  work,
 though  it  was  my  mistake  a  little
 bit.

 Mr.  Deputy-Speaker:  How  can  I
 help  now?

 An  Hon.  Member:  The  push  button
 here  does  not  work.

 Mr.  Deputy-Speaker:  The  Assistant
 will  attend  to  it.  The  result  of  the
 Division  is:  Ayes—30  plus  I,  that  is
 31;  ‘Noes—106.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  5  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bill.
 Clause  i,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
 Shri  A.  M.  Thomas:  Sir,  ]  move:

 “That  the  Bill  be  passed.”
 Mr,  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  be  passed.”
 Shri  Ranga  rose—

 Mr.  Deputy-Speaker:  Would  the
 House  show  this  indulgence  that  they
 would  sit  I5  minutes  longer  because
 Shri  Ranga  wants  to  speak  on  the
 Third  Reading?  I  take  it  that  the
 House  agrees.

 Shri  Banga:  Sir,  I  will  take  only
 a  few  minutes.  I  am  glad  this  Bill
 has  been  brought  in  and  it  is  being
 passed.  I  cannot  but  express  my
 disappointment  at  the  very  slow  pro-
 cedure  followed  by  Government  in
 giving  effect  to  at  Jeast  one  or  two
 recommendations  of  the  Rice-Milling
 Committee.

 At  this  stage,  I  would  like  to  place
 on  record  of  this  House  my  sense
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 Sinba,  Shri  Gaycndra  Prasad

 Tariq,  Shri  A.  M.
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 Tewari,  Shri  Dwa
 Thiramaish,  Shri
 Thomas,  Shri  A.  M.
 Upadhyaya,  Shri  Shiva  Datt
 Venkatasudbaiah,  Shri
 Vyas,  Shri  R.  con
 Vyas,  Shr  Raahelal

 of  gratitude  to  the  father  of  this  move-
 ment  in  favour  of  what  is  known  as
 hand-pounded  rice.  He  hails  from
 Andhra.  He  is  one  of  the  oldest  dis-
 ciples  of  Mahatma  Gandhi,  by  name
 Swami  Sitaram.  For  two  reasons  he
 Pleaded  this  kind  of  legislation;  one
 for  nutritional  purposes  and  another
 tor  rural  employment.

 It  is  a  fact,  Sir,  that  after  this
 factory  system  has  come  in  a  large
 number  of  our  rural  people  have
 come  to  be  unemployed.  For  a  very
 long  time,  when  the  British  were
 here,  so  many  of  us  within  the  Con-
 gress  who  drew  their  inspiration
 from  Mahatma  Gandhi  were  asking  for
 controlling  the  development  of  rice-
 milling  industry,  because  more  and
 more  of  our  rural  people  were  be-
 coming  unemployed  and  this  subsi-
 diary  source  of  employment  was  being
 denied  to  them.  But  we  could  not
 succeed.  Nevertheless,  Swami  Sita-
 ram  was  able  to  bring  to  the  sup-
 port  of  this  movement  the  other
 consideration  that  milled  rice  is  not
 so  nutritious  as  hand-pounded  _  rice
 and,  what  is  more,  mill  rice  was  one
 of  the  most  important  and  direct
 eauses  for  the  increase  of  a  disease
 called  beriberi—a  §_  wasting  disease
 from  which  the  people  who  are  most-
 ly  rice  eaters  have  been  suffering  for
 a  very  long  time.

 There  was  a  time  when  _  several
 other  political  parties  were  ridicul-
 ing  this  movement,  but  at  long  last
 Mahatma  Gandhi  himself  took  it  up
 when  he  founded  the  All  India  Vil.
 age  Industries  Association.  In  the
 end,  the  First  Five  Year  Plan  itself
 accepted  the  principle  underlying  this
 and  said  that,  so  far  as  giving  licences
 to  future  mills  was  concerned  it
 should  be  stopped  and  necessary
 legislation  should  be  undertaken.
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 (Shri  Ranga]
 The  First  Five  Year  Plan  is  over
 and  two  years  of  the  Second  Five
 Year  Plan  period  are  also  over.  At
 long  last,  Government  has  come  for-
 ward  with  this  legislation.

 I  agree  with  both  the  objectives.
 One  is,  so  far  as  the  mills  which  are
 already  in  existence  are  concerned  we
 need  not  interfere  with  them.  But
 im  regard  to  giving  licences  to  the
 future  mills,  I  must  confess  to  a  sense
 of  dissatisfaction  with  the  attitude  of
 the  Government.  They  have  stipulat-
 ed  so  many  conditions  to  be  satisfied
 whereby  they  have  kept  the  door
 open  for  the  erection  and  functioning
 of  more  and  more  mills  in  future,  es-
 pecially  in  those  areas  where  till  now
 these  mills  have  not  been  established.
 This  is  likely  to  keep  the  door  open
 for  further  mischief  and,  I  am  afraid,
 the  interests  of  the  rural  people  are
 not  likely  to  be  properly  safeguard-
 ed.  Nevertheless,  I  am  glad  that  the
 Government  of  India  has  taken  this
 power  into  their  own  hands  instead
 of  leaving  it  entirely  in  the  hands  of
 the  State  Governments,  because  it  is
 quite  possible  that,  here  and  there,
 one  or  two  State  Governments  may
 come  to  be  influenced  by  local  in.
 terests,  powerful  interests  behind  the
 mill  industry.  Therefore,  they  might
 be  inclined  to  give  licences  for  more
 and  more  mills.  Hence,  to  that  ex-
 tent,  it  is  good  that  the  Government
 of  India  have  kept  the  final  sanction-
 ing  power  in  their  own  hands  and
 they  have  also  taken  power  to  give
 instructions  to  the  State  Governments
 subject  to  which  alone  any  further
 licences  could  be  given.

 0,  I  wish  to  say  that  although  the
 Government  has  not  found  it  neces-
 sary  to  owe  its  own  gratitude  to  that
 very  great  man,  this  Bill  is  really  a
 standing  monument  to  the  long  strug-
 gle  for  35  years  that  that  great  man,

 jwami  Sitaram,  has  been  carrying  on
 in  pursuance  of  the  tcachings  of
 Mahatma  Gandhi.

 श्मी  सिंहासन  सिंह  :  उपाध्यक्ष  महोदय,
 हमारी  प्लैन  का  यह  सातवां  वर्ष  है  ।  फर्स्ट
 फाइव इर प्लैन में भी भग  शैन  में  भी  इस  विषय  पर  समिति
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 की  रिपोर्ट  थी  कि  जहां  तक  सम्भव  दो  मिलें
 बन्द  कर  दी  जायें  शौर  चाबल  की  कटाई
 हाथ  के  जरिये  हो  हो  ।  इस  सेकेन्ड  फाइव
 इप्तर  प्लैन  में  भी  कमेटी  ने  बही  रिकमेंड
 किया  भौर  सुझाव  दिया  कि  प्रमुक  श्रमुक
 चीजें  बढ़ाई  जायें  7  झाज  एक  तरफतो
 पर्वर्नमेंट  हाथ  से  रूटे  चावल  पर  सब्सिडो
 देती  है  श्रौर  दूसरी  तरफ  हम  मिलों  के  लिये
 बढ़ोतरी  का  इन्तजाम  कर  रहे  हें  ।  दो  तरफ
 से  दो  कंटे,डिक्टरी  चोजें  बलाई  जा  रही  है  ry
 हाथ  का  कटा  धान,  हाथ  का  कटा  चावल
 महंगा  पड़ता  है  इस  लिये  सब्सिडी  दे  क्र
 उसे  बाजार  में  लाया  जाता  है  ।  लेकिन
 सब्सिडी  दे  कर  देश  का  काम  कब  त्तक  चलेगा
 यह  मेरी  समझ  में  नहीं  झाता  ।  प्लैनिंग
 कमेटी  ने  कहा  कि  जहां  तक  सम्भव  हो  हाथ
 की  बनो  चोजों  का  इस्तेमाल  करना  चाहिये  1
 शायद  आसाम  में  कोई  घानी  बनो  है,  उसे
 प्रोत्साहन  दिया  जाये  लेकिन  इस  बिल  में
 इस  तरह  की  कोई  चीज  नहीं  है  ।  इसकी
 दफा  ५  और  ६  में  जरूर  है  कि  लाइसेंस  दिये
 जायें  ।  दफा  ५  के  अन्दर जौ.  लाइसेंस  के  क्लाज
 रक्खे  गये  हे  उनमें  भ्रभी  एक  झमेंडमेंट  चाहा
 गया  था।  प्रगर  उसे  स्वीकार  कर  लिया
 गया  होता  तो  भच्छा  होता  कि  जहां
 जहां  नई  मिलें  खोलने  से  बेकारी  बढ़ती  हो,
 वहां  पर  परमिष्तन  नहीं  दी  जायेगी  ।  यह  चीजें
 सोचने  की  हैं  |  हमको  इस  तरफ  भी  देखना  है
 श्रगर  इस  से  भ्रनहम्पलायमेंट  बढ़ता  है

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 यह  पहले  कह  चुके  हैं,  उसे  दोहराने  से

 क्या  फायदा  होगा  ?

 ष्भो  सिंहासन  सिंह:  यह  जो  विधेयक  हैं
 एक  तरफ  से  हाथ  के  कुट  चावल  को  प्रोत्साहन
 न  देकर  मिलों  की  बढ़ोतरी  को प्रोत्साहन
 देगा  जिससे  कि  बेकारी  बढ़ेगी,  दूसरी
 शोर  हमारी  जनसंख्या  बढ़  रही  है  1  भगर
 एक  शोर  जन  संख्या  बढ़ेगी  भौर  दूसरी  बोर
 मिलों  को  लाइसेंस  देने  से  बेंकारी  बढ़ेगी
 सो  कंसे  काम  अलेशा  ?
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 इस  लिये  मेरा  कहना  इतना  ही  है  कि  जो
 ापके  पग्र्रकारी  हों  वे  इस  का  ध्यान
 रबलें  ।  दोनों  तरफ  का  थे  मुकाबला  करें।
 झगर  उससे  बेकारी  बढ़ती  हो  तो  मिलों  को
 परमिशन  न  दी  जाये  ।  श्गर  गवर्नमेंट  इस
 तरह  का  कोई  झाइवासन  दे  सके  तो  भी

 कुछ  हद  तक  हमको  संतोष  हो  सकता  है  भौर
 ससिड़ो  का  काम  भी  रोका  जा  सकता  है
 झौर  आदमी  झपने  धान  को  बाजार  में
 मेज  सकेगा  ।

 Shri  A.  M.  Thomas:  I  have  nothing
 to  add  except  to  express  my  grati-
 tude  for  the  strong  support  given  to
 this  Bill.

 Mr.  Deputy-Speakér:  The  question
 is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 Shri  Sinhasan  Singh  (Gorakhpur):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Preven-
 tion  of  Corruption  Act,  1947,

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Prevention  of  Corruption
 Act,  1947”,

 The  motion  was  adopted,
 Shri  Sinhasan  Singh:

 the  Bill.
 I  introduce

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 Shri  Sinhasan  Singh  (Gorakhpur):
 I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Code  of
 Criminal  Procedure,  1898.

 Mr,  Deputy-Speaker:  The  question
 is:

 *Published  in  the  Gazette  of  India
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 Bill.
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898”,

 The  motion  was  adopted.
 Shri  Sinhasan  Singh:

 the  Bill.
 I  introduce

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*®

 Shri  Subiman  Ghose  (Burdwan):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Code  of
 Criminal  Procedure,  1898.

 Mr.  Deputy-Speaker:  The
 is:

 question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898",

 The  motion  was  adopted.
 Shri  Subiman  Ghose:  I  introduce

 the  Bill.

 HINDU  SUCCESSION  (AMEND-
 MENT)  BILL*

 Shri  Subbiah  Ambalam  (Ramana-
 thapuram):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Hindu  Succession  Act,  1956.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Hindu  Succession  Act,  1956”,

 The  motion  was  adopted.
 Shri  Subbiah  Ambalam:  I  intro-

 duce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India.

 Extraordinary  Part  —Section  2,
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India”.

 The  motion  was  adopted.

 Shri  Naushir  Bharucha:  I  introduce
 the  Bill.

 ABOLITION  OF  EMPLOYMENT  OF
 CASUAL  LABOUR  BILL*

 Shri  Ghosal  (Uluberia):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  abolition  of  the  system  of
 employing  casual  labour  in  the  em-
 ployment  of  permanent  character.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  aboli-
 tion  of  the  system  of  employing
 casual  labour  in  the  employment
 of  permanent  character”.

 The  motion  was  adopted.
 Shri  Ghosal:  I  introduce  the  Bill.

 ABOLITION  OF  SUPPLY  OF
 LABOUR  THROUGH  CONTRACTORS

 BILL*
 Shri  Ghosal:  I  beg  to  move  for

 leave  to  introduce  a  Bill  to  abolish
 the  system  of  supply  of  labour
 through  a  middleman  or  a  contractor,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  abolish  the  sys-
 tem  of  supply  of  labour  through
 a  middleman  or  a  contractor”.

 The  motion  was  adopted.
 Shri  Ghosal:  I  introduce  the  Bil!.

 INDUSTRIAL  DISPUTES  (AMEND-
 MENT)  BILL*

 Shri  Ghosal:  I  beg  to  move’  for
 leave  to  introduce  a  Bil)  further  to
 amend  the  Industrial  Disputes  Act,
 1947.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Industrial  Disputes  Act,
 1947”.

 The  motion  was  adopted.
 Shri  Ghosal:  I  introduce  the  Bill.

 INDIAN  TRUSTS  (AMENDMENT)
 BILL*

 Shri  Ram  Krishna  (Mahendergarh):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Indian
 Trusts  Act,  1882.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Trusts  Act,  1882”,

 The  motion  was  adopted.
 Shri  Ram  Krishna:  I  introduce  the

 Bill.

 MINIMUM  WAGES  (AMENDMENT)
 BILL*

 aft  आह्मीको  (बलस्वदाहर-रक्षित-झनु-

 सू  चित  जाहलियां)  श्रीमन,  में  सदन  के

 सम्मुख  यह  प्रस्ताव  करता  हुं  कि  न्यूनतम
 मजदूरी  ऐक्ट,  १६४८  में  संशोधन  करने  वाले
 बिल  को  पेश  करने  की  प्रनुमति  प्रदान  की
 जाय  1,
 Mr.  Deputy-Speaker:  The  question

 \s:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Minimum  Wages  Act,  1948”.

 The  motion  was  adopted.
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 aft  बाहमोको  :  मे  बिल  को  पश  करता

 हूं ।

 COMPANIES  (AMENDMENT)  BILL—
 contd.

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  on
 the  motion  moved  by  Shri  Naushir
 Bharucha  on  the  28th  April,  958  that
 “the  Bill  further  to  amend  the  Com.
 panies  Act,  1956,  be  taken  into  con-
 sideration”.

 Out  of  two  hours  allotted  for  the
 discussion  of  the  Bill,  52  minutes
 were  taken  up  on  the  !8th  April,  1958,
 and  l  hour  and  9  minutes  are  _  still
 available.

 Shri  S.  M.  Banerjee  is  not  here
 now,  So,  Shri  Tangamani  may  now
 speak.

 Shri  Tangamani  (Madurai):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  sup-
 port  the  Companies  (Amendment)
 Bill,  ‘1957,  Bill  No.  67  of  i957,  moved
 by  my  hon.  friend  Shri  Naushir
 Bharucha.  The  Statement  of  Objects
 and  Reasons  makes  it  clear  why  such
 an  amendment  to  the  relevant  sec-
 tions  of  the  Indian  Companies  Act  is
 necesary.  He  referred  to  two  judg-
 ments,  one  by  the  Calcutta  High
 Court  and  the  other  by  the  Bombay
 High  Court  in  the  case  of  the  Indian
 Iron  and  Steel  Company  and  also  in
 the  case  of  the  Tata  Iron  and  Stecl
 Company  when  they  wanted
 to  amend  the  Memorandum  of
 Association  to  enable  them  to
 make  their  contributions  to  political
 parties.  The  statement  also  adds  that
 certain  lacunae  have  been  pointed  out
 and  the  Bombay  High  Court  went  to
 the  extent  of  saying  that  a  suitable
 amendment  would  meet  the  ends  of
 justice.  I  do  not  propose  to  add  to
 the  many  points  which  were  advanc-
 ed  last  time  both  by  Mr.  Bharucha
 and  Mr.  Mahanty.  They  have  not
 only  given  instances,  but  they  have
 presented  a  case  which  I  do  not

 2  MAY  958  (Amendment)  Bill  rag54

 know  how  the  Government  is  going
 to  meet,

 I  will  confine  myself  first  to  the
 legal  aspect  and  then  to  the  political
 aspect.  Regarding  the  legal  aspect,
 I  would  refer  to  the  decision  of  the
 Calcutta  High  Court  which  is  report-
 ed  in  AIR  1957,  Calcutta,  page  234,
 Justice  P.  8.  Mukerjee  has  given  his
 order  In  re.  Indian  Iron  and  Seeel
 Company  Limited,  No.  31  of  ‘1957.
 He  himself  finds  it  necessary  to  tell
 the  country  through  his  judgment  the
 reasons  which  prompted  them  for
 amending  the  Memorandum  of
 Association.  This  is  what  the  petition
 says:

 “The  prosperity  of  the  com-
 pany’s  business  is  very  much  de-
 pendent  upon  the  industrial
 policy  of  the  Central  Govern-
 ment  of  the  day.  Further,  the
 company’s  principal  business  be-
 ing  the  manufacture  of  iron  and
 steel,  the  sale  and  distribution  of
 the  company’s  _  products,  the
 prices  to  be  received  by  the  com-
 pany  for  the  same  and  the  manu-
 facturing  and  other  policies  to
 be  followed  by  the  company  are
 all  subject  to  and  closely  related
 to  the  requirements  of  the
 Central  Government,  with  which
 the  company  has  intimate  deal-
 ings,  transactions  and  connec-
 tions.”

 So,  they  make  it  very  clear  that
 they  want  to  toe  the  line  of  the  policy
 of  the  Central  Government.

 Mr.  Deputy-Speaker:  I  must  repeat
 the  request  that  has  already  been
 made  not  once  but  twice  or  thrice,
 that  hon.  Members  should  not  come
 to  the  Chair  at  any  time.  They
 can  write  to  me  and  their  purpose
 will  be  served.  Their  coming  over
 frequently  does  embarrass  the  posi-
 tion  of  the  Chair  and  it  is  not  also
 dignified  that  Members  should  be
 coming  over  and  over  again.  So,  I
 repeat  that  request.  They  can  write
 to  me  and  certainly  the  same  ‘purpose
 will  be  served  equally  well.
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 Shri  Tangamani:  They  proceed  to
 state  further:

 “To  enable  the  company  to
 carry  on  its  business  more  effi-
 ciently,  it  is  necessary  that  the
 company  should  be  enabled  to  con-
 tribute  to  the  funds  of  political
 parties,  which  will  advance
 policies  conducive  to  the  interests
 of  industries  in  general  and  of
 this  company  in  particular  and
 also,  the  company  should  be  able
 to  contribute  to  other  funds  and
 objects  of  national  importance.”

 The  point  is  clear.  They  want  to
 contribute  to  that  political  party
 which  will  advance  the  interest  of
 this  particular  company.  It  is  need-
 less  for  me  to  say  to  which  political
 party  or  parties  such  contributions
 will  be  made.  No  one  will  suggest
 that  such  companies  will  make  con-
 tributions  to  parties  like  the  com-
 munist  party,  I  am  informed—I  do
 not  know  how  far  it  is  true—that
 certain  employers  are  saying  that
 money  will  freely  flow,  particularly  in
 Kerala,  where  a  bye-election  is  in
 the  offing.  In_  that  bye-election
 most  of  the  voters  are  plantation
 workers  in  Devicolam  and  Peermade
 taluks,  It  is  the  biggest  plantation
 belt  stretching  from  the  end  of  the
 Coimbatore  district  right  up  to  the
 Madurai  district.  It  is  more  or  less
 the  border  area  and  the  plantation
 belt  is  controlled  by  very  powerful
 companies.  It  is  also  common
 knowledge  that  these  planters  have
 suffered  at  the  hands  of  the  State
 Government  through  various  taxation
 measures  and  money  is  now  pouring
 in.  It  is  also  common  knowledge  that
 these  companies  are  openly  saying
 that  money  will  flow  like  water.  So,  a
 discussion  on  this  particular  subject
 in  this  House  will  at  least  serve  as  a
 deterrent  to  the  people  who  openly
 come  out  and  say,  “For  defeating  a
 particular  political  party’s  candidate,
 we  are  prepared  to  spend  any
 aroount”.

 2  MAY  4958  (Amendment)  है.  223956

 Having  said  this,  I  will  mention
 what  the  learned  Judge  proceeded  to
 observe.  It  is  somewhat  poetic  also:

 “To  the  cynic  it  appears  to  be
 a  plea  of  the  company  to  have
 a  legal  sanction  to  bribe  the  Gov-
 ernment  of  the  day,  to  induce
 policies  that  will  help  the  com-
 pany  in  its  business.  A  company’s
 policy  should  be  determined  by
 the  shareholders  who  subscribe
 to  the  capital  and  carried  out  by
 its  Board  of  Directors,  who  man-
 age  the  company.  Such  policy,
 should,  therefore,  stand  on  its
 own  merits  and  on  the  convictions
 and  conscience  of  its  share.
 holders.

 “To  induce  the  Government  of
 the  day  by  contributing  money  to
 the  political  funds  of  political
 parties,  is  to  adopt  the  most  sin-
 ister  principle  fraught  with  grave
 dangers  to  commercial  as  well  85
 public  standards  of  administra-
 tion.  The  object  is  stated  plainly
 to  be:

 ‘to  contribute  to  the  funds  of
 political  parties  which  will
 advance  policies  conducive  to  the
 interest  of  the  company’.”

 The  learned  Judge  takes  this  view-
 point  and  he  argues  like  a  cynic.  This
 is  how  the  cynic  raises  the  point.  He
 brings  forward  again  the  purpose  for
 which  they  wanted  to  make  this
 contribution:

 “Persuasion  by  contribution  of
 money  lowers  the  standard  ot
 administration  even  in  a  welfare
 State  of  democracy.  To  convert
 convictions  and  conscience  by
 money  is  to  pervert  both  demo-
 racy  and  administration.”

 After  all,  as  human  beings,  people
 are  subject  to  certain  influences.
 There  is  a  saying  in  Temil:  “Eetti
 ettiyavarayil  payum;  panam  pathalam
 varayil  payum”.  It  means,  even  a
 powerful  spear  can  only  reach  up  to
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 the  end  of  its  length.  If  it  is  a  spear
 of  seven  feet  length,  it  cannot  pene-
 trate  more  than  7  feet.  But  there  is
 no  limit  at  all  to  which  money  can
 penetrate.  It  will  not  be  7  feet,  but
 it  may  be  7,000  feet  or  even  7,000
 miles.  “Pathalam  varayil  payum”
 means  it  can  penetrate  right  up  to  the
 nether  world.  That  is  the  powerful
 influence  of  money.  Should  that
 influence  be  used  to  lower  down  the
 standard  of  morality  and  integrity,
 which  we  are  ail  trying  to  build?
 Regarding  that,  I  do  not  think  there
 ig  any  difference  of  opinion.  What-
 ever  may  be  the  political  affiliation
 of  an  individual,  nobody  in  this  coun-
 try  says  that  morality  must  be
 brought  down  and  the  powerful  in-
 fluence  of  money  should  be  used  ६०
 lower  down  the  morality  and  integrity
 of  the  people.  So,  this  warning  has
 also  been  given.  Then,  the  learned
 Judge  says:

 ‘Its  dangers  are  manifold.
 Joint  stock  companies  are  not  in-
 tended  to  be  adjuncts  to  politi-
 cal  parties  and  possible  sources  of
 revenue  for  these  parties.”

 Otherwise,  political  parties  can
 run  joint  stock  companies  instead  of
 going  to  the  people  for  contribution,
 whether  it  is  for  election  or  for  any
 other  purpose.  They  can  always  run
 joint  stock  companies  and  one  portion
 of  the  income  of  the  joint  stock  com-
 panies  can  be  contributed  to  the  poli-
 tical  parties.  Political  parties  are
 more  or  less  separate  entities  alto-
 gether.  Otherwise,  as  the  learned
 Judge  points  out,  any  of  the  political
 parties  can  be  turned  into  joint
 stock  companies.

 5  hrs.

 I  remember,  Shri  Jaganatha  Rao
 saying  the  other  day,  “Why  should
 we  make  a  distinction?  Why  should
 we  restrict  it  to  joint  stock  com-
 panies?  Why  not  extend  it  to  all  the
 individuals?”  That  is  a  bigger  issue,
 of  course.  Here  in  this  House  we  can
 make  a  beginning.  We  must  be  thank-
 ful  to  Mr,  Bharucha  for  coming  for-
 ward  with  such  a  concrete  sugges-
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 tion,  and  that  too  not  out  of  his
 whims  and  fancies,  but  as  the  result
 of  a  directive  given,  a  warning  given,
 by  the  Judge  of  the  Calcutta  High
 Court  and  a  request  made  by  the
 Judge  of  the  Bombay  High  Court
 that  it  is  about  time  suitable  amend-
 ments  are  brought  forward.  If  a
 beginning  is  made  in  the  case  of
 joint  stock  companies,  the  private  em-
 ployers,  the  private  capitalists  will
 be  careful  and  the  politician  will
 think  twice  before  he  approaches  a
 private  capitalist,  and  I  have  no
 doubt  that  if  this  is  passed  some  of
 the  small  interests  will  be  grateful  to
 this  House.  Here  I  can,  without
 divulging  the  names,  say  what  actual-
 ly  happens.  A  political  leader  gets
 hold  of  an  important  industrialist.  It
 may  be  a  private  company  or  it  may
 be  an  individual.  Now,  he  is  asked
 to  raise  Rs.  0  lakhs.  He  is  in  a
 position  to  contribute  Rs.  2  lakhs.
 What  he  does  is  that  he  contributes
 only  Rs.  4  lakh,  Then,  if  he  is  a
 transport  operator,  he  gets  hold  of  alt
 the  transport  operators  and  informs
 them:  if  you  possess  0  transport
 vehicles,  you  will  have  to  pay  Rs.  1,000
 for  each  vehicle.  In  this  way,  money
 is  collected  by  the  powerful  individual
 and  he  contributes  it  to  the  party.
 Here  I  may  say  that  I  am  saying  this
 with  a  sense  of  responsibility.  So,
 if  this  legislation  is  passed,  if  this
 amendment  is  accepted,  there  will  be
 a  large  number  of  small  industrialists
 who  will  be  grateful  to  this  House.
 Here  it  is  further  stated:

 “In  this  competition  business
 interest  is  bound  to  suffer  in  the
 long  run.  In  the  bid  for  political
 favouritism  by  the  bait  of  money
 the  company  who  will  be  the
 highest  bidder  may  secure  the
 most  unfair  advantage  over  its
 rival  trader  companies.  Thirdly
 it  will  mark  the  advent  and  entry
 of  the  voice  of  the  big  business
 in  politics  and  in  the  political
 life  of  the  country.”

 These  are  not  the  words  of  any  com-
 munist;  these  are  the  words  which  are
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 [Shri  Tangamani)}
 found  in  the  judgment  of  the  learned
 Judge.  He  says:

 “The  individual  citizens
 although  in  name  equal  will  be
 gravely  handicapped  in  their  voice
 because  the  length  of  their  contri-
 butions  cannot  even  hope  to  equal
 the  length  of  the  contributions  of
 the  big  companies.”
 Here  he  really  warns  us  how  de-

 mocracy  is  going  to  be  handicapped.
 Without  mentioning  any  particular
 name,  I  may  say  that  a  company  may
 be  in  a  position  to  contribute  Rs.  0
 lakhs.  An  individua},  however  rich  he
 may  be,  will  not  be  able  to  contri-
 bute  so  much.  So,  unless  a  company
 is  properly  controlled  it  can  pay  much
 more  than  what  an  individual  can  pay.
 He  says:

 “The  man  who  pays  the  piper
 will  then  call  the  tune.  The  tune
 of  political  life,  therefore,  is  liable
 in  the  long  run  to  become  the  tune
 of  the  big  trading  companies  and
 concerns.  That  will  be  bad  both
 for  business  and  for  politics,  It
 will  be  alike  bad  for  public  life
 as  well  as  commerical  life.”
 I  have  read  these  quotations  ver-

 batim  in  extenso  so  as  to  create  more
 interest  in  this  House  to  go  through
 the  entire  judgment,  because  the  judg-
 ment  is  really  worth  reading.  Because,
 it  is  really  an  appeal  of  the  learned
 Judge  of  the  Calcutta  High  Court  to
 this  House  that  it  is  about  time  we
 put  an  end  to  this.  Without  casting
 any  reflections  on  any  of  the  indus-
 tries,  I  may  say  that  it  is  a  genuine
 attempt  made  by  this  House  on  the
 basis  of  the  observations  made  by  the
 Judge  of  the  Calcutta  High  Court,  on
 the  basis  of  more  or  less  the  directive
 given  by  the  Judge  of  the  Bombay
 High  Court.  With  these  words,  I
 support  this  amendment  and  I  would
 like  to  add  that  this  is  not  one  day
 too  late.  It  has  come  at  the  right
 time  and  the  nation  is  watching  how
 we  are  dealing  with  this  problem.  I
 would.in  the  end  say  that  the  House
 must  be  grateful  to  Shri  Bharucha  for
 having  brought  this  very  salutary  en-

 .
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 eft  काशीराणथ  योडे  (हाता)  :
 उपाध्यक्ष  महोदय,  पिछले  दिन  जब  यह  बिल

 भमरूचा  साहब  के  ज़रिये  पेश  किया  गया  उस  दिग
 भी  जो  कुछ  उन्होंने  प्रपनें  भाषण  में  कहा
 उसको  मेंसे  बहुत  ध्यान  से  सुना  i  उनको
 कम्पनीज़  एक्ट  में  भ्रमेंडमेंट  करने  को  जरूरत
 इसलिये  महसूस  हुई  क्योंकि  टाटा
 साहब  ने  कुछ  चन्दा  दिया  था  कांग्रेस  को  भौर
 उस  शन्दे  को  वह  इल्लीगल  ग्रेटिफिकेशन
 कहते  हैं  क्योंकि  कांग्रेस  पार्टी  को  गवनेमेंट
 पावर  में  है।  में  उन  से  पूछना  चाहता
 हुं....
 Shri  P.  R.  Patel  (Mehsana):  Rs.  8

 lakhs  from  the  Ahmedabad  Textiles.

 sh  काशोनाथ  चाहे:  वह  भी  मैं माने
 लेता  हूं  ।  उस  से  कोई  फर्क  नहीं  पढता  ।
 मालूस  होता  है  कि  कांग्रेस  कया  चीज  है
 इस  क॑  थारे  में  माननीय  सदस्य  को  जानकारी
 कम  है  |  यह  एक संस्था  है  जो  कि  सारे

 हिन  स्तान  की  है  जिस  के  गरीब  से  लेकर
 श्रमीर  तक  सभी  सदस्य  हैं भर  इस  तरह
 से  बह भ्रपने  को  सब  की  संस्था  समझती
 है  1

 एक  शामनीय  सबस्य  :  सब  को  नहीं  है  ।

 श्री  काशी  माथ  पिं :  उनका  कहना
 है  कि  पिछले  इलेक्शन  में  टाटा  साहब  ने
 कांग्रेस  को  चंदा  दिया ।  लेकिन  में  आयसे
 पूछना  चाहता  हूं  कि सन्‌  १६३६  में  कांग्रेस
 केसे  पावर  में  आ  गयी  क्‍योंकि  उस  से  पहले
 तो  कांग्रेस  की  सरकार  नहीं  थी।

 थ्री  श्रजराज  सिंह:  उस  समय  हम  भी
 साथ  थे।

 ी  काइीसाज  पांडे  :  झभौर  कंवल  भापके
 ही  बल  पर  उस  समय  की  कांग्रेस  सरकार
 बनी  थी।  में  कहना  चाहता  हूं  कि  हर
 एक  प्रजातांतजिक  देश  में  इस  तरह  की  संस्थायें
 होती  हैं  भौर  मुझे  विदववास  है  कि  मेरी
 पार्टी  की  तरफ  से  कमी  ऐसा  प्रस्ताथ
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 नहीं  प्रा  सकता  है  कि  सोशसिस्ट  पार्टी
 से  गा  किसी  दूसरी  पार्टी  नेया  किसी
 साननीय  सदस्य  मे  फलां  से  चन्दा  ले  लिया  है।
 जिसमे  सदस्य  जाये  हैं  उन  में  से  शायद  ही
 कोई  केपीटलिस्ट  होगा  ।  उन  को  सहायता
 की  जरूरत  पड़ी  ही  होगी।  हो  सकता है  कि
 किसी  किसान  ने  उन  को  चार  भाना  ्वन्दा
 दिया  हो,  किसी  मजदूर  में  एक  रुपया  चन्दा
 दिया  हो  भौर  वह  मुझे  भी  सहायता  कर
 हैं।  इसलिए  इस  बात  को  उठाना  कि  कांग्रेस
 ने  फलों  शख्स से  बन्दा.  से  लिया  और  उसकी
 वजह  से  उनको  सन्‍्देह  हो  गया  कि  कांग्रेस
 ने  जो  फैसला  किया  था...  .

 उपाध्यक्ष  महोदरथ  :  माननीय  सदस्य
 को  यह  तो  सुनना  ही  होगा।

 आओ  काशीनाथ  पांडे  :  इस  श्वन्दे  की
 वजह  से  उनको  सन्देह  हो  गया  है  कि
 कांग्रेस  पार्टी  ने  जो  सोशलिस्ट  पैटर्न
 की  सोसाइटी  स्थापित  करने  का  रिजो-
 ल्यूदान  पास  किया  था  उसको  खतरा
 पैदा  हो  गया  है  श्रौर  वह  समझते  हैं
 कि  शायद  कांग्रेस  इस  चन्दे  की वजह  से
 प्रभावित  हो  गयी  है  1  और  बह  टाटा
 इंडस्ट्रीज  को  नेशनलाइज़  नहीं  करेगी  !
 में  समझता  हूं  कि  अगर  माननीय  सदस्य  यह
 प्रस्ताव  लाये  होते  कि  टाटा  इंडस्ट्रीज  को
 नेशनलाइज  किया  जाये  तो  में  उस
 प्रस्ताव  को  सपोर्ट  करने  की  बात  सो  बता  i

 a  कहते  हें  कि  पोलीटिकल
 पार्टीज़  को  चन्दा  देने  क॑  तम्बन्ध  में  कम्पतीज़
 ऐक्ट  को  अमेंड  कर  देना  चाहिए  लेकिन

 इंडीवीजुअल  पोलीटिशियन्स  को  रुपया
 मिलता  रहना  चाहिये  या  नहीं  इसके  सम्बन्ध
 में  उन्होंने  कुछ  नहीं  कहा  है  उन्होंने
 झपती  स्पीच  में  यह  भी  कहा  है  कि  टाटा

 साहब  ने  चन्‍न्दा  देने  के  लिए  यह  ग्राउंड
 लिया  कि  कांग्रेस  पार्टी  को  इसलिए  चन्दा
 देंना  चाहिए  कि  वह  पावर  में  है  शौर  वही
 ऐसी  संस्था  है  जो  देश को  सही  दिशा  में  ले
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 जा  सकता  है  झोर  देश  सें  झार्डर  मेनटेन
 रख  सकती  है।  में  टाटा  साहब  की  बुद्धिमाती
 की  दाद  देता  हूं  ।  वह  इतनी  बड़ी  इंडस्ट्री
 चलाने  वाले  हें  और  बड़े  बृद्धिमान  हैं  ।  वह
 जानते  हैं  कि  झगर  ऐसी  पार्टी  पावर  में  नहीं
 रहेगी  तो  देश  में  जो  डिसआर्डर  पैदा  होगा
 उस  के  गैप  को  कोई  भी  इंडीवीजुअल
 पूरा  नहीं  कर  सकंगा।  चाहे वह  इंडीवी-
 जुभल  कितना  ही  बड़ा  क्‍यों  न  हो  वह
 उस  प्रकार  आर्डर  कायम  नहीं  कर
 सकेगा  जिस  प्रकार  कि  कांग्रेस  जैसी  संस्था
 कर  सकती  है।  भ्रौर  यह  भी  निविवाद  है
 कि  अगर  कांग्रेस  इस  समय  या  किसी  भी
 समय  शकित्तशाली  नहीं  रहती  है  तो  कोई  दूसरी
 पार्दी  हिन्दुस्तान  में  ऐसी  नहीं  है  जो  यहां  प्रार्डर
 मेनटेन  कर  सके  यह  में  दावे  के  साथ  कह
 सकता  हूं

 att  जगदोश  'झवस्थों  (बिल्होर)  :  यही
 अंग्रेज  कहते  थे  1

 उपाध्यक्ष  महोदम  :  यहां  तो  ्रार्डर
 मेनटेन  करना  ही  है।  हाउस  में  तो
 डिसझार्डर  नहीं  होना  चाहिए  ।

 थो  कार्दा,माथ  पांडे  :  दूसरी  बात  में
 श्राप  से  यह  कहना  चाहता  हूं  कि  आप  देखें
 कि  जब  से  इलेक्शन  हुआ  है  और  कांग्रेस
 पावर  में  भ्रायी  है  वह  सोशलिज्म  की  तरफ़
 बढ़ी  है  या  नहीं  ।  झाप  देखें  कि
 कांग्रेस  पार्टी  के  पावर  में  झाने  से
 पहले  जो  हालत  थी  उसकी  प्रपेक्षा  हम
 आगे  बढ़ें  हैं  या  पीछे  गये  हें  ।  भगर
 यह  बात  सही  है  कि  इनकमटैक्स  में  बढ़ौतरी
 की  गयी  है,  अगर  यह  सही  है  कि
 एकबसाइज  ड्यूटी  बढ़ाई  गयी  है,
 अगर  यह  सही  है  कि  कम्पनी  अर्मेंडमेंट
 बिल  लाकर  सरकार  नें  तमाम  कम्पनियों
 को  प्रपने  कंट्रोल  में  किया  है  तो  आपको
 यह  ससझना  चाहिये  कि  हिन्दुस्तान
 सोद्लिस्ट  पैटर्न  की  तरफ  भागे  बढ़ा  है  भर
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 [श्री  कांशोताथ  पांडे]

 कांग्रेस  का  जो  परपज  था  सोशलिफ्म  को
 कायम  करने  का  उसकी  तरफ  उसने
 उच्ति  की  है  ।  इसलिये  झापको  संदेह  करने
 की  कोई  वजह  नहीं  होनी  चाहिए  थी।
 में  झर्ज  करना  चाहता  हूं  कि  इस  तरह  के
 प्रस्ताव  लाने  से  तो  उस  झादमी  की  मनोभावना
 का  पता  चलता  है  जो  ऐसा  प्रस्ताव  लाता
 है।  और  मेरा  खयाल  है  कि  कोई  भी
 झ्रादमी  जिसका  सम्बन्ध  किसी  भी  पार्टी  से
 होगा  वह  इस  प्रकार  का  भ्रस्ताव  नही
 लावेगा  क्योंकि  बगैर  सहायता  के  किसी
 पार्टी  का  काम  नहीं  चल  सकता  1
 भरूखा  साहब  की  कोई  पार्टी  नहीं  हे,  वह
 इंडिपेंडेंट  हें  a वह  किसी भी  पार्टी को  जिस
 तरह  चाहें  क्रिटिसाइज  कर  सकते  हैँ  मुझे  तो
 ताज्जुब  तब  होता  जब  कि  सोशलिस्ट  पार्टी
 या  कम्युनिस्ट  पार्टी  की  तरफ  से  इस  तरह
 का  प्रस्ताव  श्राया  होता  |  हमारा  मुकाबला
 सोजलिस्ट  भर  कम्युनिस्ट  पार्टियों  खे
 रहा  है|  मजदूर  उनकी  भी  सहायता
 करते  हैं,  दूसरे  लोग  भी  उनकी  सहायता
 करते  हैं  ।  कंपिटलिस्ट  की  मोटर  वह  भी
 इस्तेमाल  कर  लेते  है  in  तो  में  अर्ज  करना
 चाहता  हूं  कि  इस  तरह  के  प्रस्ताव  लाने  से
 कोई  फायदा  नहीं  है।मे  तो  कहता  हुं
 कि  जितनी  बंद्धि  वह  इस  प्रकार  के  प्रस्ताव
 लाने  में  खर्च  करते  हे  उतनी  बद्धि  श्गर  वह
 इस  सेकेटिरियेट  से  निकलने  वाली
 रिपोर्टों  को  पढ़  कर  कांस्ट्रक्टिव  प्रस्ताव  लाने
 में  खच करें  तो  उस  से  बहुत  फायदा  हो
 सकता  है  1

 इन  शब्दों  के  साथ  में  हस  प्रस्ताव  का
 घोर  विरोध  करना  चाहता  हूं

 Mr.  Deputy-Speaker:  The  hon.  Law
 Minister.

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  May  I  speak  afterwards?

 Mr.  Deputy-Speaker:  I  cannot  call
 both  the  hon.  Ministers  one  after  the
 other.  There  should  be  some  interval.
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 Shri  Hajarnavis:  I  am  obliged  to
 you,  Mr.  Deputy-Speaker,  for  provid-
 ing  me  with  an  opportunity  to  inter-
 vene  at  this  stage  of  the  debate.  I
 thought,  I  would  wait  for  a  few
 minutes  because......

 Mr.  Deputy-Speaker:  I  have  no
 objection.

 Shri  Hajarnavis:  But  now  that  I  am
 on  my  legs,  I  would  make  my  sub-
 missions  to  the  House.  There  were
 certain  authorities  with  which  I
 wanted  to  refresh  myself  before  I
 made  my  submissions  to  this  House.

 The  measure  which  has  been  brought
 by  my  hon.  friend,  Shri  Bharucha,
 raises  a  question  undoubtedly  of  very
 great  importance.  It  is  a  theme,  which
 is  beyond  party  controversy  and  I
 expected  that  a  legislator  of  his  stature
 and  a  lawyer  of  his  standing  would
 raise  this  issue  above  party  dialectics
 and  that  he  would  not  merely  utilise
 this  occasion  to  inveigh  against  the
 Government  but  would  suggest  means
 by  which  an  important  aspect  of  the
 elections  would  be  considered.  But,
 T  am_=  sorry  to  say  that,  he  has
 depressed,  if  I  may  say  so  with  due
 deference  to  him,  the  level  at  which
 this  ‘question  is  being  considered.
 Therefore,  I  must  as  best  as  I  may
 reply  to  the  arguments  which  he  has
 used.  That  is  not  to  say  that  this
 question  can  be  evaded.

 What  is  the  Bill?  The  Bill  that  he
 has  brought  aims  at  two  things.
 Firstly,  it  prohibits  contributions  by
 companies.  Secondly,  it  prohibits  con-
 tributions  to  political  parties.  The
 principle  on  which  this  inhibition  is
 sought  to  be  supported  is  said  to  be
 that  the  springs  of  democracy  would
 be  polluted  if  the  influence  of  money
 is  brought  to  bear  upon  discussion  of
 questions  which  ought  to  be  resolved
 on  pure  merits.  If  that  is  the  real
 objective  of  the  measure,  then  I  would
 expect  that  the  Bill  ought  to  embrace
 a  larger  area  because  I  do  not  see  how
 the  prohibition  only  of  companies
 would  greatly  help.
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 Shri  Naushir  Bharicha  (East
 Khandesh):  Then  why  don’t  you  bring
 a  larger  bill  embracing  everything?

 Shri  Hajarnavis:  The  only  state-
 ment  that  I  can  make  short  of  a  firm
 assurance  is  that  when  the  present
 elections  are  over  and  the  questions
 relating  to  these  elections  are  over  we
 might  think  of  amending  the  law
 relating  to  elections  and  then  this
 matter  may  be  examined  in  detail
 above  the  controversy  of  parties.  That
 is  an  assurance  which  I  can  give.  If
 that  satisfies  my  hon.  friend,  then  I
 believe,  he  ought  to  withdraw  the
 Bill.  L

 Shri  C.  KR.  Pattabhi  Raman  (Kumba-
 konam):  It  was  suggested  that  if  at
 any  time  the  law  has  to  be  amended,
 amend  the  election  law  and  not  the
 company  law.  The  Vishwanath
 Shastri  Committee  went  through  this.
 The  one-man  committee  considered
 this  and  said  that  it  is  not  in  the  scope
 of  the  company  law  to  enact  a  legis-
 lation.  It  is  within  the  scope  of  the
 election  law.

 Shri  Hajarnavis:  We  are  awaiting,
 so  far  as  the  law  of  elections  is  con-
 eerned,  final  decisions  of  various
 courts  in  the  matter.  Most  of  these
 questions  will  be  decided  in  about  a
 year’s  time.  Then  there  will  be  time
 enough  to  constitute  an  all  party  com-
 mittee  which  will  go  into  all  questions
 relating  to  elections.  Then  we  will  be
 able  to  draw  upon  the  experience  and
 I  hope  with  the  willing  co-operation
 of  all  the  parties  we  will  be  able  to
 frame  a  law,  which  must  be  a  law  not
 belonging  to  a  particular  party,  but
 which  is  accepted  as  a  fundamental
 law  of  democracy.  That  is  in  our
 mind  and  if,  as  I  said,  my  learned
 friend  is  satisfied  with  that  assurance,
 the  debate  may  end  here  and  now.
 But,  if  it  does  not  satisfy  him  then  I
 must  examine  the  contention  that  he
 has  raised  on  merits.

 What  he  says  is  that  there  should
 be  prohibition  against  companies.  My
 hon,  friend,  Shri  Tangamani,  realised
 the  weakness  in  Shri  Bharucha's  posi-
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 tion.  He  advanced  a  very  clever
 argument  in  support  of  Shri  Bharucha
 saying  that  let  us  make  a  beginning
 somewhere  and  let  us  begin  with  the
 companies.  Now,  the  question  is:  Are
 the  companies  the  only  offenders  in
 this  respect?  Are  there  not  other
 powerful  interests  other  than  com-
 panies  which  can  cause  equal  damage?
 Why,  if  the  companies  said,  do  you
 single  us  out  for  this  differential
 treatment,  what  reason  can  we
 advance?  Shall  not  this  Act  be  liable
 to  be  challenged  under  Article  14?
 Then,  the  question  would  be  why  are
 parties  to  be  discriminated  against?
 Why  is  a  party  to  be  regarded  with
 suspicion,  whereas  individuals  may  be
 benefited  to  any  extent?  The  hon.
 Speaker,  who  has  preceded  me,  has
 pointed  out  that  there  are  independent
 candidates  with  limitless  means.  It  is
 against  them  that  the  parties  have  got
 to  fight  and  it  will  be  accepted  every-
 where  that  the  candidates  who  are  set
 up  by  the  parties—and  my  hon.  friends
 in  the  Socialist  Party  will  also  admit
 that—are  people  without  means  and
 against  them  are  pitted  independent
 candidates  of  massive  means.  If  against
 these  the  parties  have  got  to  fight  the
 election  and  no  one  has.  suggested
 that  democracy  is  not  going  to  succeed
 unless  elections  are  fought  on  party
 lines,  then  the  prohibition  must  as-
 well  be  directed  against  individuals
 receiving  it  as  against  the  parties.  I
 can  assure  the  hon.  Members  of  our
 connection  that  if  at  any  time  such  a
 prohibition  is  imposed  against  the
 donations  then  the  party  that  will
 suffer  will  not  be  the  Congress  Party.
 Congress  Party  today  enjoys  such  a
 wide  support  and  has  on  its  rolls  such
 a  lJarge  number  of  members  that  it  is
 not  possible  that  that  party  is  likely
 to  suffer.  Therefore,  in  principle,  the
 Congress  Party  will  not  object  to
 such  a  measure.  But  then  let  it  be  a
 ‘measure,  let  it  be  a  bill,  let  it  be  a
 law  which  has  logic  in  it.  After  all,
 we  are  not  legislating  for  five  or  ten
 years.

 I  might  remind  my  hon.  friend,
 Shri  Tangamani,  that  in  America,
 they  have  an  Act,  which  is  regarded
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 labour.  It  goes  by  the  name  of  Taft
 Hartley  Act.  Under  the  Act,  not  only
 donations  by  corporations  are  prohi-
 bited,  but  donations  by  the  labour
 organisations  are  also  prohibited.

 An  Hon.  Member:  That  is  wrong.
 Shri  Hajarnavis:  What  is  wrong?  It

 is  surely  not  wrong.
 Shri  Ranga:  In  England,  we  have

 got  the  trade  union  contribution.

 Shri  Hajarnavis:  In  England,  there-
 fore,  contributions  by  corporations  are
 not  prohibited.  It  is  regarded  as  a
 legitimate  expense.  For  instance,
 there  was  a  case  some  three  years
 back,  a  Sugar  Syndicate  ran  an
 advertisement  presumably  in  support
 of  the  Conservative  Party.  The
 question  was:  Was  it  a  legitimate
 expense?  The  House  of  Lords  decided
 that  the  expenditure  made  by  that
 company,  which  in  effect  was  support
 of  the  Conservative  Party,  was  a
 legitimate  expense  by  the  company.
 That  is  in  answer  to  the  point  made
 by  Shri  Bharucha  and  Shri  Tanga-
 mani  as  to  whether  any  sinister  mean-
 ing  can  be  read  in  the  phrase  that
 these  expenses  are  made  with  a  view
 to  running  the  company  efficiently.
 The  highest  court  of  England,  the
 House  of  Lords,  has  held  that  where
 the  interests  of  the  company  are  likely
 to  be  affected  to  such  an  extent  that
 they  might  go  out  of  existence,  if  they
 carry  on  a  propaganda  which  directly
 or  indirectly  will  support  a  party,
 then  it  is  a  legitimate  business  expense.
 This  is  what  the  House  of  Lords
 decided.  It  is  not  suggested  that  the
 democratic  standards  in  England  are
 lower  than  those  anywhere  else.

 Shri  Tangamani:  Conditions  differ.

 Shri  Hajarnavis:  I  do  not  think  that
 the  conditions  differ  at  all.  But  if  any
 prohibition  has  to  be  made  and  if
 companies  come  under  the  ban,  I  would
 Uke  to  know  how  logic  will  exempt
 the  labour  organisations.
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 An  Hon.  Member:  Exempt  every-
 body.

 Shri  Hajarnavis:  That  is  what  I  say.
 Therefore,  the  scope  of  the  Bill  is
 very  narrow.

 Shri  Naushir  Bharucha:  Are  you
 Prepared  to  give  an  assurance  that
 you  will  bring  forward  a  Bill?  Then
 I  am  prepared  to  withdraw  my  Bill

 Shri  Hajarnavis:  As  I  said,  it  cannot
 be  decided  by  an  agreement  between
 me  and  Mr.  Bharucha.  It  is  something
 which  must  be  debated  and  all  aspects
 must  be  considered.  They  will  be
 considered  at  the  proper  time,  when
 the  proper  law  comes  up  for  discus-
 sion,  but  not  now.

 Shri  Tangamani:  Let  us  know  when
 it  is  coming.  It  may  come  after  the
 next  elections.

 An  Hon.  Member:  Sir,  we  cannot
 follow  the  discussion.

 Shri  Hajarnavis:  I  merely  suggested
 that  the  proper  place  to  consider  such
 a  legislation  is  not  the  Company  Law
 at  all.  It  will  be  only  in  the  law
 relating  to  elections  where  we  will
 have  to  make  up  our  minds  as  to
 whether  it  should  be  permissible  for
 a  party  or  an  individual  to  receive
 support  from  other  sources.  Is  it  sug-
 gested  that  if  money  is  received  from
 a  company  it  is  bad  but  if  it  is  received
 from  a  partnership  then  it  is  good  and
 no  objection  can  be  raised?

 Shri  P.  RB.  Patel:  Let  it  be  decided
 on  that  side.

 Shri  Naushic  Bharacha:  It  is  equally
 bad.

 Shri  Hajarnavis:  This  Bill  prohibits
 the  one  and  permits  the  other.

 Shri  Naushir  Bharucha:  This  Bill  js
 only  for  an  amendment  of  section  293
 of  the  Companies  Act.
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 Shri  Hajarnavis:  So  far  as  the  pro-
 posed  sub-section  (2)  is  concerned,  it
 says,  “Notwithstanding  any  other  law
 for  the  time  being  in  force,  no  com-
 pany  shall  subscribe  to,  or  contribute
 directly  or  indirectly,  to  any  political
 party  or  organisation  having  political
 aims  or  objects,  etc.”  Therefore,  the
 prohibition  is  only  against  companies.
 The  other  entities  are  free  to  support
 candidates.  And  again,  the  entity
 which  comes  under  the  ban  is  a  poli-
 tical  party,  not  an  individual.  There-
 fore,  an  Independent  is  free  to  be
 financed  to  any  extent,  either  by  a
 company  or  by  any  other  entity.

 Shri  Naushir  Bharucha:  Not  much
 of  a  hope,  Sir!

 Shri  Hajarnavis:  The  greatest  enemy
 of  political  parties,  or,  if  I  might  say
 80,  the  active  workers  of  a  progressive
 organisation,  is  the  independent  candi-
 date.  He  does  not  represent  any
 interests  except  himself.

 Mr.  Deputy-Speaker:  He  says,  not
 much  of  a  hope—though  there  is  much
 of  fear  on  the  other  side.  There  may
 not  be  much  of  a  hope  on  one  side,
 but  there  can  be  fears  on  the  other
 side!

 Shri  Hajarnavis:  There  is  another
 point  which  Mr.  Bharucha  mentioned,
 and  a  point  which,  I  submit,  was  not
 worthy  of  him.  He  said  that  if  a  party
 takes  a  donation  with  an  objective
 which  it  knows  it  cannot  fulfil,  then
 it  amounts  to  illegal  gratification.  I
 did  not  think  that  a  discussion  on  a
 matter  which  is  so  important  will  be
 brought  to  such  a  level.  But  let  us
 assume  that,  and  if  it  is  illegal  grati-
 fication  I  will  ask  him  another  ques-
 tion.  What  about  those  who  take
 donations  from  persons,  though  they
 realise,  in  the  first  place,  that  the
 party  they  represent  will  never  be
 elected  and,  secondly,  even  if  it  is
 elected  it  will  never  form  a  govern-
 ment?  What  right  have  they  to
 accept  donations?

 Sikri  Nawskir  Bharucha:  No  right.
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 Shri  Hajarnavis:  If  they  do  so,  then
 of  course  I  might  mention  the  saction,
 it  will  be  obtaining  money  on  false
 pretences.

 Therefore,  ail  that  I  can  say  to
 Mr.  Bharucha  is  that  the  question
 which  he  has  raised  is  not  one  which
 can  be  lightly  disposed  of.  It  is  not
 one  which  we  say  should  be  rejected
 out  of  hand.  It  should  be  examined.
 But  the  question  is,  the  dimensions  of
 the  problem,  the  way  in  which  it  will
 affect  our  democracy  are  all  matters
 which  have  got  to  be  discussed.  It  is
 not  something  which  can  come  by  way
 of  a  side  wind.  All  the  aspects  of  the
 question  ought  to  be  considered.  They
 will  be  considered  at  a  proper  time.
 The  mere  amendment  of  the  Com-
 panies  Act  will  not  achieve  that  object
 at  all.

 After  all,  as  someone  said,  if  some
 private  person  of  means  does  support
 a  candidate  or  a  string  of  candidates,
 does  the  Bill  prevent  it?  After  all,
 the  Bill  is  not  something  which  is
 intended  to  regulate  the  companies.
 It  is  intended,  as  my  hon.  friend  sug-
 gested,  to  keep  the  springs  of  demo-
 cracy  clear.  If  that  is  the  object,  then
 I  suggest  that  the  proper  place  for  a
 measure  like  this  is  the  law  of
 elections.

 Thirdly,  Sir,  the  supporters  of  the
 motion  are  not  clear  in  their  own
 minds.  Whereas  Mr.  Bharucha  said
 that  the  donations  are  given  willingly
 im  order  to  bribe  the  party  in  power
 m  order  to  win  the  advantages—what
 advantages  this  Government,  which  is
 composed  of  this  party  in  power,  has
 given  to  the  companies  the  hon.  the
 Minister  in  charge  of  Commerce  and
 industry  will  tell  the  House....

 An  Hon.  Member:  Concessions.
 Shri  Hajarnavis:  None  has  been

 mentioned  so  far.  But  there  is  no
 unanimity  between  the  reasons  given
 py  Mr.  Bharucha  and  those  given  by
 Mr.  Tangamani.  Mr.  Bharucha  says
 that  these  are  given  as  willing  bribes
 py  industrialists  in  order  to  get  can-
 cessions,  whereas  Mr.  Tangamani  went
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 (Shri  Hajarnavis)
 on  to  say  that  these  are  enforced
 donations  and  they  are  unwillingly
 given.  Therefore,  what  I  suggest  is
 that  the  reasons  which  have  prompted
 my  hon.  friends  opposite  are  not  objec-
 tive  reasons  or  reasons  which  they
 have  actually  found  in  practice  but
 they  are  merely  imaginative  fears.

 I  suggest,  therefore,  that  this  Bill  is
 not  in  a  proper  place,  it  does  not  deal
 with  the  matter  adequately.  I  repeat
 what  I  said  in  the  beginning  that  the
 question  as  to  how  far  the  Leviathans
 in  the  economic  world  are  going  to
 affect  the  choice  of  people  to  be  repre-
 sentatives  is  a  matter  which  requires
 examination.  The  Leviathans  may  be
 composed  of  corporations;  they  may
 be  composed  of  huge  trade  organisa-
 tions.  So  far  as  we  believe  in  demo-
 cracy,  we  can  conceive  that  the  gov-
 ernment  may  today  be  formed  from
 one  side,  tomorrow  it  may  be  formed
 from  my  friends  opposite.  But  in  any
 case,  if  the  election  is  to  be  affected
 by  huge  funds  collected  by  the  orga-
 nisation,  then  it  is  a  kind  of  danger
 which  has  to  be  guarded  against.  And
 companies  alone  cannot  be  treated  in
 isolation  for  a  solution  of  this  problem.

 Some  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  I  am  afraid

 there  is  very  little  time  now.

 Shri  Braj  Raj  Singh  (Firozabad):  I
 will  take  only  a  few  minutes,  as  much
 as  you  wish.

 Mr.  Deputy-Speaker:  Very  well,  five
 minutes.

 sit  warm  सिंह  :  उपाध्यक्ष  महोदय,
 मेरे  मित्र  कानून  उपमंत्री  जी  ने  जिस  तरह
 से  इस  बिल  के  कानूती  पहलू  पर  प्रकाश
 डाला  है  उस  से  मुझे  ऐसा  लगता  है  कि
 उनको  शायद  ही  जिन्दगी  में  इस  तरह  के
 कमजोर  केस  को  लड़ने  का  मौका  मिला  हो  ।

 वह  समझते  हूँ  कि  जहां  यह  भावश्यक  है  कि
 चन  का  प्रभाव  राजनीति  पर  न  पड़े
 बहो  यह  कहना  कि  सिर्फ  कम्पनी  लामें
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 संशोबन  कर  देने  मात्र  से  काम  चल  जायेगा
 ठीक  नहीं  होगा.  और  साथ  ही  उन्होंने
 यह  भी  कहा  कि  दूसरे  प्राइवेट  व्यक्ति  भी
 हो  सकते  हें  जो  कि  राजनीति  पर  असर
 डाल  सकते  हैं  और  उन  पर  भी  कंट्रोल  करना
 आवश्यक  होना  चाहिए  ।  मे  समझता  हूं  कि
 यदि  झाप  इस  उद्देश्य  को  मान  लेते  हे  कि
 कम्पनी  ला  में  इस  तरह  का  संशोधन  करने
 से  काम  नहीं  चल  सकता  और  इल॑कशन  ला  में
 अमेंडमेंट  करने  से  ही  काम  चल  सकता  है  तो
 श्राप  वैसा  कर  सकते  हे,  लेकिन  इस
 सिद्धान्त  को,  में  चाहता  हूं,  झाप  स्वीकार
 कर  ने  ।

 कई  माननीय  मित्रों  ने  दलीलें  दी  हैं
 कि  यह  कानून  काफी  दूर  तक  नहीं  जाता
 है  श्रगर  श्राप  समझते  हूँ  कि  यह  काफी  दूर
 तक  नहीं  जाता  है  तो  आप  कोई  भी
 दूसरा  कानून  लाबें  और  हम  उसका
 स्वागत  करेंगे  ।  हम  चाहते  हूँ  कि  देश  में
 धन  के  प्रभाव  से  राजनीति  पर  ऐसा  ग्रसर
 न  पड़े  जिस  की  वजह  से,  जो  गरीब
 हैं,  जो  श्राम  जनता  है,  जिस  की  बहुतायत
 इस  देश  में  है,  उसका  देथ  की  राज-
 नीति  में  कोई  प्रभाव  न  रह  जाये  ।

 मेरे  भित्र  पांडे  जी  ने कहा  कि  चार  आने
 और  श्राठ  बाने  भी  लोग  देते  हे  शौर  उसका
 भी  प्रभाव  हैं।  में  चाहता  हूं  कि  चार  जाने,
 आठ  आने  श्रौर  एक  रुपया  लेकर  श्राप  चलें  |
 लेकिन  मे  पूछना  चाहता  हूं  कि  जो  कांग्रेंस  सन्‌
 १2६३६  में  थी,  चार  प्राने  वाली  कांग्रेस,

 और  उस  वक्‍त  विदेशी  हकूमत  के  खिलाफ
 वह  लड़ी  थी  भौर  उस  वक्‍त  धन  के  अ्रभाव
 प्रभाव  का  कोई  सवाल  नहीं  था,  उस  तरह
 से  क्या  क्‍या  वह  झाज  चल  रही  है  ?
 आज  हम  भ्राज़ाद  हैं,  हमारा  देश  भ्राज़ाद  है
 श्र  इस  सदन  को  पूरे  प्रथिकार  हैं  और

 यहां  बैठकर  हम  जिस  तरह  का  कानून  ब्बाहिं
 पास  कर  सकते  हैं  |  लेकिन  खतरा  पैदा
 होता  है  कि  कम्पसियां  या  प्राइवेट  व्यक्ति
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 यथा  कोई  और  धनी  वर्ग  के  लोग  हों,  वे  कही
 घन  के  प्रभाव  से  जो  सरकारी  पार्टी  हँ--
 श्राज  कांग्रेस  है,  कल  कोई  दूसरी  हो
 सकती  है--उसकी  नीति  को  प्रभावित
 कर  सकें  शर  वह  चुनाव  के  दिनों  में
 दिये  गये  श्राश्बासनों  को  पूरा  न  कर  सके
 शौर  धनी  वर्ग  के  लोगो  को  दिये  गये  आ्राब्वा-
 सनों  को  पूरा  करने  के  लिए  कानूनों  को  बदलने
 को  कोशिश  करें  और  इस  तरह  के
 कानून  बनाने  की  कोशिश  करे  जिनसे  कि
 किसी  खास  वर्ग  का  हित  होता  ह्ो।
 से  निवेदन  करना  चाहता  हूं  कि  यह  जो
 खतरा  है,  इस  झोर  हमारा  ध्यान  जाना
 चाहिये  ।  यह  खतरा  बढ़  रहा  है  जैसा  कि
 कलकत्ता  और  बम्बई  की  हाई  कोटों  के
 जजों  ने  कहा  है।  इस  चीज़  को  हम  हलके
 तरीके  से  देखकर  टाल  नही  सकते  है  1  श्गर
 कम्पनी  ला  में  संझोबन  करने  से  काम  नही
 चल  सकता  है  तो  जिस  में  संशोधन  करने  से
 काम  चल  सकता  हो,  उस  में  आप
 संशोधन  करें  लेकिन  यह  ध्यान  रह  कि  हम
 चुनावों  की  शुद्धता  और  शिप्टता  को
 कायम  रखें  और  यह  ध्यान  रखें  कि  ये
 निष्पक्ष  ढंग  से  हों  जिस  से  इस  मुल्क  का
 छोटे  से  छोटा  नागरिक  यह  उम्मीद  कर
 सके  कि  वह  भी  कभी  हिन्दुस्तान  का
 प्रधान  मंत्री  बन  सकता  है  और  उसका
 अ्रसर  राजनीति  पर  है  और  यह  तभी
 होगा  जब  हम  इस  तरह  का  कोई  कानून
 बनायेंगे  जिस  में  धन  का  प्रभाव  न  पड़
 सके  |

 चूंकि  वक्‍त  कम  है,  इस  वास्ते  में  तफसील
 में  नहीं  जाना  चाहता  ।  लेकिन  मे  यह
 अवश्य  बतलाना  चाहता  हूं  कि  मौदहा  में
 हाल  ही  में  जो  चुनाव  ढा  था  उस  में,
 कहते  हैं  भौर  यह  खबर  अखबारों  में  भी  छपी
 है  झौर  उत  में  भी  इसकी  खर्चा  हुई  है  कि

 कानपुर  के  उद्योगपतियों  ने  एक  व्यक्ति
 को  चुनाव  में  सफल  बनाने  के  लिये  दस
 लाख  रुपया  खर्च  किया  था  -  इस  तरह  की
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 हिम्मत  कौन  कर  सकता  है  ?  अगर  हम
 कोई  कानन  बना  दें  और  कम्पनियों  पर
 रोक  लगा  दे  कि  वे  राजनीतिक
 पाटियों  को  दान  नहीं  दे  सकतीं  तो  जो
 प्राइबेट  व्यक्ति  हे  वे  डर  जायेंगे  और  उन
 की  हिम्मत  नहीं  होगी  कि  किसी  को  वे
 इम  तरह  से  धन  दे  सके  ।  इम  तरह  से
 राजनीतिक  पार्टियों  पर  ही  इस  तरह  से
 घन  लेने  पर  रोक  नहीं  लगनी  चाहिये  बल्कि
 स्वतंत्र  व्यक्यों  पर  भी  रोक  लगनी  चाहिये
 कि  ये  भी  इस  तरह  से  रुपया  लेकर  चुनावों
 में  अशिषप्टता  न  बरतें  ।  जहां  तक  ग्राम
 जनता  की  राय  जानने  का  सवाल  है
 उस  में  किसी  तरह  की  रुकावट  पैदा  नही  होनी
 चाहिए  i

 ag  बिल  अम्बई  तथा  कलकत्ता  कं.
 हाईकोर्टों  क  जजमेंटों  की  ओझोर  हमारा
 ध्यान  आकर्षित  करता  है।  इसका
 उद्देश्य  केवल  यह  है  कि  हम  उनकी  ओर
 में  ब्ांखें  न मूंद  लें,  इस  मसले  पर  अच्छी
 तरह  से  विचार  करें  श्रौर  अगर  कम्पनी  ला
 में  संशोधन  करने  से  काम  नहीं  चल  सकता
 है  तो  जिस  कानून  में  भी  संशोधन  करने
 से  काम  चल  सकता  हो  उस  में  आप
 संशोधन  करें  लेकिन  यह  ध्यान  रहे  कि
 हमारे  देश  में  चुनावों  की  शुद्धता  भौर
 झ्िष्टता  बनी  रहे  श्राज  हम  देख  रहे  हैं  कि
 धन  का  जो  कुप्रभाव  है  वह  बढ़ता  जा
 रहा  है  और  हम  देख  रहे  हैं  कि  जो  आम
 लोग  हैं,  जो  गरीब  जनता  है  वह  यह
 महसूस  करती  है  कि  यह  जाकर  सरकार  नहीं
 बना  सकती  है,  सरकारी  कुसियों  पर  नहीं
 बेठ  सकती  है,  मिनिस्टर  नहीं  बन  सकती  है,
 लोक  सभा  में  नहीं  जा  सकती  है,  विधान
 सभाझों  में  नहीं  जा  सकती  है,  वहां  के
 सदस्य  नहीं  बन  सकती  है  और  जिस
 के  पास  पैसा  है  वह  सब  कुछ  करवा
 सकता है  ।  इस  खतरे की  ओर  ध्यान  देना

 बहुत  झावदमक  है  7
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 [st  ब्जराज  सिंह]
 महात्मा  गांधी  ने  जब  झ्ान्दोलन  चलाया

 था  हिन्दुस्तान  से  अंग्रेज़ों  को  हटाने  का,  उस
 में  हमेशा  यह  ध्यान  रक्खा  था  कि  कांग्रेस
 उन  लोगों  की  संस्था  रही  जो  गरीब  हैं  ।
 लेकिन  हम  देख  रहे  हैं  कि  कांग्रेस  जो  १६३६
 में  थी  वह  भाज  १६५७  शौर  १६५८  में  नहीं  रह
 गई  है।  एक  एक  चुनाव  में  दस  दस  लाख
 रुपया  खर्च  कर  दिया  जाता  है  कम्पनी
 ला  में  एमेंडमेंट  लाने  का  माननीय  भरूचा
 साहब  का  यही  उद्देश्य  है  कि  सरकार
 जागरूक  रहे  श्ौर  देखे  कि  धन  का  कृप्रभाव
 न  पड़ने  पाये,  जो  झाज  पड़  रहा  है  ।  इस  से
 राजनीति  में  गन्दगी  पैदा  हो  सकती  है  और
 हमें  देखना  है  कि  ऐसा  न  हो  कि  जो  घन  का
 कुप्रभाव  है  वह  कम  हो  1

 इस  ददा  में  हर  राजनीतिक  पार्टी  को
 अपना  अस्तित्व  कायम  रखने  का  अभ्रधिकार  है,
 किसी  भी  विचार  धारा  में  विश्वास  रखते
 का  भधिकार  है  लेकिन  जरूरी  है  कि
 उसकी  जो  जड़े  है  वे  जनता  में  हों  ।  वह
 जनता  से  दान  ले,  भीख  मांगे,  सरकार
 बनायें  लेकिन  ऐसा  न  हो  कि  ऊपर  से  कुछ
 लोग  दस  बीस  या  एक-दो  लाख  रुपया  दे
 दें  और  उन  लोगो ंकी  जो  नीति  2,
 उन  के  जो  स्वार्थ  हैं,  वह  पार्टी  उनको  ही
 सिद्ध  करे  जब  उसकी  सरकार  बन  जाएगी
 इस  से  बहुत  बड़ा  खतरा  हो  सकता  है।  में  यह
 नहीं  कहता  कि  जो  पार्टी  पावर  में  है  वह
 वह  इस  तरह  से  बनी  है  गो  यह  बात  भी  कही
 जा  सकती  है  लेकिन  श्राज  वह  किसी
 तरह  से  भी  बनी  हो,  लेकिन  कोई  दूसरी
 पार्टी  हो  सकती  है  जो  धन  के  प्रभाव  से

 चुनाव  जीत  कर  उन  लोगों  का  हित  कर
 सकती  है  जिन्होंने  उसे  धन  दिया  हो
 इस  वास्ते  जो  बिल  यहां  पेश  किया  गया  है
 उसको  हलकी  दृष्टि  से  देखने  की  आवश्कता
 नहीं  है  ,  इस  पर  गम्भीरता  से  विचार
 किया  जाना  चाहिए  ।  यह  बिल  कुछ  उस
 आारणाओशों  को  उठाता  है,  उन  खिद्धास्तों
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 को  उठाता  है  जिन  का  हिन्दुस्तान  की
 भविष्य.  की  राजनीति  पर  गहरा  प्रभाव
 पड़  सकता  है।  यह  झावदइयक  है  कि
 हम  यह  देखें  कि  हिन्दुस्तान  की  राजनीति
 पर  कुछ  एक  लोगों  का  प्रभाव  रहे  या  भ्राम
 जनता  का  प्रभाव  रहे  1  इस  दुष्टि  से  भी
 यह  भावध्यक  हो  जाता  है  कि  इस  पर  हम
 गम्भीरता  पूर्वक  विचार  करें

 मैं  कानन  उपमंत्री  के  इस  विचार  का
 स्वागत  करता  हूं  और  मैं  इस  से  सहमत  हूं
 कि  चुनाव  कानून  में  विस्तृत  संशोधन  करने
 की  आवश्यकता  है  और  उन्होंने  कहा  है
 कि  एक  साल  बाद  जब  सब  चुनाव  पेटिद्ंस
 खत्म  हो  जायेंगी  तो  बे  उन  संझोधनों  को
 उपस्थित  करेंगे  भर  इसमें  सभी  दलों  का
 सहयोग,  प्राप्त.  करने  की  कोशिश
 करेंगे  ।  लेकिन  इस  तरह  का  भ्राश्वासन
 भी  दिया  जाना  चाहिये  कि  देश  की  राज-
 नीति  पर  जो  धन  का  कुप्रभाव  हो  सकता
 है,  उसे  खत्म  करने  की  भी  कोशिश  की
 जाएगी  फिर  चाहे  यह  कम्पनी  कानून  में
 हो  या  किसी  दूसरे  कानून  में  संशोधन  कर
 के  हो।  उद्देश्य  यह  रहना  'बाहिए  कि
 धन  का  प्रभाव  राजनीति  पर  न  पड़  सके,
 धनिक  लोग  राजनीतिक  पार्टियों  को  झपने
 कंट्रोल  में  मकर  सकें  अपने  धन  के  बल  पर
 इस  को  भाप  जिस  तरह  से  भी  कर  सकते  हैं,
 करें  और  हम  इस  का  स्वागत  करेंगे

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Mr.  Deputy-Speaker,  Sir  the  issue
 raised  by  Shri  Naushir  Bharucha  is  a
 valid  one.  It  is  a  proposition  on  which
 one  could  easily  differ.  He  may  hold
 his  opinion  and  some  other  friends
 may  not  agree  with  him.  But,  I  would
 very  much  like  him  not  be  led  away
 by  the  heat  of  the  moment.  He  and
 the  other  hon.  Members  on  the  other
 side  should  give  a  cool  and  consider-
 ed  thought  to  this  matter.
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 Firstly,  I  should  like  to  make  _  it
 clear  that  section  293  of  the  Com-
 panies  Act  is  merely  an  enabling  pro-
 vision.  There  is  no  compulsion  in-
 voved  in  any  shape  or  form.  It  is
 entirely  open  to  the  companies  to  make
 a  contribution  or  not  to  do  so.

 Shri  P.  R.  Patel:  Can  they  do  busi-
 ness  then?

 Shri  Lal  Bahadur  Shastri:  Kindly
 hear  me,  because  you  are  not  quite
 clear  and  then  I  shall  be  wasting  your
 time  and  the  time  of  the  House.

 I  was  saying  that  it  is  purely  an
 enabling  clause  and  the  promoters  of
 the  company  have  to  make  up  their
 mind  before  the  company  is  regis-
 tered  if  they  would  like  to  contribute
 any  funds  for  any  social  purposes  or
 to  any  political  bodies.  It  is  not  that
 they  have  to  decide  it  or  take  an  ad
 hoc  decision  when  the  company  has
 been  formed  and  functioned  for  a
 number  of  years.  It  has  to  be  provided
 in  the  Memorandum  of  Association.
 The  object  has  to  be  made  clear.  It
 therefore  gives  a  clear  opportunity  to
 the  shareholders  to  decide  whether
 they  would  like  to  make  any  contri-
 bution  to  any  political  body  or  not.
 Once  they  decide  that  it  should  be
 possible  for  the  company  to  make  a
 contribution,  then  alone  such  contribu-
 tions  would  be  permissible.

 Secondly,  I  would  also  like  to  say
 that  reference  has  been  made  to  the
 U.S.A.  Shri  Naushir  Bharucha  who
 is  one  of  our  very  well  read  Members,
 forgot  to  mention  about  the  U.K.  and
 Australia.  In  the  U.K.  and  Australia
 there  is  no  such  ban  imposed.  The
 companies  are  free  to  make  conitri-
 butions  to  political  parties  or  for  elec-
 tion  purposes.  In  the  U.K.,  the  Com-
 panies  Act,  1948,  does  not  restrict  in
 any  way  the  power  of  companies  to
 make  contribution  in  any  form.  In
 Australia,  the  Western  and  Southern
 Australian  Acts  have  laid  down  that
 making  such  contributions  shall  be
 deemed  to  be  one  of  the  implied
 powers  of  companies.  In  other  words,
 the  statutes  in  these  two  countries
 positively  give  such  powers  to  com-
 panies,  whereas  in  India  the  companies
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 cannot  do  so,  as  J  said  just  now,  unless
 they  are  authorised  by  their  memo-
 randum  of  association,  and  even  when
 they  are  authorised  by  their  memo-
 randum,  these  powers  are  limited  by
 the  provisions  of  section  293.  Thus,
 we  have  gone  further.  The  U.K.  gives
 complete  power,  there  is  no  restric-
 tion  at  all,  whereas  we  have  imposed
 certain  restrictions.  Firstly,  it  should
 be  provided  in  the  objects  of  the
 memorandum  of  association;  secondly,
 a  ceiling  has  been  fixed  beyond  which
 no  contribution  could  be  made  with
 the  approval  of  general  body.

 As  regards  the  United  States,  I  am
 not  quite  certain.  The  Federal  law  is
 there,  but  it  is  an  election  law.  It  has
 nothing  to  do  with  the  Companies  Act,
 but  I  am  not  clear  whether  the  States
 in  the  United  States  have  got  any
 such  law,  and  as  I  have  no  definite
 information  on  that  point,  I  shall  not
 refer  to  that  matter.

 Secondly;  I  would  like  to  ask:  after
 all,  what  is  a  company?  A  company
 is  a  combination  of  individuals,  and
 while  sitting  in  this  House  we  cannot
 brush  aside  the  idea  that  the  directors
 can  function  on  behalf  of  the  share-
 holders.  I  refer  to  this  because  here
 a  few  hundred  Members  of  this  House
 are  sanctioning  not  only  hundreds,  but
 thousands  of  crores  of  rupees  for
 various  projects  and  programmes,  and
 we  do  so  on  behalf  of  78  to  20  crores
 of  voters.  The  Members  of  Parlia-
 ment  do  not  every  time  approach  the
 voter,  or  go  to  their  constituency  ask-
 ing  for  their  opinion  whether  they
 should  vote  in  favour  of  a  particular
 measure  or  not.  So,  it  is  not  quite
 fair  to  say  that  the  directors,  under
 the  influence  of  certain  political  bodies
 or  certain  political  persons,  will  do  a
 thing  which  will  go  against  the  wishes
 of  the  shareholders.  The  shareholders
 can  hold  a  meeting  and  condemn  the
 directors  and  can  remove  them  if  they
 so  like.  So,  I  think,  when  once  the
 powers  have  been  given  to  the
 directors  by  the  shareholders,  the
 directors  should  have  the  authority  to
 contribute  what  they  think  best  and



 Companies

 {Shri  La!  Bahadur  Shastri]
 what  they  think  proper  on  behalf  of
 the  shareholders  subject  to  the  ceiling
 laid  down  by  law.

 There  were  one  or  two.  general
 matters  to  which  reference  was  made.
 It  was  said  that  the  capitalists,  or
 Tatas  and  others,  contribute  to  the
 Congress,  and  Shri  Bharucha  has  had
 the  fear  that  they  might  corrupt  the
 Government,  or  they  might  make
 democracy  impure  in  certain  respects.
 I  do  not  say  that  we  are  not
 influenced  by  them.  After  all,  they
 are  also  citizens  of  this  country,  they
 are  able  people,  they  have  got  some
 organising  capacity,  and  they  are  an
 important  section  of  the  country.  But
 I  can  also  say  that  in  spite  of  these
 things,  we  stick  to  our  opinion,  we
 hold  to  our  views.

 ३3979

 I  need  not  quote  examples.  In
 this  election  it  is  true  that  some
 big  people  contributed,  but  what  is  the
 result?  Have  they  received  any
 special  concession  from  us  after  the
 last  elections?  What  about  the  new
 taxation  measures?  Have  they  been
 welcomed  by  the  capitalists?  They  are
 deadly  opposed  to  them  and  they  are
 opposing  them  tooth  and  nail,  day  in
 and  day  out.

 And  not  only  after  this  election.
 Since  we  came  to  power,  we  have  had
 a  number  of  elections  for  Parliament
 as  well  as  for  the  State  legislatures,
 and  what  has  happened?

 I  know  of  U.P.  where  I  come  from.
 It  was  one  of  those  States  where
 zamindars  and  jagirdars  played  a  very
 dominant  role,  and  quite  a  number,
 quite  a  few  of  these  zamindars  were
 tn  the  Congress.  They  did  not  join
 the  Congress  after  987  when  we  came
 into  power,  but  they  were  in  the  Con-
 greas  since  the  year  1920.  They  went
 to  jail,  courted  imprisonment  and
 suffered  immensely.  In  spite  of  those
 friends  being  in  the  Congress,  and  in
 spite  of  the  zamindars  playing  a  very
 dominant  role  in  the  politics  of  UP.,
 zamindar!  abolition  took  place  in  U.P.
 The  Bill  was  enacted.  It  took  some
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 time,  but  I  can  tell  the  House  that  it
 is  one  of  the  most  progressive  measures
 yet  enacted  anywhere,  in  any  State  of
 this  country.  The  zamindars  and
 jagirdars  are  nowhere.

 Similarly,  the  House  can  look  to
 other  measures.  The  nationalisation
 of  the  Imperial  Bank,  the  nationalisa-
 tion  of  insurance  companies,  or  the
 setting  up  of  new  industries  in  public
 sector.

 Shri  Asoka  Mehta  (Muzaffarpur):
 Will  the  hon.  Minister  yield  for  a
 minute  to  me?  I  will  be  grateful  to
 him.

 I  have  no  desire  to  inf®rrupt,  but  he
 referred  to  U.P.,  and  I  would  like  ta
 invite  his  attention  to  something  that
 was  brought  to  my  attention  recently.

 As  he  knows  probably,  in  Kanpur
 the  electricity  company  was  nationa-
 lised.  After  the  nationalisation  I  was
 surprised  to  find  that  the  bills  that
 various  textile  mills  have  to  pay  for
 the  use  of  electricity  have  been  allowed
 to  pile  up.  I  think  something  lke
 Rs.  30  lakhs  or  Rs.  27  lakhs  are  owed
 by  the  textile  mills  to  the  electricity
 eoncern  which  is  ‘a  nationalised  con-
 cern.  One  single  mill,  I  believe,  owes
 as  much  as  Rs,  6  lakhs.

 It  is  this  kind  of  thing,  this  kind  of
 concessions  which  are  given.  Nobody
 I  believe  suggested—I  was  not  here,
 I  am  very  sorry;  I  do  not  know  what
 my  hon.  friend  Shri  Naushir  Bharucha
 said,  but  I  do  not  think  any  respon-
 sible  Member  would  ever  suggest  that
 the  policies  of  the  Government  are
 completely  distorted  because  certain
 payments  are  made,  but  when  certain
 individuals  make  large  payments  to
 one  party  or  another  party,  that  parti-
 cular  individual  or  concern  is  likely
 to  get  certain  advantages  which
 neither  the  Government  would  like  to
 give,  nor  I  am  sure,  &  person  of  the
 integrity  and  ability  of  Shastriji  would
 ever  think  of  giving,  but  this  thing
 seems  to  happen.
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 I  am  just  citing  one  instance  about
 U.P.,  because  he  cited  another  instance.
 I  would  like  him  to  look  into  it  and
 see  if  this  kind  of  thing  cannot  be
 prevented.

 I  am  one  of  those  who  have  great
 respect  of  Shri  J.  R.  D.  Tata.  I  think
 Shastriji  would  not  have  corrupted
 him,  nor  would  Shri  Tata  like  to
 corrupt  anybody  either,  but  the  High
 Courts  have  suggested  that  these
 things  are  likely  to  happen.  I  feel
 from  a  person  like  Shastriji  one  can
 expect  some  kind  of  response  to  the
 fears  and  doubts  which  are  gnawing
 not  only  us  but  the  highest  seats  of
 justice  in  the  country.

 Shri  Lal  Bahadur  Shastri:  I  am  not
 aware  of  the  case  which  was  referred
 to  by  Shri  Asoka  Mehta  regarding  the
 pending  bills  of  the  electricity  corpora-
 tion  or  company  of  Kanpur.  I  have
 read  something  in  the  papers,  but  it
 is  a  point  which  should  certainly  be
 looked  into.  Of  course,  we  cannot  do
 that,  but  I  am  quite  certain  that  the
 U.P.  Government  will  look  into  that
 matter  and  do  the  needful.  If  there
 are  arrears  which  have  not  been
 realised  because,  well,  they  wanted  to
 show  some  sympathy  to  any  parti-
 cular  party,  it  is  quite  wrong.  But  !
 am  not  aware  of  what  the  facts  are.
 It  would  certainly  be  proper  for  the
 State  Government  to  look  into  that
 and  do  the  needful.  I  entirely  agree
 with  him  that  no  consideration  should
 be  shown  to  any  industrialist  or
 capitalist  because  he  contributes  some-
 thing  to  a  particular  political  party.
 But  Shri  Asoka  Mehta  cannot  deny  one
 fact.  He  was  not  here  and  he  did  not
 hear  the  speeches  of  other  friends.
 but  it  was  being  painted  like  this,  that
 it  was  only  the  Congress  which  was
 getting  funds  from  the  capitalists  and
 they  are  liable  to  influence,  and  their
 policies  might  be  affected.  Things  of
 this  nature  were  said  in  this  House,
 and  I  was,  therefore,  replying  to  that
 point.

 I  do  not  want  to  accuse  other
 parties,  but  as  friends  and  brothers,
 we  know  that  there  is  no  party  in
 this  country,  I  think,  which  is  not
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 getting  funds  or  does  not  get  contri-
 butions  from  moneyed  people  or  if
 you  so  like  to  call  them,  capitalists.
 I  know  for  a  fact  that  contributions
 are  made;  and  I  must  say  that  I  would
 not  like  to  criticise  the  capitalists  for
 that  the  capitalists  are  very  wise  in
 that  matter.  They  make  contributions
 to  all  those  who  approach  them.  They
 will  contribute  to  the  Congress  Party;
 and  they  will  contribute  to  other
 parties  which  are  or  which  may  be  in
 the  Opposition.

 Shri  P.  R.  Patel:  What  are  the  con-
 siderations  for  that?

 Shri  Lal  Bahadur  Shastri:  No  con-
 sideration,  excepting,  as  I  said  before
 that  they  prepare  beforehand;  I  mean
 thereby  that  they  are  trying  to  keep
 them  to  their  side:  so,  why  should
 they  not  tackle  them  from  now  on?

 Shri  P.  R.  Patel:  So,  it  is  with  a
 view  to  taking  advantage  from  the
 party  in  power  that  they  contribute.

 Shri  Lal  Bahadur  Shastri:  The  hon.
 Member  may  please  hear  me.  What  I
 want  to  say  is  that  I  do  not  deny  that
 they  have  helped  the  Congress  organi-
 sation.  They  do  so  because  they  think
 that  the  Congress  organisation  at  the
 present  moment  can  maintain  the
 stability  of  the  country.  They  do  not
 agree  with  our  policies.  For  example,
 Mr.  Tata  is  wholly  opposed  to  nationa-
 lisation;  but  still,  if  he  wants  to  help,
 he  perhaps  feels  that  for  the  develop-
 ment  of  industries  and  for  general
 economic  development  of  the  country,
 it  is  essential  that  the  stability  of  the
 country  should  remain;  and  to  some
 extent  at  least,  the  Congress  has
 succeeded  in  that.  Compared  to  many
 other  countries,  we  have  succeeded  a
 lot  in  that  regard.  So,  I  merely  want-
 ed  to  say............

 Shri  P.  R.  Patel:  Why  were  these
 people  contributing  to  the  Britishers
 in  those  days?

 Shri  Lal  Bahadur  Shastri:  Naturally,
 they  have  a  big  stake,  since  they  have
 invested  thousands  and  lakhs  and
 crores  of  rupees;  and  they  want
 stability.  As  to  what  their  views  are.
 it  is  difficult  to  know.
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 {Shri  Lal  Bahadur  Shastri]
 I  do  not  want  to  criticise  other

 parties  or  attack  them,  but  please  look
 into  your  own  heart.  Instead  of
 criticising  the  Congress,  look  within.
 I  am  not  denying  that  we  are  not  get-
 ting  or  we  did  not  get  funds  from
 bigger  people.

 Shri  P.  R.  Patel:  What  was  the
 amount  that  you  got  during  the  last
 elections?

 Shri  Lal  Bahadur  Shastri:  I  am
 really  sorry  and  amaze  that  the  hon.
 Member  has  not  understood  the  spirit
 of  my  speech  and  the  way  I  am  put-
 ting  things.  I  am  not  denying  it.  But
 still,  I  would  say  this.  I  am  a  worker,
 and  I  have  been  a  worker  all  my  life.
 The  first  thing  that  the  Congress
 should  do  in  collecting  funds  is  to
 collect  from  the  general  people;  we
 must  collect  four  annas  or  eight  annas
 or  one  rupee  or  five  rupees  or  ten
 rupees  or  whatever  we  can  get,  and
 then,  we  can  certainly  ask  for  funds
 from  the  richer  people  also;  they  are
 not  pariahs;  they  are  not  untouchables.

 Some  hon.  Members  have  made
 reference  to  Gandhiji.  I  do  not  want
 to  mention  their  names  in  this  connec-
 tions.  But  Gandhiji  was  strong  enough
 to  stay  with  Birla  and  yet  remain
 completely  aloof  from  him  in  so  far
 as  his  policies  and  programmes  were
 concerned.  That  should  be  our
 attitude.  Now,  Gandhiji  is  not  here.
 But,  after  all,  we  are  here  after  him,
 and  we  as  Indians  should  be  proud  of
 ourselves;  if  we  have  gone  down,  both
 friends  in  the  Opposition  and  those  on
 this  side  should  feel  ashamed  of  it.
 There  ig  no  joy  either  in  you  or  in  us
 to,  5९९  our  people  deteriorate.  So,  our
 policy  in  that  matter,  in  so  far  as  the
 contributions  to  the  funds  of  political
 bodies  are  concerned,  is,  what  I  have
 said  before.  But  we  are  quite  clear
 and  quite  positive  that  we  must  be
 clear  in  our  policies  and  in  our  objec-
 tives,  and  once  we  have  placed  our
 programmes  and  objectives  before  our-
 selves  and  the  country  we  should  go
 ahead  without  any  fear  or  favour  from
 any  quarter.
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 (Sarr  C.  R.  Parrasm  Raman  in  the

 Chair).
 It  was  said  that  some  judges  had

 also  expressed  strong  opinions  on  this
 matter.  It  is  true,  but  I  really  do  not
 know  where  we  tand,  because
 eminent  judges  have  expressed  differ-
 ent  opinions.  I  was  looking  into  the
 remarks  of  Justice  Tendulkar.  He
 says:

 ‘IT  am  not  prepared  to  hold  that
 the  mere  power  to  give  a  donation
 or  a_  contribution  to  8  political
 party  has  such  a_  tendency
 to  corrupt  political  life
 as  to  be  considered  against
 public  policy,  the  harm  to  the
 public  by  permitting  such  con-
 tributions  cannot,  to  use  the
 words  of  Lord  Atkin,  be  said  to
 be  substantially  incontestable.”.

 So,  Justice  Tendulkar  is  quite  clar
 that  if  you  merely  provide  or  make  a
 provision  that  companies  or  others  are
 authorised  or  entitled  to  make  contri-
 butions,  that  alone  would  not  be
 enough  to  corrupt  us  or  corrupt  any
 political  party.  Perhaps,  Justice
 Mukerjee  also  has  expressed  a  similar
 opinion.  There  is  another  quotation
 from  him,  but  I  shall  not  read  it.  He
 has  also  expressed  something  on  these
 lines.  One  of  the  judges  has  said  that
 it  should  be  for  the  judge  or  for  the
 court  to  decide  as  to  what  quantum
 of  contribution  a  particular  company
 should  make.  It  is  an  amazing  pro-
 position  and  an  amazing  proposal.
 Why  should  any  Act  or  any  provision
 in  it  involve  the  judge  into  these  con-
 troversial  and  political  matters?  Hon.
 Members  have  quoted  in  all  serious-
 ness  the  observations  of  judges.  But
 व्‌  say  that  judges  themselves  differ  and
 differ  so  seriously  on  this  matter,  and
 one  of  them  has  even  gone  to  the
 length  of  saying  that  this  matter
 should  be  decided  by  the  court.  These
 are  matters  into  which  I  need  not  go.
 The  opinions  have  been  expressed  by
 very  eminent  people.  But  what  I.
 want  to  suggest  is,  instead  of  going
 by  their  opinion,  let  us  coolly  think
 over  it  and  come  to  our  own
 independent  judgement.
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 I  shalt  say  only  one  thing  more

 and  then  I  shall  conclude.  My  col-
 league,  Shri  Hajarnavis,  the  Deputy
 Law  Minister  has  already  said  that
 this  matter  could  be  considered  along
 with  the  amendment  of  the  election
 law.

 I  would  also  like  to  inform  the
 House—perhaps  they  are  very  well
 aware  of  that  fact—that  amendments
 to  the  company  law  are  being  con-
 sidered  at  the  present  moment.  An
 Informal  Committee  was  set  up  to  put
 up  proposals  for  amendments.  That
 Committee  has  almost  completed  its
 report.  I  shall  merely  quote  one  or
 two  recommendations  that  they  have
 made.  J  am  doing  so  in  order  to  con-
 vince  Shri  Naushir  Bharucha  that  if
 there  is  any  defect  or  any  lapse  or  any
 ehance  of  corruption  and  all  that,  it
 will  be  almost  rectified  if  some  of
 these  suggestions  made  by  the  Infor-
 mal  Committee  are  accepted  by  Gov-
 ernment  and  incorporated  in  the  com-
 pany  law.  The  Committee  is  presided
 over  by  Shri  Vishwanath  Sastri,  a
 retired  High  Court  Judge.  It  has  re-
 commended:

 qa  that  as  the  law  stands,  a
 general  resolution  of  the
 company  authorising  the  board
 of  directors  to  contribute  to
 charitable  and  other  funds  in
 excess  of  the  limit  prescribed
 by  section  293  qd)  (e)  would
 be  sufficient  and  a  separate  re-
 solution  is  not  required  in
 respect  of  each  such  contri-
 bution;

 (2)  that  a  prohibition  of  contri-
 butions  to  political  and  party
 funds  should  not  appropri-
 ately  be  considered  in  isolation
 under  the  Companies  Act
 only;

 I  shall  not  read  all  the  other  recom-
 mendations,  but  there  is  one  recom-
 mendation  which  reads:

 “Full  information  relating  to
 every  contribution  should,  how-
 ever,  be  incorporated  in  the
 accounts  and  circulated  to  the
 members  before  the  next  annual
 general  meeting,  so  that  if  they  so
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 decide,  they  may  give  appro-
 priate  directions  to  the  board  for
 future  guidance”.

 So  there  will  be  no  secrecy  about  it.
 Every  contribution  will  be  an  open
 book.  It  will  be  very  easy  for  Par-
 liament  or  the  country  to  judge  whe-
 ther  the  contributions  were  good  or
 bad  in  spirit  or  whether  they  had
 affected  a  particular  political  party
 which  got  those  contributions  in  any
 shape  or  form.

 So  I  would  merely  say  that  the
 recommendations  of  the  Informal
 Committee  set  out  above  will  be  taken
 into  account  when  the  Bill  to  amend
 the  Companies  Act,  +1956,  is  drafted.
 Therefore,  there  is  ample  opportunity
 for  this  House  to  express  their  opi-
 nion,  and  Members  can  make  the
 House  agree  to  their  views.  This
 provision  about  restriction  was  before
 the  Joint  Committee  on  the  Com-
 panies  Bill.  Then  it  came  to  the
 House.  The  House  endorsed  the
 views  of  the  Joint  Committee.  Several
 Members  took  part  in  the  debate  last
 time  when  this  amendment  imposing
 a  restriction  was  considered,  and  this
 amendment  restricting  the  contribu-
 tion  was  made  in  this  House  and
 accepted  by  this  House.

 Perhaps  this  question  was  also  raised
 in  the  Select  Committee  on  the  Gift-
 tax  Bill.  Perhaps  its  report  would  be
 coming  soon.  I  am  not  quite  sure  as
 to  what  the  Committee  has  done.

 Now,  I  merely  request  Shri  Naushir
 Bharucha  not  to  press  this  Bill.  As  I
 said,  there  will  be  ample  opportunity
 on  many  occasions  when  he  can  ex-
 press  his  views,  and  if  he  is  able  to
 persuade  the  House  to  agree  with  his
 views,  I  shall  have  no  objection;  1
 shall  welcome  it.  I  hope  Shri  Nau-
 shir  Bharucha  will  kindly  consider
 my  appeal  or  request.

 Mr.  Chairman:  Shri  Naushir  Bharu-
 cha  will  reply  to  the  debate  briefly.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  I  shall  be  extremely  brief.
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 Shri  K.  N.  Pandey  (Hata):  I  want
 to  give  one  information  regarding
 payment  of  electricity  charges  in  Kan-
 pur  which  was  referred  to  by  Shri
 Asoka  Mehta...

 Companies

 Mr.  Chairmah:  That  is  not  relevant
 now.  While  it  might  be  relevant  to
 the  debate,  the  time  fixed  has  expired
 at  6°00  hours.  Shri  Naushir  Bharu-
 cha  has  to  give  a  brief  reply.

 Shri  Naushir  Bharucha:  I  shall  con-
 fine  my  observations  to  the  reply  of
 the  hon.  Deputy  Minister  of  Law  and
 the  hon.  Minister.

 When  I  heard  the  speech  of  the
 hon.  Deputy  Minister,  I  thought  that
 he  was  taking  me  to  task  for  not
 making  my  Bill  more  comprehensive.
 He  started  by  saying  that  if  contri-
 butions  from  companies  had  that
 sinister  influence,  would  not  similar
 contributions  from  partnership  firms
 and  individuals  have  influence  of  a
 like  nature?  I  do  submit  that  it  is  quite
 correct.  I  am  all  in  favour  of  having
 a  comprehensive  measure,  if  that  could
 be  done.  But  the  purpose  of  this  Bill
 is  restricted.  There  is  one  particular
 enabling  section  in  the  Companies  Act
 and  all  that  this  Bill  seeks  to  do  is  to
 delete  that  section  from  that  parti-
 cular  Act.  Therefore,  this  Bill,  which
 is  intended  to  amend  the  Companies
 Act,  cannot  do  anything  with  regard
 to  the  election  law  or  the  Partner-
 ship  Act  or  any  Act.  Hence,  I  submit
 that  if  really  the  Government  _in-
 tended  that  this  evi]  should  be  sup-
 pressed,  they  should  have  had  no  ob-
 jection  to  making  a  beginning  with
 the  Companies  Act  and  then  taking  up
 other  enactments.

 The  hon.  Minister  in  his  reply  said:
 let  us  not  judge  this  important  matter
 in  the  heat  of  arguments.  We  are
 not  judging  it  in  the  heat  of  argu-
 ments,  because  in  my  last  speech  I
 quoted  very  profusely  from  the  judg-
 ments  of  the  learned  Judges.  Of  all
 people,  Judges  are  persons  whom  we
 can  least  accuse  of  saying  anything
 in  the  heat  of  arguments.  It  is  their
 considered  opinion  that  democracy
 would  be  throttled  in  this  country
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 unless  Parliament  ‘took  sufficient
 measures  to  check  this  evil.

 The  hon.  Minister  also  said  that  I
 had  forgotten  to  see  that  in  UK  there
 is  no  bar  to  contributions  and  in
 Australia  also  such  bar  does  not  exist.
 That  may  be  so.  But  we  here  are  not
 the  custodians  of  the  morals  of  all
 nations.  They  may  have  their  dif-
 ferent  ways  of  life.  We.  have  no
 quarrel  with  them.  If  in  their  wis-
 dom,  the  Parliaments  of  UK  and  Aus-
 tralia  choose  a  particular  type  of
 conduct  to  ensure  public  decency,  who
 are  we  to  tell  them  ‘You  are  in  the
 wrong’?  Let  us  judge  our  own  con-
 duct.  Let  us  confine  ourselves  to  the
 limits  of  our  own  country.

 It  has  been  stated  by  the  hon.  Minis-
 ter  that  new  taxation  measures  have
 been  imposed  which  have  been  bit-
 terly  resented  by  the  capitalists;  that
 shows  that  the  Government  have  not
 been  influenced  by  the  contributions
 of  capitalists.  There  is  a  saying  that
 in  politics  gratitude  is  a  notoriously
 scarce  virtue.  I  do  not  know  whether
 the  fact  that  Government  have  im-
 posed  more  taxation  is  to  be  regarded
 as  a  proof  that  Government  are  not
 amenable  to  the  influence  of  political
 contributions  or  as  evidence  of  their
 ingratitude.  But  let  me  tell  this
 House  that  it  is  not  enough  to  say  that
 they  have  imposed  new  taxation  mea-
 sures.  There  are  a  hundred  and  one
 ways  in  which  favours  can  be  shown
 to  a  particular  company  or  to  a  par-
 ticular  industry.

 One  hon.  Member  asked:  why  does
 not  Shri  Bharucha  bring  forward  a
 Bill  to  nationalise  Tatas  instead  of
 accusing  Government  that  they  are
 not  nationalising  because  of  political
 contributions?  I  am  prepared  to  bring
 the  Bill  if  the  hon.  Prime  Minister
 assures  me  that  in  principle  they  are
 going  to  accept  it.

 36°09  hrs.

 (Mr.  Deruty-Spraxer  in  the  Chair.}

 Therefore,  let  it  not  be  misunder-
 stood  when  we  say  that  their  policy
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 ‘with  regard  to  nationalisation  and
 other  things  will  suffer.  When  we
 say  that,  we  are  giving  utterance  to
 an  apprehension  which  is  very  active
 fn  our  minds,  which  we  know  may
 be  intensified  in  future,  if  a  Govern-
 ment  with  less  moral  calibre  than
 what  we  have  today,  comes  into  power.

 The  hon.  Minister  has  also  said  that
 capitalists  are  contributing  to  both  the
 sides.  That  exactly  proves  my  case.
 Capitalists  are  contributing  first  for
 seeking  favour.  Whoever  wins  in  the
 election,  they  are  always  with  the
 winner.  Therefore,  I  submit  that
 when  capitalists  are  contributing,  they
 are  contributing  with  a  definite  pur-
 pose.  It  is  no  use  saying  that  the
 capitalists  do  not  expect  anything  in
 return  and  that  the  Government  is  not
 influenced,  because  in  their  application
 to  the  High  Court,  the  Tatas  have
 definitely  stated  that  what  the  com-
 pany  feels  is  that  the  safety  and  secu-
 rity  and  future  expansion  and  profits
 of  the  company  are  all  linked  up  with
 the  continuance  of  the  Congress  Gov-
 ernment  at  the  helm  of  affairs.  They
 said  it  in  so  many  words  that  to  assure
 their  profits  they  are  paying  these
 contributions.  How  can  _  the  profits
 be  assured  if  there  is  nationalisation?
 It  cannot  be  done.  Therefore,  whe-
 ther  this  Government  determines  on
 nationalisation  or  not,  the  industri-
 alists  know  what  they  are  paying  for—
 to  put  off  that  evil  day.

 Today  I  will  not  accuse  in  the  least
 aman  of  the  calibre  of  my  hon.
 friend  the  Minister  in  charge  of  the
 Bill,  that  he  may  become  amenable  to
 influence.  But  we  are  not  legislating
 for  the  duration  of  his  office  but  we
 are  legislating  for  all  time.  And,
 there  may  be  people  of  smaller  moral
 stature  that  may  come  into  power
 and  they  may  use  this  section  293  of
 the  Companies  Act  in  order  to  accu-
 mulate  money  irrespective  of  what
 policies  they  follow.  I,  therefore,  sub-
 mit  that  the  hon.  Minister  has  not
 been  good  enough  to  give  an  assur-
 ance  that  when  they  consider  the
 whole  question,  in  all  its  aspects,  they
 ‘will  see  to  it  that  a  ban  will  be  placed
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 in  some  form  or  other.  If  such  an
 assurance  had  come,  I  would  have
 certainly  withdrawn  this  measure.
 But,  I  do  feel  that  J  owe  a  duty  to
 this  democracy  which  is  nascent  in
 our  country  to  compel  this  Govern-
 ment  to  say  ‘yes’  or  ‘no’  to  this  mea-
 sure  because  I  feel,  as  many  millions
 of  people  in  this  country  feel,  that
 we  are  at  cross-roads  and  that  our
 democracy  is  in  danger.  Millions  of
 lives  were  lost  in  the  War  to  keep
 democracy  safe  from  autocrats,  and
 we  are  not  going  to  lose  democracy
 to  capitalists:  That  is  the  object  of
 this  Bill.

 I  appeal  to  this  Government,  even
 at  this  late  stage,  to  give  us  an  assur-
 ance  that  they  are  out  to  do  away
 with  this  sinister  influence,  as  has  been
 recommended  by  the  learned  Judges
 of  the  High  Court  who  have  taken  a
 completely  detached  view.  If  the
 hon.  Minister  gives  that  assurance,  I
 can  tell  the  Government  that  the
 whole  country  will  feel  that  here  is  a
 Government  which  is  out  to  suppress
 corruption  in  any  form  and  it  will  not
 touch  money  where  money  is  suspect.

 I  conclude  with  this  note.  The  hon.
 Prime  Minister  says  that  he  feels
 pained  because  there  is  political  job-
 bery  in  the  country.  I  ask  this.  How
 are  you  going  to  remove  political  job-
 bery  if  political  contributions  pour  in
 their  millions?  They  do  influence  the
 Policies  of  Government  without  the
 Government  knowing  that;  their  poli-
 cies  will  be  influenced.  I  appeal  to
 the  Government  to  accept  my  mea-
 sure.  If  they  like  let  them  send  it
 to  a  Select  Committee  but  let  them
 not  turn  it  down  completely.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bil)  further  to  amend
 the  Companies  Act,  ‘1956,  be  taken
 into  consideration.”

 The  motion  was  negatived.
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 CODE  OF  CIVIL,  PROCEDURE
 (AMENDMENT)  BILL

 Shri  2.  BR.  Patel  (Mehsana):  Mr.
 Deputy-Speaker,  Sir,  I  beg  to  move
 that  the  Bill  further  to  amend  the
 Code  of  Civil  Procedure,  1908,  be
 taken  into  consideration.

 The  amendment  is  very  simple.  If
 we  look  to  section  60,  certain  proper-
 ties  are  exempted  from  attachment
 and  sale.  I  want  to  include  therein
 agricultural  land-—not  more  than  25
 acres—up  to  25  acres.  I  do  not  want
 that  25  acres  of  land  should  be  ex-
 empted  from  sale.  What  I  desire  is
 this.  It  will  be  left  to  the  discretion
 of  the  court.  The  court  will  decide
 this  matter  looking  to  the  number  of
 the  family,  the  needs  of  the  debtor
 g@nd  all  that.  <All  these  things  will
 be  taken  into  consideration  and  the
 court  may  pass  the  necessary  orders
 exempting  2  acres  of  land  or  5  acres
 of  land;  but  the  maximum  should  not
 be  more  than  25  acres.

 If  you  look  to  section  60  of  the
 C.P.C.  it  exempts  so  many  things.  So,
 far  as  an  agriculturist  is  concerned,  it
 exempts  house,  ploughs,  implements,
 seeds  and  some  foodgrain  for  the
 coming  year.  Bullocks  are  also  ex-
 empted;  cows  are  exempted  and  im-
 Plements  of  agriculture  are  also  ex-
 empted;  seeds  are  exempted.  Why
 are  these  exempted?  The  reason  is
 this;  that  the  agriculturist  should  not
 be  deprived  of  his  means  of  agricui-
 ture.

 I  will  put  only  one  question.  If  we
 exempt  house,  if  we  exempt  seeds,
 bullocks  and  everything  and  if  we  do
 not  exempt  the  land,  would  he  be  able
 to  do  agriculture  at  all?  For  agri-
 culture,  is  the  land  necessary  or  not?
 If  these  things  are  exempted  and  the
 land  is  not,  then,  what  will  happen?
 The  judgement-creditor  will  attach
 lands  first  and  deprive  him  of  his
 lands.  Then,  he  ceases  to  be  an  agri-
 eulturists;  and,  whatever  that  was
 exempted,  his  house,  bullocks  and  all
 other  things  can  be  attached  and  sold.
 There  is  no  protection  to  the  agricul-
 turist.  So,  I  have  tried  to  amend  this
 section.
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 In  sub-section  (a),  the  following  are
 exempted:

 “the  necessary  wearing-apparel,
 cooking  vessels,  beds  and  bedding
 of  the  judgment-debtor,  his  wife
 and  children,  and  such  personal
 ornaments  as,  in  accordance  with
 religious  usage,  cannot  be  parted
 with  by  any  woman;”

 These  cannot  be  sold  even  thougt:
 the  man  may  not  be  an  agriculturist.
 certain  things  are  exempted  from
 sale  under  a  money  decree.

 Then,  under  clause  (b),  tools  of
 artisans  are  exempted.  The  reason  for
 the  exemption  is  this.  If  the  tools  are
 sold  away,  then,  the  man  _  loses  his
 means  of  livelihood.  The  man  should
 not  be  deprived  of  the  means  of  his
 livelihood.  The  tools  may  be  worth
 anything;  they  may  be  worth  Rs.
 200  or  even  Rs.  2,000.  But,  if  these
 are  tools,  they  are  exempted.

 When  the  judgement-debtor  is  an
 agriculturist,  his  implements  of  hus-
 bandry  and  such  cattle  and  seed-grain
 as  may,  in  the  opinion  of  the  Court,
 be  necessary  to  enable  him  to  earn
 his  livelihood  as  such,  and  such  por-
 tion  of  agricultural  produce  or  of  any
 class  of  agricultural  produce  as  may
 have  been  declared  to  be  free  from
 liability  under  the  provisions  of  the
 next  following  section  are  exempted.

 For  the  agriculturist,  these  exemp-
 tions  are  given;  but  the  land  is  not
 there.  And,  I  submit  that  it  is  neces-
 sary  that  the  land  should  be  included.

 What  is  the  present  policy?  Today
 the  policy  is  that  the  landless  should
 be  given  land.  On  this  policy,  we  are
 working.  We  want  to  give  land  to  the
 landless.  The  Bhoodan  movement  is
 based  on  it.  So  many  land  reforms,
 measures  are  based  on  it.  I  know  of
 Bombay.  Under  the  tenancy  law,  the
 tenant  becomes  the  owner  by  law  and
 is  required  to  pay  say  40  to  60  times—
 whatever  be  decided  by  the  Court—
 of  the  asseasment  and  that  too  in
 instalments.  There  the  land  awner  is
 deprived  of  the  land  and  the  land  is
 given  over  to  the  tenant.  He  is  made
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 the  owner.  If  you  take  the  UP.  legis-
 lation  also,  lands  have  been  given  to
 the  tenants  and  they  are  made  owners.
 Under  these  circumstances,  is  it  desir-
 able  or  proper  to  deprive  the  agri-
 culturists  of  their  lands  and  make
 them  landless?  My  submission  is  that
 this  amendment  is  quite  proper.  I
 would  not  at  this  stage  take  more
 time  because  I  would  like  that  this
 Bill  be  supported  by  as  many  hon.
 Members  as  possible.

 Ours  is  a  popular  Government  and
 we  are  talking  much  of  agriculture
 and  the  agriculturist.  We  say  that
 agriculture  is  the  base  of  our  pros-
 perity.  When  you  do  not  give  proper
 protection  to  the  base,  the  agricul-
 turlst,  how  is  it  going  to  be  the  base
 of  our  prosperity.

 I  would  here  cite  only  ene  example
 and  that  example  is  of  Baroda.  In
 Baroda  we  had  our  C.P.C.  Section  60
 of  the  C.P.C.  exempted  certain  things
 from  sale  and  attachment.  The  sec-
 tion  in  the  Baroda  law  is  similar  to
 our  section  in  all  respects  except  one.
 In  Baroda  land  was  also  exempted
 from  attachment  and  sale.  There  was
 a  limit.  The  land  up  to  a  certain
 assessment  was  exempted  from  sale
 under  a  money  decree.  That  was  done
 in  Baroda.  If  that  was  done  in  Baroda
 years  ago,  why  could  it  not  be  done
 by  this  Goverment?

 If  there  is  some  flaw  in  the  draft
 Bill  and  if  the  Government  proposes
 that  there  should  be  some  minor  chan-
 ges  here  and  there,  I  would  accept
 any  amendment  of  the  Government.
 If  it  wishes  that  it  should  be  referred
 to  a  Select  Committee,  I  would  agree
 to  it.  But  I  wish  the  agriculturists  to
 understand  that  the  lands  will  not  be
 sold  under  a  money  decree.  It  may
 perhaps  be  argued:  what  about  the
 creditors?  ]  hope  that  argument  will
 not  come.  When  it  comes  I  will  meet
 it.  Government  servants  with  8
 monthly  pay  of  Rs.  ‘150,  are  exempted
 from  attachment  of  their  pay.  The
 pension  and  the  gratuity  fund  are
 exempted  from  attachment.  The
 tools  of  the  artisans  are  exempted
 from  attachment.  So  many  things
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 are  exempted  from  attachment  and
 sale.  So,  the  question  is  not  of  giving
 relief  to  the  only  agriculturist  judg-
 ment  debtor  but  giving  relief  to  all
 judgement  debtors.  Here  the  debtor
 is  an  agriculturist.  When  certain  re-
 liefs  are  given  to  him—his  house,  his
 bullocks,  seeds,  etc.  are  exempted  from
 sale—I  fail  to  understand  why  land  is
 not  exempted  from  sale?  It  has  to  be
 extended  to  that  also.  That  is  my
 submission.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Code  of  Civil  Procedure,  1908,
 be  taken  into  consideration.”

 चोौ०  रणवंर  सिद  (रोहतक)  :  उपा-
 घ्यक्ष  महोदय,  में  समझता  हुं  कि  जहां  तक
 दस  एमेंडिंग  बिल  के  प्रिंसिपल्स  का  ताल्लुक  हूँ
 वे  बहुत  भ्च्छे  है  tv  श्राप  जानते  हैं  कि  पंजाब
 के  भ्रन्दर  श्राज  से  तकरीबन  ६०  साल  पहले
 एक  क़ानून  बना  था  और  उस  क़ानून  का  नाम
 लैंड  ऐलिनेशन  'ऐबट  था  7  उस  क़ानून  की  वजह
 से  आपको  भी  मालूम  हैं  और  हमकी  भी  मालूम
 हैं  कि  कितनी  काश्तकारों  की  रक्षा  हो  सकी  1
 यह  ठीक  है  कि  पूरी  हद  तक  शायद  रक्षा  न
 हो  सकी  हो  क्योंकि  उस  के  अन्दर  जो  लूपहोल्स
 थे  उनका  नाजायज्ञ  फ़ायदा  उठाया  गया  ।
 उन  लूपहोल्स  को  हमें  बन्द  करने  की  कोशिश
 करनी  चाहिए  थी  t  उस  क़ानून  के  प्रिसिपल्स
 में यहू  खराबी  थी  कि  कुछ  जातिपांति  का
 सिलसिला  उसके  अन्दर  दर्ज  था  और  जब
 हमारा  नया  संविधान  लागू  हुआ  त्तो  उस  क़ानून
 को  भ्रवैधानिक  समझा  गया  और  उसको  हटा
 दिया  गया  लेकिन  यह  बात  सही  हैं  कि  कर्ंदारों
 की  रक्षा  करने  के  लिये  काइतकार  की  जमीन
 को  ऐंग्जेम्ट  करना  चाहिए  और  उसकी  ज़मीन

 कुर्क  नहीं  होनी  चाहिए  भाखिर  जितने  भी
 जमींदारी  एबालिशन  छेक्ट  हमारे  वहां
 पास  हुए  उनकी  सब  की  एक  ही  मंशा  थी  कि
 काइतकार  के  पास  उसकी  जमीन  रह  सके
 झौर  भाज  श्रंगर  उसी  मंझा  को  हम  दूसरे
 तरीके  से  जैसे  एक  सीज़  को  दामे  हाथ  से  देकर
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 [चौ०  रणवीर  सिंह]
 बायें  हाथ  से  लेना  चाहते  हैं  तो  बात  दूसरी  है
 वरना  यह  मानसा  ही  चाहिए  कि  चाहे  बहू  २०
 एकड़  हो  भौर  याहे 5६  १०  एकड़  हो  इससे
 मुझे  कोई  बहुत  ज्यादा  झगड़ा  नहीं  है  लेकिन
 एक  लिमिट  ज़रूर  होनी  घाहिए  जिस  लिमिट
 की  ज़मीन  कोई  साहूकार  क़र्ज  के  बदले  में

 कुर्क  न  कर  सके  ।  तो  जैसा  मैंने  कहा  जाति-
 पांति  की  बीमारी  उसमें  थी  भौर  झन्य  कुछ
 लराबियां  थीं  लेकिन  यह  बात  सही  है  कि
 पिछले  ३०,  ४०  वर्ष  के  दौरान  में  जहां  दूसरे
 सूबों  के  अन्दर  काइतकारों  को  एक  तरीक़े
 से  गुलाम  बनाया  गया  था  वहां  पंजाब  के
 काइतकारों  में  खुशहाली  थी  भर  उस  खुश-
 हाली  का  एक  कारण  वह  क़ानून  था  ।  यह
 दूसरी  बात  है  कि  वह  कानून  सोलह  बाने  ठीक
 था  या  नहीं,  भ्रच्छा  था  या  बुरा,  लेकिन  इसमें
 कोई  शक  नहीं  है  कि  पंजाब  के  काइतकारों  में

 शुद्दाहाली  जाने  में  इस  क़ानून  का  बहुत  बड़ा
 हाथ  रहा  है  |

 ‘16:30  hrs.
 (Serr  0.  R.  Parrasnr  RaMan  in  the

 Chair.}
 मैं  इस  बात  को  बड़े  फ़ख  के  साथ  कह  सकता  हूं
 कि  देश  के  दूसरे  सूबों  की  भ्पेक्षा  पंजाब
 के  काइतकारों  की  हालत  च्छी  रही  है.  भौर
 उस  सादी  हालत  को  भच्छा  रखने  में  वहां
 की  नहरों  का  बहुत  बड़ा  हाथ  है  भौर  नहरों
 के  ऊपर  वहां  सरकार  ने  करोड़ों  रुपये  लगाये
 हैं  ।  दूसरे  पंजाबी  किसानों  की  खुशहाली
 की  वजह  यह  भी  रही  है  कि  वहां  के  काश्तकारों
 की  खमीनों  को  साहूकारों  के  पास  नहीं  जाने
 दिया  गया  1

 मुझे  इस  बात  के  लिये  कोई  जिद  नहीं  है
 कि  यही  एमेंडिंग  बिल  पास  हो  t  श्रगर  इस  में
 कोई  खामी  महसूस  की  जाये  तो  बेशक़  इसको  न
 पास  किया  जाये  लेकिन  में  उम्मीद  करता  हूं
 कि  मन्त्री  महोदय  इस  बिल  के  प्रिसिपल्स  को
 जरूर  मंजूर  फरमायेंगे  ।

 शो  भ्नारापरथ  दास  (दरभंगा)  :
 शर्मावति  महोदय,  यह  बिल  जो  भ्रभी  माननीय
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 सदस्य  ने  उपस्थित  किया  है  भौर  जैसा  कि
 हमारे  भाई  ते  अभी  कहा  हैं  कि  सिद्धास्तत:
 तो  यह  एक  अ्रच्छा  विधेयक  मालूम  पड़ता  है
 ौर  मैं  भी  इससे  सहमत  हूं  ।  यह  ग््त  सही
 हैं  कि  जिनको  झभी  हम  भूमि  देने  जा  रहे  हैं
 जिनके  कि  पास  झ्भी  भूमि  नहीं  है,  भगर  इस
 तरीक़े  का  कोई  प्रतिबन्ध  न  हो  तो  और  थोड़ी
 बहुत  भूमि  हम  उनको  देते  हैं  तो  वह  भमि
 उनके  हाथ  से  निकल  जाने  वाली  है  1  लेकिन
 इसका  एक  दूसरा  पहलू  भौर  है  जिस  पर  कि
 हमें  गौर  करना  चाहिए  ।  अमी  हमारे  देश
 की  जो  सामाजिक  व्यवस्था  है  उसमें  किसी
 आ्रावश्यक  काम  के  लिए  किसी  जरूरी  काम  के
 लिए  किसान  को  चाहे  वह  उत्पादन  का  काम
 हो,  ऐसा  काम  हो  जिससे  कि  उसको  फायदा
 होने  वाला  हो,  या  विवाह  अादि  क॑  जो
 आावदयक  खर्चे  होते  हैं,  उनके  लिए  उसको
 रुपये  की  आवश्यकता  हो  जाया  करती  है

 अभी  अपने  देश  में  कोई  इस  तरीके  की
 व्यवस्था  नहीं  है  कि  मूमि  की  उपज  पर  झगर
 कोई  लगी  हुई  फ़सल  हो  तो  उस  लगी  हुई
 फ़सल  पर  काइतकार  को  क़र्जे  मिले  ।  जितनी
 भी  देश  में  कोग्मापरेटिव  सोसाइटीज़्  क़ायम
 की  हैं  कहीं  ऐसी  व्यवस्था  नहीं  हो  पाई  है  ।

 झभी  हाल  में  जो  रूरल  क्रेडिट  सर्वे  हुआ
 था  उसमें  यह  बात  बताई  गई  है  कि  किसान
 को  उसकी  खड़ी  फ़सल  पर  कर्ज  मिलना  चाहिए
 ताकि  वह  लेती  का  काम  ठीक  से  कर  सके
 लेकिन  भ्रभी  तक  हमारे  मुल्क  में  ऐसी  व्यवस्था
 नहीं  के  बराबर  है  |  खेती  का  जो  परिणाम
 हैं,  खेती  करन  का  जो  फल  है  वह  इतना
 भ्रनिश्चित  है  कि  कुछ  कहा  नहीं  जा  सकता  |
 जहां  सिंवाई  का  इन्तजाम  है  वहां  तो  ठीक  है
 कि  कुछ  न  कुछ  फ़सल  होगी  ही  लेकिन  हमारे
 देश  में  प्रभी  सिंजाई  का  माकूल  प्रवन्ध  नहीं  है
 झौर  जहां  माकूल  सिंचाई  की  व्यवस्था  नहीं
 है  वहां  फ़सल  होगी  भी  कि  नहीं  होगी,  इसका
 निश्चय  नहीं  रहता  है  इसलिए  फ़सल  पर  कर्जे
 देसे  का  बैंक  या  सोसाइटी  झगर  कोई  इन्तजाम
 करे  तो  उससें  खतरा  रहता  है  कि  फ़सल  नहीं
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 हुई  तो  क्‍या  होगा  ।  इसका  भी  एक  उपाय  है
 झौर  वह  यह  है  कि  लेत  फ़लल  का  बीमा  करने
 का  इंतजाम  हो  जाय,  ऊख  या  तम्बाकू  की
 फसल  झगर  लगी  हो  तो  उस  खड़ी  फसल  को  देख
 कर  उसका  बीमा  करा  दिया  जाय  ताकि  झोला,
 सला  झयवा  बाढ़  के  कारण  यदि  उसकी
 फ़सल  नष्ट  हो  जाय  तो  उसको  कर्जा  मिले
 चाहे  वहू  सोसाइटोज  से  मिले,  चाहे  बैंकस्‌  से  मिले
 या  महाजनों  से  मेले  ।  भ्रभी  तक  इस  देश  में  इस
 सरह  की  व्यवस्था  भारम्भ  नहीं  हुई  है  ।  मैं
 चाहता  हूं  काइतकार  की  फ़सल  के  इंदयोरेंस
 की  व्यवस्था  होनी  चाहिये  ।  आज  १०,२५  या
 ३०  बीघे  के  काइतकार  को  यदि  खेती  के  काम
 के  लिये  कर्ज  की  ज़रूरत  होती  है  तो  उसको
 अपने  खेत  को  बंबक  रखना  पड़ता  हूँ  ।  यदि
 एक  ऐसा  कानून  पास  किया  जाय  जिससे  २५
 बीघे  तक  की  ज़मीन  किसी  काश्तकार  की
 कर्ज  में  एटेच  न  की  जा  सबे  २५  बीघे  की  खेती
 करने  वाले  किसान  को  कोई  कर्ज  नहीं  देगा
 शौर  जो  कर्जा  किसान  शादी  विवाह  झादि  के
 अवसरों  पर  फिजूलखर्ची  करता  है  वह  अगर  न
 कर  सके  तो  कोई  खास  हर्ज  भी  नहीं  हूँ  लेकिन
 किसान  को  श्रगर  खेती  के  लिये  कर्ज  न  मिले
 तो  वह  परेशान  हो  जाता  है.  «

 ‘to  शणवोर  सिहः  हमारे  पंजाब  में
 पिछले  ५०  वर्ष  से  वह  लैंड  ऐलिनेशन  ुक्ट
 रहा  है  भौर  इसके  बावजूद  भी  काम  चलता
 रहा  v

 et)  stream  दास  :  लेकिन  ग्रापने
 स्वयं  अभी  कहा  था  कि  उसको  गैर  कानूनी
 करार  दे  दिया  गया  |

 who  carte  सिह  :  वह  तो  चूंकि  उसमें
 जातिपात  का  सिलसिला  था  इसलिये  वह
 संविधान  लागू  होने  के  बाद  गैर  कानूनी  कर
 दिया  गया  लेकिन  इसमें  कोई  क्षक  नहीं  है  कि
 उस  कानून  से  पंजाब  के  किसानों  की  बहुत
 wat gE

 शीनारायण  बास :  जैसे  भापने  इस
 बिल  के  सिद्धान्तों  का  समर्थन  किया  है  में
 सी  इस  बिल  के  सिद्धान्तों  का  समर्थन  करता
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 हूं  7  लेकिन  कठिनाई  जो  है  वह  यह  हूँ  कि  कर्जा
 नहीं  मिलेगा  और  बगैर  कख  की  व्यवस्था  हुए
 खेती  को  पैदावार  नहीं  बढ़  सकती  है  भौर  वह
 बैल  बीज  ग्रादि  नहीं  खरीद  सकता  हूँ  t  श्गर
 इस  सम्बन्ध  में  काइतकारों  को  माकूल  सुविधा
 हो  जाय  तो  यह  कानून  बहुत  ही  अच्छा  साबित
 होगा  लेकिन  अभी  जैसी  कि  हालत  है  उसमें
 बढ़ा  खतरा  हैँ  1  में  इस  सम्बन्ध  में  एक  उदाहरण
 देकर  बतलाना  चाहता  हूं  प्राज  से  १०,  १२
 वर्ष  पहले  बिहार  और  दूसरे  प्रान्तों  में
 जब  कांग्रेस  मिनिस्ट्रीज़  क्रायम  हुईं  तो  उन्होंने
 मनीलेंडर्स  ऐक्ट  पास  किये  जिसकी  कि  रू  से
 सूद  की  दर  निश्चित  कर  दी  गई  कि  अधिक  से
 अधिक  इतना  सूद  लिया  जायेगा  लेकिन  उसका
 नतीजा  यह  हुआ  कि  मनीलेंडिंग  ऐक्ट  के  पास
 होने  से  किसानों  को  रुपया  मिलने  में  बड़ी
 कठिनाई  होने  लगी  ।  इसका  उल्टा
 असर  हुआ  और  वह  यह  कि  जब
 महाजन  कर्ज  देने  लगता  था  तो  जो  सूद
 का  रुपया  होता  था  उसको  भी  असल  में  मिला
 कर  हेंडनोट  बनाता  था  |  इस  तरह  से  जा  उस
 कानून  को  बताने  का  मंशा  था  उससे  बिल्कुल
 उल्टा  असर  हुआ  ।  अगर  हम  कर्ज  देने  की

 समुचित  व्यवस्था  किये  बिना  इस  प्रकार  का
 कानून  पास  कर  देंगे  तो  जिन  लोगों  के  पास
 २५  एकड़  से  कम  भूमि  है  उनको  अनेक  कढि-
 नाइयों  का  सामना  करना  होगा  tv  इसलिये  में
 समझता  हूं  कि  इस  पर  काफ़ी  गौर  करने  की
 जरूरत  है  |

 16-35,  hrs.

 (Sarr  MoHamMMen  Imam  in  the  Chair.J

 तो  झगर  इस  बिल  को  आम  लोगों  की  राय
 जानने  के  लिए  सरकुलेट  कर  दिया  जाये  तो
 बुरी  चीज  नहीं  होगी  ।  यह  एक  विषय  है  कि
 जिसका  हमको  समाधान  करना  है  t  इन  लोगों
 का  मम  एकमात्र  साथन  है  भौर  प्रगर  वह
 नीलाम  हो  जाती  है  तो  उनके  पास  क्या  रह
 जायेगा  y  मूमि  के  लोम  से  साहुकार  प्रतुत्यादक
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 कामों  के  लिये  कर्जा  भी  दे  देते  हें  a इसको  भी
 हमको  रोकना  हूँ  ।  लेकिन  अगर  हम  इस  समय
 इस  बिल  को  पास  कर  देते  हें  भौर  सिविल
 प्रसीज्योर  कोड  में  इस  प्रकार  का  झमेंडमेंट
 कर  देते  है  तो उसका  उलटा  भसर  हो  जाता  हैँ  |
 इसलिये  में  कहूंगा  कि  इस  बिल  को
 लोकमत  जानने  के  लिए  सरक्युलेट  किया
 जाये  भौर  जब  पब्लिक  के  विचार  हमारे  सामने
 भा  जायें  तो  इस  पर  फिर  विचार  किया  जाये  t

 इसलिये  में  इस  बिल  के  सिद्धान्त  का
 तो  समर्थन  करता  हूं  लेकिन  में  यह  कहता  हूं
 कि  इसको  पास  नहीं  करना  चाहिए  बल्कि
 पब्लिक  श्रोपीनियन  जानने  के  लिए  भेजना
 चाहिए  |

 श्री  रघुनाथ  सिह  (वाराणसी)  :  सभा-
 पति  महोदय,  यह  जो  बिल  पेश  किया  गया  है
 उसके  सम्बन्ध  में  में  श्री  श्रीनारायण  दास  जी
 के  विचारों  का  समर्थन  करता  हूं  1

 मे  उत्तर  प्रदेश  को  लेता  हूं  7  पहले  जो

 आकुर्पेसी  टिनेंट  थे  उनको  अब  भूमिधर  का
 हक  हो  गया  है।  हिन्दुस्तान  में  किसी  किसान
 के  पास  २५  एकड़  भूमि  होना  एक  बहुत  बड़ी
 चीज  मानी  जाती  है  ।  शायद  ढाई  एकड़
 से  ज्यादा  एक  श्रादमी  का  झौसत  नहीं  होगा  ।

 मुदिकल  से  ५  प्रतिशत  किसान  ऐसे  होंगे
 जिनके  पास  २५  एकड़  भूमि  होगी  t  झ्ौसतन
 तो  लोगों  के  पास  तीन  या  चार  एकड़  जमीन
 है  शौर  बहुत  से  तो  ऐसे  लोग  हैं  जिनके  पास
 एक  एकड़  भी  जमीन  नहीं  है  श्रब  सवाल
 यह  पैदा  होता  है  कि  आप  एक  बार  लगा
 देते  हैं  कि  २५  एकड़  से  ज्यादा  भूमि  अदेय
 न  हो  gaat  et  क्या  होता  है।  इसका
 अर्थ  यह  होता  है  कि  वह  प्रादमी  भ्रगर  कहीं  से

 हेंडनोट  से,  या  रेहननामे  से  या  तमस्सुक  से
 कर्ज  लेता  है  तो  उससे  रुपया  पाने  की  प्राशा
 किसी  को  नहीं  हो  सकती  |

 Shri  क्  BR.  Patil:  In  the  Bul  it  is
 said  “up  to  25  acres”—it  may  be  one
 or  two  scres.
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 it  रघुनायथ  सिह  :  खर  झपदू  २५
 एकड़  सही  |

 उत्तर  प्रदेश  में  एग्रीकल्चरिस्ट  रिलीफ
 एक्ट  पास  किया  गया  ।  उसमें  यह  रखा
 गया  कि  जो  एग्रीकल्वरल  प्रापर्टी  होगी
 बहू  सेल  और  नीलाम  नहीं  हो  सकेगी  ।  यह
 इस  बास्ते  रखा  गया  कि  जो  काहइतकार  भाई
 कर्जदार  हूँ  उनका  कर्ज  दूर  हो  जाये  ।  लेकिन
 इसका  कुछ  परिणाम  नहीं  हुआ  भौर  उनकी
 कर्जदारी दिन  पर  दिन  ज्यादा  होती  गयी।
 ध्रन्त  में  यह  एक्ट  भी  खत्म  हो  गया  झौर  जब
 जमींदारी  उन्मूलन  एबट  पास  किया  गया
 तो  उसका  विधान  उसमें  लाया  गया  ।

 तो  इसमें  कोई  दो  रायें  नहीं  हो  सकतीं
 कि  भ्गर  किसी  आदमी  के  पास  ढाई  या  तीन
 एकड़  भूमि  हो  तो  उसे  नीलाम  न  किया
 जाये  ।  लेकिन  २५  एकड़  का  झादमी  तो
 अच्छा  सिडिल  क्लास  का  आदमी  समझा
 जायेगा  ।  उत्तर  प्रदेश  में  अगर  किसी  के  पास
 २५  एकड  यानी  vo  बीषा  जमीन  हो  तो  यह
 बहुत  बड़ी  बात  समझ  जाती  है  और  हम
 उसको  अच्छे  दरजे  का  समझते  है  ।  इसलिये
 हमारा  सजेशन  है  कि  २५  एकड़  की  लिमिट

 बहुत  ज्यादा  है,  हमको  यह  प्रावीजन  रखना
 चाहिये  कि  झगर  किसी  के  पास  ढाई  एकड़
 तक  जमीन  हैं  तो  वह  भ्टैच  नहीं  होनी
 चाहिये  -  प्रापके  बिल  का  मंशा  यह  है  कि  जिन
 कादतकारों  को  जमींदारी  उन्मूलन  के  कारण

 कुछ  हक  मिल  गया  है  उनका  वह  हक  सारा
 न  जाये  ।  जिस  प्रकार  स्त्रीधषन  अटैच  नहीं
 हो  सकता  उसी  प्रकार  भाप  चाहते  हैं  कि
 उसकी  जमीन  अटैच  न  हो  सके  t  में  चाहता
 हूं  कि  यह  लिसिट  झाप  ढाई  एकड़  कर  दें  ।
 अगर  भाप  २४५  एकड़  की  लिमिट  रखेंगे  तो
 इससे  ज्यादा  न्याय  नहीं  होगा  t  उससे  तो
 ज्यादातर  हन्याय  ही  होगा  1  में  श्री  गनी
 सारायणदास  जी  के  जिचारों  से  सहमत  दोते
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 हुये  इस  बिल  में  इतना  संशोघन  चाहता  हूं
 कि  २५  एकड़  के  बजाय  ढाई  एकड़  की  लिमिट
 कंर  दी  जाये  कि  इतनी  जमीन  न  अटेच  होगी
 और  न  नीलाम  होगी  क्योंकि  उस  जमीन
 ही  से  तो  उसका  निर्वाह  हो  रहा  है  1  उत्तर
 देवा  बहुत  से  ऐसे  काष्तकार  है  जिनके
 ास  ढाई  एकड  भी  जमीन  नहीं  है

 कं.  हेसराज  (कांगडा)  :  समापति
 महोदय,  जो  बिल  श्राज  श्री  पटेल  ने  हाउस
 के  सासने  पेश  किया  है  मे  उसके  उसूल  का
 समर्थन  करने  के  लिये  खड़ा  हुआ  हूं  ।

 मुझ  से  पहले  माननीय  सदस्य  चौधरी
 रणबीर  सिह  जी  ने  कहा  कि  हमारे  यहां
 पंजाब  में  यह  कानून  था  भौर  उस  कानून  के
 जरिये  जो  एग्रीकल्चरिस्ट  थे  वह  बचे  पढ़े
 थे  और  उनकी  पूरी  रक्षा  उससे  हो  रही
 थी ।  यह  ठीक  है  कि  उसका  जो  उसूल  था
 उस  वक्‍त  उसकी  वजह  से  सारे  पंजाब  में
 एक  तफरका  पैदा  हो  गया  था  +  लेकिन
 उस  कानून  की  यही  भावना  भी  कि  एग्री-
 कलरूचरिस्ट  की  रक्षा  होनी  चाहिये  ।  जिस
 वक्त  हमारा  संविधान  लागू  हुआ  उसमें  यह
 रखा  गया  कि  हर  एक  जगह  हर  एक  को
 श्रापर्टी  रखने  का  हक  हासिल  होगा  1
 इसलिये  संविधान  के  मुताबिक  वह  कानून
 हमेशा  के  लिये  खत्म  हो  गया  और  यह  चीज
 थी  भी  ठीक  क्योंकि  संविधान  ने  यह  फैसला
 कर  दिया  था  कि  जो  चीज  जात  पात  के  आधार
 पर  हो  उसे  न  रखा  जाये  और  बागें  जो  सोसा-
 ज्टी  बने  बहू  बलासलेस  हो  और  जो  इस  तरह
 के  कानून  हों  उनको  खत्म  हो  जाना  चाहिये  1

 लेकिन  साथ  ही  हमारे  सामने  आज
 एक  प्राबलम  यह  है  कि  मुल्क  में  ज्यादा  से
 ज्यादा  अन्न  उपजाया  जाये  झोर  दूसरा
 प्रदलम  हमारे  सामने  यह  है  कि  देक्ष  में
 बेरोजगारी  न  फैलनें  पावें  ।  लेकिन  ाज

 जो  कानून  है  उसके  मुताबिक  जिस  किसान
 के  पास  दो  कर्नाल,  जार  कमाल,  पांच  कमाल,
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 एक  मरला,  द  मरला  जमीन  है  वह  नीलाम
 और  कुक  हो  सकती  है  1  अगर  ऐसा  होगा
 तो  बहू  आदमी  बेरोजगार  हो  जायेगा  ।
 तो  एक  तरफ  तो  हम  यह  मसला  हल  करना
 चाहते  हे  कि  हिन्दुस्तान  में  कोई  बेकार  न
 रहें  श्रोर  दूसरी  तरफ  मौजूदा  कानून  के
 मुताबिक  लोग  बेरोजगार  होते  जायेंगे  ।
 जिस  वक्‍त  उसको  जमीन  ले  ली  जायेगी
 तो  वह  बेरोजगार  हो  ही  जायेगा  1

 who  रणव.र  सिह  (रोहतक)  :  इससे
 इंटरमीजियरी  पैदा  होंगे  ।

 हो  हमराज :  तो  शस  सूरत  में  एक
 तरफ  तो  आप  इंटरमीजियरीज़  को  खत्म
 करना  चाहते  हे  श्रौर  दूसरी  तरफ  इस  कानून
 से  इंटरमीजियरी  पैदा  होते  जायेंगे  |  तो  में
 अर्ज  करना  चाहता  हुं  कि  यह  जो  विधेयक  है
 उमका  मंशा  और  उसूल  तो  बहुत  श्च्छा  है  ।
 इसलिये  इसके  उसूल  को  तो  गवर्नेमेंट  को
 हर  सूरत  में  तसलीम  कर  लेना  चाहिये  ।

 अभी  कुछ  भाई  कह  रहे  थे  .क  इस  तरह
 के  कानून  का  नतीजा  यह  होगा  कि  कर्ज  मिलना
 ओर  वसूल  करना  मुश्किल  हो  जायेगा  t
 में  उनको  पंजाब  की  दो  मिसालें  देना  चाहता
 हूं  7  वहां  पर  इस  तरह  के  दो  कानून  थे,  एक
 तो  था  मनी  लेंडर्स  एक्ट  और  दूसरा  था  रिलीफ
 अाफ  इनडेटेडनेस  एक्ट  ।  रिलीफ  आफ
 इनडेटेडनैंस  एक्ट  के  नीचे  जिस  जमींदार
 ने  कर्ज  लिया  होता  था  उसको  कुछ  सहू-
 लियतें  दी  जाती  थी,  उसके  कर्ज  का  फंसला
 करके  किक्तें  कर  दी  जाती  थीं  शभौर  अगर
 कर्जा  पुराना  हो  तो  श्रसल  रकम  ही  रखी
 जाती  थी  भौर  जो  सूद  होता  था  उसको  तोड़
 दिया  जाता  था  भौर  हल्की  किर्च्तें  कर  दी
 जाती  थीं  ताकि  आसानी  से  दी  जा  सकें  rt
 जो  मनी  लैंडर्स  ऐक्ट  था  उसके  मुताबिक
 हर  एक  साहुकार  को  अपने  को  रजिस्टर
 कराना  होता  था  1  इसके  बाद  साहूकारों  ने
 भी  अन्धाघुन्ध  कर्ज  देता  बन्द  कर  दिया  1
 इस  कानून  से  पहले  उनके  दिल  में  यह  लालच

 रहता  था  कि  ज्यादा  से  ज्यादा  जमीन  खुद
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 हासिल  कर  लें  और  उसके  मालिक  बन  जायें
 झौर  जो  काइतकार  हें  उनको  अपने  मजारे
 बना  लें  ।  झन  गवर्नमेंट  की  भी  यह  पालिसी
 है  कि  साहुकार  को  जमीन  का  मालिक
 नहीं  बनाना  चाहती  ।  लेकिन  जो  मौजूदा
 कानून  है  उसके  जरिये  से  इंटरमीजियरी
 पैदा हो  रहे हे  ।  तो  मे ंयह  चाहता हूं  कि
 इस  बिल  का  जो  उसूल  है  उसको  तो  मंजूर
 कर  लिया  जाये  क्‍योंकि  ऐसा  करने  से  जो
 इस्र  वक्‍त  हमारी  मौजूदा  पालिसी  इंटर-
 'मीजियरीज़  को  दूर  करने  की  है
 उसमें  मदद  मिलेगी  ।  इस  उसूल  के
 मुताबिक  हमको  लेंड  लाज  में  टिनेंट  को
 जमीन  का  मालिक  बनाने  में  बहुत  मदद
 मिलेगी  क्‍योंकि  जो  उनके  गुजारे  के  लिये
 जमीन  है  वह  उनको  दी  जानी  चाहिये  ।
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 जहां  तक  उसकी  हद  का  सम्बन्ध  है,
 उसमें  मेरा  और  बहुत  से  दूसरे  माननीय
 सदस्यों  का  ज़रूर  मत-भेद  हो  सकता  है,
 क्योंकि  यहां  पर  बेंट  लेंड--आवी  जमीन---
 भी  है  और  खुश्क  ज़मीन  भी  है  और  उन  दोनों
 के  लिये  जुदा-जुदा  हद  मुकरंर  करनो  होगी  ।
 लेकिन  जहां  तक  उसूल  का  ताल्‍्लुक  है,  गवर्नमेंट
 को  यह  उसूल  मान  लेना  चाहिये  i  ware
 वह  समझती  है  कि  इस  बिल  को  पास  करना
 है,  तो  इस  बिल  को  सिलेबट  कमेटी  के  सुपुदे
 कर  दिया  जाये,  पब्लिक  श्रोपीनियन  जानने
 के  लिये  मेज  दिया  जाय,  क्‍योंकि  इस  बिल  का
 उसूल  बहुत  मुफ़ोद  है  श्रौर  मुल्क  के  लिये
 बहुत  फायदेसन्द  है  1

 इन  शब्दों  के  साथ  में  इस  बिल  का  समर्थन
 करता  हूं  भौर  मुझे  पूरी  उम्मीद  है  कि  हमारे
 कासबून  के  उपमंत्री  इस  को  ज़रूर  अपनायेंगे  t
 The  Deputy  Minister  of  Law  (Shri

 Hajarnavis):  Mr.  Chairman,  Sir,
 I  appreciate  wholly  the  laudable  ob-
 jective  with  which  the  mover  of  the
 Bill  is  actuated  in  moving  this  Bill,
 but  I  regret  I  have  to  oppose  his
 motion.  Firstly,  though  it  might  ap-
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 pear  at  first  aight  that  the  subject-
 matter  of  this  legislation  is  covered  by
 item  3  of  List  INT  of  the  Seventh
 Schedule  to  the  Constitution,  namely,
 civil  procedure,  I  am  inclined  to  the
 view,  and  from  what  I  have  heard  in
 the  House  I  am  confirmed  in  my  belief,
 that  the  real  subject-matter  of  the  law
 lies  not  in  the  Civil  Procedure  Code
 but  in  other  items  which  pertain  to  the
 State  subjects.  So,  the  question  would
 be,  whether,  even  if  we  enact  such  a
 law,  it  would  not  be  a  law  merely
 dealing  with  procedure  or  with  subs-
 tance.

 I  drew  your  attention  to  two  items
 in  List  IJ,  items  8  and  30.  Item  I8
 is  transfer  and  alienation  of  agricul-
 tural  land.  Item  30  is  money-lending
 and  money-lenders  and  relief  of  agri-
 cultural  indebtedness.  If,  therefore,
 the  real  object  of  the  Bill  or,  as  we
 say,  the  pith  and  substance  of  the  law,
 is  not  mere  change  of  procedure  but
 is  reajly  intended  to  achieve  some
 kind  of  relief  to  agricultural  indebted-
 ness,  then  I  submit  we  are  encroach-
 ing  upon  the  State  List,  and  the  legis-
 lation  so  framed  is  liable  to  be  assai-
 led  on  the  ground  that  we  are  legis-
 lating  for  a  subject  for  which  we  are
 not  competent  to  do  so.

 Several  hon.  Members  have  spoken,
 some  in  favour  and  some  in  opposition
 to  the  Bill.  But  the  House  must
 have  been  convinced  that  the  real
 object,  according  to  them,  of  this
 Bill  is  to  regulate  the  conditions  of
 agricultural  credit.  No  one  has  sug-
 gested  that  there  are  any  procedural
 difficulties  which  are  met  with  when
 decrees  are  sought  to  be  enforced
 against  the  agriculturists.  After  all,
 what  does  section  60  of  the  Civil  Pro-
 cedure  Code  provide?  Section  60  pro-
 vides  merely  for  the  manner  in  which
 a  decree  shall  be  executed  and  what
 property  shall  be  exempt.  SBut  that
 does  not  make  that  property  untrans-
 ferable.  Al)  that  section  60  says  is
 that  if  a  decree-holder  obtains  a  de-
 cree  and  proceeds  to  put  it  in  execu-
 tion,  then,  certain  property  which  is



 £3005  Code  of

 necessary  for  his  livelihood  shall  not
 be  seized  and  sold  in  execution.  But
 supposing  he  has  household  utensils
 and  clothes,  they  cannot  be  attached
 nor  can  they  be  sold.  But  surely,  he
 can  transfer  them.  Therefore,  to
 suggest  that  by  merely  amending  sec-
 tion  60,  we  shall  be  able  to  save  that
 property  for  him  against  his  wish  is
 to  ascribe  to  section  60  a  potency
 which  it  does  not  have.  The  mover
 of  the  Bill  is  an  astute  and  experi-
 enced  lawyer  and  he  knows  that  any
 house  pertaining  to  an  agricultural
 bolding  cannot  be  transferred,  but  yet
 it  can  be  sold  and  it  can  be  mortgaged.
 Therefore,  if  he  really  intends  to
 achieve  the  object  of  protecting  it  from
 all  kinds  of  claims,  if  he  really  wants
 to  prevent  an  improvident  cultivator
 from  parting  with  his  land,  then  the
 legislation  must  be  under  item  I8  and
 not  under  item  30.

 Another  point  which  has  emerged
 from  the  speeches  of  hon.  Members  is
 that  conditions  differ  from  State  to
 State.  As  my  hon.  friend,  Shri  Shree
 Narayan  Das  observed,  in  Bihar,  they
 exempt  three  acres  of  land.  In  UP.
 probably  they  do  not.  In  Punjab,
 which  has  been  a  fore-runner  of  all
 the  provinces  in  the  matter  of  legis-
 Jation  for  relief  of  agricultural  indeb-
 tedness,  there  are  some  salutory  pro-
 visions.  Even  the  hon.  Member  who
 preceded  me,  Mr.  Hem  Raj,  admitted
 that  each  kind  of  land  does  require  a
 different  level.  This  can  only  be  dealt
 with  adequately,  properly  and  in
 detail  by  the  States  and  the  States  are
 free  to  do  it.  After  all,  it  is  a  matter
 which  has  been  specifically  entrusted
 to  the  States.

 Shri  Hem  Raj:  Central  legislation
 would  apply  to  all  the  States,  but
 not  State  legislation.

 Shri  Hajarnavis:  Provided  it  is  a
 matter  relating  merely  to  procedure.
 If  in  substance  it  is  for  agricultural
 indebtedness,  our  law  will  be  void  and
 of  no  effect  whatsoever.

 Thirdly,  my  learned  friend,  the
 mover  of  the  Bill  is  an  astute  lawyer
 and  he  said  he  hoped  the  word  “credit”
 will  not  be  mentfoned  and  he  reserv-
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 ed  his  arguments  to  himself  for  his
 reply  after  we  have  spoken.  After
 all,  one  of  the  hon.  Members.  had
 effectively  answered  it.  It  is  within
 the  experience  of  everyone  right  down
 from  the  time  of  the  Deccan  Agricul-
 turists  Relief  Act  in  Bombay  and  in
 Punjab  whereby  provision  ig  made  for
 setting  aside  the  unconscionable  tran-
 sactions  in  favour  of  the  money-lender
 what  the  money-lender  does  is,  he  re-
 covers  the  interest  in  advance  and  he
 takes  a  bond  which  is  double  the
 amount  of  the  consideration  which  ac-
 tually  passes.

 So,  so  far  as  this  Bill  is  concerned,
 instead  of  protecting  fhe  cultivator,  in
 actual  practice,  it  will  be  found  that
 his  credit  will  dray  up.  He  will  have
 to  go  to  the  most  unconscionable
 money-lenders  and  he  will  have  to  pay
 ruinous  rates  of  interest.  The  transac-
 tions  will  be  such  that  they  will  not
 be  couched  in  the  form  of  a  straight-
 forward  deal  between  a  creditor  and
 a  debtor.  Very  often,  the  strategem
 employed  is  that  a  conveyance  is
 taken.  A  sale  is  effected  and  then  it
 is  understood  between  the  parties  that
 there  shall  be  reconveyance  of  the
 property  if  the  money  is  paid  and  that
 money  is  very  often  double  the  amount
 of  the  consideration  which  has  been
 paid.

 Again  I  will  repeat  what  I  have
 said  earlier.  Actually  what  would
 happen  is,  even  though  section  60  may
 thus  be  amended,  nothing  would  pre-
 vent  the  tenant  from  mortgaging  or
 selling  the  properties.  The  only
 person  who  will  be  =  affected
 will  be  a  creditor  who  obtains  a  money
 decree.  Therefore,  it  will  not  be
 possible  for  a  cultivator  to  incur  a
 simple  debt.  My  hon.  friend,  the
 mover,  said,  “After  all,  you  do  exempt
 @  wage-earner  and  the  salary  of  a
 salaried  person  is  exempted.  Why
 not  apply  the  same  analogy  to  the  cul-
 tivator?”  To  my  mind,  the  answer  is
 obvious,  because  a  salaried  person,
 rain  or  fine,  drought  or  flood,  gets  the
 same  amount  of  salary  every  month.
 The  amount  does  not  change  and  it  is
 not  expected  that  he  should  ran  into
 debts,  whereas  so  far  as  the  cultivator
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 ds  concerned,  he  gets  his  income  only
 once  or  twice  and  he  does  not  have
 any  other  funds  when  he  has  got  to
 begin  the  agricultural  operations.  At
 that  time,  credit  is  necessary.  Either
 the  credit  may  be  supplied  by  the  in-
 digenous  money-lender  or  the  Stute
 must  make  provision  in  that  behalf.
 But  unless  that  is  done,  unless  there  is
 a  system  by  which  the  indgenous
 money-lender  is  replaced  by  a  system
 by  which  the  State  can  provide  the
 money,  nothing  should  be  done  to
 tamper  with  this  source  of  credit  to
 the  agriculturists.

 This  matter  has  been  very  careful-
 ly  examined  by  both  the  Food  and
 Agricultural  Ministry.  This  has  also
 received  consideration  from  the  Plan-
 ning  Commission  and  the  unanimous
 opinion  to  which  the  Government  has
 come  is  that  legislation  along  the  lines
 suggested  by  my  hon.  friend  by
 amendment  of  the  C.P.C.  will  not
 achieve  the  object  which  he  has  in
 mind.  So,  I  request  the  hon.  mover
 to  withdraw  the  Bill.  If  he  does  not
 do  so,  we  shall  be  constrained  to
 oppose  it.

 GIFT-TAX  BILL
 Rerorr  or  Szerect  COoMMITIEZE

 Shri  C.  R.  Pattabhi  Raman:  I  beg  to
 present  the  Report  of  the  Select  Com-
 mittee  on  the  Gift-tax  Bill,  1958.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL—contd.

 Shri  P.  BR.  Patel:  Mr.  Chairman,  in
 the  beginning,  I  thank  the  hon.  Mem-
 bers  who  have  given  their  views  on
 the  Bill.  I  think  nobody  had  oppos-
 ed  the  principle  laid  down  in  the  Bill.
 The  hon.  Minister  said  that  the  objec-
 tive  is  laudable,  but  the  end....

 Shri  Hajarnavis:  Not  the  end,  but
 the  means.
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 Shri  P.  R.  Patel:  ....  is  that  the  Bill
 will  be  rejected.  He  put  forth  certain
 arguments,  one  of  which  wag  that  this
 is  a  State  subject.  I  fail  to  agree  with
 him.  If  we  look  into  the  CP.C.  there
 are  sections  for  attachment  and  there
 is  also  Order  2l  regarding  the  execu-
 tion  of  decrees.  We  have  laid  down
 rules  for  attachment  and  sale  of  pro-
 perties,  including  agricultural  land.
 We  have  laid  down  all  these  rules  and
 that  is  a  central  subject—how  certain
 Properties  are  to  be  attached  and  so
 on.  So,  it  is  also  natural  that  it  is
 within  our  jurisdiction  to  make  rules
 or  amendment  of  the  rules  in  the
 C.P.C.  in  this  regard.

 The  point  next  raised  was,  if  you
 give  protection,  even  then  he  can
 transfer  his  property  and  there  is  no
 restriction  on  a  voluntary  transfer.  I
 agree  with  him;  he  is  right.  Under
 section  60  of  the  C.PC.  if  the  salary
 of  a  person  is  to  the  tune  of  Rs.  450
 and  it  is  exempted  from  sale  and
 attachment,  and  after  getting  his  pay,
 he  can  hand  over  the  money  to  the
 creditor.  But  that  is  a  voluntary  act.

 37  hrs.

 There  is  no  restriction  to  the  wage-
 earner,  the  pension-earner,  or  the
 gratuity-earner.  Here  the  question  is
 whether  the  agricultural  land  be
 exempted  from  attachment  and  sale
 under  money  decrees?  That  is  the
 only  question.  If  we  do  not  exempt,
 then  naturally  he  will  suffer.  If  we
 exempt,  in  that  case,  there  is  nothing
 in  the  law  to  restrict  voluntary  trans-
 fer,  I  do  agree.  But  there  is  also
 nothing  in  the  law  to  restrict  volun-
 tary  transfer  by  artisans,  by  other  per-
 sons  even.  So,  I  think  that  argument
 is  not  proper.

 Then  the  last  argument  given  by
 him  was  that  credit  will  dry  up  and
 the  man  would  be  in  a  very  bed  posi-
 tion;  the  agriculturist  would  be  re-
 quired  to  sign  a  bond  for  double  the
 amount,  if  we  exempt  his  land  from
 sale.  If  that  is  the  cage,  that  would  be
 @  very  good  reston  for  exemption.
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 Because,  today  what  happens  ig  that
 when  the  agriculturist  wants  money,
 he  does  not  go  to  the  co-operative
 society  or  to  Government.  He  goes  to
 the  moneylender.  So,  he  has  to  sign
 a  bond  for  double  the  amount,  ang  if
 the  amount  is  not  repaid,  the  money-
 lender  would  get  a  decree  on  the  bond
 and  would  get  the  land  attached  and
 sold.  Naturally,  there  is  no  protection
 for  the  agriculturist.  So,  the  land  re-
 quires  to  be  exempted.

 Another  argument  that  was  put  for-
 ward  was  that  this  can  be  dealt  with
 by  States.  I  think  we  cannot  come  in
 the  way  of  States,  if  they  do  so.  But
 I  can  tell  the  hon.  Minister  that  in
 Bombay,  which  is  considered  to  be  a
 progressive  State,  so  far  as  the  land
 reforms  are  concerned,  there  is  the
 Bombay  Agricultural  Debtors  Relief
 Act.  But,  under  that  law,  agricultural
 land  can  be  attached  and  sold.  No
 protection  is  given  to  the  agriculturist.
 He  is  given  protection  only  in  one
 section.  When  the  court  declares  an
 agriculturist  insolvent,  then  the  court
 may  pass  an  order,  exempting  or
 keeping  the  land  with  him.  That  is
 the  only  one  section  in  that  law  and
 aven  that  is  not  in  the  law.  That  can
 be  done  under  the  order  that  may  be
 passed  by  the  State.  Even  in  Uttar
 Pradesh  there  is  nothing  which  res-
 tricts  the  sale  of  agricultural  land.  I
 have  gone  through  that  law.  So,  some
 protection  needs  to  be  given.  One
 argument  that  has  been  advanced  by
 my  hon.  friend,  Shri  Raghunath  Singh,
 is  that  the  exemption  be  up  to  24  acres,
 it  is  not....

 Shri.Raghunath  Singh:  In  Banaras
 23  acres  cost  Rs.  8,000.

 Shri  ह  R.  Patel:  28  acres  in  Punjab
 or  U.P.  would  be  just  like  50  acres  in
 some  other  place.  What  I  am  submit-
 ting  is  that  up  to  25  acres,  it  should  be
 at  the  discretion  of  the  court.  The
 court  may  exempt  1  2,  3  or  4  acres.
 It  depends  on  the  locality  of  the  land
 ‘and  the  yield  of  the  land.  In  Radhan-
 pur  area  in  my  district  the  value  of
 the  land  is  absolutely  little.  You  go
 to.  Cutch  desert  and  see  the  position.
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 there  also.  I  have  seen  the  position
 just  near  Sui  village.  There  the  value
 is  nothing.  So,  in  that  case,  the  court
 has  to  take  into  consideration  all  these
 things.

 However,  when  the  Government  is
 opposed  to  this  amendment,  I  know  the
 fate  of  my  Bill.  Naturally,  it  will  be
 rejected.  But  I  do  not  want  to  with-
 draw.

 Mr.  Chairman:  Has  the  hon.  Member
 the  permission  of  the  House  to  with-
 draw....

 Shri  P.  R.  Patel:  I  do  not  want  to
 withdraw.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Code  of  Civil  Procedure,  ‘1908,
 be  taken  into  consideration.”

 The  motion  was  negatived.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 Shri  Jhulan  Sinha  (Siwan);  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Prevention  of  Corruption  Act,
 ‘1947,  be  taken  into  consideration.”

 As  will  be  seen  from  the  Statement
 of  Objects  and  Reasons,  this  Bill  is  not
 intended  to  create  any  new  offence  or
 to  enhance  the  punishments  provided
 for  in  the  parent  Act.  It  is  a  simple
 Bill  intended  only  to  expedite  the  pro-
 cedure  for  trial  of  the  offences  under
 the  Prevention  of  Corruption  Act.  We
 know  that  the  existence  of  corrup-
 tion  in  this  country  is  admitted  by  all
 parties,  including  this  side  of  the
 House  as  well  as  that  side.  We  are
 not  here  now  to  adjudicate  the  extent
 of  the  prevalence  of  corruption  in  this
 country.  The  very  enactment  of  the
 Prevention  of  Corruption  Act  shows
 that  the  Government  itself  is  aware
 of  the  existence  of  corruption  in  this
 country.  Therefore,  they  have  taken
 steps  to  prevent  offences  relating  to
 corruption  by  public  servants. The  cultivator,  do  cultivate  the  land

 थ...  in  the  Gazette  of  India  Extreordinary  Part  कडब्न्यन्न  2 in  the  Gazette  of  India
 dated  2-568,
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 What  I  intend  to  provide  in  this  Bill

 ig  not,  as  I  said  in  the  beginning,  to
 enhance  the  penalty  provided  under
 the  Act  or  create  any  new  offence,
 because  when  I  read  this  original  Act,
 after  the  comprehensive  experience
 we  had  during  the  last  general  elec-
 tions,  especially  in  the  muffassil  areas,
 I  felt  that  the  provisions  in  the  Pre-
 vention  of  Corruption  Act  were  cer-
 tainly  comprehensive  to  entrap  any-
 body  who  commits  an  offence  under
 the  Act.  But  what  is  lacking  is  speed
 in  the  proceedings  under  the  Act.  I
 remember  quite  well  that  when  we
 came  to  Parliament  during  the  first
 Parliament  there  was  the  case  of  the
 ex-Secretary  of  the  Commerce  and
 Industry  Ministry,  Shri  Venkataraman.
 I  remember  that  it  went  on  for  three
 or  four  years  to  go  up  to  the  High
 Court.  The  case,  as  we  all  know,  re-
 sulted  in  the  conviction  of  the  gentle-
 man  concerned.  Government  decided
 in  that  case  that  others  are  also  in-
 volved,  besides  the  accused,  for  other
 offences.  This  long  period  of  three  or
 four  years  not  only  entailed  loss  of
 time  but  also  loss  of  efficiency  and
 harassment  to  the  parties  concerned.
 I  have  in  my  possession  the  figures  for
 One  year,  the  year  was  1955.  From
 the  answer  to  Unstarred  Question
 No.  58  dated  23rd  March,  956  I  find
 that  during  that  year,  ‘1955,  according
 to  Government  records,  there  were  25
 new  cases,  and  pending  cases  during
 that  year  amounted  to  150.  The  total
 number  of  cases  before  the  Govern-
 ment  during  that  year  was  275.  Out
 of  this  total,  38  endeq  in  conviction
 during  that  year,  43  ended  in  acquit-
 ta]  and  93  remained  pending  till  the
 end  of  1985.  This  is  the  rate  at  which
 trial  of  offences  under  this  Act  pro-
 ceeds.  If  this  be  the  general  trend  of
 the  trial  of  offences  under  thia  Act,
 it  is  obvious  that  all  parties  concerned
 do  not  feel  quite  at  ease,  rather  they
 must  be  very  much  harassed  by  the
 length  of  the  proceedings.

 Besides,  because  of  the  special
 nature  of  the  offences  envisaged  in  the
 Prevention  of  Corruption  Act,  it  is  not

 2  MAY  3958  Corruption
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 Only  the  parties  that  are  concerned,
 but  the  country  also  in  general  is
 concerned  with  these  offences.  We
 know,  however  much  we  may  credit
 ourselves  with  having  achieved  this
 improvement  or  that  improvement  in
 the  country,  when  we  go  to  the  com-
 mon  man  who  is  not  directly  benefit-
 ed  by  the  Bhakra  Nangal  or  Damodar
 Valley  or  such  bigger  schemes,  what
 Pinches  him  is  these  little  things  with
 which  he  comes  in  contact  everyday.

 Without  incurring  the  risk  of  exag-
 geration,  I  may  say  that  when  we  were
 in  our  younger  days  in  school  we
 generally  believed  that  the  Education
 Department  and  fhe  post  offices  were
 altogether  free  from  any  tinge  of  cor-
 ruption,  but  the  state  of  things  now
 has  worsened  to  such  an  extent  that
 it  is  very  difficult  to  imagine  a  depart-
 ment  of  the  Government,  specially  in
 its  lower  ramifications,  where  the
 thing  is  not  noticeable.  It  might  be
 in  a  Jesser  quantity  somewhere  and  at
 other  places  in  a  little  bigger  doses,
 but  the  existence  is  so  comprehensive,
 so  widespread  that  the  country  itself
 is  very  much  concerned  over  the  exist-
 ence  of  this  offence  and  the  steps  to
 remedy  this  situation.

 122  hrs.
 (Mr.  Deputry-SpEAKER  in  the  Chair.]

 I  have,  therefore,  taken  this  oppor-
 tunity  of  telling  the  Government  any-
 how  that  the  state  of  things  is  essen-
 tially  one  of  extraordinary  nature  in
 the  country,  not  only  because  of  the
 special  nature  of  the  offence,  but  be-
 cause  of  its  more  comprehensive  pre-
 valence.  I  quite  admit  that  the  pro-
 cedure  provided  for  in  this  Bill,  I
 mean  the  summary  procedure  for  the
 trial  of  an  offence  uniler  the  Preven-
 tion  of  Corruption  Act,  is  certainly  an
 extraordinary  thing.  Under  the  Cri-
 minal  Procedure  Code,  we  know  only
 minor  offences  have  been  described  as
 coming  within  the  provisions  of  sum-
 mary  trial.  So  far  ag  the  Prevention
 of  Corruption  Act  is  concerned,  we
 know  the  sentence  in  some  cases  largs-
 ly  extends  upto  seven  years.  So,
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 when  &  man  like  me  who  certainly  is
 conversant  with  the  provisions  of  the
 Criminal  Procedure  Code,  the  inten-
 tion  behind  the  enactment  of  that  Act
 and  the  way  in  which  it  is  adminis-
 tered  in  the  country,  thought  of  the
 summary  procedure  for  offences  under
 this  Act,  what  was  weighing  in  my
 mind  was  not  the  ordinary  procedure
 that  is  followed  under  the  Criminal
 Procedure  Code  or  the  ordinary  state
 of  things  envisaged  therein,  but  the
 special  nature  of  offence  envisaged  in
 the  Act  and  the  special  nature  of  in-
 terest  that  the  country  has  in  the  era-
 dieation  of  this  offence.  Now,  that  the
 people  concerned  in  fhis  Act  are  the
 public  servants....

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  like  to  continue  his
 speech  next  time.

 Shri  Jhulam  Sinha:  Yes,  Sir.

 ‘13014,

 HINDU  SUCCESSION  (AMEND-
 MENT)  BILL

 Mr.  Depaty-Speaker:  Shri  Hem  Raj
 may  introduce  his  Bill.

 Shri  Hem  Raj  (Kangra):  Sir,  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Hindu  Succession
 Act,  1956.

 Mr.  Deputy-Speaker:;  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Hindu  Succession  Act,  1956.”

 The  motion  was  adopted.

 Shri  Hem  Raj;  Sir,  I  introduce  the
 Bill.

 AVIS.  hers.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 5th:  May,  3958.

 न ्क्पासिय्त फ सथ्यगका पका सिया छेसम्समपसमा कपसा फा ब्प्मस्ा का “Published  in  Gazette  of  India  Extraordinary  Part  Y—Section  2,
 Gated  2-5-58.
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 DAILY  DIGEST

 [Friday,  and  May,  7958]
 Subject  CoLUMNS

 ORAL  ANSWERS  TO  QUES- TIONS  i"  I2797—I283%
 Ss.  (2. No.  ६

 1967.  Television  Unit  327  37800
 ‘1968.  Engineering  Gradustes

 and  Diploma  Holders  32800—-03
 ‘1969.  All  India  Middle  Class

 Family  Budget  Survey  —__2803--06
 1970.  Atomic  Power  Plant  1280608.
 3971  Welfare  Centres  for

 Workers.  32808—I0
 ‘1972  Exploitation  of  Irrigation

 tial  328i0-37
 3973.  Shifting  of  Officers  from

 Delhi  to  Rajasthan  T28r2—5
 ‘1974.  Industrial  Estates  in

 Ma  I28I5—I7
 3975.  Consumption  of  Coir  and

 Coir  Products  12817-18
 ‘1977.  Rebate  on  Tea  Duty  I2838—a2r
 1978.  Manufacture  of  Pre-

 stressed  Concrete  Poles  +12B22-23
 3979.  Art  Silk  Industry  32823—25
 3987.  Stock  of  Cloth  12825-26,
 ‘1983.  Strike  by  Bank  Employees  =  28  20°27,
 1984.  Strike  Notice  by  Mazdoor

 Union  Jamshedpur  2827-——30
 ‘1985.  Development  of  Salt

 Industry  in  Madras  ‘12830-31
 WRITTEN  ANSWERS  TO

 QUESTIONS  2  283I—75
 S.QO.No.

 ‘1982  Fertilizer  Factory  in
 Pradesh  ‘12831-32

 ‘1976.  Displaced  Mortgagees  +12832-33,
 1980.  Export  of  Indian  Cloth  72833
 1686,  Housing  Programme  in

 Delhi  +12833-34
 ‘1987.  Plans  and  Prospects al  $  elfare  in  India  2834
 ‘1988.  Import  of  Newsprint  32834
 3989.  Autonomous  Body  for

 Dandakaranya  32835
 3990.  Burmese  Trade  Mission  32835

 U.S.Q. lo.

 ‘31I9  Khadi  Weavers  12835-36
 (3120  Import  of  Carbon  Black  32836
 (12%.  Printing  Work  72837
 (3122,  Manufacture  of  Matches  i  +12837-38

 3123.  Glass  Industry  72838-39

 Subject
 WRITTEN  ANSWERS  TO

 Ber
 STIONS—conid.

 3124.  Glass  Factories.
 3725.  Plant  for  Lemon  Grass

 3126  False  Migration  Certifi.

 3127.  Bharat  Sewak  Samaj.
 3128.  Export  of  Iron  Ore
 (3129.  Leather  Cooperatives  in

 Andhra  Pradesh
 Mines  Institutes
 Central  Schemes  in  Orisse
 Trade  with  Pakistan
 LES
 Facilities  in  North  of

 Medical  Enclave.
 Rural  Housing.
 Payment  of  Compensation
 Economy  Measures
 Government  Offices
 Manufacture  of  Carbon

 Black

 3730.
 331:
 3732
 3133.
 3734-«

 3135.
 3736.
 3737«
 3738.
 3739-

 3140,  Publications  in  Assamese
 (314  Village  Housing  Projects

 in  Orissa
 (3142  Allocation  of  Funds  for

 Housing  in  Punjab
 3143.  Women’s  and  Children’s

 Welfare  Centres
 144.  Irrigation  Projects  in 3  Madras.

 3146  Purchase  of  Foreign  Air-
 craft:

 3747.  Displaced  Persons,  Colo-
 nies

 3148.  Soda  Ash  and  Caustic
 Soda

 3149.  Landscape  Committee
 (3150.  Coir  Industry
 35I.  Trede  with  U.S.S.R.
 (3152  Allotment of  Accommoda-

 tion
 353.  Community  Radio  Sets
 3154.  Trade  with  Iren
 3155.  Sale  of  Small  scale  In-

 dustries  Products
 3756.  Sindri  Fertilizers  and

 (Private)  Ltd.
 357.  ar

 ay
 d  Material  for ans)  ‘extile  Industry.

 8.  of  P v8.
 Bagong

 73276

 COLUMNS

 1.2839°40°
 7254०

 ‘2840-41
 72847

 t284I-42

 32842
 32B43

 ‘12843-44,
 72844

 +12844-45

 7294  5-46
 32846

 12846-47
 72847
 72847

 32848
 42848

 +12848-49

 72849

 2849

 12849-50°

 32850

 I2850-5I

 2853
 ‘12851-52

 32852
 32853

 728  $3-S4
 32855
 इ2855

 12855-56

 72856

 ‘12856-57

 72857
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 Subject  COLUMNS  Subject  CoLuMNSs.
 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO

 ce
 STIONS  —nid.  QUESTIONS—conid.

 U.  .Q.  U.S.  Q. No.  No.
 3159.  Sports  Goods  Manufac-  ilk turing  Centres  in  Punjab  72857

 ater  e  —  Cloth  and  Excise
 7287  3-74

 3160  Sericulture  Industry  in  OCK O  aa
 cis Himachal  Pradesh  12857-58  mated  oo

 12894-75
 ‘3161.  Naugal  Fertilizers  and  3192,  Sports  industry  ग2575

 Chemicals  (Private)  Ltd.  72858
 ‘3162.  Match  Factories  inPunjab  12858-59,  ae  eB  aie  on  HE  +12875-76 3163.  Nangal  Fertilizers  and  f  id Chemicals  (Private)  Ltd.  72859  The  ee  papers  were  la’
 3264.  Implementation  of  Delhi  on  tne  fable

 Land  Reforms  Act  हे  72860  (6)  Report  of  the  Alcohol
 ‘3165.  Lambrettas  ?  32860-6I  mumittee .

 66.  Displaced  Persons  in  Gi)  Government  Resolurion Pathankot  ‘12861  No  HC-33(3)/s7,  dated
 3167.  Cottage  Industries  on  the  22nd  March,  7958

 Co-operative  Basis  ‘12861-62,
 bang  Aare  certa  he  Ren 3x68.  Export  of  Handicrafts  72862  Gf  the  omen  ce

 3769.  Import  of  Watches  +12862-63  mittee.
 ३770.  Employment  Exchanges  2863  (ist)  A  copy  of  the  Revised
 BI7.  Mobile  Weaving  and  Estimates  for  the  year Dyeing  Demonstration  1957-58  and  Budget

 Units  +12863-64  Estimates  for  the  year
 (3172.  Central  Government  Pro-  1958-59  of  the  Emp-

 jects  in  Punjab  72564  tees  cue
 Insurance

 3173.  Ambar  Charkha  Centres  +12864-65  “rp  k  ‘scat 374.  Leather  Tr
 ining-< -cum-  (ee)  Copy  (of  Pare 5

 pone  ae  72865  the  roth  April,  .  1958,
 ३775.  Sarojini  Market  in  Vinay  eee

 0
 Et  si  a mplo'  ’  rovident

 Nagar  12865-66  Funds  Act,  ‘1952.
 3776.  Multiple  Allotments  to

 Displaced  Persons  I2866  EMANDS  FOR  EXCESS
 377.  Handloom  Industry  in  GRANTS  (RAILWAYS)  FOR

 ine Pun  jal  32866  1954-55,  पु  7
 ३778.  Handloom  Weavers  of  The  Deputy  Minister  of

 Punjab  12867  Railways  (Shri  Shah-
 3179.  Annual  Plan  of  Punjab  Ae  er  toe  “Sareea for  1958-59  22867  for

 Bxcens  Granta  in  reopect
 of 3180.  Carpet  Factories  12867-68  the  Budger  (Ra  ilwe  for

 (3181  Employment  Exchanges  ‘1954-55. - Himacha!  Pradesh  12867-68  REPORT  OF  COMMITTEE
 3182,  Gramdan  in  Pun  jab  32868  ON  SUBORDINATE  LEGIS-
 3783.  Textile  Mills  +12868-69  LATION  PRESENTED.  32876
 3784.  Delhi  Lands  Reforms  Act  ¥2869  Third  Report  was  presented
 3785.  Collected  Works  of

 Gandhi  2869-  REPORT  OF  JOINT  COM-
 boson  MITTEE  PRESENTED  2876 3  fares

 on  Punj
 ako  The  Deputy  Minister  of

 Works lousing  pply 3य87-  RhadiComopersiive!soce>  |  3876०  (Shri  Anil  K.  Chanda)
 presen- d  the  report  of  the  Joint

 3783.  Residential  Accommoda-  Committee  on  the  Public tion  for  Government  Premises  (Eviction  of  Unau-
 Employees  2877  thorised  pants)  Bill,

 (3189.  Embassy  Buildings  287%-—73  ‘1958.
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 Subject
 STATEMENT  BY  MINISTER

 The  Minister  of  Industry  (Shri
 Manubha'  Shah)  ‘made  a
 statement  correcting  the  reply
 given  on  the  29th  April,  7

 958 to  the  Supp  taries  by
 oc nel  he  7  A  on

 tarr  estion
 ots regarding  import  of  oad cars.

 BILL  INTRODUCED
 The  Indian  stamp  (Amend-

 ment)  Bill.

 BILLS  PASSED
 The  Minister  of  Finance

 (Shri  Morarji  Desai)  moved
 that  The  Appropriation  (No.
 3)  Billbe  taken  into  consi-
 deration,  The  motion  was
 adopted.  After  clause-by-
 clause  consideration  the  Bill
 was  passed.

 Further  discussion  on  the  mo-
 tion  to  consider  The  Rice-
 Milling  Industry  (Regulation) Bill  3958  concluded.  The
 motion  was  adopted.  After
 clause  by-clause  consideration
 the  Bill  was  passed.

 PRIVATE  MEMBERS’  BILLS
 INTRODUCED

 @)  The  Prevention  of  Corrup-
 tion  (Amendment)  Bill,  7958
 (Omission  of  Section  6)  by
 Shri  Sinhasan  Singh.

 {2)  The  Code  of  Criminal
 Procedure  (Amendment)  Bill,
 1958,  (Amendment  of  Section
 798)  by  Shri  Sinhasan  Singh.

 <3)  The  Code  of  Criminal
 Procedure  (Amendment)
 Bill,  r958  (Amendment  of
 Schedule  IY)  by  Shri
 Subiman  Ghose.

 <4)  The  Hindu  Succession
 (Amendment)  Bill,  7958
 (Amendment  of  Section  34)
 by  Shri  P.  Subbiah  Ambalam.

 ©  The  Constitution  (Amend-
 ment)  Bill,  958  (Omission  of
 Article  43)  by  Shri  Naushir
 Bharucha.

 6)  The  Abolition  of  Employ- ment  of  Casual  Labour  Bill,
 2958  by  Shri  Aurobindo
 Ghosal.

 288:-I2949

 2949-52;  73074

 {Dairy  Drazst]

 Corumns
 12877-79

 Subject
 PRIVATE  MEMBERS’  BILLS
 INTRODUCED—contd.

 (7).  The  Abolition  of  Supply  of
 Labour  Contractors
 Bill,  7958  Fae Shri  Aurobindo
 Ghosal,

 (8)  The  Industrial  Disputes
 Amendment)  Bill,  7958
 ‘Amendment  of  Section  2)

 by  Shri  Aurobindo  Ghosal
 (9)  The  Indian  Trusts  (Amend-

 ment)  Bill,  r958  (Amend- ment  of  Section  19s  23  and  §r)
 by  Shri  Aurobindo  Ghosal.

 (10)  The  Hindu  Succession
 (Amendment)  Bill,  7958

 288r

 (Amendment  of  Section  30)
 by  Shri  Hem  Raj

 (an)  The  Minimum  Wages
 (Amendment)  _  Bill,  7958
 (Amendment  of  Section  34)
 by  Shri  Kanhaiya  Laf

 PRIVATE  MEMBERS’  BILL
 NEGATIVED
 Further  discussion  on  the  mo-

 tion  to  consider  the
 Companies  (Amendment)
 Bill,  .958  concluded.

 The  motion  was  negatived.
 Shri  P.  R.  Patel  moved  that.

 The  Code  of  Civil  Procedure
 (Amendment)  Bill  3958  be
 taken  into  consideration.
 The  motion  was  negatived.

 REPORT  OF  SELECT  COM-
 MITTEE  PRESENTED
 Shri  C.  R.  Pattabhi  Raman

 presented  the  Report  of  the
 Select  Committee  on  the
 Gift-Tex  Bill,  ‘1958.

 PRIVATE  MEMBERS‘  BILL
 UNDER  CONSIDERATION
 Shri  Jhulan  Sinha  moved  that

 The  Prevention  of
 a tion  (Amendment)  Bill,

 7958  be  taken  into  considera-
 tion.  The  discussion  was
 not  concluded.

 AGENDA  FOR  MONDAY,
 THE  5TH  MAY,  ‘1958.
 Consideration  and  passing  of

 the  Employees  Provident
 Fund  (Amendment)  ा.

 ४3030

 CoLumne

 32953—I30I0

 I3007

 I30I0—I3


